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The £Ok Sabha mel at Eleven 0/ 
the Clod. 

[MR. SPEAKER in the Clrair] 

ORAL ANSWERS TO QUESTIONS 

Pthatisation of Ports 

[Enzllsh] 

·21. SHRI ANANDA PATHAKt: 
SHRl BAJU BAN RIYAN : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether there i~ any mov~ for 
privati sation of Ports; and 

(b) if so, the details thereof? 

THE MINISTER "OF STATE OF THE 
MINISTRY OF SURFACe- TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
Thtre is no move for the privatisation of 
ports. However, in limited areas of Port 
development, Government are prepared to 
consider the induction of private capital. 

SHRI ANANDA PATHAK: In spite 
of denials by the.Government, th~ Govern­
ment is moving towards privatisation of 
public undertakings as well as the key 
sectors. It is learnt that the American 
President Line, one of the world·s largest 
shippers have offered to develop Bombay, 
Madras. Nhava Sheva ports by takina over 

the management of some of the key areas 
of these ports. It is also learnt that the 
Government is seriously considering this 
proposal and to give effect to this proposal, 
the Government is also thinking to amend 
the MiJjor Ports Act to enable it to hand 
over these ports to foreign companies. 
(InterruptionJ ) 

MR. SPEAKER : Please put the ques­
tion. 

SHRI ANANDA PATHAK: May I 
know whether the Government has actually 
accepted the proposal and whether the 
Government is going to amend the Major 
Ports Act to enable it to hand over these 
ports to a foreign private company? 

SHRI RAJESH PILOT: As I have 
mentioned in my answer, the Government 
have no intention to involve or to have 
privatisation to that degree which tbe Hon. 
Member is foreseeing. It is only a recom­
mendation to involve some portion of the 
port ~tor where the Government's resources 
cannot be augmented or supplemented to 
that degree. 

As for the particuhr proposal that the 
Hon. Member has mentioned about 
Amerkan President Line, there was an offer. 
It is a fact that they did offer to help for 
the contaiuer terminal at Bombay. It has 
been rejected because Bombay Port's bealtb 
financially is very good. 'We do not require 
their help on each port. We have told them 
about some ports like Haldia where some 
private otTers were asked for. So. this 
particular offer has been rejected. 

The Hon. Member was S8)'iDg that there 
is a proposal to amend the Act. It is not 
there; the Government have act thoucht OD 

these linea Jet. 



Oral Answers JULY 28, 1988 Oral Answers 4 

SHRI ANANDA PATHAK: Among 
major ports, Bombay is one. Bombay is 
Dot only a port, it is also a naval base. 
Very high volume of defence .equipment 
come through Bombay Port. Therefore, I 
would like to know whether it is advisable 
to allow handling of such vital traffic by a 
private-indigGnous or foreign--company. 

SHRI RAJESH PILOT: As I have 
mentioned, in September 1985-to put things 
straight on record-there was a Committee 
which recommended that where ports 
already have container terminals, some 
sectors from private, particularly where we 
feel that the national interest is taken care 
of, could be involved. We could involve 
some private capital investment. This 
Committee was appointed in September, 
1985; its report was submitted in 1986. 
After that, we forwarded the comments of 
this Committee specially to the Calcutta 
Port in May 1987. They g{lve the guidelines 
to identify the para-meters for private 
investment. They have also categorised 
who can invest on these lines and after that 
we also put conditions as to on what condi­
tions they can invest. These are aU thought 
over and as far as induction of private 
handling is concerned, no offer has come 
from anywhere and we have not allowed it 
in any port in the country. 

SHRI D.N. REDDY: I would like to 
bow whether it is a fact that the charges 
in the ports are abnormaJJy high and in 
many cases even higher than Singapore and 
people are feeling the burden. I would also 
like to know whether in the interest of 
lowering the charges and increasing the 
efficiency Government will think of intro­
ducing privatisation at least in some depart­
ments of the ports and whether a delegation 
from different ports gave a representation 
to improve standards and also thcore is Jot 
of dis-satisfaction among tbe staff at the 
ports? 

SHRI RAJESH PILOT: As far as 
cbaraes are concerned it is a fact that on 
some of tbe ports the charges are bigher as 
compared to some of the modernised ports. 
Our problem is that in other countries ports 
are so modernised that their labour compo­
neat is very low. I recently visited Rotter­
dem port where. mechanisation is so much 
that four people ar~ haDdlina rouabJy one 
~ per ~ and a half minutes or 10. 

On the other band, we have so much of 
labour component involved and because of 
various reasons we cannot 10 in for 
mechanisation immediately seeing other 
factors. Because of that also the cost of 
handling at ports is more in India but I 
must say that we are not the highest. We 
have tried to improve the ports and lot ·of 
improvements have taken place. The 
average berth rate time. wh ich was in 1984-
85 3.6 ddys has come down to 2.2 days 
now. Similarly average turn round time 
which was roughly 12 days has come down 
to 8 days. The number of vessels handled 
on ports has gone very high. The output 
per ship per berth which was roughly 2134 
has gotte up to 3500 tonnes. These are the 
para-meters which show there is improve­
ment in the ports. Further, this is the 
first time that all the ports in the country 
have operationally shown plus. Efforts are 
on and we would like that any ship coming 
from outside should feel that Indian ports 
are equally competitive. 

SHRI D.N. REDDY: Wh~t about the 
representation of ports' officers ? 

SHR( RAJESH PILOT: These are 
routine departmental things. This is a 
continuous process. We keep on discussing 
the problems departmentally very often. 

SHRI AMAL DATTA: While I am 
sure the Mini~ter is full of good intentions 
and would hke to do many thinp for tbe 
ports but \\ hat he has actually been able to 
do or has done is our concern. I have been 
told that none Of the shore-based cranes in 
the Calcutta port is functional today while 
five of them were functioning before 1985. 
During the Jast three years such a det~riora· 

tion has taken pJace in Calcutta port tbat 
handling of cargo is being done only by 
ships' derricks. Secondly the working of 
dredging in Calcutta port has come practi­
cally to a standstill and Daviaability is 
going down every day. There is no scheme, 
I understand, even to increase the navigabi­
lity. Will the Minister clariry these thinas ? 

SHRI RAJESH PILOT: Rcprdina the 
first part of the question about functioning 
of cranes, I do not have the latest informa­
tion but there was some problem a month 
or so back. There were some problems on 
the servicibility of these cranes. Some 
steps were takeD but I do not have the latest 
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position, whetber five or three cranes are 
servicible but I will inform the bon. 
Member about the latest posi tion. 

So far as dredging is concerned, the hOD. 
Member w1ill agree that Calcutta port is one 
port-normally, ports are on the sea-where 
we bave tried to bring sea to the port. So, 
cost of dredging is very much. We really 
spent Rs. 30 crores per year on the dredging. 
Tbe dredging of the Calcutta port has the 
priority. We are maintaining the dredging 
part and the draught of the Calcutta port has 
been maintained. It is, of course, in some 
season where it has gone down. But 
dredging has been given priority at tbe 
Calcutta port. 

MR. SI'EAKER : Question No. 22. 

AN HON. MEMBER: Question Nos. 
22 and 28 may be taken up together. 

MR. SPEAKER: Yes, if the Minister 

agrees. 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): Sir, I 
would like to seek your indulgence. 
Question Nos. 22 and 28 Hsted for today 
are almost identical. I would request you 
that in case the hon. Members have no 
objection, both the questions may be taken 
up together. That is what you said? 

SHRI ANIL BASU: Sir, right to ask 
supplementary should be protected. 

MR. SPEAKER: Yes, yes, How can 
tbat go unprotected'] 

[Trans/at ion] 

Yes tbat will be protected. 

[English) 

No discrimination. 

Production and Demand of Hot 
Rolled Coils 

*22. SJ-tRI PURNA CHANDRA 
MALIK: Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) the present production and demand 
of bot rolled coils in the country; and 

(b) the time by which the steel plants 
are likely to meet in full tbe internal 

requirements of this item and the imports 
wiD be stopped 1 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) and 
(b). A Statement is given below. 

Statem"ent 

Production and Demand of Hot Rolled Colli 

. (a) During 1987-88, the actual consump­
tion of Hot Rolled Coils and Sheets in the 
country amounted to 1.99 million 'tonileS 
while indigenous production was 1.72 million 
tonnes. 

(b) The fuU demand of Hot RoBed 
Coils will be met after the modernisation 
and expansion of existing steel plants is 
complete and additional capacity for the 
production of the type of steel bas been set 
up in the country. 

Import of Hot Rolled Coils 

*28. SHRI AMAL DATTAt : 
SHRI AJOY BISWAS : 

Will the Minister of STEEL A..~ 
MINES be pleased to state ; 

.(a) whether the Steel Authority of 
India Limited has been allowed to import 
3.8 lakh tODnes of hot roUed coils in one go; 
and 

(b) i~ so, under what conditions ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) No, 
Sir. 

(b) Does not arise. 

SHRI PURNA CHANDRA MALIK: 
Whether it is a fact that Alloy Steel Plant, 
Durgapur, where production IS runnin& 
over 90 per cent (concast stainless slab) for 
tbe past f!w years, can profitably produce 
hot . rolled coils at a less -::05t if new 
machines are installed there. 

If so, have the Government taken any 
steps for modernisation and- expansion of 
ASP at Durgapur ? 

SHRI M .L. FOTEDAR: Sir, i may tell 
the hon. Member that we are not producina 
HR coils in Durgapur ASP t but are produc­
ing. at Bokaro, Rourkela and Durppar 
mam steel plants. We are modemisiJJ& 
three plants. We will be iDcreasio& tile 
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production of HR coils. There is a shortage 
of H.R. coils in the country, at the present 
moment. But we have given a thrust to 
the domestic production. I am glad to 
inform the bon. Members that during tbe 
first quarter of this year-from April to 
end of lune-our' production of HR coils 
in the steel plants bas increased by 51 per 
cent as compared to the corresponding 
period of the last year (three months). . ' 

So, our main concern i.; to increase the 
domestic production a~d not to remain 
entirely dependent on imports. We will see 
that there is no shortage of HR coils. As 
and when necessary, we will import the HR 
coils. 

SHRI PURNA CHANDRA MALIK : 
Whetber it is a fact that concast stainless 
slab produced in ASP is to be sent to 

. France and Finland to be hot rolled to hot 
band and again this will be brought back to 
India to be cold roned to stainless sheets at 
Salem ! 

If so, why the SAIL is ignoring the 
demands of Hindustan Steel Employees~ 

Union for installing one Steckel Mill and 
one modem Sendzenir Mill for hot and cold 
rolling of the products in ASP to prevent 
huge drainage of foreign exchange ? 

SHRt M.L. FOTEDAR: Perhaps the 
hon. Member refers to HR stainless steel 
coils which are required from the AHoy 
Steel Plant for other places like Salem. We 
are doing}t. We have sent stainless sleel 
slabs from ASP to the Bokaro Steel Plant 
far processing. This is under experimenta­
tion. After that, we will send it to the 
Salem Steel Plant. At the pre sent moment 
there is no final thinking to ~nd it abroad 
for this purpose. 

In case we are not able to do this at 
Bokaro, then that matter will come under 
consideration. 

SHRI AMAL DATTA: The Minister 
has given some statistics in reply to 
Question No. 22 which show that Jast ycar 
the lAP in production and consumption of 
HR coils was 2.7 lakh tonnes. This gap 
obviously wu fulfilled by import. Question 
No. 21 to which the answer is given, that 
there is no proposal to import, was based 
CD a Dewspaper report that SAIL had 
\)roposed an import of 1.8 lath tormes. 

That proposal was made sometime in the 
middle of May. Will the Minister now 
assure us that this proposal has now been 
withdrawn or rejected and, therefore, DO 

import will take place and if there is still 
. a proposal for import, then for how much 
does it stand at present ? 

SHRI M.L. FOTEOAR: I will reply 
to the hon. Member's question, I will read 
tbe question. It reads "wheather the SAIL 
has been allowed to import 3.8 Jakh. tonnes 
of hot rolled coils in one go;" It is a specific 
question and my specific answer is "No, 
Sir". (lnlerTl'plions) It is not a technical 
reply and that is why in my reply to the 
supplementaries, I am explainillg the posi­
tion. I have said 'not in one go' and he 
has asked, in one g(J, this is not a 
fact. 

[Translalion] 

MR. SPEAKER ? This is called 
indulging in hair splitting. 

[English] 

SHRI M.L. FOTEDAR: It is a fact 
that our total demand in the country during 
the current year wilJ be two mIllion 
tonnes. That is what we have anticipated. 
Our total production of hot rolled coils 
comes to 1.9 million tonnes. Accordinl to 
this demand and availability, the tOlal gap 
will be only one lakh lonnes. There are 
different specifications of HR coils. One is 
required for tube making. I have said that 
MMTC will not be canalisina agency and 
SALT wili be the canaJising agency for 
these and we will be able to make it avai­
lable to every person who is involved in 
this industry. We have the support of the 
concerned bodies like the Confederation of 
Engineering Industries of India and Fede­
ration of Engineering industries of India. 
They have supported our proposal that thcy 
will pay more on'the imported coils but so 
rar as tbe other aspect ii concerned which 
is required for HR coils, that is,DD/EOD 
which is required for automobile industry, 
the canalising agency will be MMTC and 
SAIL will not be the canalising agency. At 
present, our total requirement for the steel 
tube makers .is likely to be two lakh tonnes 
which we are going to import. We have 
already placed the orders which will be 
made avai\able durioa the next month of 
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August/September. Thero will be generally 
no difficulty so far as the HR coils are 
concerned. 

SHRI AMAL DAITA: Is it correct 
that these two lakh tonnes will be imported 
by SAIL instead of MMTC, as was done 
previously, that SAIL having now been 
given the responsibility and that SAIL is 
making certain changes in the procedure for 
registration of the consumers demand which 
will mean that the consumer after the 
registration will have to wait for eight 
months to set the demand satisfied? 

SHRI M.L. FOTEDAR: SAIL will be 
the canalising aaency and SAIL will be 
whoUy responsible to make the HR coils 
of tube making specifications aVailable to 
those persons who use such coils. So far 
as the system of giving it to the persons 
who are entitled to get it, it is not a fact 
that they wait for eight months or for one 
year. They will have to register their 
demand for a quarter and state that this 
wi)) be the demand and according to the 
demand, it will be supplied within that 
quarter. 

SHRI AJOY BISW AS : Actually. what 
is the capacity utilisation of the HR coils 
in the country and what is the percentaJC 
of production ? 

SHRI M.L. FOTEDAR : I think, I 
have already replied that. I will. however, 
give the figures for the year 1987-SS. 
Bokaro Steel Plant has produced 1179.8 
thousand tonnes, Rourkela Steel Plant 
241 thousand tonnes and Durgapur Steel 
Plant 128 thousand tonnes; total 1539.7 
thousand tonnes. I have also said that 
during the current year, first quarter. we 
have increased the production of H.R. 
coils by 51 per cent. Our total production 
during these three months has been 404.3 
thousand tonllCS. In addition this, TISCO's 
production is 1.4 lakh tonncs. 

SaRI AJOY BISW AS: I wanted to 
know capacity utilizatiol' by tl'Ie Steel Plants. 
That has not been answered. 

SHRI BHATIAM SRIRAMA MURTY: 
If you kindly see question 22, what the hon. 
Member wanted to know was the demand 
of hot roUed coils in the country, but the 
hon. Minister has provided actual fiaures 
of consumption for b\)t rolled coils. The 

questioner wanted to know the demand and 
not the consumption. How is it that the 
required information is not provided and 
instead, some other information is fumisbed ? 
Will the hon. Minister give us the precise 
information ? " 

As far as Visakhapatnam steel Plant is 
concerned, I would like to know whether 
the product mix also includes the hot rolled 
coils. If not, will he kindly consid~r this to 
be included in future ? 

SHRI M.L. FOTEDAR: About the 
capacity utilization, I may tell the hon. 
Members that the hot rolled coil capacity 
utilization is about 80 to 85 per cent; I do 
not have the exact figures. 

As 1 have already said, the total demand 
envisaged for the current year, 1988-89, is 
2 miUion tonnes; and the total production 
is 1.9 million tonnes. 

So far as Visakhapatnam Stell Plant 
is concerned, we are considering that 
proposal. 

SHRJ CHINTAM~~I JENA : 1 would 
like to know whether the moderanization 
and expansion of existmg stell plants include 
Rourkela Steel Plant also. If so, when our 
beloeved Prime Minister viSIted West 
Germany, was there any protocol agreement 
signed between the two countries for mode­
ranization and expansIOn of Rourkela Steel 
Plant ? If so, details thereof and when 
is mtS hkely to be started. and 
completed? 

SHRI M.L. FOTEDAR: Though this 
question does not pertain to moderaniza­
tion of steel plants; it pertains to production 
and demand of hot ToUed COIls, I will 
answer this. We are already produclDg hot 
rolled coils in the Rowkela Steel Plant. 
We have already invited tenders for the 
first phase of the Rourkela Steel Plant. Wo 
ate likely to get Rs. 500 crores aid from 
the West Germany for the moderanizatioD 
of Rourkela Steel Plant. I think, by 1994 
or 1995-1 cannot tell the exact date-­
the Rourkela Steel Plant moderanization 
will be completed. 

Admission of Students to 
Colleges 

*24. SHRI JAGDISH A W ASTHlt : 
SHRI D.B. PATD... : 

Will tbe Minister of HUMAN 
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RESOURCE DE'~LOPMENT ~ p~ 
to state: .. ~ 

(a) whether a large number of students 
seeking admission to various courses in 
Delhi University ColJeges as regular students 
could not get admission; 

(b) if so, the number of sucb students 
and the number of Scheduled Castes aDd 
Scbeduled Tribes among them: 

(c) the steps being taken to provide 
admission to all tbe eligible candidates; 

(d) wbetber the same problem is being 
faced by the students all over the country; 
and 

(e) if so, the remedial action proposed 
to be taken by Government in this reprd 
under the new education policy? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (e). A 
Statement is given below. 

Statemeat 

(a) to (c). Accordjng to the proVISJODS 

of Delhi University Ordinances all those 
who have passed Senior School Certificate 
Examination (Class XII) of tbe CeatraJ 
Board of Secondary Education or an exa­
mination recognised as equivalent thereto 
with 40% or above marks are eliBible for 
admission to undergraduate CQucscs in 
colleges as regular students subject to the 
minimum ase limit of 17 years. 

2. The University of Delhi has informed 
that 51,524 students who have passed Senior 
Secondary and equivalent examinations 
(Class XII) from Delhi with 40% or above 
marks are eliaibJe for admission to under­
Jl1lduate courses. As apinst this the 
University at present has an intake capacity 
of 52,152 seats for admission to underara­
duate courses. Out of these 31,802 seats are 
available in colleges, 3.350 seats in the Non­
Collegiate Women's Education Board and 
17,000 in the School of Correspondence 
Courses and Continuina Education. 

3. In the colleaes 22i" seats, I.e.' 
1.1 S6 are reserve for SC/ST caaclidates 
Ij&inst which 5,180 SC/ST ttudeat.e have 

been reaiatered for admissions and aIJotted 
Colleses by the University. As such the 
total nnmber of SC/ST candidates who 
have souabt admission during the current 
ycar is less than the number of seats 
reserved for them. 

4. As several students apply for 
admission to more than one course and in 
more than one colJeae simultaneously, and 
the process of admlssions it still on, the 
number of students who have applied for 
admission and the number wbo bave not 
been able to obtain admission cannot be 
stated precisely. However, the University 
has indicated that it should be in a position 
to absorb practically all the eligibJe candi­
dates, including SC/ST students, in tbe 
current academic year. 

5. Steps are being taken to meet the 
growiDg demand for admissions by gradu­
ally increasing the intake capacity every 
year. The Delhi Administration established 
three new college last year. The University 
has approved, ill pri nciple, proposal to open 
two DeW colleges, viz. College of Applied 
Sciences for Women, Shahda.a and College 
of Aeronautical Studies. 

(d) and (e). The National Policy on Edu­
eation J986, inter alia, envisages thDt in higher 
education the main emphasis wHl be on the 
CODIOJidation of facilities in the existing 
iDstitutions; diversification of courses and 
expanding the intake in existing insti tution; 

. regulation of admission according to capa­
city; development of the Open University 
System and Distance Learning. It iJ 
primarily the responsibility of Slate Govern­
ments to provide opportunities for Higher 
Education keepina in view the National 
Policy on EducatIon. The Department of 
Education does not collect information 
about the number of students wbo are 
seekinJ admission to universities/colleges 
in various States in the country. 

[TraM/alUm] 

SHRJ. JAGDISH A WASTHI : Sir, is the 
hon. MinISter aware tbat not only in Delhi 
University but also in various colleaes and 
lCbools in tbe country problem of admission 
it veJ)' acute. Norms (or admission have been 
pnwcribed everywhere. I would like to know 
whether die Centra) Government has pres­
crfbod specific auidelines for reautatina 
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admissions in various colleges 'aDd univer­
sities in order to solve this acute pto-. 

blem 1 

SHRI ~.P. SHAHI : Mr. speaker, Sir, 
students with 40 per cent marks are eligible 
for admi!sion in Delhi University. The 
number of such students who passed the 
S.S.C. examination this year is 51,524. The 
number of seats available in Delhi Univer­
sity is 52,000 including tbe seats in 
correspondence courses and courses meant 
exclusively for women. in view of tbis, 
practically there is no shortage of seats. 
But this year we are facing a unique 
problem. The problem is that a large 
number of students have passed with first 
division as compared to previous years. 
These students want admission in particular 
disciplines. There are not enough seats in 
.orne disciplines to accommodate all. The 
reasons is that student~ want to get admis­
sion in a particular colle~ or a particular 
discipline. We experience some difficuJties 
at these places. 

SHRI JAGDI$H AWASTHI: Sir 1 
would like fO tell the hon. Minister that 
this problem is acute in order parts of the 
country also. Has the Government taken 
any specific steps to solve the problem ? 
Secondly, in his statement the bo~ Minister 
bas said that the numbet of SC and ST 
students who bave applied for admission is 
less than the number of seats reserved for 
them. I would like to know if the remainiDa 
seats have been made available to sencra1 
candidates ? 

SHRJ L.P. SHAHI : It is true that 
22t per cent seats have been reserved for 
SC and ST students here. Thus. 7,000 
students become eligible to take admission 
under this category. So far, a little more 
than 5000 applications have been received 
from them by Delhi University thereby 
leaving about 2000 seats vacant. We do not 
want to keep these seats vacant. We ate 
waitinJ and would fiJi up the seats after aU 
the students have been admitted. 

[English] 

SHR.IMATI VYJAYANTHIMALA 
DALt : Sir, I would like to be enlishtened 

on tbis problem tllat is beina (aced by the 
atuclents all over tho country. Perhaps for 

tho -first time in Delhi students in the last 
one year· bctve not been able to get ad­
mission in colleges. In Delhi this problell' 
is there onty for the last ODe year whereas 
in Tamil Nadu for so many years meri­
torious and brilliant students have been 
denied admission to various colleges in 
spite of getting such high percentage of 
marks as 75 per cent or even more. They 
have been denied admission to coUeges and 
this has lead to a lot of frustration and 
distress. So, I would like to know, as 
tbe Centre bas ordered aJl Medical colleges 
throughtout the country to surrender J 5 to 
20 per cent ~ts to meritorious students, 
whether the Governmeut would frame any 
rule to the effect tbat all the colleges getting 
Government grants should surrender at 
least 25 per cent of the seats in all the 
colleges in each d!scipline so that srucents 
with high percentage of marks can be 
assured of their seats in their respective 
States. especially in Tamil Nadu. 

SHRI L.P. SHAHI: Sir, the question 
relates to Delhi University only. (lntcrrup­
lio,") 

SHRI THAMPAN THOMAS: Sir, 
part (d) of the questions speaks about the stu­
dents aU over the country. (Interruptions) 

SHRIMATI VYJA Y ANTHlMALA 
BALI: Sir, I specifically asked about Tamil 
Nadu where the students have been sufferina 
fer years now. I would like to have a 
specific answer. 

MR. SPEAKER : Part (d) of the ques­
tion says, U\\'bether the same problem is 
beina raced by the students al lover the 
countrY:' That is v.hy. I think she has 
taken advantage of that part of tho question 
aad asked about Tamil Nadu. 

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRl P. 
SHIV SHANKER): Hon. members are 
aware that Education is in the concunent 
Jist. Quite a large number of universities 
and their coIleaes in the States are maua­
aed by the respec tive State Governments. 
Nonetheless. tbe anauish e,pressed by the 
hOD. members is also correctt. 

PROF. MADHU DANDAVATE : 
Tamil Nadu is under President's Rule. 

SHlU P. SHIV SHANKER : Yes, Tamil 
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Nadu is under the President's Rule. But 
that is a different issue. The Governor is 
there governing that State. 

A general question has been asked about 
the problem. This problem is being consi­
dered at different levels. In fact, so far as 
Delhi is concerned, my colleague is taking 
a meeting of the Chairman, UGC and the 
Vice-Chancellor of the University. I think 
that meeting is slated for today. They are 
going to discuss this problem. 

With regard to the reservation of seats 
for meritorious students, I would like to 
submit that it is consequent to the judge­
ment of the Supreme Court. The Supreme 
Court has directed that there should be 
admission for a particular percentage of 
students based on merit all over the ccuntry. 
I would like to submit that in every case, 
where there is a question of merit, it is by 
and large more than 50 per cent, i.e .• more 
than 50 per cent of the students are to be 
admitted on merit. The percentage of the 
reservation categories indudIng all-be it 
backward classes, scheduled castes or 
scheduled tribes-is round about 50 per 
cent even in the States, having regard to 
the judgement of the Supreme Court. 

[Translat ion] 

SHRI V. TULSIRAM: Mr. Speaker, 
Sir. 

AN HON. MEMBER: How is he 
CODCCI'lled with education? 

MR. SPEAKER: Don't you know that 
his name is Tulsi ? • 

SHRI V. TULSIRAM: Though the pass 
percentage is 40 per cent but when it comes 
to admission students with Jess than 80 per 
cent marks are not admitted. Eitber you 
shouJd draw a line tbat students with a 
particular percentage of marks will be given 
admission or the pass percentage should be 
reviewed. Otherwise, students with 40 
per cent marks have to suffer. What faci­
Htles bave so far been made available to 
tbern by the Government? These students 
can be given admission in the sbift system 
whicb has been . introduced by the Govern­
ment recenti,. There will be no dispute 
over the percentage an ymore. The elise­
bility for admission is raised to 80 per cent 
ODJ7 because there is Ibortaae of .. n. If 

shift system is introduced, these students 
can also aet admission. Is tbe Government 
introducq any such scheme? 

SHRI P. SHIV SHANKER: Passq 
the examination does not mean that they 
will get admission to the college of their 
choice. Passing the examination and getting 
admission to higher classes are two different . 
things. It is not essential that all those 
who pass, .seek admission to colleges. A 
large number of them go in for various 
other disciplines. I, therefore, do not 
agree witb the points raised by the hon. 
Member. I agree that there is a need to 
effect lot of cbanges in the system. Recently 
I discussed with the experts on the subject 
whether we could introduce need based 
education. 

MR. SPEA.K.ER : They want to simplify 
your work. They want that all those 
students who get 70 per cent marks should 
get admission. 

SHRI P. SHIV SHANKER: The hon. 
Member wants to create more problems for 
us through this suggestion. 

[En.rlish] 

SHJU K.S. RAO: Sir, I have come to 
know that some Scheduled Caste boys were 
denied admission by some college principals, 
although the concerned Universities bave 
giv.en them the direction to admit them. It 
is a very peculiar case. The grounds are 
not known to us. But they were refused 
admission. 

I want to know from the hon. Minister 
whether you will take action _,ainst the 
concerned Vice-Chancellor. What is tbe fate 
of such Scheduled Caste boys? 

SHRI P. SHIV SHANKER : It is true 
that some reports have come in the news­
papers and we are in touch with t!le Vice 
<.."'banceUors. But if there is any specific 
case where injustiCfl has been done, tben 
necessarily we will take action. (l"terrup­
tiollS) 

MR. SPEAKER: Everybody's question 
is important. I cannot distiDauish. You 
can have another discussion if you like. 

PR.OF. SAIPUDDIN SOZ : We wanted 
a discussion. In tbe meanwhile, I put the 
IUpplementary. It baa ceme to my DOtiQo 
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that various colleges affiliated to tbe Delhi 
University fix cut points beyond which they 
will not admit the students. That in my 
opinion is unconstitutional because various 
students come from different backgrounds. 
So, th..:y shouJd conduct admission tests. 
But connected to this there is another very 
important question to which the hone Mini1-
ter tried.t\) come but due to paucity of lime 
he could not do so. The question is that 
there is a lot of rush for admissions in 
colleaes particularly in the EI18ineering and 
Medical ColJeges. For every medical seat, 
according to some figures available with me, 
there are four hundred students competina 
for admission. That shows, there is terri­
ble waste of resources in the country. More 
.tudents arc studying science than arc 
required by the system. Tberefore it is bigh 
time that we conduct a survey on the waste 
of our resources. Will the hon. Minister 
come forward for a review of the New 
EducatIon Policy which has not dealt with 
thi. particular issue. 

[Trails/at ion] 

SHRI L.P. SHAHI: So far as the 
question of cut-out perccntage in various 
colleges is concerned, as bas been pointed 
out by the bon. Member, the colleaes 
affiliated to Delhi Umversity follow a 
specific procedure in this regard. The boys 
and girls in Delhi want to seek admission 
in the colleges of their choicc. but admission 
iB these colleges is stopped after a ccrtain 
percentage. I am not talking about reduction 
here. When the admissions stop after a 
certain percentage in a particular college it 
begins in another college. When admission 
stops after a certain percentage in that college 
also, it starts in tbe third college. Hence 
no cut·out is fixed in advance. The cut-out 
percentaae goes on reducina gradually on 
the basis of number of students wbo bave 
applied and the marks secured by 
them. 

MR.<-$PEAKER: Dr. B.L. Shailesb. 

Shri T. Basbccr. 

MR. SPEAKER 1 Enough is 
IGOUIh. 

[l!n¥li,h] 

Impact of Ganga ActioD PJan 

*25. SHRI T. BASHEERt : 
DR. B.L. SHAILESH : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether the implementation of 
Ganp Action Plan for the Jast two years 
bas brought about any qualitative change in 
tbe Ganga Water; 

(b) if so, the details thereof; 

(c) whether severa) industries includina 
Central and - State Sector Undertakinp 
situated along the banks of Ganaa river 
have been asked to instal cffiuent and 
ICwaac treatment plants within a month'. 
time or face closure; and 

(d) if so, the details thereof and the 
reaction of thC$(" units to the Government'. 
order ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL 
A VIATJON AND TOURISM (SHRI 
SlHVRAJ V. PATIL) : (a) and (b). 
The major interception and diversion 
schemes sanctioned under the Ganp 
Action Plan are expected to be completed 
within tbe Seventh Five Year Plan period. 
Impact or the schemes on the quality of the 
river can be measured only after the schemes 
are completed. 

(c) and (d). Seventeen Centra] and 
State-sector Undertakings discharging eftlv­
ents into tbe river Ganga have been asked 
to submit their time-bound programmes 
within a month's time for installation/aug­
mentation of their effluent treatment 
facilities. While some units have sent 
interim replies, detailed schemes for pollu­
tion control are still av.'&itcd from tbcso 
Undertakiop. 

SHRI T. BASHEER: The Gaup 
Action Plan is one of our presti&io~ 
ambitious projects, with the objective of 
makinc the Ganp free of poJ1ution. But 
it is very al:umina that tbe Cenual aDd 
State sector undertakinas have not imple­
mented the proaramme; or, thef' have DOt 
iDstalled the treatment facilides. Actually. 
two years of implement.~011 ke over. &0. 
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this is a very serious lapse on the. part of 
Central and State sector undertakings. 

From the answer, it is seen that even 
now, they have not taken seriously the 
'directions given by t he Government, because 
the reply says: " ... some units have sent 
interim replies ... ". They have sent only 
interim replies. They have not still submit­
ted schemes for 'pollution control. Under 
the circumstances, I would like to know 
from the hon. Minister whether'Uovemment 
proposes to take any action against these 
Central and State sector undertakings, any 
action under the new Environment Protec­
tion Act, to make them implement this 
achcme immediately, without further delay. 

SHRI SHIVRAJ V. PATIL: There are 
.bout 264 industries which discharge 
effluents into the river. Sixty eight indus­
tries are supposed to be grossly polluting, 
Twenty-five treatment plants have been set 
up by 25 industries already. Eleven indus­
tries are in the process of setting up the 
plants. Five have been closed down. Out 
of 27 industries, 17 belong to the public 
sector of State Governments and the Central 
Government. We have asked them also to 
set up the plants. They arc given a time­
frame Within which they have to set up the 
plants. If they do not set up the treat­
ment plants, certainly they will also be 
treated on par with other industries.' But 
tIiey are preparing the plans, and within a 
month's time they have to send tbe plans. 
U tbey do not send the plans. natura])y the 
Jaw will take its own course. 

SHRI T. BASHEER: I would like to 
know from the hon. Minister whether, after 
completing this Ganga project, Government 
have any proposal to take up any other 
projects of this nature. 

SHRI SHIVRAJ V. PATIL: We have 
surveyed tbe river basins in other areas also. 
In some cases, some detailed studies also 
have been made. The State Governments 
have now been asked to prepare the plans 
aDd also projects for the Yamuna -
Haryatla, U.P. and the Delhi administra­
tions have been so ask.ed. For the Krishna 
fiver also. the project has been prepared, 
8nd Action Plan bas been prepared. After 
CODSidering as to how this kind of an Action 
Plan can be implemented, and after 
f,lIm joipj all uPccu rcladn. ui the impl'" 

mentation of this plan, other thinaS also 
will be considered at a proper tjme, in. 
proper manner and when we find that 
resources are available. 

(Trans/at ion) 

SHRI MANVENDRA SINGH: Mr. 
Speaker, Sir, the hon. Minister has. apprised 
the House about projects on many rivers. It 
is regrettable that no such plan of action 
has been prepared in respect of Yamuna, 
one of the most sacred rivers in the country. 
I have raised the issue of cleaning river 
Yamuna several times in the Hause and Mr. 
Speaker, Sir, you have also taken initiative 
in thJS reaard on a number of occasions. 
The water of Yamuna is mainly used for 
drinking purpose in Delhi. The river water 
is getting contaminated because the entire 
sewerage of Delhi is being thrown into it 
after being treated at Badarpur plant. Be­
sides, all the industrial wastes and effluents 
are also discharged into the Yamuna when 
it passes through the industrial areas. 

Sir, the House would be pained to know 
that 10 Mathura, the birth place of Lord 
Krishna where lakhs of pilarims from within 
the country and abroad come to take holy 
dip in the Yamuna for self purification 
Yamona is stinking and not even a siuate 
drop of water is clean. In fact, it is tbe 
sewerago that 1l0ws into the Yamuna. 

I urge the hon. Minister to pay special 
attention to\\ards it and formulate 
a scheme at the earliest to purify this sacred 
river. I would atso like to re:Jucst the hon. 
Speaker to take every possible initiative in 
this regard. 

SH RI SHANT ARAM NAIK : Please 
take measures to purify him also. 

SHRI SHIVRAJ V. PATIL : Sir, at the 
outset I have said that the State Govern­
ments ,concerned have been asked to prepare 
plans ~ 10 clean river Yamuna. It is not 
possible to take up the projects in respect 
of all the rivers at the same time. We wjJJ 

have to see whether that m&ch funds are 
available. Yamuna is also equally impor· 
tanto The Governments of Haryana, Uttar 
Pradesh and the Delhi Administration baw 
been asked to take action in this regard. 

MR. SP!AKER : Others may 8110 take 
"Cjo.D~ 
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SHRI SHIVRAJ V. PAtlL : All ri&~t. 

SHAI MANO] PANDEY: Mr. Speaker, 
Sir, as it has been proposed to clean river 
Yamuna, I ~ouId like to know if there is 
any prC'posaI to clean the - major tributories 
fallin, in' Ganga, particularly in North 
Bihar, under the Ganga Action plan which 
bas beeti dc.awn to clean river Gana8, 
because the~ rivers carry pollution during 
floods. We will remove the Ihortcoming& 
of Ganga Action PJa~t Patna, but I would 
like to ;.now if any action plan hal been 
drawn to clean thrse tributories '1 

Will the hon. Minister assure the House 
if the Government is- going to prepare any 
action plan in respect of these major tribu· 
tories which experience floods for 4 months 
during the year '[ 

MR. SPEAKER : Reply paa already 
been given. 

[£n.rlish] 

SHRI DIGVIJA Y SINH: I want to 
restrict my question only to the pollution 
emanating from urban areas which require 
sewerage treatment. We know that about 
Rs. 250 crores have been allocated in the 
current five year pJan; may be that it may 
be increased to Rs. 3DO crores. Most of 
this investment Will be going for capital 
investment in obviating pollution emanating 
from cities and industries. It 1s a good 
thing. All I want to know is what stepa 
have been taken and what follow up has 
been made to see that the investments that 
have been made for po))ution control from 
cities are continued because these have to 
be maintained by the municipalities them­
selves? How will tbe municipalities keep on 
maintaining these inv~tments once they have 
been made, because, at present, all the 
municipalities are in thread; they have no 
money to maintain them? What has been 
thought out whereby the house tax wiIJ be. 
raised or whereby further revenue can be 
accrued so that these investments are main· 
rained ? 

SHIU SHIVRAI V. PATIL: Sir. the 
Ga. Action Plan is being implemented 
with tbe help and assistance liven by the 
Central Government. The bon. Member is 
very woll aware of the fact that tbe sewcraae 
treatmetlt planta have to bC maintained by 
tbe local authorities and the local autho-

rities have to be helped by the State 
Governments. Now, at present, we are 
Jetting up these sewerage treatment plan .. 
and they will be handed over to the local 
authorities and the local Governments aacl 
the State GovernrneLts wiH look after them. 
If it does DOt become possible for them .. 
maintain them then this matter can be 
considered. But at present we have only to 
see that these plants are established aDd 
<?DCC they start workiDJ as to where tho 
revenue is to be collected and as to bow 
the money is collected for running them, 
can be considered at a later stage. 

Merger of NREP and RLEGP 
• 

*26. SHRI JAGANNATH PAITNAIKt : 
SHRI VlJAY N. PATIL : 

Will the Minister of AGRICULTURB 
be pleased to state : 

(a) wbether any decision has been taken 
in regard to the merger of the National 
Rural Employment Programme and the 
Rural Landless Employment Guarantee 
Programme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGlU .. 
CULTURE (SHRI JANARDHANA 
POOJARy) : (a) No, Sir. 

(b) Question does not arise. 

SHRI JAGANNATH PAlTNAIK: I 
want to know from the hon. Minister the 
cost of employment generation per manday 
both for NREP and RLEGP when the pro­
grammes started.·and by bow much it has 
risen, taking into consideration the upwan! 
~nd of wage rise, the prices of foodaraiDa 
and other factol'S, and whether any study 
h3s been made to find OUt" if a meraer of 
these two programmes is lIkely ro result in 
some cost economies. 

SHRI JANARDHAli.A POOJARY: I 
am ans\\'ering the last part of the questioD. 
the merge r of these NREP and RLEGP 
programmes has been ~ aiscusseJ sinc~ the 
creation of the RLEGP programme which 
was started in August 1983. Here, I may 
say, that most of the States have been per_ . 
sistently demanding the merger of the NR.BP 
and R.LEGP proarammes. Even tho PIg. 
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nina Commission has discussed and come to 
the conclusion that there should be a meraer. 
There was a meeting of the Secretaries of 
the Rural·Development Department of the 
State Governments and there was a unani­
mous decision from tbem that there should 
• a merger. Here I may say thilt there is 
a proposal under the consideration of the 
Government df India to merae the NREP 
and ~GP programmes. 

And so far as tbe wages to be paid by 
the State Governments are concerned, 
minimum wages" have been paid, but lome 
of the States are not payinc tbe minimum 
waacs. Particularly, I can name Uttar Pradesh, 
Karnataka, Gujarat and Maharashtra. 
Xamataka Government is not paying the 
minimum wages; even though they have 
fixed minimum wage as Rs. 12, they are 
payina only Rs. 9.80 paise. 

SHRI JAGANNATH PA.TINAIK: I 
want to know from the hone Minister 
whether it is a fact that many of the State 
Governments treat the funds meant for rural 
employment as a substitute for Plan funds 
8nd many a time they get them distributed 
to other departments from the State bead· 
quarters itself. Has the Government of 
India received any complaint about any 
State, with regard to this? 

SHRI JANARDHANA POOJARY: 
There are complaints and we have seen tbe 
shortcomings in implementation 01 the pro­
,ramme. Now, for example in the case of 
Andhra Pradesh, even though subsidised 
price of rice per kg. to be distributed under 
this scheme is Re. J .85 paise and 
there is a subsidy of Re. 0.74 paise per ODe 

ta., I am told. and it bas been broUJht to 
our notice tbat this quantum of rice is 

• diverted for public distribution system for 
• aiviDJ rice at Rs. 2 per kg. This is about 

the foodarains given to the State Govern­
ments. 

SHRI VllAY N. PATIL : Mr. Speaker, 
Sir, the Minister bas aiven a misJeadina 
amwer whkh be has corrected afterwords. 
He has said categorically, No, Sir. He DO~ 
annvered tbat tbe proposal for mer,m, 
NIlEP and RLEGP is under active considera­
tion of the G.vernment of India. 

Sir, uDder these prcarasrD:CI. tbe main 
t\JrUst is for prod uctiCD orientation pro­
araanme like JOU c;olllcl\ati~n, water harvett ... 

ina, minor irrigation, etc. I would like to 
know from the Minister, whethc{ in thia 
cateaory of production orientation pro­
aromme, the item of agro forestry will also 
be taken up because in agro fOlcstry, there 
are small farmers who are holding dry or 
barren lands. . 

SHRI JANARDHANA POOJARY: 
Sir, undcr this programmc, soc ial fo~estry 
could be taken up. Soil and water conser­
vation works, minor irrigation works, even 
bpndina of the areas for tbe conservation of 
water-all these items could be taken up 
under both the programmes. 

SHRI RAM SIN"GH YADAV . Sir, the 
implementation of the Rural Landless 
Employment Guarantee Programme can oD]y 
be successful when there are data relatiDl to 
tbe identification of the beneficiaries. I 
would like to know whether the Minister is 
sure that all the States and the Union Terri­
tories have identified the families which are 
landless and need employment. At the 
Ame time, in some of the States, there are 
small farmers or the marginal farmers who 
are not in a position to produce to the 
maximum extent to feed their families and 
therefore, they are also out of employment. 
Therefore, this programme of 'Rural Land­
loss' requires re-dcfinition. It requires 
10licaJ approach and rationale approach and 
Utose persons who are the marginal and 
amaH farmers must also be included in the 
landless labour. Therefore, it needs DeW 

approach and new di~ension for solvina 
this problem of unemployment. I would 
like to know, whether the Minister aarees 
that in tbese terms, the proaramme may be 
modified. 

SHRI JANARDHANA POOJARY: 
Sir, we have been identifying the beneficiaries 
UDder this programme. The IUgestioD that 
has been made. by the hone Member has 
been implemented and I am thankful to tbe 
hon. Member for reiterating it. So far as 
priority is concerned, we are ,ivinS prioritY 
to ti'e landless people ..-ho are poor aDd 
particularly, we are Jiving Jot of prefenmcc 
to Scheduled Caste and Scheduled Tn"be 
people who are poorer class. Biahty per 
cent of the Scheduled Caste aDd Scheduled 
Tribe people are comma under this pro­
aramme and we have been Ii villi lot .r 
importance to tbis cateaory of people in the 
implementation of the propamme. 



2S SllA VANA 6, 1910 (54KA.) Written Answers 

SHRI M. RAGHUMA REDDY: Sir, 
in Andhra tribal blocks, the Government of 
India intended to supply coarse rice at the 
rate of one rupee eighty five paise. The 
hoo. Minister does not know that the 
Anahra Pradesh Government is supplying 
fine quality rice at the rate of two rupees. 
Nobody wants coarse rice in ADdhra 
and that is why, we are suppJyina fine 
quality rice. The cost of expenditure 
is five to 'IX rupees per k,. for fine rice and 
we are lupplying it at the rate of two 
rupees. Except Andhra, no State, neither 
the Congress ruJed States nor tbe other 
States, is supplying fine quality rice at tho 
rate of two rupees to the poor people. 
Andhra is the only State in the country 
fee4in, the poor people. What is the source 
of information with which the Minister is 
misleading the House ? I want a cateaorical 
UlIwer from the Minister. 

SHRl JANARDHANA POOJARY: I 
am thankful to the hon. Member for bring­
ing to my notice this new thinl. I will 
brma to the notice of tbe hon. Member that 
the distribution price from Food Corporation 
of India for fine rice is RI. 2.84 and we are 
distributin, to the States at subsidised price 
of Rs. 1.95. For his information, there is 
• subsidy of 89 paise .. . (Interruption8) I am 
sorry to state that the people of Andhra 
Pradesh are deprived of the benefit that is 
liven under this programme and this il 
meant for the poorer people. It is the most 
unfortunate thin,. We are not at aU satis­
t\ed with the performance of the State: 
Governmmt .. . (lnt~rrupt ions) 

THB MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI P. 
SHIV SHANKAR) : For the purpose of the 
tribals, the rice is supplied at the subsidisecl 
rate and you IlfC sayina all that ... 
(Inurrupt ions> 

MR. SPEAKER: The Question Hour 
is over, 

WRI'ITEN ANSWERS TO QUESTIONS 

[E",li.rh) 

Worldna .f I"'a. Coudt ef Hlatorleal 
Rea.reb 

-23. SHRI PRAKASH CHANDRA: 
SHlU SUBHASH YADAV : 

Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased 
to state: 

<a> whether Government have inquired 
into th~ working of the Indian Council of 
Historical Research during the last three 
years; 

(b) if so, tbe nature of jrregularjti~ 
noticed; and 

(c) the action taken/proposed to im­
prove the working of this Council ? 

THE MIN1STER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI P. smv 
SHANKAR) : <a) to (c). No inquiry bas 
been conducted by the Government of India 
into tbe working of the Council during the 
last three years. However, a review on the 
various activities of the Council \\'85 

conducted ~Y the Audit from June to 
October, 1987 covering the period from 
1978-79 to 1986-87. A para on the review 
by the Audit has been included in the report 
of the Comptroller and Auditor General of 
India for the year ended 31st Marcb, 1987 
which was presented to the Parliament on 
10th May, 1988. A copy o( tbe report was 
received in the Ministry of Human Resourc::e 
Development on 28th June, 1988 for furnish­
ing 'action taken notes' in respect of the 
paras concerning tbe Ministry. which is 
receivina attention. 

[Translation} 

SIaorta&e of Teachers for Navedaya 
Vidyalayas 

*27. SHRI KAMLA PRASAD 
RAWAT: 
SHKI SHANTARAM NAIK : 

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state : 

(a) whether there is a shortage of suit­
able teacbers in Navodaya VidyaIayas 
opeoec:l under the new education policy; 

(b) if so, whether any steps arc bema 
taken to ensure that studies in the Vidyalayas 
do not suffer on this account,; 

(c) if so, the details thereof; and 

(d) if not. ~ reasons therefor '1 

THE MINISTER OF HUMAN RB. 
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SOURCE DEVELOP~<SHB.I P. SHIV 
SHANKAR): (a) to (d). In view of thF 
fact that Navodaya Vidyalayas are mostly 
located in rural areas, and that tile teuhers 
are being recruited initially OIl deput&t.ic:la 
basis only, certain shorta.JCS iD the DUJDbk 
of teachers have been noticed. Ho...,.. 
all possible immediale remedial measures 
i\cI udiD8 ad ho_c appointmeDts and gtaDt of 
incentives to teachers are being takea to 
ensure that the teacbm& posts are fillGd to 
the maximum and the ch,ildrcn RlCCift 
proper education. 

[En,lish] 

Service CoaditioDS of Aap ..... 1 
Worken 

*29. SHRI MULLAPPALLY RAMA­
CHANDRAN: Will the Minister of 
HUMAN RESOURCE DB.'¥l!LOPMEm 
be pleased to state : 

(a) the number of Anpmradi .. etten 
in the country. State-wise; 

(b) whether Government propoa. to 
improve the service conditioDS of tJa ADau­
wadi workers; and 

(c) if so, the details thetwf? 

THE MINISTER OF STATE IN 'I'M 
DEPARTMENTS OF YOUTH AFFAIRS 
AND' SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHIUMATI 
MARGARET ALVA): Ca> A statement i. 
given below. 

(b) and (c). Anpuwadi Workers UDder 
the Intqrated Child ~clopmcot ScIMces 
(lCnS) scheme are part time, boDOrat)' 
workers, belonging to the local commUDitJ,. 
They are paid honorarium and are liven 
facilities such 81 20 da}'S aanuaf leave, paid 
absence in the event of matomity/abordoa/ 
mis-cam .. , and relasatiOD in.the· ~ 
of recruitment to tbe posts of ICPS Super .. 
visors. In July 1986 the acala of honoraria 
for Anpnwadi Workers were revised up. 
ward. Instructions on relaxation in tile 
matter of NCruitmca& to the pol" of 
ICDS Supervisors were isIued to the 
States and UDioo 'Terrkorill in Jaauary 
1988. 

S&a&elDeat 

s. Name 01 the StateJ Number of Anpn­
No. UDion Territory wadi Worken 

sanctioned • for 
lens projects ap­
proved upto 

1 2 

Stat' 

1. Atldllra Pradesh 

2.. ~hal Pradesh 

3. Assam 

4. BiDat 

S. Goa 

6. Gujarat 

T. Haryana 

S. Himachal Pra~h 

t. JaJDDlU and ~shmit 

10. Kamataka 

11. Kcrala 

12. Madhya Pradesh 

1 3. Mabarashtra 

14. MaDipur 

IS. Mqhalaya 

16. MizorAlll 

11. Napfand 

It. Orissa 

19. Punjab 

20. Rajasthan 

2J. Sikkim 

22. Tam" Nadu 

23. Tripura 

u.. Uttar. Praddb 

25. West Beqal 

Total (for States) 

31-3- 1988 

3 

t0801 

681 

S930 

14410. 

984 

11766 

7325 

1900 

2746 

144:49 

8S91 

15291 

14451 

133' 

1045 

979 

1233 

7104 

4623 

8602 

348 

6472 

1301 

21210 

17303 

180892 
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1 2 

Union 'hrrilot J 

1. Andaman and Nicobar 

2. Chandigarb 

3. Dadra and Nagar Haveli 

4. Daman and Diu 

S. Delhi 

,. Laksbadeep 

7. Pondicherry 

Total (for Union Territories) 

Grant Total 

3 -

234 

200 

125 
JOI 

2673 

60 

695 

409S 

184987 

Setting up of Corporation for Water 
Traosport Servicet 

*30. SHRI GURUDAS KAMAT: Will 
the Minister of SURFACE TRANSPORT be 
,leated to state : 

(a) whether there is any proposal to 
form a Corporation to start water transport 
aervice in cities like Bombay. Culcutta and 
Madras to reduce the prasure on other 
modes of transport; and 

(b) whether there is any scheme which 
would also encourage private parties to 
participate in such activities ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) The Caulal 
Govesnment have no such proposal. The 
Government of West Bengal have intimated 
that they have a proposal to form a Corpo­
rati.on to start water transport service On the 
river HoogbJy between CaJcutta and 
Howrah. 

(b) There is a scheme of interest abaidy 
for aCQuisition of inland water traa!pOtt 
vessels. 

Setti. up o( Natioaal Ports Aadaority 

*31. SHRI BALASAHEB VIX.ll2 
PATIL: 
SHRI BHArrAM SJU~A· 
MURTY: 

Will tbe Minister ofSURf:t(CB TRANS .. 
naT -. pIwe4 to It.~ t 

<a> whetber the proposa J to set up 
NatioaaJ Ports Authority to introduce grea­
ter professionalism and special isatiOD in the 
porta seeton has been finalised; 

(b) jt so, tbe details thereof; and 

(c) if not, when it is likeJy to be 
finalised 1 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF SURFACE TRANSPORT 
(SHIU RAJESH PILOT) : (a) No. Sir. 

(b) Does not arise. 

(c) It is not possible to indicate now a 
dtftnite date by whkh it can be finalised. 

[Translaion) 

\Videa hi, of National Highways 

*32. SHRI MANVENI)RA SINGH: 
WiJI the Minister of SURFACE TRANS­
PORT be pJeased to state : 

(a) whether there is any plan to widen 
aU the National Hi&hways in tbe country; 

(b) if so, the names of the National 
Hiabways, State-wise. prepOsed to be 
widened; and 

(c) the time by wbich the National 
Hiabways aR likely to be widensd in view' 
of the iDCreasing traffic in the country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (c). 
WideaiDa/dcvelopment of National Highways 
is a contiDuinl process and is taken up in 
• phased manacr depending upon the traffic 
vol.,ue and availability of funds. 

[&w/i.sh] , 

EamrODlD_tal Pollution iu Metro­
poUtau Cities 

*33. SHaI NITY ANANDA MISHRA : 
Will the MiDister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether according to experts, due to 
air . .pollut.io.a, ~ like astbama, bron­
Chitis UCI bther complicated diseases are on 
the i~ particularly in the metropolitan 
citia; . 
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systematic survey about the extent of pollu­
tion dangerous for health now prevailing 
in metropolitan cities, industrial complexes 
and around the vicinity of big miles; 

(c) if so, the names of the places 
affected badly and the extent of pollution 
at these places; and 

(d) if no such survey has been made' 
the reasons thereof and when this is likely 
to be undertaken ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOUR~M (SHRI SHIVRAJ V. PATlL): 
(a) No conclusive evidence is available in 

. this regard. 

(b) Survey carried out on the extent of 
air pollution in certain pockets of metro­
politan cities have shown that there is an 
increase in the trend of poll ulian. 

(c) Some of the places where the levels 
of suspended particulate matters are beyond 
the prescribed limits are Chembur, Laibaul 
and Parel in Bombay, LaJ Kaun in Delhi, 
Coal Mining areas in Jharia, Dh311bad etc. 

(d) Does not arise. 

Depletion of Gokl Resef'Ves 

·34. SHRI M. RAGHUMA REDDY: 
SHRI C. ~iADHA V REDDY: 

Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether Govemmenfs attention has 
been drawn to the news- item appearina in 
the 'Hindustan Times' dated 27th May, 
1988 wherein it has been stated that IQld 
rcacrves are depleting at an alarming rate in 
the country; 

(b) whether steps have been taken to 
Jocate DeW yellow metal mines in the 
country; 

(c) if so, the details thereof; and 

(d) the funds aflocated for this pur­
pose ? 

THE MINISTER OF STEEL AND 
MINES (SHJU M.L. FOTEDAR): <a) to 
(e). The Government is aware of tbe deple­
tioD of gold reserves in the country which 
... oecure4 mainly on aceoUDt of exha.tioa 

of reserves in the workilll mines of the 
Kolar Gold Field under operatioJ} ~or over 
a century. The steps taken to identify new 
reserves include intensification of exploration 
through the Geological Survey of India 
(GSn and Mineral Exploration CQrporation 
Limited (MECL) and exploration of new 
gold deposits by Bharat G.oId Mines Limited 
(BGML). The MECL is continuing detailed 
exploration over the t6JJowins blocks : 

Karllataka State 

(1) Gadag Gold Field-Hosur Champion 
East and West 
blocks and Mysore 
'Mine Option 
block. 

(2) Hbtti Gold Field-Buddini and 
Wandali blocks. 

(3) Nuggihalli schist belt -Kempinkote. 

Alldhra Pradesh 

Kolar !fhist belt - Old Bisanatham 

Bihar Stat~ 

,mine and Chigar­
gunta. 

Porojarna Mine block, Kunderkocha 
gold deposit, Singhbhum District. 

Mahoroshlra 

Kolari 
District. 

gold prospeet, Bhandara 

The GS[ is carryina out regional explo­
ration for lold in the Gadal and Hutti lold 
fields (Karnataka) and Kolar scmst belt 
(in Karnataka and its extensions in Andhra 
Pradesh and Tamil NlIdu) as well as in the 
States of Kerala, Bihar, Madhya Pradesh 
and Orissa. The BGML has conducted 
feasibil ity studies on the Chigaraunta ,old 
deposit and bas plans to produce initially 
250 tonnes per day aradually increasina it 
to SOO TPD or gold ore. 

~) A tota 1 amount of about R.upees 40 
crora bas so far been sanctioned since 1980 
for Completed and runniDa lold projccta of 
Mineral Exploration Corporation Limited 
out of which about Rupee. 27 crores have 
been spent. In addition the Geolo,ical 
Survey of- lad" carries out rqioDal expJo­
radon (or miDep)J; iDeJudJJat p1d, ~ 
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out the country which is financed from 
OSI's budget. During 1987-88 Field Season 
OSI is likely to spend Rupees 3J5 lakhs for 
different gold ' investigations in tbe 
country.. 

Increase in Road Accideots 

*35. DR. G. VIJAYA RAMA RAO: 
SHRI SRI HARI RAO : 

Will tbe Minister of SURFACE 
TRANSPORT be plea.4\ed to state: 

(a) whether road accidents in thr 
country are on the increase in the recent 
past; . 

(b) if so, the reasons therefor; and 

(c) the fresh initiatives taken during 
the last six months to tackle this pro­
blem? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
While the abosolute numbers have been 
increasing, the number of road accidents 
and fatalities per 1000 vehicles has shown a 
progressive decline over the years. 

(c) As a part of road-safety measures, 
Road Safety Week was observed during 6-12 
June 1988 throughout the country to create 
public awareness about road safety aspects. 
Stricter provisions have been made in respect 
of grant of driving licences, vehicle inspection 
and punishment for violations of traffic 
regulation", in the Motor Vehicles Bill, 
1988, introduced in Lok Sabha on 
13-S-1988. 

Wasteland Development for 
Profitable Forestry 

• 36. SHRI BIMAL KANTI GHOSH: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whc", there are any proposals or 
schemes to convert wastelands in the country 
into profitable forestry; 

(b) if so, the details thereof; and 

(c) the allocation made for this 
propose ? 

THE MINlSTER OF STATE OF THB 

MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) The emphasis in the programmes 
undertaken on wastelands is not on profit­
ability but on ecological restoration and on 
social forestry. 

(b) and (c). Question does not'arise. 

Changes in Steel ~oJicy 

*37. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of STEEL AND 
MINES be pleased 10 state: 

(a) whether the demand for steel by 
2000 AD has been estimated at 26 mimon 
tonnes as reported in the 'Hindustan Times 
of June 16. 1988; 

(b) if so, the policy changes envisaged 
to ensure avaiJabihty of the required quan­
tity of steel by then; 

(c) whether per tonne cost of steel is 
incre3$ing due to huge project costs for 
integrated steel plants; and 

(d) if so, the steps being taken to ensure 
that lndian steel i~ produced at the same 
or nearly same cost as in other cowitries ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) 
Yes, Sir. 

(b) No policy changes are envisagedin 
order to meet the demand of steel by 200Q 
AD. Indigenous production will be in­
creased to meet demand by modernisation 
and expansion of existing steel plants, and 
establishment of additional steel makUta 
capacity in the country. 

(c) No, Sir. 

(d) Does not arise . 
). 

Scheme to Encourage Settiaa 
up or Food la_tries _. 

Cottage JDClustries 

*38. SHRI BAL WANT SINGH 
RAMOOWAUA: 
SHRI TElA SINGH DARDl : 

Will the Minister of FOOD PR.OCES-
SING INDUSTRIES be pleased to 
&tatc : 
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of identifying new techniques and new 
industries in. the . field of food processing 
cottage industries; 

(b) if so, the efforts made in that 
direction and the policy in regard-to indenti­
fying such industries; 

(c) whether any scheme has been 
prepared to encourage setting up of food 
industries' under cottage industries in rural 
areas; 

(d) if so, the broad outlines thereof; 
and 

(e) if not, the time by which it will be 
prepared and implemented ? 

THE MINISTER OF STATE OF THJ! 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAG DISH TYTLER): 
(a) 'Yes, Sir. 

(b) tg (e). The Khadi and Villaae 
Industries Commission (KVle) hal been 
actively promoting the development of food 
processing indus tries as cottage industries 
in the rural areas such as processing of 
cereals and pulses, extraction of oil from 
oil-seeds, manufacture of gur, kbandsari. 
fruit proce~ing and preservation. The KVle 
Act has now been amended to cover any 
type of industries located in rural areaa 
having a population of less than 10,000 
with per capita fixed investment upto 
Rs. 15,000. After the amendment of the 
KVIC Act, the Commission has drawn up 
a phased programme for promotion of new 
industries in addition to the existing sche­
duled industries. During 1988-89, 34 new 
industries including agro-based and food 
industries included \\ ithin the purview of 
KVIC nave ~..en identified for which model 
schemes and pattern of financial assistance 
arc being framed. With this, rural industries 
including fooj processing industries, covered 
within the purview of KVIe are expected to 
receive an impetus. 

Modernisation of Du;"gapur 
Steel Plant 

*39. SHRl H.N. NANlE GOWDA 
WiJI tbe Ministee) of STEEL AND MINES 
be pleased to state : 

<a> whether there hu been increase 
in the cost of modernisation PfOll'8mmt or 
Duraapur 5*l Plan4 

(b) if so, the details thereof; 

(c) whether the tenders on alobal basil 
, have been floated for implementation of the 

project; and 

(d) if so, when the total value of such 
tenders and the last dates were fixed for the 
submission of tenders 1 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) and 
(b). The sanctioned estimates for the 
modernisation of Durgapur Steel Plant ae. 
Rs. 1357 crores based OB III Quarter 19.' 
prices. The final estimates based on present. 
prices will be known only after the tenders 
have been evaluated. . 

(c) and (d). Yes, Sir. For six packaaes 
of work, tenders have been floated on 
global basis. Tenderers in respect of five 
packages were asked on July 9, 1988 to 
submit their final bids by 25th July, 1988. 
For the sixth package, no complete offors 
have been receiVed. Tpe total value of these 
packages will be known only after the 
finalisation of tenders. 

Fundi for Maintenance of National 
Hi&bways In Aoclbra Praclesb 

*40. SHRI V. TULSlRAM: WilJ the 
Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether the Government of Andhra 
Pradesh has approached the Union Govern­
m~t to provide necessary funds for proper 
maJ~!enance of the National Hiahwa)" 
passIng through tbat state; 

(b) if so, the details thereof; 
and 

(c) the time by whicb necessary funds 
will be made available to the State Govern­
ment. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT' 
(SHRI RAJESH PILOT) : (a> 
an:! (b). The Government of Andhra 
Pradesh has projected a requirement ot 
Rs. 2148.S9 Jakh_s for eX.PeDditure on the 
maintenance and repairs of National Hiah .. 
ways in the State durjn, J988-89 w;Jder the 
loJJowiaa Icab-h0a4. : 
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Ordinary repairs 

Periodical rencw,]s 

Sptcial repairs 
(continuing) 

Flood damage repairs 
(continuing) 

Flood damage repairs 
(New) 

Urban links 

(Rs. in Lakhs) 

353.05 

1305.25 

27.49 

436.80 

10.00 

16.00 

(c) Funds amounting to Rs. 362.00 
lakhs has so far been released to the State 
for this purpose during 1988-89. Furthcr 
~lcases will be made, from time to timc, 
Takmg 1010 account the requirements pro­
jected by all the States including Andhra 
Pradesh and availability of funds in the 
Budaet. 

Central AssistaDc; for 'M.rlne 
Park' Project 

167. PROF. MADHU DANDAVATE : 
Will the Mtnister' of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) the steps taken to expedite the 
'Marine Park' projec( at Malwan in the 
Sindhudurg district of Konkan region in 
Maharashtra after its clearance by Union 
Government; 

(b) what are the financial commitment 
or Union Govcrnment for thc emplcmenta­
tion of thc project; and 

(c) the amount "aJTocated and spent so 
far on this project ? 

THE MINISTER OF S'I'ATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
<a) to (c). Government of Maharashtra 
have notified a marine sanctuary on the 
Malwan coast. No proposal scekina finan­
cial support for this sanctuary has been 
received by the Union Government. 

EarolmeDt In Primary Sdlemes 
towards UalYersaUaaUoD of 

Edacadoa 

168. SHRI LAKSHMAN MALLICK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whetber Gov~mment have decided 
to change its system of measuring primJry 
Schemes enrolment in a bid to arrive at a 
morc realistic assessment of progreSs mad. 
in universaJisation of elementary education; 
and 

(b) if so. the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
<SHRI L.P. SHAHI) : <a) and (b). Pre-
sently f to monitor proarelS towards· 
Universalisation of Elementary Education. 
data is collected in terms of enrolmcnt of 
children in classes I-VIII in the &chook and 
repeaters by ~de etc. It is felt tbat this 
system and design should be improved upon 
to facilitate fixation of targets for futurw 
years and monitoring the achievement of 
those taraets. The issue was discussed in a 
Conference of Statc Secretary /Directon of 
Education on 11-12th June, 1988 and the 
following rccommenda,iona were made : 

(I) Aae-lpecific/class-5pecific data 
should be col1ected on an annual 
basis, for which the machinery 
should be greatly strengthened. 
This innovation would havc to be 
intqrated with a general rationali­
sation of scheol reports and 
returns. 

(2) The desired integration of the 
monitorina of botb the formal an4. 
non-formal systems migh\ be 
achieved within the framework o( 
micro-level plannina. 

(3) In the formal school system the 
measure of achievement of five or 
eight years of schoolina by a child 
would be the completion of the 
primary level VI: 'J fifth class or 
elementary level VI:., Clptb class. 
This critcrion would. further. have . 
to be related to the attainment of 
minimum levels of lcamiDa afWr 
these had been adopted and were 
beina monitored. 

(4) Initially it may be DeCCSSary to 
rely on sample data. As a areat 
deal of groundwork bad to be do_ 
to empiemcnt the foreaoina derri .. 
sione, the Ministry of HllD &boWel 
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set up a team, which could include 
representatives of some States and 
of the Planning Commission, to go 
into the modalities. 

Vocationalisation PrograDllDe 

169. SHRI NARSING SURYAVANSI : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the implementation of 
vocationaIlsation programme has remained 
weak so far; 

(b) if so, the reasons therefor; and ., 

(c) the action proposed to be taken to 
speedily implement the programme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (c). The 
programme of vocational education has been 
consistently recommended by various expert 
groups that. were appointed to go into the 
question of educational reforms from time 
to time. The National Policy on Education, 
1%8 also accorded due priority to th~ 
programme. However, the programme 
remained rather weak for the following 
main reasons : 

~ 

(i) Since vocational stream was envi­
saged at +2 level, it could not 
make much progress in States 
which did not switch over to ]0+2 
system; 

(ii) Vocational education being semi­
technical in nature required high 
investment. The State Governments 
could not mobilise enough resources 
therefor; and 

(iii) AMquate mana~t and tee bni­
cal support to the programme was 
aot availabJe in the States. 

Taking into consideration the recom­
mendations made .by the various expert 
IfOUPI and weaknesses noticed in the 
existin& system of vocational educatiOn, a 
DeW • CeDtratly-sponsored scheme of Voca­
tioDalisatioD of 8ecoDdary Education has 
beeo taken up witjl effect from 1987-88 
UDder which CeatraJ assistaoce is prO\'ided 
to $hi S"/UTS for iDtrodlJCtion of 

vocational courses at +2 level. The scheme 
is substantially funded by the Centre. The 
scheme provides for an elaborate manage­
ment structure at the Central State, District 
and Institutional levels, adequate technical 
support to the programme by s trengthenina 
institutions like SCER Ts, provision of 
necessary equipment and construction of 
worksheds for vacationa) courses in schools, 
training of vacational teachers, development 
of curriculum and teaching-learning materials, 
conduct of district vocational surveys to 
assess the employment potential in different 
areas, etc. During 1987-88, Central assis­
tance amounting to Rs. 32.26 crores has 
been sanctioned to 18 States/UTS. 

Enhanced Scholarships to 
Research Scholars of I1Ts 

170. SHRI KAMAL NATH : Will the 
Minister of HUMAN RESOURCE DEVE­
LOPMENT be plcased to state : 

(a) whether Research Scholars and 
M. Tech. students in the five IndIan Insti­
tutes of Technology are beipg denied 
enhanced Scholarships; 

(b) if so, the reascns therefor; 
and 

(c) the time b)' which a decision is 
likt..ly to be taken in this regard to give due 
benefits to the affected students ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCS- DEVELOPMENT 
(SHRI L.P. SHAH I) : (a) to (c). The 
enhanced value of scholarshIps for Research 
Scholars in the five IITs has already been 
announced. The enhancement of the value of 
scholarships for M. Tech. students is 
under consideration. 

Conditioos of Private Buses 
Operatiq ia DeIlaA 

171. SHRI NARAYAN CHOUBEY ~ 
Will the Minister of SURFACE TRANS­
PORT be pleased to state: 

<a) the number of private buses enpaed 
and permitted to operate in Delhi; 

(b) the tenDs and conditions on which 
private busea are permitted to operate; 
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(c) lhe nature of control, Delhi Trans­
port AuthQrlty has over these private buses 
operating in Delhi: 

(d) w~ther Government are aware 
that a large number of these private buses 
are not in proper conditions resulting in 
clothes being tom out with the upholstry. 
dirty seat covers and hanging fittings and 
the buses are not even dusted; and 

(e) if so, the stept being taken to check 
these shortcomings ? 

THE MINISTER OF STATE OF THE 
MI~lSTRY OF SURFACE TRANSPORT 
(SHRI RAJESH Pll..OT) :. (a) Private 
buses as stage can'iages=427 

Private buses as contract carriages =S211 

Private buses engaged by D.T.C.=980 

(b) The terms and conditions for 
operation of Stage Carriages and Contract 
Carriages are as per provisions of Sections 
47 to 51 01 the Motor Vehicle Act, 1939 
and Delhi Motor Vehicle Rules. 

(c) to (e). In accordance with the 
statutory conditions the fitness of private 
buses is being regularly checked after expiry 
of every six months at Motor Vehicles 
Inspection pit. These buses are given fitness 
certificate by State Transport Authority J 

Delhi, only when those are found fully fit. 
The checking officials have the instructions 
to check the shortcomings of the P .. O. buses 
and deficiency is brought to the notice 
of private operator to rectify the 
defects. 

[Translation] 

Keadrlya VidYlilayas aDd 
Nayoda,. VlclJalayu 

10 Uttar Pradeab 

172. SHRl AKHTAR HASAN : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a> the DameS of the districts in Uttar 
Pradesh where Kendriya or Navodalll 
Vijlyalayu have not been opened so 
far; 

(b) the time by which such \!.idya)ayaa 
are likely to be opened in all the distrieta 
of Uttar Pradesh; 

(c) whether Government have any 
proposal to open any Kendriya/Navodaya 
VidyaJaya in Kairana (Muzaifa1'1Ull8r) and 
in Nabtaur in Bijnor district, 

(d) if so, the time by which such 
Vidyalayas are likely to be opened there; 
and 

(e) jf not, the resons therefore? 

mE MINISTER OF STATE IN 1 HE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) Statement-I 
giving the list of districts in Uttar Pradesh 
in which Navodaya Vidyalayas have not 
been opened is given below. A list givina 
the location of Kendriya Vidyalayas in 
Uttar Pradesh is given in statement-ll 
below. 

(b) Navodaya Vidyalayas are expected 
to be set up in the districts mentioned at 
Annex-I by the end of Seventh Five Year 
Plan subject to availability of funds and 
infrastructure. 

Since K~ndriya Vidyalayas are op:?ned 
at places having concentration of trans­
ferable Central Government employees no 
district-wise phasing can be envisclaed. 

(c) to (e). A Navodaya Vidyalaya has 
been sanctioned for establishment at village 
Bashra in MU¢arnagar district daring 
1988-89. A proposal for establishing a 
Navodaya Vidyalaya at village Saindwar in 
Bijnor district in under consideratioD. 

There is no proposal under considera­
tion to set up a Kendriya Vidyalaya in these 
stations. 

State.eat-I 

Kmdriya Yidya/oytls OM Navoda)'o 
Vidyalayas ;" Uttar Pradesh . 

List of Districts ill Uttar Pro_It .... her. 
Navodaya Yidyalo)'QS hm'e IIOt bee" opened 

1. Aliprh 

2 .. Balli. 

3. Banda 

4. Bara Banki 

S. Bijnor 
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6. Badaum 18. Luck now 

7. Dehra Dun 19. Mainpuri. 

8. Deoria 20. Moradabad 

9. Btah 21. P ilibh it 

10. Etawah 22. Pi t))oragarh 
11. Fatehpur 23. Pratapgarh 
12. • Garhwal 

24. Rampur 
13. Ghazipur 

25. Saharanpur 
14: Hamirpur 

IS. Hardoi 
26. Shahjahanpur 

16. lalaun 27. Varanasi 

17. K.heri 28. Kanpur Dehat (VilJage) 

StatemeDt -II 

K~1Ul'iya YldyalaytU aNi Na'rDdaya Vidyalayas in Uttar Pradesh 

List 0/ Kelllir;y. Vidyaiaya.l itr Uttar I'radesh 

1. Air Force Station. No. I, Aara. 

2. Agra Cantt. ~o. 2. Grand Parade Road. Aara Cantt. 

3. Manauri, Air Force Station, Allahabad. 

4. ~ew Cantt, Allahabad. 

S. lFFCO· Township, P.O. Pbulpur, Allahabad. 

,. Azamgarb. 

7. Babina Cantt. 

I. Air Force Station, Izatnapr, Bareilly. 

9. Bareilly No. I. lat RejimentaI Centre, BareiHy. 

10. Bareilly No. II. ASC New lload, Bareilly Cantt .. 

11. Birpur. Dehradun. 

12. Forest Researcb Institute~ P.O. New Forest, Dehradun. 

13. Hathibarkala No. I, Dehradun. 

14. Hathibarkala No. II, Dehradun. 

IS. OrdinaDce Factory, Raipur, Dehradun. 

16. Oil aad Natura) Gu Commission, KauJaprb Road, o.bradulJ • ..... 
11. Virbhadra, lUshikesh. Diatt. Dehradun. 

18. Hardwar No. I. BHEL, Ranipur, Hard war • 

. 19. Hardwar No.2, BHBL, B.an\pur, Hat4V1U. 

44 
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20. Air Force Station, HindoD, Gaziabad. 

21. O~dinance Factory, Muradnagar, Distt. Ghaziabad. 

22. CRPF, Rampur. 

23. Rana Pratap Marg, Jhansi Cantt. 

24: Armapur Ordinance Factory, Kalpi Road, Kanpur. 

2.5. Air FQTce Station, Cbekri No. I, Kanpur. 

26. Air Fprce Station, Chakri No. II, Kanpur. 

27. lIT, Kanpur. 

28. Garhwal Rifle, Lansdowne, Distt. Paori OarhwaJ. 

29. AMC Centre, Lucknow. 

30. BDSO, A'ambagh, Lucknow. 

31. Mathura No. I, Near CoIf Ground, Mathura Cantt. 

32. Matbura No. IJ, Mathura Refinery Project. 

33. Dogra Lines: Meerut Cantt. 

34. Punjab Lines, Meerut. Cantt. 

3.5. Sikh Lines, Meerut Cantt. 

36. Mugalsarai, Distt, Varanasi. 

37. Varanasi Cantt. 

38. Varanasi No. I. BHU Campus, Varanasi. 

39. Varanasi No. II, Diesal Locomotive Workshop, Varanasl. 

40. Bharkatia Pithoragarh. 

41. Rai Bareilly. 

42. Ranikhet. Almora. 

43. BEG Centre, Roorkee Cantt. 

44. Air Force Station. Sarsawa. Sabaranpur. 

4S. Station Headquarters, Shahjahanpur. 

'IJ',llIen Ans,.,er" 

46. Singrauli Super Thermal Power Project, Shakti Napr, Distt. Mirzapur-

41. Lake View Camp, Talbabat. 

48. Memaura Air Foree Station, C/o 56 A.P.O. 

49. Station Headquarters. Faizabad. 

SO. Air Force Station. Gorakhpur. 

5J. Air Force Station Bamrauli, Allahabad. 

S2. Kanpur Cal'ltt. 

53. Ordinance Clothing Factory t • Shabjahanpur, 

M. 52 MtD. Art)'. Bde. C/o 56 A.P.O., 1.aiwaIw.' 
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55~ Air Force Station, Hindon No. It 

56. S-J, Aliganj, Lacknow. 

57. Kashipur, Distt. Nainital. 

58. Indian Vatemary Research Institute, Mukteswar, Kumaon, Distt. Nainital. 

59. BanbasSa, Distt. NainitaJ. 

Q). ~oida Complex, Distt. Ghaziabad. 

61. Unnao. 

62. Gomti Nagar, B.O. Ujrium P.O. Mabanapr. Lucknow. 

63. Chheoki, Allahabed. 

64. National Thermal Power Project, Rihand Super Thermal Power, Bijapur. P.O. 
Riband Nagar, Distt. M irza~ur. 

65. Dehradun Cantt. Distt. Dehradun •. 

66. BHEL Township, Jagdishpur Industrial Area, Distt. Sultanpur. 

67. Vishesh Kendriya Vidyalaya, Kamla Nehru Nagar, Ghaziabad. 

61. Indian Military Academy, Debeadun. 

69. Air Force Statio~ Bakshi-ka-Talab, Lucknow. 

70. Air Force Station, Chakeri No. nI, Kanpur. 

71. Ordinance Equipment Factory, Hazratpur-283103, Distt. Apa. 

72. Bulandshahar. 

73. Rajput Regimental Centre, Fatehgarb. 

74. A.F.S. Dadri. P.O. Dhoom Dadri, Distt. Ghaziabad. 

7S. No. 60 Squadron. A.F.S. Chandinagar. Distt. Meerut, C/o 56 APO. 

76. Crament Town, Hqrs, Dehradun Sub Area, Debradun. 

77. Ordinance Equipment Factory, Kanpur Cantt. Pin. 208001. 

78. OF, Armapur, Kanpur-208009. 

79. Barrack Road, Agea Cantt. 

SO. Jhansi GPO Jbansi. 

81. IFFCO Ltd., Aonla Project, Chapat (Aonla), Distt. Bareipy. 

82. Almora, Pin-263601. 

83. Govt. Opium and Alkaloid Works. Ghazipur. 

84. Amhat, Distt. Sultanpur-228001. 

8S. New Tebri Town, Tchri Garbwal. 

86. KansaiD Uttarkashi. 

87. ltailway Colony, Jhansi No.3. 

aa. 140radabad PiD-224GOl 
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89. Izat Nagar, Model Colony, DisH. Bareill~43J22. 

90. SGPGI, Rae Bareli Road, UtarJia, Lllcknow-226001. 

91. In Mankapur, ESS Project Mankapur, Distt. Ghonda-271302 • . 
92. III Rai Bareil1y-229010. 

93. Auraiya Gas Power Project, Dibiyapur. Distt. Etwah-206244. 

94. I.T.B.P. Campus, Seemadwar, Dehradun. 

95. OEF No. II Kanpur, Pin-20800I. 

Modernisation Plsn of Shipping 
Corporation of India'" 

[E"lish] 

J73. SHRI MURLIDHAR MANE : 
Will the Minister of SURFACE lRANS­
PORT be pleased to state: -

(a) whether the Shipping Corporation 
of India has drawn up a massive e'Xpansion 
and modernisation p-fan during the Seventh 
Fiv~ Year Plan P~rio<r. • 

(b) if so, the details in this rqgard; 

(c) the total number of old, damaged, 
obsolete and ineffective ships under the 
Shipping Corporation of India at ~resent; 
and 

(d) the action taken to dispose of these 
ships? 

THE M~ISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) and (b). The 
Seventh Plan of Shipping Corporation of 
India Ltd. envisages expansion and moderni­
sation through acquisition of a total GRT 
of IS.66 lakhs which lDcludes acquisition 
of specialised ships like Phosphoric acid 
carries, edible oil carriers. container ships, 
AmmOnia/LPG carriers etc. 

(c) and (d). For the remaining. period 
of Seventh Plan, Shipping Corporation of 
India bbs drawn up plans to dispose of nine 

ships of 1.10 lath GRT, which have become 
o~d and uneconomical. # • 

Purchase of Ships from Indian 
and Foreign Shipyards 

174. SHRI MOHANBHAT PATEL 
Will th~ Minister of SURFACE TRANS­
PORT be plea!.Cd to state: 

,(a) the number of ships purchased by 
shipping companies (I1oth in Public antf' 
Jfrivate Sector), from Indian and· foreign 
shipyards, separately and company-wise 
during the last three years; 

(b) wbether Indian Shipyards ate 

facing problem due to deeth of orders; 
ind 

(c) if so, whether Government have 
issued instructions to shipping companies to 
purchase new ships from Indian Shipyards 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) . (a) A statement 
showing the details of ships acquired by 
both Pubhc and Private sector companies 
from Indian and foreign shipyards during 
the last three years is given below. ... 

(b) and (c). Indian shiavard bad been 
facing problems due to dearth of orders. 
However. the order book position has now 
improved. The purchase of indi&enously 
built ships by Indian shipownett at geocraIJy 
done on the basis of outstanding pari-passu 
obligation of a ~ppiDl company. 
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State.eat 

D,talls of ships «quir. both Pu61ic and Private Companies from Indian 
• and lore;,. shipyards tlurfn, Ih~ last three year. ~ 

Year Name of ~Shippinl company 

(A) Private Sector 

1985-86 

1. M/I~ Great Eutem ShippiDa 
Company Ltd. 

2. M/s. Poompuhar Shippq 
Corpn. Ltd. 

3. M!.. ChowauIe SteamJhipa 
'Ltd. 

1986-87 

1. M/s. South India Shippina 
Corpn. 

2. M/a. Poompuhar ShippiDi 
Corpn. 

3. M/a. Manpla Bulk Carricn 

4.~ M/I. Tolani Shippina Ltd. 

, 1987-88 

1. M/s. ChowauIe Steamships 
Lt4. 

(11) Public Sector 

1985·86 

Shippina .Corporation of 
"IDdia (iDcludiDa Ex-
MosuJ LiDe). 

1986-87 

1987-88 

Indian Shipyard 
No. of DWT 
ships 

J 16905 

1 1690S 

2 4440 

1 2J;800 

3 31240 

1 76650 

1 76650 

1 16789 

1 1'789 

Foreian Shipyard 
No. of DWT 
ahips 

3 82200 

1 399" 

1 39992 

S 162177 

2 76038 

2 79910 

4 156011 

, 29~~67 

12 S6?3U 

17 .59610 



13 Written Answers SJlAVANA "1910 (SdXA) 

CODItractlon 01 Road/Brlclp in Punjab 
and Himachal Pradesh 

175. ,PROP. NARAIN CHAND 
PARASHAR. : Will the Minister of SUR­
PACE. TRANSPORT be pleased to state : 

<a) whether Government have given 
clearance to the construction of link road 
between Kiratpur Railway Station and 
Kiratpur Bus Stand (District . Ropar" 
Punjab), bridae over Deas river at Sri 
Hargobindpur and bridaes over drains/rivu­
lets along the road between Hoshiarpur 
(Punjab) and the (Himachal Pradesh); 

(b) if so, by when tbe construction 
work on these projects is likely to be 
started; 

(c) when ~ese PIOjects are likely te be 
completed; and 

(d) the amount likely to be spent in 
each case, separately ? 

THE MINISTER OF STATE OF THE 
MINlSTRY OF SURFACE TRANSPORT 
<SHRI RAJESH PILOn : <a) The works 
of Link Road between Kiratpur Railway 
Station and Kiratpur Bus Stand and Bridges 
over drains/rivulets along the road between 
Hosbiarpur (Punjab) and Una (Himaehat 
Pradesh), being State Roads are the concern 
of the State Governments. 

(b) to (d). The construction of the 
work o~ Bridge across river Deas at Sri 
Haraobindpur, approved under een,ral loan 
assistance programme of Economic Impor­
tance with a central share of Rs. 249.50 
lakhs, commenced in February, 1987 and is 
likely to be CQmpleted by 1992 at an esti­
mated cost of RI. 14.00 crores. 

Fluacia) Assistuee to West BfDlal 
for Flood Relief 

176. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of AGRl­
CUL TUItE be pleased to state : 

<a> tho amount of assistance soUlht by 
the West Benaal Govemmcnt for the flood 
reBel ad restoration; 

(b) the details of n:commeodation 
made by the two Central Study Teams; aDd 

(c) tho amount actually saactioned by 
Union GOVCtnmCDt so far ? 

THE MINISTER OF STATE IN TIm 
DEPARTM1!NT OF AGRICULTURB 
AND COOPERA nON IN THE MINISTR.Y 
OF AGRICULTURE (saRi SHYAM LAL 
Y ADA V): <a) The Government of West 
Bengal IOUaht a total Central assistance of 
Its. 264.'1 crores for flood relief duriDa 
1917"88. 

<b) and (c). The reports of the two 
Central Study Teams which visited West 
Benpl for making an asICIlJIleDt of the 
requirementa of Central asaistance for relief 
measures were placed bel ere the High Level 
Committee on Reliel. Based on tJ. 
recommendations of High Level Committee 
on Relief a total Central assistance or' RI. 
11.12 crora was approved to the Govern­
ment of West Benpl. 

PoadiiDa of Taskers 

... 177. DR. KRUBASINDHU DBO) : 
Will the Minister of £NVJRONMENT AND 
FORESTS be pleased to state ;' 

(a) whether huntina of tusket'S is OIl 

the iDcrcase in the States especially in" 
OriJsa; and 

(b) if so, the details of steps taken to 
stop the huntina of tuskers in Orissa and 
other states ? 

THE MINISTER OF STATE OF TUB 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHlVRAJ V. PATIL); 
<a) No, Sir. 

(b) Does not arile. 

POit-Maule Sdaolar*i, to 8C/sr 
CucUclates of l.e.A.R., PIa, 

NewDea.J 

178. SHRI DHAllAM PAL SINGH 
MAUK: Will the Minister of AOlU­
CULTURE be pleased to state : 

<a> whether some application! .. 
pending with the Indian Council of Aari .. 
cultural Research. Pusa, New Delhi for 
award of Post-Mattie: Scholarship , to 
Sched.ulcd Caste aDd Scbeduled Tribe ca!Idi­
dates for a lOllI-periOd; 

(b) if so, tho reasons for the delay; 

(c) whether some of tb_ appticatiQ81 
are also from B.ajastbaa; aDd 



Jffritten Answers JULY is, 19&8 

(d) the time by which the pending 
applications would b'e disposed of ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF, AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY. OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) No, 
Sir. No applications from the State Agri­
cultural Universities for the release of Post­
Mattie Scholarship to SC/ST' students are 
pending with the Council. 

(b) to (d). Does not arise. 

Road Accidents in Delhi 

179 •. SHRI YASHW ANTRAO 
GADAKa PATJL : 
DR. G. VJJAYA RAMA RAO:" 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of road acci~nts 

involving trucks, Delhi Transport' Corpora­
tion' buses, private buses under the Delhi 
Transport Corporation operations and other 
vehicles which took place in Delhi during 
1anuary to June, 1988 as compared to the 
preceeding period of six months; 

(b) the number of persons killed and 
mjur~ in such accidents; and 

(c) the accident rate in Delhi" per 
thousand vehicles as compared to oKler 
metro-politan cities ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOU : (a) Delhi 
Administration has intimated the figures of 
road accidents in Delhi as under : 

S.No. Type of Vehicles Period 

1-7-87 1-1-88 
to to 

31-12-87 ~,0-6-88 

, I .. Truck and goods vebicles 619 701 

2. D.T.C. Buses 310 f41 
3. Private buses 208 272 

4. Private buses under DTe 140 80 
5. Other vehicles 1759 J66' 

Total 3036 2963 

(b) The number of persons killed and 
injured are as under 

Period Persons Persons 
Ktilled' . Injured 

1-7-87-to 31-12-87 647' 3116 

1-1-88 to 30-6-88 ' 687 3433 

(c) The estimated accidents rate in 
Delhi per thousand vehicles as compared to 
the metf0poJitan cities of Bombay and 
Calcutta are as under: 

• A.ccident rate per 1000 l'elzicles : 

City Years 
1985 1986 1987 

Bombay 59.36 55.23 53.01 

Calcutta 27.51 20.73 N.A. 

Delhi 7.18 6.55 5.43 

Import o( St eel Items 

180. SHRI K.P. UNNIKRISHNAN-: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) the total quantity and value of 
imported steel in different categories in 
J985-86, 1986-87 and 1987-88; and 

(b) the projected volume to be import­
ed, major categories, and approximate 
val.ue, in the current year? 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA):' (a) 
Provisional import data on 'import of steel 
during 1985-86 from Director General of 
Commercial Intelliaeoce and Statistics 
(DGCI & S) are aivCD below : 
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Item Quantity ('000 tonnes) Value (Rs. crores) 

Ingots and other primary forms 2~ •. 14 128.03 

Ban, Rods, Angles, Shape and Sections 162.44 105.74 

Plates and sheets 1467.33 604.42 

Hoops and strip. 40.68 31.08 

Rails and Railway track construction materials 20.32 9.05 -
Wires 13.08 12.69 

Total 2002.89 391.01 

Data on total import of steel are com- are yet to be published. Canalised import 
piled and published by the DGCI &: S data in respect of these years are as given 
Calcutta. For 1986-87 and 1987-88 data below: 

Quantity : '000 tonnes 

value : Rs. croTeS ,. 

Category 1986-87 1987-83 
Quantity Value Quantity Value 

1. Semis 399.708 109.108 104.782 29.462 

2. Bars and rods 1.986 2.901 2.747 1.344 

3. Structurals 76.853 34.621 49.578 2O.S.50 

4. Plates 74.186 29.835 48.788 24.917 

S. HR Coils/sheets 14.998 5.238 211.099 99.694 

6. ~R Coils/sheets 1.627 0.889 262.751 147.731 

7. Galvanised (plain) 12.570 7.689 0.997 0.632 

8. Galvaruscd (Corrupted) 2.259 1.568 1.4.50 0.733 

9. Aluminium Alloy coated 2.489 1.612 4.724 3.128 

10. Electrical (eRGO) 26.529 -34.275 40.465 64.011 .. 

11. Electrical (CRNGO) 21.979 17.397 44.016 3S.094 

12. Tin Mill Blacl. Plate 107.716 63.142 140.5"'19 19.747 

13, Tinplate 4.486 3.206 2.001 1.659 
. 
14. Tln Free Steel 0.899 0.550 0 0 

IS. BR/CR Strips 2.211 1.780 1.869 1.600 

16. Alloy/stainless 11.324 20.677 9.144 19.300 

Total 767.820 334.488 924.980 539.742 
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(b) Import Plan (or canalised and 
sqpplementary licensina imports in 1981-89 
envisages import of 1.9 million tonnes of 
steel at an estimated value of Rs. 1284 
crores. The items are mainly fiat products 
i.e. Plates, Sheets and Coils as well as 
B~ets and Alloy Stainless steel. 

~ 

CeetraJ Assistaftce to SanderbHs 

181. SHRI SANAT KUMAR 
MANDAL : Will the Minister ot EWIRON .. • 
MENT AND FORESTS be _,leased to 
5tate : 

<a> the total area to be declared as 
biosphere reserve in the Sunderbans area in 
West Bengal and portie out of that ear­
marked for the Sunderbans tiger reserve to 
be managed for minimum human interfe­
rence to serve as a baseline for the biolOli­
calregion;~d 

(b) the technical, financial and other 
assistance proposed to be aiven to West 
Beagal to conserve flora and fauna of 
Sunderbans ? 

THE MINISTER OF STATE OF Tim 
MINISTRY OF CML AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll...>: 
(a) and (b). While the action plan detailina 
the technical, financial and other particulars 
i_ yet to be finalised, it is expected that the 
proposed Biosphere Reserve in the Sunder­
bans would cover over 9500 sci. kms. 01 
which the tiger reserve which will be the 
core area would be about 1700 sq. kIDs. 

[Translation] 

Ce.tral ..... for W08IeII 

182. SHRI "VJJOY KUMAR Y ADAV : 
WiD the Minister of HUMAN RESOURCE 
~EVELop~NT be pkued to state : 

<al whetlicr the attention of Govemmcnt 
has beca drawn to the Dn-I item, appeariDa 
in uTIle HiDdustan Timan. dated 6 July 
1918 under the captioo "CeDtraJ fund (or 
WODlCIl urpd"; 

(b) wbetblr the NationaJ Commistioa 
on Self-Employed Womeo aad WOOleD ill 
Jq(opnaI Sector bas made RICODlmeDd.tioDt 
in thiI reprdt· 

(c) if so, u. details tbcnof; aad 

(d) the amount proposed to be liyen 
in this fund in the current five year plan '! 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WONEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI 
MARGARET ALVA) : (a) Yes, Sir. 

(b) Yes. Sir. 

(c) The Committee has recommonde4 ' 
.ettina up of a Central Fund from whj~h 
welfare and social security measures for 
women could be finance4. The fund could 
be raised by charging a levy on employen 
and major industries. The Fund could take 
care of the maternity. child care and iIlIu­
raJ.lCe needs of the lelt-omployed an<J. other 
women in the informal sector. 

(d) The amount has not been estimated. 

. Restrictions on use of Videos in Busel 

183. SHRI SHANTI DHARIW AL : 
WiD the Minister of SURF ACE TRANS­
PORT be pleased to state : 

(aJ whether Government have im~ 
restrictions on the use of videos in Video 
Coaches plying on National and State 
Hiahways; 

(b) if so, the reason~ tberefor; 

(c) whether inspite of the said restric­
tions videos are heina played in tbe busea; 
and 

'" (d) if so, the effective steps 'taken by 
Government in this resard ? 

THE MINISTER OF STAlE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): <a> to (d). The 
Central Government have not prescribod any 
restrictions in this matter. . 

[&llish] . 
• Gram Pudaayat Eieetioaa I. Stat. 

184. SMAI SYED SHAHABUDDJ1C: 
Will the Minister of AGRICULTURE be 
pleated to .tate , 

<a> wbether there has beta deJay in 
boldin. Oram Paacbayat electioDl in various· 
Stat.; . 
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(b) if so. the reasons therefor; 

(c) whether the State Governments have 
beep advised to hold the br_am Panchayat 
elections at the earliest; and 

(d) the functions, powers, duties and 
responsibilities proposed to be assigned to 
the Gram Panchayats in relation to the 

. formuJation and implementation of national 
plans ? 

THE MINlSTER OF' STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
}dENT IN THE MINISTRY OF AGRI· 

CULTURE (SHRI JANARDHANA 
POOJARY) : (a) and (b). A statement 
indicating the date of last election held and 

. the due date for next oleC'tion along with 
reasons for" delay, wherever applicable is 
liven bolow. 

(c) Yes Sir. Letter have been addres­
sed to Chief Ministers of States by Prime 
Mini ster as well as Minister of Agriculture 
urging them to hold ejections to various 
Panchayatl Raj bodies regularly. 

(d) These issues are under the considera­
tion of the Government. 

Statemeat 

81. States 

No. 

1 2 

1. Andhra 
Pradesh 

2. Arunachal 
Pradesh 

3. Assam 

4. Bihar 

S. Gujarat 

6. Harynna 

7. Himachal 
Pradesh 

8.JandK 

8. Kamataka 

Status ot Elect/on! (AI on 20 JUM 19'~) 

Last EJections held in 
Upper Middle Lower 
Level level level 
(Distt. (Block (Vill. 
level) level) level) 

3 

87 

83 

79 

80 

87 

81 

4 

87 

83 

79 

87 

84 

1980 

81 

5 

87 

83 

79 

78 

87 

83 

8S 

1980 

Next EJections due in 
Upper Middle Lower 
level Jevel level 
(Distt. (Block (Vill. 

Remarks 

level) level) level) 

6 7 

1992 1992 

1986 1986 

1983 1983 

8 9 

1992 

1986 Preoccupied with 
Statehood. 

. 198) Act of 1936 yet 
enforced. 

1'85 - 1984' 1983 Electio~ earlier· 

1992 

1991 

1992 

1989 

1985 

1992 

1992 

1988 

proposed for 1987 
Dot held due to 
pending mat_ in 
Supmne Court 
over reservation of 
Cbaumanship. 

1990 . AmeDdments to the 
Act under process 

to make ZP & PS 
morecffCCbVe. 

1985 Noa~ 

• MaadaI 10.000 to 
ls.oGO POPU ...... 
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1 2 3 4 5 6 7 8 9 

IO.~ Kerala 88 1993 
11. Maharashtra 83 83 83 1988 1988 1988 

12. MatUlya 84 84 83 1989 ~989 1988 
Pradesb .. 

13. Manipur 8S 85 1990 1990 

14. Mqhalaya . Not available 

J S. Napland NA 84 84 NA ~ 1989 1989 1989 is due year 
for VC election viii. 
Dev. Board election 
dates vary from 
village to villaae. 

f6. Orissa 84- 84 1989 1989 

11. Punjab 75 75 13 1980 1980 1988 Ejections to D and 
M level P.R. bodies 
postponed for 
various reasons. 
New proposed to be 
held in 1988 along 
with Grain Pan-
chayats. 

11. Rajasthan 12 82 11 1985 1915 1984' Elections held in 

... June. 1988 . 

.19. Si,kkim ,83 1988 

20. Tamil Nadu 17 87 1990 1990 

21. Tripura 8 .. 1989 

22. U.P. 83 83 82 1988 1988 1987 EJections beld in 
. June, 1988 except 

bill areas. 

23. West Benpl 88 88 88 1993 1993 1993 

24. A and N 8S 1990 
Islands 

25. Cbandiiarb 83 1988 

26. D and N 85 1989 
Haveli 

27. Delhi 85 83 1990 1988 

21. Goa 86 1990 

29. Laksbadweep 

3O.MizoratD 

31. Poodicberry - Act came iuto fOlCC 

"'. iD 1974 ~t to be 
CllfotC*l. 
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Promotion of Assistant Commissioners 
'n Kendriya Vidyalaya Sangathan 

18S. SHRI MUHIRAM SAIKIA : 
Will the Minister of HUMAN RESOURCE 
DEvaOPMENT be pleased to state : 

(a) whether some Assistant Commis­
sioners in Kendriya Vidyalaya Sangathan 
could not be promoted because the Depart­
mental Promotion Committee could not/did 
not meet during the year; and 

(b) if so, the steps proposed to be taken 
to ensure that the Departmental Promotion 
Committee met regularly to avoid loss to 
such Officers who are due for promotion '? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) and (b). The post 
of Deputy Commissioner (Training) which 
fell vacant on 1.6.1988 is required to be 
fined up on promotion from the grade of 
Assistant Commissioners. The Departmental 
Promotion Committee will meet shortly to 
give its recommendations in this regard. 

Sobsid)' for Farm Inputs 

186. SHRI R.P. DAS: Will the 
Minister of AGRICULTURE be pleased to 
state the total amount of subsidy given for 
farm inputs to farmers during the last three 
years. year-wise ? 

THE MINISTER OF STATE IN THE 
DEPART.MENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
Y ADA V) : The approximate amount of 
subsidy on farm inputs like fertil izers, plant 
protection and agricultural implements 
under Central/Centrally Sponsored Pro­
gramme during last three years is aiven 
below: 

(Rs. in crores) 

·J'I8S·86 1916-87 J987-88 

1404.13 1704.7' 

Volnotary Agencies for Adult Education 

187. SHRI O.S. BASAVARAJU : 
SHRI S.B. SIDNAL: 

Will the Minister of HU~ RB .. 
SOURCE DEVELOPMENT be pleased to 
stare : 

(a) whether the voluntary agencies have 
been helpful in imparting functional literacy 
and adult education; and 

(b) jf not, the details 01 the v01untary 
agencies which were sacked because of non­
utilisation and misuse of this funds ? 

'" THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHO : (a) and (b). Yes. Sir. 
However, on evaluation certain voluntary 
agencies involved in the spread of Adult 
Education in the St:ttes/l..JTs have not done 
well as their performance was found un­
satisfactory and were classified as Grade 'D­
by tM; Joint Evaluation Teams constituted 
for the purpose in the year 1987-88. Neces­
sary corrective measures are being takco 
against them. A list of such agencies is 
given in the statement be!ow : 

Statement 

AnnexlUe 10 Part (a) and (b) to Lqk 

Sabha Unstorred Question No. 187 
for 28th Jllly. 1988 

Llsl of' D' Grad6 Orza1l;sations 

Assam 

1. Barchala Grammy Sakkhyarata Samiti 
Barchala. P.O. Archalia 
Via Raha. Distt. Nagaon 
(Moripon). 

2. Grammya Unnayan Committee 
P.O. Kumuraluri . 
Distt. Nowgong. 

Glljaral 

3. Balkan-i-Bari (Surat Distt.) 
L-I/22 Gandhinagar Co)oney 
Surat. 

4. Grahak Sanshodan Shibban Aut 
Suraksha Samiti (Consumers Educa. 
tion, Research aad 'Qefeace CcJm. 
mittee) 
AtaaclP.O .......... 
Diatt. o.n"." .. ,. 
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S. Gram Vitas Trust 
Matbasur, Ta. Kadi 
Distt. Mebsana. 

6. Gujarat Rajya Rachnatmak Karyakar 
Sangh 
Mankodia, Ta. Santrampur 
Distt. PBDChmahal. 

7. Khakaria Gram Vikas tdandal 
At and P.O. Dhunda 
Ta. Maahraj, 
Distt. Sabarkantha-3833S0. 

I. Nootan Bharati Education Trust, 
C/O Ambica Commercial Centre 

'Ist Floor, Guru Nanak Cbowk, 
Palanpur 
Distt. Banaskantba. 

,. Nutan Balmandir Va Prathmik Sbata 
Trcst 
Kalol 
Distt. Mebsana-382712. 

10. Nutan Bal Shikshan Sangh 
30/822 Gujarat Housing Society 
Khatodara 
Surat Distt. 

11. Saurashtra Yuvak Sangb 
Ramnik House 
Opp. to Jubilee Chowk 
Rajkot. 

12. Shri Ditla Yuvak MandaI 
Ditla, Ta. Dhari 
Distt. Amreli. 

13. Sva. Shri O.K. Makwana Smruti and 
Kalyan Trust 
327/79 Pritampura 
Giridharnagar 
Jlb~bad-380010. 

14. Vadodra Taluk Yuvak Manda) 
Vadodara, Ta. Hansota 
Distt. Baruch. 

15. Vadodara Taluka Yuvak MandaI 
Assn. 
Vamama 
Vadodara. 

16. Yuva Seva Kendra 
301m Q'ljarat liousiDa­
Colony KIIatodara 
Surat. 

Xarnataka 

17. Banplore Distt. Youth Welfare Asm. 
~shnadevarayanagar 

1st State, Manakapura Road, 
J.P. Nagar Post 
Bangalore-S60078. 

18. Bapuji Oramodyoaa 
Sangha, B.M. Road 
Birur 577116 
Chikmagalur Distt. 

19. Mysore Pradesh Graduate Association 
260/9, n Floor 
4th Main Road 
N.R. Colony 
Banga]ore-5600 19. 

Madhya Pradesh 

20. Asecm Jyoti Sanskritik Shikshan 
Parishad 
C/O Rashim Bal Vihar 
Phool Bash Gate 
Station Road, 
GwaJior. 

21. Auronodaya Jagruti Salllathan 
102, Ravindernath Talore Marg 
Jiwaji Ganj 
Ujjain. 

22. Model Shiksha Samiti 
(Model Children School) 
Mall Road Marar 
GwaJior. 

23. Sultan-ul,Hind Educational and Social 
Service Society 
66 Tolwali, Masjid Road 
Ibrahimpura 
BhopaJ-462001. 

24. Swargiya Dr. Shyam Narain Naau 
Smruti Samitj 
14 Patrakar Colony 
lIldore. 

Maharashtra 

25. Anjuman Urdu Education Society 
Narparsopant 
Distt. YavatmaJ. 

26. AhmedDapr Zila MabUa yilt .. 
Mandal 
3269 Hatampura 
DisH. AbmedDapr-414001 
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27. Bhagini Vikaa Manda) 
Ward No. 13 
Buldhana. 

21. Gandhi Seva Trult 
At ad P.O, Hingoli 
Dis tt. Prabhani. 

29. Mahatma Jyotiba Pbule Shikshan 
Prasarak Sanstha 
Loni Lavhala, Tq. Mokhar 
Distt. Buldhana. 

30. Pragatik Shikshan Sanstha 
Bapori-444106 
Tq. Murtizapur 
Distt. Akola. 

31. Ravisoot Vyayam and Shiklhan 
Probodhan Sanstha 
Bhoiwada (Kotwalpura) 
Distt. Auranpbad-431001 

32. Sri Sanjay Gandhi Kendra and 
Sanskriti Yuvak MandaI 
Sutala (BK), Tq. Shepon 
Distt. Buldhana. 

33. Santi Niketan Shikshan Sestha 
Wadgaon 
Mukhed 
Distt. Nanded. 

34. Vidya Prasarak MandaI Yeotmal 
C/O Amolek Chand Co1lege 
Yeotmal-44S001 

35. Vijay Vachanalaya 
TuUapur-413601 
Distt. Osmanabad. 

Orissa 

3C5. Bastia Memorial Trust 
Bestia Smruti Sadan 
Sector-6 
Rourkela-769002. 

37. Gram Seva Mandai 
Anaul 
P.O. Hakim Pada 
Distt. Dhenkaoal. 

3.. Orissa Khet Mazdoor KiabaD Parishad 
BhaQjpur 
P.O. Barupeda-2 
Distt. Mayurbbanj. 

Punjab 

39. Nehru Peace Mission 
Sector-S 
Parwanoo 
Diltt. Solan (H.P.) 

Rajasthan 

40. Adarsh Shikshan Samiti 
Prem Nagar 
Behind Payal 11leatre 
Sri Ganganagar Distt. 

41. Balram Adrash Vidyalaya Samiti 
3/137-138, Housing Board 
Sri Ganganapr. 

42. Bhavani Balmandir Samiti 
Padampur-33S041, 
Distt. Sri Ganganagar. 

43. Shri lawahar :aat Mandir Pratbmik 
Vidyalaya 
Badisadri 
Distt. Cbittorgarh. 

44. Vidya Bhawan Samiti 
Indtra Colony 
Gali No. II, Behind Radhaswami 
Satsang Bhavan 
Sri Ganganagar-335001 

45. Victoria Montessory School Sbiksha 
Samiti 
D-16 Ram Nagar 
laipur-302016. 

46. S.L. Adrash Vidyalaya Prabandhak 
Samiti 
Kesrasingpur 
Teh. Karanpur 
Sriganganaaar . 

Tamilnadu 

47. Centre for Rural Employment and 
Education for Development 
Azsginamandapam 
K.K. Distt. 

48. People's Assn. for Social Action 
Katbarthurai 
K.K. Distt. 

49. Social Welfare Society 
2-A Main Road 
Tittaaudi-606106. 
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Uttar Pradesh 

50. Adrash Shiksha Samiti 
Rura 
Distt. Kanpur. 

51. Baba Shri Natbi Shiksha Sansthan 
Dhananjai 
P.O. Dbananjai 
Distt. Sultanpur. 

52. Bhartiya Gramin Udyogik Seva Sanstban 
Kushi Nagar 
Deoria. 

53. Shila Gromodyog Vikas Sansthan 
Village and Post K userna 
Distt. Jaunpur. 

54. Indian Council of Child and Women 
Relief. 
E/1824 Rajajipuram 
Lucknow. 

55. Kendriya Nehru SaB1arak Parishad 
3 Keiscrbagh 
Lucknow. 

56. Kbadi Gramodyog Vikas Samiti 
P.O_ Chaukuni 
Distt. Muradabad. 

5i. Lucknow Pragati Seva Sansthan 
Village Beligard 
P.O. Bataha Sabauli 
Distt. Lucknow. 

58. Major Shiv Dayal Singh Vld)aJaya 
VIllage Mohammadabad 
Distt. Farrukhabad. 

S9. Saghan Vikas Chhetra Sarniti 
At and P.O. Bhiti 
Distt. Fatzabad. 

60 Sagar Education Society 
R-602 Rasu)pur 
Distt. Barabanki. 

61. Shri La} Bahadur Shastri Samaj Seva 
Sadan 
Patara, Kanpur. 

62. Shri Saraswati Sadan Shiksha Prasar 
Samiti 
Singh Nagar 
P.O. Jhasi 
Distt. Farrukhabad. 

63. Shri ladunath Singh Shiksha Sansthan 
Niamatpur 
Distt. Farrukhabad. 

64. Shri Sanjay Gandhi Shiksha Prasar 
Samiti 
Nisai Oasinghpur. 
Distt. Farrukbabad. 

45. Shri P.L. Mishra Shiksha Prasar Samiti 
Jamunapur 
P.O. Jyonta 
Distt. Farrukhabad. 

66. Sardar Ballabh Bhai Patel Junior High 
School 
Village Rushtam Bahiyari 
P.O. Kothilwa 
Distt. Deor:a. 

67. Smt. Chandra Kumari Shiksha Samiti 
61 Gariwan Tola 
Allahabad. 

68. St. Catherine's Shiksha Avam Samaj 
Kalyan Samiti 
353 Faithful Ganj 
Kanpur Cantt. 
Kanpur. 

69. Swargeeya Indrawasi Devi Seva Sans­
than 
Village and P.O. Rampw' 
Karkhana 
Distt. Deoria. 

70. Vasudev Vidyapeeth Vanasthali 
Rajapur 
P.O. Gandhi 
Dlstt. Farrukhabad. 

71. Bhartiya Vtkas Ashram 
Rampur P.O. Kaithola 
Distt. Pr~tapgarh. 

West Bengal 

72. Jaiprakash Institute of Social Change 
AE-19. Salt Lake City 
Calcutta. 

Delhi 

73. All India Women's Conference New 
Delhi 
(Delhi Women's League) 
Sarojini House 
Bhagwan Dass Roa~ 
New Delhi. 

74. Grameen Shiksha Samid 
I-Block House No. 938 
lahangirpuri 
Delhi-33. 

7S. Indian Council of Education 
A-2/59 Safdarjang Enclave 
New Delhi. 

76. Sinha Shikshan Sansthan 
F-136, Katwaria Sarai 
New Delhi .. 1100J6. 
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IntroduetioD of Three LaDpa,' 
Formula 

ISS. SHRI H.B. PATIL : 
SHRlMATI KISHORI SINHA : 
SHRI PARASRAM BHARDWAJ: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether three lanauaee formula g 
beiDa implemented -throushout the 
country; 

(b) if not, whether any time bound 
programme has been chalked out for the 
same; 

(c) if so, the detail! thereof; 

(d) the recommendations made in this 
regard by the Collference of State Educa­
tion Secretaries held recently; 

(e) whether any South Indian lanauage 
will be taught in the sch901s in North 
India; and 

(0 if so, the deta its thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION ANI> 
CULTURE IN THE MINISTRY OF 
HU~AN RESOURCE DEVELOPMENT 
(SHRI L.P. SHARI): (a) to (c). All 
the States have. in principle, accepted the 
Three Language Formula except Tamil 
Nadu whlch is implementing a two langu­
age formula. in the Union Territory of 
Po ndicherry • in tbe regions of Pondicberry 
and Karaikal. the two language formula 
is Implemented Whereas in Mabe and 
Yanam. three language formula is imple­
mented. In Assam which had accepted 
the three languaae formula, at present a 
two language formula comprisina of the 
mother tongue as the first languaae and 
English as tbe second Janguaae is under 
implementa tion. 

(d) The Conferc;nce reiterated the 
importance of implement ina the three 
langua.ae formula meticulously and recom­
mended that tbe States may avail of faci­
lities provided by the Central institute of 
Indian Languages (CIIL), Mysore, for 
Inservice trainina ot teachers in third 
Jauauaae. 

(e) and (0. The three lanaua,e 

formula as enunciated in the Education 
Policy requires that a modern Indian 
lanlUage preferably one of the southern 
languages apart from Hindi and English 
should be studied in the schools in Hind i­
speaking States. 

Kamataka Proposal for a Separate 
Fuel Policy for State RoacJ 

TraDsport UocJertakings 

18', SHRI M.V. CHANDRA-
SEKHARA MURTHY: 
SHRI V. SREENIV ASA 
PRASAD : 

Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether Union Government have 
received any proposal from the Govern­
ment of Karnataka to evolve a separate 
fuel policy for the State Road 
Transport Undertakings in view of the 
periodic hike In fuel prices; and 

(b) if so, the details thereof and the 
reaction of Union Government thereto? 

THE MINJSTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT): (a) and 
(b). A suggestion had been made by the 
Government of Karnataka in the meetma 
of TDC in September, 1987 and has been 
reiterated by the Transport Minister of 
Kamataka In the recently held seminar on 
uEvaluation of Materials Management in 
STUsu on 24-6-1988 about separate fuel 
policy i.e., special concessional price of 
diesel for State Transport Undertakings. 
as against other users and that the frequent 
hikes in fuel prices have been 3d\crseJy 
affecting the State Transport Undertakinas. 
There has been no increase in diesel price 
since J 986, Even the surcharge of "'~ on 
excise duty imposed i,p the budget propo­
sals 1988 is beina absorbed by the oil com­
panies under Department of Petroleum. 

Crop Insuruce Scbe.e 

190. SHRI C. JANGA REDDY; 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the names of the States and the 
crops which are not yet covered under tho 
Crop lasurance Scheme and the l'C8som 
therefor; 
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(b) whether there have been· complaints 
that certain Siates have not received in 
time the Central support under this scheme 
or certain States have discontinued/are 
about to discontin1.]e the scheme due to 
financial compulsions; and 

(c) if so, the names of those States 
and the Government's response thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM 
LAL Y ADA V): (a) to (c). The Com­
prehensive Crop Insurance Scheme (eelS) 
is temporarily under suspension since 
1.4.1988 during tbe current Kharif 1988 
season pending a review of the Scheme 
by the Government. 

l\fqdernisation of liSCO 

191. SHRI AnT KUMAR SAHA : 
DR. SUDHIR ROY : 
SHRl BASUDEB ACHARIA : 

Will the Minister of STEEL' AND. 
MINES be pleased to state : 

(a) whether the Detailed Project 
Report for the modernisation of the Indian 
Iron and Steel Company has been prepared 
and the scheme finalised; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTR Y OF STEEL AND' MINES 
(SHRl YOGENDRA MAKW ANA): (a) 

No, Sir. 

(b) Does not arise. 

Supply of Spurious Fertilisers SeecIs 
to Farmers 

192. DR. A.K. PATEL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) ·whether there have been reports of 
supply of spurious fertilisers/seeds to 
farmers in some States; if so. the 
details thereof; 

(b) the estimated losses to farmers in 
various States in each case; and 

(c) the action taken to punish 'the 
guilty persons, to compensate tbe losses 
incurred by tbe farmen, also tbe preven­
tive measuers taken in this reprd and with 
what results ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 

AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): .(a) Yes, Sir. 
We have received some reports regardinl 
sale of spurious fertilisers in some States. 
Details are given in the Statement below. 
However. no speci fie complaint re&ardilll 
supply of spurious seeds has been rec~ived. 

(b) No reports have been received 
from·State Governments regarding losses to 
farmers. 

(c) The sale, price and quality of ferti­
lisers are regulated through Fertiliser 
(Contro~ Order 1985, which has been issued 
lIDder the Essential Commodities Act, 1955. 
The standard specifications of various ferti­
lisers have been laid dO\\11 under the Order. 
Sale of non-standard fertilisers is a punish­
able offence under the law. Tbe enforce­
ment of Fertiliser (ContlOn Order, 1985 
vests in the State Governments and have 
been given adequate powers to ensure that 
farmers are sUPl'lied standard quality ferti­
lisers. Central Government aho issues 
from time to time suitable guidelines to the 
State Governments for strict enforcement of 
quality contral, Whenever any complaint 
regarding quality etc. of fertilisers is 
received the same is' forwarded to concerned 
State Government for inquiry and taking 
necessary action. Only sale of standard 
fertilisers is allowed to the farmers under 
the Jaw. Therefore, the question of com­
pensating the farmers for the losses does 
not arise. The Fertiliser (Control) Order, 
1985 also provides for inspection and 
analysis of fertilisers. There are 44 
quality control laboratories including a 
Central Fertiliser Quality Control and 
Training Institute at Faridabad with a 
total analysing capacity of about 80,000 
samples per year. During the years 1982 
to 1987 about J ,663 prosecutions were 
launched and in 281 cases convictions we~ 
obtained. 

The power to enforce the provisiOns of 
the Seeds Act is vested in the. State 
Governments!UTs. Accordingly, they have 
notified Seed Inspectors. who draw samples 
{rom the seeds of notified kind/variety on 
Sale. If seed is· found to be of sub­
standard quality, necessary action is taken 
against the seller of sub-standard seed as 
per tbe provisions of the Seeds Act, 1966 
by the concerned State Governments. 
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Adult Education Centres in Adhasl 
and Backward Areas 

193. SJIRI CHINTAMANI JENA : 
SHRI AMARSINH 
RATHAWA: 

Will the Minster of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether any special attention is 
being given to open aduJt e~ucation centres 
in adivasi areas; 

(b) if so, the details thereof and the 
criteria adopted for opening an adult 
education centre in adivasi areas; 

(c) whether it is a fact that the scheme 
is not being implemented fully in some of 
the backward areas; 

(d) whether Government have received 
any complaint in this regard; and 

~ 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl): (a) and (b). The 
focus.of National Literacy Mission would 
be on rural areas, particularly wom~n and 
persons belonging to Scheduled Tribes. 
Fo})owing measures have been taken to 
ensure targer coverage of Scheduled 
Tribes : 

(i) 

(ii) 

The State Governments and 
Union Territories Administrations 
hnve been advised ro (a) Cover on 
priority basis all, the Districts 
having literacy rates below national 
average; (b) Ensure that aUeast 
SO% of the learners enrolled in 
the adult education centres are 
women and 16% STs; (c) Give 
priority to the opening of the 
adult education centre in Bastis of 
STs as far as possible. 

All States!UT 'Administrations and 
State Resource Centres have 
been requested to dev.eJod teaching 
learning material in the language(s) 
spoken by large groups which 
is distinct from the reaional lanau­
.qes. 

(iii) Undet: the scheme of Jan Shikshan 
Nilayams, the Prerak wiJ) be 
appointed from the persons who 
have given evide~ of interest in 
serving the community. particu­
larly women and economically 
deprived sections of the sodety. 
In respect of women and person!' 
belongjng to ST, qualification will 
be reduced from matriculation to 
8th class. 

(c) to (e). Within the constraints of 
human, material and financial reco..ources, 
it has been the endeavour of Government 
to achieve the object of .widest possible 
coverage of areas under tbe Nati~:Jal 

Literacy Mission. No complaint regarding 
exclusion of any backward area has been 
received by Government so far. 

Removal of Sex Bias from 
TextBooks 

194. DR. G.S. RAJHANS : 
SH}llMA TI MADHUREE 
SINGH: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) wb~ther. Union Government have 
urged the need to remove the sex bias fcom 
the text books; 

.(b) whether the National Council of 
Educational Research and' Training bas 
taken some steps in this regard; and 

(c) if so, the details thereof and the 
time by which it is likely to be done? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF. EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRl L.P. SHAHI): (a) Yes, Sir. The 
National Policy on Education. 1986 
reiterates equality o£ sexes as one of the 
elements constituting the national core 
curriculum which would form the basis of 
te3ching-Iearning in schools. 

(b) and (c). Under a scheme sponsored 
by the NCERT for reorientation of the 
content and process of education,. f:iDancial 
and academic assistance is beiDa exteaded 
to the State Educational Autborit~ wr 
reviewina the existina ton boob and for 
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preparation of revised manuscripts in con~ 
formity with the National Policy on Edu~ 
catiao-1986 and the National Curricular 
FraVlework developed by the Council. 
The Council bas also undertaken the follow­
~ academic activities for removal of sex 
bias from school text books and other 
instructional materials. 

(i) development of tools for evalua­
tion.; 

(ii) evaluation of text books; 

(iii) preparation of supplementary 
material projecting the desired 
status of women in family, com­
munity, social and cultural life 
and productive activities; 

(iv) organisation of orientation and 
training programmes for teacher 
educatw:s, curriculum subject 
specialist and other personnel; 

(v) actioJl research for the develop­
ment of authentic data base for 
providing technical support for 
promotJon of girls education and 
women's equality. 

[Tanslation] 

Dairy Development 

195. SHRI MAHENDRA SINGH: 
Will the Minister of AGRlCUL TURE be 
pleased to state : 

(a) whether a meeting of the techno­
logy mission relating to Dairy Development 
was ~ld in Vigyan Bhavan, New Delhi on 
29 June, 1988; 

(b) if so, tbe details of the decisions 
taken at the meeting; and 

(c) the measures taken by Govern-
ment to bring about bettc:r co-ordination 
of various agencies involved UI the pro· 
duction of milk ? • 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
~HYA~ LAL YADAV): (a) Yes, Sir. 
-A meetisg was heJd with 13 States on 29th 
June, 1988 in New Delhi to discuss variou~ 
....... of the proposed TechnololY Mis-

sion for Dairy Development. The meetIng 
way attended by the State Ministers of 
Dairy Development. Animal Husbandry 
and Cooperation, the Secret.aries of these 
Departments, Chairman and Managing 
Directors of the State Dairy Cooparative 
Federations. 

(b) The broad consensus reached at the 
meeting was that while Technology Mis­
sion for Dairy Development may be ...,pro­
ceeded with, detailed r~sponse of the State 
Governments on various issues involving 
policy and implementation listed in the 
Mission Document may be invited and the 
States may be requested to prepare State 
Level Miss ion Documents. 

(c) The Mission proposal envisages 
constItution of States Level Coordination 
Committee headed by the Chief Secretary 
of the State whIch will be responsible for 
ensuring effective coordmation at the State 
level through decisions regarding aHocation 
and manner of utilisation of funds by . the 
various agencies. 

[English] 

West German Assistance for 
Rourkela Stee I Plant 

196. SlIRI SOMNATH RATH : 
SHRI RADHAKANTA DIGAL : 
DR. KRUPASINDHU BHOI : 
SHRI SHIVENDRA BAHADUR 
SINGH: 

Will the Minister of STEEL AND 
MINES be pleased to stat~ : 

(a) whether West Germany announced 
a 500 crore credit for modernisation of 
Rourkela Steel Plant during the recent visit 
of Prime Minister to that country; 

(b) If so, whether the offer is being 
accepted bp the Government of India; 

(c) whether Government have prepared 
any plan to modernise Rourkela Sleel Plant 
WJth the assistance offered by West 
Germany; and 

(d)' if so, the details thereof ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTR Y OF STEEL AND MINSE 



.s W,itten Answers SRAVANA 6, )910 (SAKA) Written AnlWef, u 

(SHRI YOGENDRA MAKWANA): (a) 
A credit of DM 660 million for the 
modernisation of Rourkela Steel PJant was 
announced by the Federal Republic of 
Germany durin, the recent visit of the 
Prime Minister to that country. 

(b) to (d). A Detailed Project Re­
I'ort for the modernisation of Rourekla 
Steel Plant is under finalisation. Discus­
lions are being held with the authorities 
of the Federal Republic of Germany on 
the scope and methodology for the utilisa­
tion of the credit offered by that country 
for the modernisation of Rourkela Steel 
Plant. 

(Translation] 

Navodaya Vidyalayas in Delbi 

197. SHRI JAI PRAKASH AGARWAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a) the number of Navodaya Vidya­
layas in Delhi at present and the locations 
thereof; and 

(b) the places in the walled ci ty Delhi 
where these schools are proposed to be 
opened during 1988-89 '? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl) : (a) and (b). Only 
one Navodaya Vidyalaya has been so far 

-sanctioned for establishment at Village 
Mangeshpur in Kanjhawla Block of Del~i 
during .1988-89. However, the scb~ol IS 

proposed to be located temporardy at 

Villaae Katewada. 

[Elfglish] 

Growth of AgriCllltur. in Eastern Stat" 

198. SHRIMATI JAYANTI PATNAlK : 
Will the Minister of AGRICULTURE be 

pleased to state : 

(a) wbether efforts have been made to 
tak.e the ,rten re .... olution to the Eastern 
States; 

(b) whetber the main lacton responsible 
(or the slow growth of aariculture in the 
Eastern States have been identified; 

(c) if so, the steps taken to overcome 
those bottleneckJ; 

(d) the new strategy adopted for the 
growth of agriculture in the £astern Statea; 
and 

(e) the 4etails. thereof ? 

THE MINISTER OF STATE IN TIm 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V) : (a) and (b). Yes, Sir. 

(c) to (e). For increasing tho Agricul­
tural Production in the Eastern Statei, 
fo])owing Centrally Sponsored ~ Central 
Sector Schemes are being implemented; 

1. Special Rice Production Programme 

2. National Pulses Development Project 

3. Oilseeds "Production Thrust Pre­
gramme 

4. National Oilseeds Development 
Project 

5. Assistance to Small and MaqinaJ 
Farmer. 

6. Special Jute Developmept Programme 

7. Special FQodgrains Production Pro­
gramme Rice, Wheat and Maize, aD4 

8. Central Sector Minikit Programme or 
Rice. Wheat and Millets. 

In addition the States have been advised 
to take steps to overcome the .... constraints in 
agriculture production as identified by the 
Committee on A,ncultural Productivity ill 
Eastern India under tho Chairmanship of 
Dr. S.R. Sen. 

Steps to Recluce Teachen AbseatJsa 
at Primary Level 

199. SHRIMATI KISHORI SINHA : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether at the recent metfiD& of 
tne State E.uuCI.\ion. Secretaries tbe question 
of ensuring and mOnitoring proper teadler 
attendance at primary school level ia 
villages under Operation Black-board ... ' 
considered; 
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(b~ if so, the conclusions arrived at; 

(c) whether the factors that cause larae 
scale teacher absentism were also considered; 
and -

(d) if so, the steps proposed to be 
taken to remedy the situation? . 

THE MINISTER OF STATE IN TH1! 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OP 
HUMAN RESOURCE DEVELOPMENT 
(SHRl L.P, SHAm) : (a) No, Sir. 

(b) to (d). Do not arise. 

[Translation] 

Protection and MainteWlnce of Ancient 
Temples in Hilly Areas 

200. SHRI HARISH RAW AT: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any comprehensive pro­
gramme has been prepared by the Ministry 
for protection and maintenance of ancient 
temples and idols in hill areas of Uttar 
Pradesh; and 

(b) if so, the names of such important 
temples in these areas which are being pro­
tected and maintained by the Ministry and 
the amount of expenditure being incurred on 
this work every year ? . 

THE MINISTER OF S rATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY· OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and (b). During 
the current financial year the group of 
monuments of Jageshwar, District Almora 
and Gopeshwar, District Chamoli have been 
included in the Action Plan for comprehen­
sive repairs. Besides normal maintenance, 
an allucatiOJl of Its. 2.15 lakhs has been 
made for their conservation and preserva-

tion. 

The expenditure incurred on the mainte­
nance, conservation and preservation of these 
two group of monuments during the last 
three years is as under : 

1985-86 

1986-81 

1987-88 

RI. 24,141 .. 

Ila. 53,718 

RI. 50,294 

The expenditure incurred on the sites 
and monuments in the U.P. HiUs during the 
last three yC'ars is as given belew : 

1985-86 

1986-87 

1987-88 

[English] 

Rs. 1,38,448.00 

Rs. 3,39,036.00 

RI. 3,50,240.00 

Expenditure of SCIon Ship Repairs 
fn Foreip Shipyards 

201. SHRI PRAKASH V. PATIL 
Will the Minister of SURFACE TRANS­
PORT be pleased to state: 

(a) whether the Shippina Corporation 
of India sper.ds a very larae sum of the 
expenditure on ship repairs in foreign ship­
yards; 

(b) if so, the expenditure incurred on 
repairs of ships durina the last three years 
ye~rwjse and the am('unt siven to fcrei~ 
shlpyards and Indian shipyards therefor; 

(c) whether there is any proposal to 
improve our repairing facihty in a bi, way 
so as to stop the draining out of foreign 
exchange; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MI:SISTR Y OF SURPACE TRANSPORT 
(S~I RAJESH PILOT): (a) and (b). The 
details of, expenditure. incurred by ShippiIll 
Corporation of India on ship repairs at 
foreign and Indian shipyards during the 1ut 
three years are as follows : 

Year 

(Rs. in Lakhs) 

Foreign hldian Total 
Yards Yards 

1984-85 1570 2411 39Bl 

1915-86 2122 2412 4534 

(l S month period-
April 8S to June 86) 

1986-87 1340 2260 3680 

(Provisional) 
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(c) and (d). There is a provision of 
Rs. 24.70 erores in the Seventh Plan for 
improvement and modernisation of ship­
repair facilities in the count~ Details are 
liven ,below : 

(Rs. in Crores) 

(i) Hindustan Shipyard Ltd.- 3.95 
Modernisation of Shiprepair 
facilities 

(ii) Cochin Shipyard Lid. 

<a> Additional Quay 7.eo 

-(b) Additional Drydock 2.00 

(iii) Calcutta Port-Modernisation of 3.75 
shiprepair facilities 

(iv) Bombay Port 

. (a) Modernisation of shiprepair 7.00 
facilities 

(b) Additional drydock and 1.00 
Wet Berth 

Total 24.70 

Adult Education Centres in Punjab 

202. SHlU KAMAL CHAUDHRY: 
Will the Minister of HUMAN RESOURCE 
DEv.eLOPMENT be pleased to state : 

(a) the total number of Adult Edu­
cation Centres opened in Punjab till March, 
1988'district-wise; and 

(b) the number of Centres proposed to 
be opened ;n Punjllb, district:-wile during 
April. 1988 to March, 1989 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OP EDUCATION AND 
CULTURE IN THB MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) A statement is 
aiYOn below. 

(b) Information it awaited from the 
State Government. 

Statement 

Adult Education Centre.) in Punjab 

Total number of Adult Education Centre& 
opened in Punjab be/ween April, 1987 

to Mcuch, 1988 

S.No. Name of District 1987-'8 

l. Amritsar 300 

2. Bhatinda 100 

3. Faridkot 100 

4. Ferazpur 300 

S. Gurdaspur 400 

6. Hoshiarpur 100 

7. Jal1under 521 

8. Ludhiana 285 

9. Patiala 247 

10. Sangrur 600 

Total 2953 

Losses due to Crop Insurance Scheme 

203. SHRI VITAM RATHOD : Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether losses were sustained as a 
result of operation of Crop Insurance 
Scheme during the last year; and 

(b) if so. the steps proposed to reduce 
losses in future? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTUlUi AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRl SHYAM LAL 
Y ADA V) : (a) Yes, Sir. 

(b) The Comprehensive Crop Insurance 
Scheme (CCIS) has been suspended tempo­
rarily .w.e,f. 1-4-1988 and the GoYeJ'Dmeat 
of IndIa has undertaken its reView to reduce 
losses. 

Hydrographic Surveys aad Tedaao­
Economic Studies of WaterwayS 

204. SHRI V AKKOM PURUSHO-
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THAMAN: WllJ the Mjni~ter of SURFACE 
TRANSPORT be pleased to state: 

(a) the details of waterways for which 
hydrographic surveys and techno· economic 
studies have been carried out for developing 
them as National Waterways; and 

(b) whether any of tl]ese waterways 
ha ve been finally cleared ? 

THE MINISTER OF STATE OF THE 
MINISTRY 6F SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Hydr~ 

araphic Surveys on Ganga-Bhagirathk 
Hooghly River system between Haldia and 
Allahabad, West Coast Canal between 
Cochin and Quilon and on Sunderbans have 
been carried out. On Godavari, Krishna 
and Brahmaputra rivers the surveys are in 
progress. The techno-economic/traffic 
potential studies on the GaDi8-Bhagirathi­
Hooah1y river system, Brahmaputra and. 
West Coast Cana: (Cochin-Quilon) have 
been carried out. 

_ (b) The AUahabad·Haldia stretch of 
the Ganga-Bhagirathi-Hooghly river system 
has been declared as National 
Waterway. The National Waterway 
(Sadiya-Dhubri stretch of Brabmaputra 
river) Bill, 1988 to declare Btahmaputra as 
National Waterway has been palsed by 
Lok Sabha on 13.5.81. 

Agreement on Minimum Rates by 
Shipping Lines of India, Pakistan, 
Bangladesh aod United Kin&dom 

205. SHRI H.M. PATEL: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether shippina lines of India. 
Pakistan, Banah.desh, United Kinadom have 
reached an aarcement on minimum ra~; 

(b) whether the Continent Confermce 
in London has complained to the member 
countries that the aareement is beiDi 
viQlate.i; 

(c) if so, the deta its thereof; and 

(d) whether Indian shippina lines are 
undercutti1l8 the MRA f~i&bt and violatiDI 
other tetm! and conditions of the agree­
ment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI R.AJESH PILOT) ; (a) Yes, Sir. 

(b) and (c). Some alleptions that 
certain of the Member Lines were under­
cuttin, the MRA freight rates were received 

. in the II'BC Sec.etariat. The Chairman of 
the IPBC Conference had appeated to. aU 
Member Lines of lPBC to honour the 
minimum rate agreement and to follow 
strictly the freiaht rates and other terms and 
conditions prescribed under the minimum 
rate &greement. All the Member Lines 
ha ve since reaffirmed their support to the 
MFA. 

Cd) No, Sir. 

Faclllties for Handliag Salt 
and Sulphur at Haldia Dock 

206. SHRI RAM BAHADUR SINGH : 
Will tbe Minister of SURFACE TRANS. 
PORT be pleased to state : 

(a) whether· there arc inadequate 
facilities for handling salt and sulphur at 
Haldia Dock; 

(b) whether the conVeyor system had 
been out Of order for the past throe 
years; 

(c) if so, what has been the financial 
loss to a Haldia Dock; and 

(d) the reasons therefor ? 

THE MINISTER OP STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) No Sir. 

(b) to (d). The Conveyor System wal 
dismantled 1D 1~5 and one SIde of the jetty 
on which the conveyor system was, instaHed 
Was given on licence to the ONGC. This 
arrangement hal not relulted in any lou to 
Haldia Deck Complex., 

Increase in Taxi aod Autorkbhaw 
Fares 

207. SHRI KRISHNA SINGH: Will 
the Minister of SURFACE TRANSPOR.T 
be pleased to state : 

<a> whether taxi and _ autorickshaw 
fares in Delhi and other metropolitan cidel 
have been in-:rcased followina recent .i.ocreue 
in petroleum prices; and 

(b) if 10, bow rar and what portion of 
petroleum price increase has been left to 
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taxi-pliers to meet and how the increase in 
(are. compares with percentage increase in 
cost of ta"i-pJying ? 

• 
THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
The information is being collected. 

[Translation] 

Widening of 1"atiooal Highways 10 
tbe North 

208. SHRI RAJ KUMAR RAJ: Will 

the Minister of SURFACE ~NSPORT 
be pJeased to state: 

(a) the names of the National High­
ways in the North which are likely to be 
widened during 1988-89 and 1989-90; 

(b) the amount provided for each of 
the said National Highways; and 

(c) the time by which the National 
Highways are likely to be widened ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSpORT 
(SHRI RAJESH PILOT) : (a) to (c). 
Details are given in the statement below. 

Statement 

S. No. 

1. 

2. 

3. 

4. 

S. 

6. 

7. 

I. 

l> 9. 

10. 

[English] 

National 
Highway 
No. 

1. .. 
IB 

2 

7 

8 

21 

24 

25 

28 

29 

Length (km) 

291.80 

2.00 

153.285 

62.85 

16.77 

9.00 

3.05 

18.00 

34.22 

53.00 

Exploration of Tun&sten willi 
French Assistance 

209. SHRI BANWARI LAL 
PUROHIT: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether .the Mineral Exploration 
Corporation Limited, Naapur proposed to 
seek the help of France for Hie drilline: 
exploration of Tungsten in the Kuhi area of 
Maharashtra State; 

(b) whetber the Union Government 
haw since approved the proposal for foreiJD 
usiltance; and 

Estimated Likely Date 
Cost of 

(Rs. crores) - Completion 

201.34 3/94 

1.22 6/89 

103.88 3/94 

2.36 6/91 

5.21 3/90 

0.55 3/91 

0.10 12/88 

0.84 3/91 

1.69 6/89 

2.98 3/91 

(c) if so, what further steps Govern­
ment propose to boost the exploration of 
Tungsten iu other parts of Mabarashtra 
State ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) 
Mineral Exploration Corporation Limited 
has entered into an agrCfment with 
B.R.G.M. of France for transfcr of techno­
logy in mineral exploration and software 
licence for exploration and development of 
a few tin and tungSten. deposits in India. 
This agreement includes the Kuhi- Khobna 
Tungsten prospect in Mabarasbtra. 

(8) Yes. Sir. 
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(c) If promising tungsten or other 
mineral bearing areas are discovered in 
Maharashtra Of elsewhere, MECL will be 
able to carry out detailed exploration using 
the late'St technology. The Geologic-at Survey 
of India has carried out preliminary explo­
ration for tungsten in Bhaonri Block, 

- Nagpur District and has also plans to cover 
Ranbori area and Mokabardi area in 
Nagpur district for tungsten" tin and 
,old. 

Seminar of Educational Administrators 
Organised by N.C.E.R.T. 

210. SHRI S.B. SIDNAL : 
SHRI S.M. GURADDI : 
SHRIMATI .. BASA VARAJE-
SWARI: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the educational adminis­
trators from foreign countries met in a 
seminar organiseJ by the National Council 
of Educational Research and Training in 
June, 1938; 

(b) if so. the main objectives of 
the seminar and the details of the partici­
pants; 

(c) the details of the recommendations 
made at the seminar; and 

(d) the steps taken to ensure that 
teachers are properly trained and the total 
number of teachers who have beed trained 
till June, 1988 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
~TURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) No, SIr. 

(b) to (d). Do not arise. 

.Eal'ironmental Programme Launched 
OD World Environment Day 

211. SHRI RAM PYARE PANIKA 
Will the Minister for ENVJRONMENT 
AND FORESTS be pleasej to state : 

(a) whether any new schemes have 
been llUDthed in the country on June S, 
1918 OD 'The World Envjronment Day'; and 

(b) if so, the details thereof ? 

'tHE MINISTER OF STA TI~'OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. <lipATIL) : 
(a) and (b). A gallery on ·conservation' 
was added in the National Museum of 
Natural History. New Delhi on the occasion 
of World Environment Day. 

[Translat ion] 

Monitoring of Adult Education 
Scheme 

212. SHRI NARSINH MAKWANA: 
'Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) the machinery provided for super­
'Vision of the classes organised for adult 
education in rura] areas and to monitor if 
teaching in these classes is actually beina 
done or not; and 

(b) the reasons for which the work of 
adult education is not being entrusted to 
Panchayats instead of voluntary organi-
sations ? ' 

THE MINISTER OF STATE IN THE . 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) National Literacy 
Mission provides for one Supervisor fer 
every 8-10 Adult E'ducation Centres with 
the specific function of supervising and 
guiding the centres. In addition to the 
supervisor, the project officials also supervise 
and m(nitor the performance of Centres. 
The District Adult Educatioll Officer, also 
pays frequent visits to the Centres and 
Projects. Besides, periodical reports from 
the Instructor to project Otficers, Initial, 
Quarterly and Annual Project Reports are 
required to be submitted to the Directorates 
of Adult Education of the State/U.T. 
concerned and the Government of India. 
Further officials of Directorate of Adult 
Educaticn also pay surprise visits to see the 
perform? nee and monitor the work with the 
help of reports received by them. 
The Government of India had also set up 
Joint Evaluation Teams for evaluating the 
performance of Centres run by Voluntary 
Agencies during 1987-88. 

(b) The Scheme of Rural FUDCtional 
Literacy Project i. impJe~ted by State/ 
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U.T. Governments and funded to the extent 
of 100% by Central Government. Und~r 
this scheme, State Government have the 
freedom to involve Panchayats also and 
entrust the work to them. The Rural 
Functional Literacy Project scheme also 
provides that there shall be a represen· 
tative of'Panchayat on the Project Advisory 
Committee. 

[English] 

Amendments to. Antiques 
Act, 1972 

213. PROF. RAM KRISHNA MORE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Archaeological Survey 
of India (AS I) has a proposal to make tbe 
Antiquities and Act Treasures Act of 1972 
more effective and several amendments 
thereto are contemplated; 

(b) if so, the broad details in this 
regard; 

(c) whether the smugglin g or theft of 
antiques is also proposed to be made· a 
cognizable offence; and 

(d) If so, the details thereof '! 

THE MINlSTER OF ST A TE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (,a) to (d). Yes, Sir. 

The Archaeological Survey of India has a 
proposal to amend the Antiquities and Art 
Treasures Act, 1972 to make it more 
effective. Various issues and aspects are 
StilJ under examination. 

In Service Courses for Teachers 
of Kendriya Vidyalayas 

214. SHRI C. SAMBU : Will the 
Minister of HUMAN RESOURCE DEVE· 
LOPMENT be pleased to state : 

(a) the in-service training courses 
conducted by the Kendriya Vidyalayas 
Sangathan during May-July, 1988 for their 
teaching staff; 

(b) the details and duration of the 
courses for each category of Teachers; 

(c) whether any such training pro· 
grammes for Vice-Principals and Principals 
were also conducted earlier; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) (a) and (b). 
Statement-I giving the details of the courses 
for the teaching staff is given helow. 

(c) and (d). Statement-ll indicating 
training courses conducted for Principals 
from May 1986 to April 1988 is given below. 
However, so far no such training prograIIlJIle 
has been cond!lcted for Vice-Principals. 

Statemeot-I 

Courses for 

POTs 

TOTs 

PRT. 

In-Seflice Courses for Tea~hers of Kmdrz) a J',dyalayas 

In-Service Education Courses conducted dllring May-Jill)' 1988 

No. of 
Courses 

2 

16 

19 

2' 

Duration 

3 

15 days 

15 days 

19 da,s 

Dates 

4 

1.6.88 to 15.6.88 

9.5.88 to 23.S.88 

9.S .. I' tq ~.'.81 
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1 2 3 4 

Orientation Courses (directors and resource persons) 

TOTs Hindi & Sanskrit 1 3 days 30.4.88 to 2.5.88 

TOTs Social Studies 3 days 30.4.88 to 2.5.88 

PRTs Bhopal, Chandigarh, 1 3 days 30.4.88 to 2.5.88 
Delhi, Jaipur and 
Jammu, Regions, 

TOTs English 1 3 days 30.4.88 to 2.5.88 

PRTs Ahmedabad, Bhubane- 1 3 days 30.4.88 to 2.5.&8 
shwar, Bombay 
Hyderabad and Madras 
Regions 

TOTs Mathematics 1 3 days 5.5.88 to 7.5.18 

TOTs Science • 3 days 5.5.88 to 7.5.88 

PRTs CalCUtta, Ouwahad 3 days 5.5.88 to 7.5.8' 
Lucknow, Patna and 
Silchar Regions 

UNESCQ--Orientation Co~...e- 3 days 9.5.88 to 11.5.88 
cum-Workshop for 
Coordinators 
Associated school 
projects in 
Kendriya Vldyalaya 
Sangathan held at 
Kendriya Vidyalaya, 
Simla. 

Statement-II 

In-Service Courses for Teachers of Kendriya Vidyalayas 

Following Courses for Principals were C'OI.ducled from May, 1986 10 April, 1988 

Courses for Duratton Dates 

Sr. Prmcipals (at NIEPA) 12 days 19.5.86 to 30.5.86 

Principals (at Kendnya 12 days 19.5.86 to 305.8' 
Vidyalaya Sangathan) 

Newly Appointed 10 days 22:9.86 to 1.10.86 
Principals (at KVS) 

Sr. Principals (at NIEPA) 5 days J5.6.87 to 19.6.87 
Newly Appointed Principals 12 days 3.8.87 to 14.8.87 

(a' KVS) 

Sr. Principals (at NJEPA) 9 days 12.2.88 to 20.2.88 
Newly Selected Principals 3 months 25.1.88 to 23.4.88 

(at K.VS) 
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Nehru Sound and Light Show 

'21S. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of HUMA~ 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) whether there is marked decline in 
the popularity of the Nehru sound and light 
show, "son ot lumiere"-at Teen Murti, 
New Delhi which was started sometime in 
'·75' ' .... / ' 

<b) if so, the reasons therefor and 
whether any review has been made; and , 

(e) the steps taken to remove the 
deficiencies and make the show attractive 
for the Indian and Foreign tourists ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). According 
to Nehru Memorial Museum and Library, a 
fully funded autonomous organisation of 
the Central Government in charge of the 
sound and light show at Teen Murti, there 
has been a sHght decline; in the attendence 
of visitors to the show during the last 
couple of years. The Executive Council 
and Society of the Nehru Memorial Museum 
and Library have reviewed the position 
recently to make the show more attractive. 

National Literacy Mission Authority 

216. SHRIMATI BASA V ARAJE-
SW ARI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether a Na tional Literacy Mis­
sion Authority has been constituted in May, 
198t to administet the recently launched 
Literacy Mission; 

(b) whether similar bodies are proposed 
to be set up in Stat~ and Union Territories 
throughout the country; and • 

(c) the details of the Authority tha~ 
has been set up? 

~ THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : <a> National Literacy 

Mission Authority has been constituted in 
June, 1988 to administer the Natioaal 
Literacy Mission. 

(b) Yes, Sir. 

(c) National Literacy Mission Auth~ 
rity will be an independent and autonomous 
wing of the Ministry of Human ~ 
Development (Department of Education) 
vested with full executive and financial 
powers in its sphere of work. It wiU be 
the operating and implementing oqanisation 
at the national level for all the activities 
envisaged in National Literacy Mission. In 
addition, it may undertake such other 
activity of adult education as it may consi­
der appropriate. The role of NationM 
Literacy Mission Authority will be &r 
diversified character and would include 
(i) policy and pJannins9 (ii) developmental 
and promotional activities, (iii) operational 
functions, including assistance to voluntary 
agencies and other NGOs, (iv) technolOlY 
demonstration, (v) Jeadership tramina, 
(vi) resource development, including media 
and materials, (vii) research and develop­
ment, (viii) monitoring and evaluation, etc. 

National Literacy Mission Authority 
has a Council and an Executive Committee. 
The Minister for Human Resource Develop­
ment is the ex-officio Chairman of the 
Council: Minister of State for EducatiOD 
and Culture is eX-Qfficio Vice Chairman. 
Membership of the Council includes MiniS .. 
ters in the Government of India in tho 
Ministries/Departments of Information and 
Broadcasting, Health and Family Welfare, 
Women and Child Development, Welfare; 
six Senior level political leaders of the maiD 
national parties recognised by the Election 
Commission; three Members of Par1iament 
(two from the Lok Sabha and One from 
Rajya Sabha); Six Ministers IISponsibJe for 
adult education from States of Uttar 
Pradesh, Bihar, Rajasthan, Assam. Andhra 
Pradesh and Gujarat; five persons from 

. amongst Educationists, Scientists, media 
experts; six rcpres~ntatives of voluntary 
agencies; Chairman, University Grants 
Commission; Member (Education) PJaDniDa 
Commission, President Indian Adult Edu­
cation Association; Education Secreta"., 
Government of India; Director GozaeraJ, 
Council of Scientific and Industrial Research; 
Financial Advisor of the Ministry of Human 
Resource Development (Department of Eclu-
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cation); Director, Directorate of Adult 
Educ~ion and Joint Secretary and Ex-officio 
Director General, National Literacy Mission 
Authority, Depa'J'tment of Education. A 
17 -member Executive Committee has also 
been set up to carry out all the functions of 
the Authority in accordance with the policy 
and guidelines laid down by the Council. 

Target for Rural Employment Generation 

217. SHRI SRIKANTHA DATIA 
NARASIMHARAJA WADIYAR; Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the target of rural employment 
gesetation fixed for the Seventh Plan; 

(b) the achievements made in the 
~!cmcntation of the NREP,., RLEGP and 
otK'er rural employment Programmes; 

(c) the steps taken to achieve the 
target set for tbe Seventh Plan; 

(d) the amount spent in implementing 
tht NREP and RLEGP during the Seventh 
Plan period so far; and 

(e) the amount earmarked for imple­
menting the NREP and the RLEGP during 
the Seventh Plan period 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT IN THE MINISTR Y OF AGRI­
CULTURE (SHRI JANARDHANA 
POO] ARY) : (a) and (b). There are only 
two major ",age employment generation pro- .. 
grammes known as National Rural Employ­
ment Programme (NREP) and Rural Land-

" less Employment Guarantee Programme 
(RLEGP) being impleI:lcnted at present. The 
target of wage employnJent generation fixed 
under these programmes for the Seventh 
Plan are 1445 million and 1013 million man­
days l.e. 290 milhon mandays under NREP 
and about 200 m!lhon man days under 
RLEGP each year. AgaInst this target, the 
achievements under the two programmes are 
as under: 

Year 

1985-86 
1986-87 
1987-88 
1988-89* 

(Million mandays) 

NREP RLEGP 

316.41 
395.39 
369.73 
58.52 

237.98 . 
30S.58 
301.71 
41.23 

<! As per reports received so far) 

(c) to (e). An outlay of Rs. 2487.41 
erores for NREP and Rs. J 743.78 crores for 
RLEGP has been provided for the Seventh 
Plan. Against these outlays, resources pro­
VIded for the NREP and RLEG P m the 
first four years 9f the Seventh Plan amount 
to Rs. 3206.83 crores and Rs. 2740.70 croces 
respectively. In addition to allocatinl re­
sources in e~ccss of the Plan outlays. pro­
gramme implementatIon is closely monitored. 

Losse, of DTC 

218. SHRI P.M. SAYEED 
SHRJ PRAKASH CHANDRA: 
SHRI M. RAGHUMA REDDY 
SH&IC. MADHAVREDDY: 
SHRI SUBHASH YADAV : 
SHRI MANIK REDDY: 

Will the Mmister of SURFACE 
TRANSPORT be pleased to state: 

(a) the total loss of the Delhi Trant­
port Corporation as on 1 AprIl, 1988; 

(b) whether after the pnvatlS8tion of 
buses in Delhi, the DelhI Transport Corpo­
ration is incurring 10sses. 

(c) if so, the reasons therefor, and 

(d) the remedial steps taken or pro­
posed I n thiS regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI R/OESH PILOT) . (a) The cumula­
tive workIng loss of DelhI Transport Corpo­
ration, over the years, tll1 1-4-1988 is 
Rs. 99.62 crOTes. 

(b) to:"(d). SJDce there JS no privatiza­
tion of buses of DTC, the question of any 
losses on this account does not arise. 

Decontrol of Fertilizer Distribution 

219. SHRI RADHAKANTA DIGAL : 
Will the MiDister of AGRICULTURE be 
pleased to state: 

(a) whether. Government have a' pro­
posal to decontrol fertiliser distribution; 

(b) if so, the reasons therefor; 

(c) the delte from which it is expected 
to be implemented; and 

(d) whether such a step would benefit 
the consumers ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
Y ADAV) : (a) No, Sir. 

(b) to (d). Do not arise. 

San's New Yard at Cochia 

220. PROF. K.V. THOMAS Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) whether a suitable piot of land has 
.ince been acquired near Cochin to set up a 
.tecl stock yard; 

(b) jf so, the details thereor and likely 
date of its start; and 

(c) the estimated cost of this proposed 
~d? • 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAK WANA): (a) 
No, Sir. 

(b) and (c). Do .Qot arise. 

Training Camps for Sports for Youths 
of Hill Areas 

22l. SHRIMATI D.K. BHANDARI: 

Location 

t. Sawan Public Schoo), 
Cbattarpur, 
New Delhi. 

2. J.N. Stadium, 
Lodi Complex, 
New Delhi. 

3. Indira Gandhi Stadium, 
New Delhi. 

wm the Mimster of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state : 

(a) whether certain traiaing camps to 
train youths in Sports have been held in 
Delhi during the recent summer vacation; 

(b) if so. the details thereof; 

(c) whether Government a.IC aware that 
youths of hill areas have their vacation in 
winter season; 

(d) if so, whether Government propose 
to hold traininj camps to train youths of 
hill areas in sports during winter season 
also; 

(e) if so, the details thereof; and 

(0 if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF ~OUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMEr-.tT (SHRIMATI MARGRET 
ALVA) : (a) and (b). Yes SIr. The camp 
was organised by Sports Authority of India 
as a part of the National Sports Talent 
Contest (NSTC). The camp was held at 
the following locations at Deihi : 

Dis«iplines No. of ChildreD 
Boys={B) attended the 
GlrlS=(G) camp 

Athletic (B) 127 
Basketball (B) 
Volleyball (B) and (G) 

Athletic (G) 156 
Basketball (G) 
Football 
Table Tennis (G) 

Gymnastic (B and G) 160 
Badminton (B) 
Table Tennis (B) 
Swimmina (B and G) 

Total 443 
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(c) to (f). Yes, Sir. AU the children 
selected under NSTC scheme of the Sports 
Authority of India are put through intensive 
coachiag camps during summer and winter 
vacations. The children" of the SAl adopted 
schools that reu'\ain closed for vacations 
during summers attend the camp at that 
period and the children of the schools which 
have long break in winters attend the camp 

"-at that time. 

[TranslatIOn] 

Allotment of Forest Land to SC/ST's 
in M.P. 

222. SHRI KAMMODILAL JATAV: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the total area of land in hectares 
with the Forests Department of Madhya 
Pradesh; 

(b) the area of land in the pos$ession 
of SC/ST's in Madhya Pradesh; and 

(c) whether it is proposed to allot the 
forest land to Se/ST's and if not the 
reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) to (c).' The details are being 
col1ecte4 from the State Go~ernment of 
Madbya Pradesh. 

[English] 

Allotment of. Forest Land in Kerala 

223. PROF. P.J. KURIEN: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether Central c1earence has been 
given for the grant of title to the settlers on 
foreat land in Kerala who settled C-D this 
land duriD& a certain period; 

(b) if not, the reasons for delay; and 

(c) the time by which it is likely to be 
cleared ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRA.l V. PATIL) : 

(3) to (c). Consideration of the proposal 
of the State Government of Kerala to divert 
28588. 15 ha. of forest land for assignment 
to the occupants has been k.ept pendina in 
view of the orderS; of the Kerala Hiah Court 
staying all proceeding for assignment of 
forest land in Idukki District. The proposal 
can be considered further only after gettinl 
final decision of the Kerala Hiib Court. 

Provisioo of Safe Drinking Water to 
Problem Villaae. 

224. SHRI V. SOBHANADREE-
SWARA RAO : Will the Minister of AGRI­
CULTURE' be pleased to state: 

(a) whether there are larae number of 
villages in Andhra Pradesh and Rajasthan 
which are suffering from Fluor'osis; 

(b) if so, the number of such villages 
identified in Andhra Pradesh; 

(c) the number of viUagcs identified as 
problem villages provided with safe drinkin. 
water; 

(d) the likely date by which the 
remaining problem villalCi will be provided 
with safe drinkina water; and 

(e) the steps taken/suuested by tb. 
Technology Mission to the State Go,'em­
ments to tackle the fluorosis/excess Horm. 
problem in drinking water? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP­
MENT IN THE MINISTRY OF AGRI­
CULTURE (SHRI JANARDHANA 
POOJARY) : (a) Yes, Sir. 

(b) So far 1079 villages bave been 
identified as suffering from excess Huoride 
problem in .Andhra Pradesh. 

(c) 88766 problem villages have been 
covered fully and 52160 problem vilJaaes 
partially with the {acilities of safe drinkina 
water out of 161722 .identified problem 
villages in the country. ... 

(d) It is envisaged to cover aU the 
remaining problem villages with safe drink­
ina water facilities by March, 1980. 

(e) Under National Drinkina Water 
MtSsion, there is a sub-mission on "Control 
of fluorosis" to tackle the problem of excess 
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fluoride. Under this sub-mission, the 
following activities have been taken up : 

(i) A Fluorosis Control Cell hal been 
constituted in All India Institute of 
Medical Sciences, New Delhi. The 
Control Cell is conductiDi fluorosis 
awareness camps in various States. 
So far, 8 such camps have been 
conducted in the States of Gujarat, 
Andhra Pradesh, Haryana, 
Karnataka, Maharashtra and 
Tamil Nadu. 

(ii) The States have been advised to 
provide alternative sources of safe 
drinking wa ter in the affected 
villages faUing which domestic and 
community defiuoridation plants 
should be installed. 

(iii) Technology packages for removal 
of excess fluoride and engineerina 
packages for defluoridation plants 
have been developed. 

(iv) Five demonstration defluoridation 
plants have been set up in various 
States. -

(v) An action Plan has been drawn up 
to instal 130 defluoridation plants 
in various StatesjUTs. . 

(vi) NGO/Voluntary Agency have been 
involved to carry social commUll.i­
cation messages to people. 

Coaching Camp for Shooting 

225. SHRI BIRENDRA SINGH RAO 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whethfOr a coaching camp in the 
shooting disciplines was held in New Delhi 
in April/May, 1988 to train shooters to 
enable them to participate in the next 
01ymp ics and Asiad; 

(b) the expenditure incurred by the 
N.I.S. in holding tb.<t camp; 

(c) whether the names of the boys! 
girls who qualified for the Olympics in the 
test were recommended by the Nationa! 
Shooting FeJeration, the NIS and the 
I.O.A. to the MlDistry, Department of 
.:Y outb Affairs and Sport~ for sending to 
Boloana (Ita I,,) and Moscow far furthet 

International competition fa. final selection 
for Olympics; and 

(d) the act!on taken by the Ministry 
on the recommendation of the Indian 
Olympic Association and the NIS to send 
the select\!d competitors to these hlter­
national meets ? 

THE MINISTER OF STATE IN mE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MARGA­
RET ALVA) : (a) Yes, Sir. 

(b) About Rs. 2,11,411. 

(c) and (d). Yes, Sir. Since none of 
tlJe shooters recommended by Nctional 
Rifle Association of India, Indian Olympic 
Association and Sports Authority of India, 
fulfilled the selection criteria laid down by 
Government, they were not permitted \0 
participate in the UIT World Cup. 

School Food Progrnmme in Maharashtra 

226. SHRI PRATAPRAO B. 
BHOSALE: win the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government of Maha-
rashtra has started a School Food 
Programme; 

(b) if so, whether Union Government 
propose to offer subsidy to enable the State 
Government to expand the programme 
covering more number of beneficiaries; 

(c) if so, the detaJls thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATJON ?\ND 
CULTURE IN THE MlNISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRl L.P. SHAH I) : (a) to (d). Informa­
tion has been called for from the Govern­
ment of Maharashtra. 

Strength of SC!ST Employees \II NALCO 

227. SHRI ANADI CHARAN DAS : 
WiIJ the Minister of STEEL AND MINES 
be pleased to state : 
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<a) the total strength, Categorywise, in 
NALCO (National Aluminium Company 
Limited) as on 31 March, 1985 and 31 
March. 1988 vis-a-vil the number of SC 
and ST amongst them; 

(b) the number of reserved posts carried 
forward as 1-1-1986, 1-1-1987 and 1-1-1988 
and those reserved during the years 1986, 
1'.7 and 1988 and the reasons for not filling 
these posts in these years and subsequently 
carried forward; • 

(c) the number of reserved posts lapsed 

<, 

Group As on 31.3.85 

Total No. of SC ST 

A 

B 

c 

D 

Employees 

431 

96 

749 

290 

29 10 

7 3 

91 47 

74 . 35 

during the years 1986, 1987 and 1988 so far 
after being carried forward for three yean 
as provided under the rules; and 

(d) the number of reserved posts lying 
vacant at present and the reasons therefor 
and the steps taken or proposed to be taken 
to fill the backlog of these reserved posts? 

.. THE MINISTER OF STEEL AND 
MINES <SHRI'M.L. FOTEDAR) : <a) The 
total strength of the Company and the SC, 
ST among them is given below : 

As on 31.3.88 

Total No. of SC ST 
Employees 

838 

325 

2833 

532 

68 32 

25 

514 489 

84 204 

(b) and (d). (i) The number of reserved posts carried- fo~ard are as under :-

Group 

A 

B 

C 

D 

As on 1.1.86 

SC ST 

42 26 

10 3 

2 192 

23 

As on 1.1.87 
SC ST 

18 11 

20 5 

211 

12 16 

(ii) Number of post~ reserved were as under :-

1986 ~~87 

SC ST SC ST , 

A 19 10 29 7 

B 20 1 13 5 

C 120 220 100 213 

D 20 16 69 '6 

As on 1.1.88 

SC ST 

41 17 

25 3 

213 

IS 

1988 
SC ST 

15 7 

4 

48 10, 

3 6 
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(iii) In 88Gregate as on 31.3.1988, there 
is no shortfall of SC candidates in Group 
C and D posts and ST candidates in Group 
D. In fact, their representation in these 
groups exceeds prescribed ratio. Shortfall 
is only in' Group A and B. The primary 
reasons for this is that qoalified and experi­
enced candidates belonginl to these commu­
nities are not readily forthcoming in spite of 
the efforts made. 

(iv) Number of reserved posts lying 
vacant as on 30.6.1988 are under: 

Group No. of Posts 
SC ST 

A 

B 

C 

D 

63 

24 

59 

23 

3S 

12 

237 

32 

Necessary steps like advertisement of 
vacancies on All India basis, notification to 
the Special Employment Exchanges, reserving 
vacancies exclusively . for SC, ST are being 
taken. 

(c) So far none of the posts reserved 
for SCjST lapsed during the years 1986, 
1987 and 1988. 

Bal Bhavans in the Country 

228. SHRI MULLAPPALLY RAMA­
CHANDRAN : Wili the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Bal Bhavans function­
ing in the country; 

(b) the details of the locations of the 
Da} Bhavans; 

(c) tbe total annual expenditure incurred 
by the Union Government on the Bal 
Bbavans; 

(d) whether the State Governments are 
also contributing towards the maintenance. 
of Bat Bhavans; and 

(e) if 10, the details thereof? 

THE MINISTER OF STATE IN THE 
bEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and (b). The 
number of Bal Bbavans functioning in tbe 
country is 21. A list is given in the state­
ment below. 

(c) to (e). An amount of Rs. 145.00 
lalcb. was released to the Dal Bhavan 
Society (India), New Delhi during the year 
1987-88 by the Department Education. 
State Dal Dbavaru are supported for their 
maintenance either by the State Govern­
ments or by Voluntary agencies and trusts. 
However. assistance is given by tbe Bal 
Bbavan Society (India), New Delbi to the 
State Bal Bha1an for undertaking specific 
programmes. 

Statement 

Dol Bhavans in the Country 
List 0/ State BaJ Bhavaru 

1. lawahar Bal Bhavan, 
Public Gardens, Hyderabed 
Andhra Pradesh 

2. Bal Bbavan, 
Khomsa 
Arunachal Pradesh 

3. Bat Bhavan, 
Deptt. of Social Welfare and 
Probation, Pakighat, Gaubati, 
Assam 

4. Bat Bhavan Committee, 
Raj Bbavan, Patna 
Bihar 

S. Bal Bbavan Board. . 
Union Territory Administration, 
Silvassa, 
Dadra and Nagar Haveli 

6. Bal Bbavan 
C/o CoUector. 
Diu Daman 

7. Ba1 Bhavan, 
Lyceum Building 
AItinho. Panaji. 
Gao-403001 

8. Jawahar Bat Bhavan, 
La} Bahadur Sb~ Stadium. 
Ahmedabad, 
Oujara~ 
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9. lawahar Bal Bhavan, 
Government Middle School, 
Gagribal Srinagar, Srinagar, 
Jammu and Kashmir 

10. Jawahar Bal Bhavan, 
Cubbon Park, " 
Bangalore-56000 1 
Kamataka 

11. Kerala State Jawahar Bat Bhavan, 
Kanakakkunnu, 
Trivandrum-695033 
Kerala 

12. lawahar Bal Bhavan, 
Tulsi Nagar, Bhopal, 
Madhya Pradesh 

13. Jawahar Bal Bhavan, 
Netaji Subhash Road, 
Near Chami Road Station, 
Bombay-400004 
Mahar~shtra 

14. Jawabar Bal Bhavan, 
Awangkbul, 
Institute of PecpJe's 
Action, BPO Awangkhul, 
Manipur. 

IS. Jawahar Bal Bhavan 
Mahtab Road, 
Old Town, Bhubaneshwar. 
Orissa 

16. Jawaltar Bal Bhavan, 
Botanical Gardens, 
Pondidlerry 

17. Bal Bhavan-Rajasthan 
(up coming) Jaipur. 
Rajasthan 

18. Jawahar Bal Bhavan, 
Gandhi IIlum Government 
Estate, Annasalai. 
Madras-600002 
Tamil Nadu 

-. 19. Jawahar B~l Bhavan, 
Athena Nursery School, 
B-176, Nirala Nagar, 
Lucknow-226007 
Uttar Pradesh 

20. Jawahar Bal Bhavan 
(Special Status) 
Swaraj Bhavan, 
Allahabad-211002 
Uttar Pra4eah 

21. Jawahar Sishu Bhavan, 
94/1, Cbowringhee Road, 
Calcutta-700020 
West Bengal. 

Visit of High Level Delegation to 
Japan 

229. SHRI PURNA CHANDRA 
MALIK: 
SHRI SANAT KUMAR 
MANDAL 

Will the Minister of STE.I!L AND 
MINES be pleased to state : 

(a) whether a hi8h- level official delega­
tion visited Japan during June, 1988 to 
finalise the modalities regarding the moderni­
sation programme of the Indian Iron and 
Steel Company; 

(b) if so, the outcome of the visit of the 
delegation; and 

(c) the time by which the work on 
modernisation proaramme is likely to 
start? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (8) 
and (b). An offiCIal delegation visited Japan 
during June, 1988 and had detailed discus­
lions WI th different agencies of Japanese 
Government. Financial institutions and 
Japanese Industry in connection with the 
proposed lISCO modernisation. 

As a results of di.scussions, the Japanese 
EXIM Bank has agreed to give an export 
credit of approximately Rs. 900 crores to 
cover the cost of equipment and services 
from Japan. A team of Japanese experts 
IS scheduled to visit Burnpur in first week of 
August to carry out a detailed technical 
study of the plant. An Appraisal Mission 
from the Japanese Government is also ex­
pected to visit Burnpur in second half of 
August. 

(c) The modernisation proposal will be 
finalised as soon as the Feasibllity Report i, 
updated and approved by Government fot 
investment decision. However, Government 
h.ave already accorded a 'in principle' appro..; 
val to the project and enablina worb lik. 
land development have atarted. 
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[Translation] 

Employment to Widows of DTC . 
Employees Died in Harness 

230. SHRI KAMLA PRASAD 
RAWAT: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether widows of those employees 
of the Delhi Transport Corporation, who 
died in harness, have been provided with 
emp~oymcnt; and 

(b) if so, the number of widows who 
have been provided employment so far and 
the number of those widows who have not 
been provided employment ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) 2S (widows) dependents of the 
deceased employees have been given em­
ployment on regular basis in Class-III 
cadre, so far. 

Cases of S widows for their appointment 
on compassionate grounds are under process. 

One widow has been given offer of 
appointment for the post of Junior Clerk 
(Class-III Cadre). ... 

(ii) 229 (widows) dependents of the 
deceased employees have been given employ­
ment on regular basis on Class-IV cadre, 
10 far. 

(iii) 79 (widows) dependents have been 
engaged by D.T.C. on daily wale basis. 98 
have not been provided with employment 
due to non-availability of vacancies in the 
eligible cateaory. 

[E",lilh] 

Setting up of Joint Council of 
Vocational Education 

231. SHRI NARSING SURYAVANSI : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a> whether the . Joint Council of Voca­
tional EduCation at the national level has 
since been set up; 

(b) if so. the details of its constitution 
and functions etc; and 

(c) the work done by the Council 10 
far? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) No, Sir. 

(b) and (c). Do not arise. 

Area Surveys for Vocationalisation 
Df Education 

232. SHRI NARSING SURYAVANSl: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT I)e pleased to state : 

(a) whether all the States have since 
carried out district vocational surveys under 
the Centrally sponsored scheme of voca­
tionalisation of education; 

(b) if so, the details thereof; 

(c) whether necessary infrastructure for 
the scheme has also been provided; and 

(d) if not, the time by which these 
would be done 1 

THE \UNISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (d). The 
Centrally-sponsored scheme of Vocationali 
sation of Secondary Education was started 
towards close of the financial year 19i7-SI. 
Financial assistance was sactioned to 18 
&tatesjUTs in March. 1988 for creation of 
necessary infrastructural facilities for stanina 
vocational courses in the schools durina the 
academic year 1988-89 and also for conduct 
of district vocational survey". Carryina out 
vocational surveys is a time-consumq 
exercise. The State Govrenments/UT 
Administrations have been asked to complete 
this work at the earhest so that vocational 
courses to be introduced in 1989-90 may be 
decided Oft the basis of result of these 
,urveys. According to the available infor­
mation, Karn:ltaka has completed such 
survey. 

Profit Earned by Shipping 
Corporation of buHa 

233. SHRI MULLAPPALLY RAMA­
CHANDRAN: Will the Minister of SUR. 
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FACE TRANSPORT be pleased to 
atate : 

(a) the details of profits earned by the 
Shipping Corporation of India Limited 
duriDa 1987-81; and 

(b) the main sources from which the 
Shipping Corporation of India had earned 
profits over the past few years ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Durina the 
year 1987-88. the provisional profit of Ship­
pina Corporation of India Limited before 
tax is estimated at Rs. 3S cJoOres. 

(b) The profits of Shippilll Corporation 
of India over the past few years arc mainly 
from the following sources : 

(i) operating profits from the operation 
of the ships. 

(ii) Reduction in the proportion of 
old and uneconomic vessels; and 

(iii) increased ievels of efficiency. 

Slag Based Cement Project 
at Bhilai 

234. PROF. MADHU DANDA-
VA TE: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether portland slag cement pro­
ject at Bhilai w~s formulated in 1977-78; 

(b) if so, whether the project was 
based on exploiting only a part of the 
Bbilai-Nandini Lime-stone quarry which 
itself 'was expected to last about forty 
years; and 

(c) if so, the reasons for droppin& 
the slag cement project at Bhilai ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): 
(a) Yes, Sir. 

(b) Yes, Sir~ 

- (c) The Project, which was originally 
licensed to Steel Authority of India 
Limited, was transferred to the Cement 
Corporation of India Limited in 1983. 

The Corporation did not, however, imple­
ment'the Scheme, primarily due to conl­
traint of funds. 

Brinaing Back "Kohfnoor" and 
"Dhawani Sword" from U.K. 

235. DR. B.L. SHAILESH: Will the 
Minister of HUMAN RESOURCE DEVE­
LOPMENT be pleased to state : 

(a) whether there is any fresh move for 
the repatriation of the Kohinoor 
diamond and two swords including the 
"Bhawani" ()f Shivaji from the; U.K.; a.nd 

(b) if so, at what Itage the matter 
stands and the attitude of the British 
Government regardins return the abovo 
items to India ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMFNT 
(SHRI L.P. SHAH I) : (a) No, Sir. 

(b) Question does not arise. 

Retrainina and Redep!oyment of 
SAIL'S Work Force 

236, DR. RL. SHAILESH: Will the 
Minister of STEEL A~D MINES be 
pleased to state : 

(a) whether the Steel Authority of 
ludia LImited (SA1L) has embarked on an 
ambitious proaramme of retrainins and 
redeplying its work force envisaging a 
substantial reduction in its manpower 
requirements for its orlanisation, 

(b) if 10, the broad outlines thoteo!; 
and 

(c) how for it has cut or is likely to ,. 
cut its manpower and' resulted in economy 
in expenditure on Itaff., 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
'to (c). Steel Authority of India Limited 
have a prOlfamme for trainina it. employees 
every year which includos redeployment 
training. The traiDing programme for 
1988-89 enviSages training of about 60,000 
employees. The aim of trainina and 
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redeployment is better utilisation of human 
resources and in fact, to render retrench­
ment unnecessary. With the introduction 
of new technologies during modernisation 
of lome of the Plants envisaging higher 
levels Qf skills, requirement of man power 
after modernisation is likely to be less 
than the present requirement. 

Excavation of Flying Garuda 

237. DR. B.L. SHAILESH WiJl 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a massive brick altar in the 
shape of a flying Garuda (a mythical bird) 
has been excavated at Purola in Uttar­
kashi District of Uttar Pradesh recently; 

(b) if so, whether any expert studies 
have been made by the Archaeological 
Survey of India about this structure's anti­
quity, significance and its outcome; and ~ 

(c) whether this structure, in view of 
its significance, is proposed to be removed 
and kept in the National Museum in New 
Delhi and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAUl) : (a) As per infor­
mation received from the Garhwal Univer­
sity further archaeological excavations iIll 
1987-88 at Purola, district Uttarkashi, 
Uttar Pradesh, brought to light a brick 
structure which is now identified by the 
excavator as structure-alter with Garuda 
shape. 

(b) No, Sir. 

(c) As per accepted norms of the 
archaeological excavations, structures found 
during the eJtcavations are preserved in 
Situ, Hence the question of its display in 
any museum does not arise. 

Shift in U.S. Public Opinion 
Regarding UNESCO 

238. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMEMT 
be pleased to state : 

(a) whcdier Government are aware of 

the shift in the public opmlOD in the 
United States regaraing the United Nations 
Educational Scientific and Cultural Organi­
sation, as reflected in their Press, after the 
appointments of the Director General, as 
reported in the 'Times of lndia' dated 
19 January, 1988; and 

(b) if so, whether Government propose 
to take any initiative to persuade the 
United States to rejoin the United Nations 
Educational Scientific and Cultural 
Organisation to strengthen this organi-
sation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOP-
MENT (SHRI L.P. SHAH!): (a> 
There has been fairly widc and posi­
tive coverage in the cnited States of the 
election of the new Director General of 
Unesco. This, however, cannot be taken as 
an indication of possible and imminent 
return of the UOlted States to Unesco. The 
decision to withdraw by U.S. Government 
was taken, it was felt. on political grounds 
and not because of any anti-Unesco feel­
ings expressed in the US public opinion. 

(b) The Government of India values 
the principle a universality of membership 
of international organisations and the 
Go'\'emment had expressed its deep regret 
",hen the United States withdrew from 
Unesco. The Government is not aware of 
any offidal move by the U.S. Government 
to rejoin Unesco and as such no unilateral 
initiative in the matter is contemplated at 
present. 

Violation of Forest (Cooservatioa) 
Act~ 1980 

239. PROF. NARAIN CHAND 
PARASHAR: Will the Minist ... r of 
ENVIRONMENT AND FORESTS be 
pleased to refer !o the reply given on 11 
March, 1987 to Starrc!d Question No. 219 
regarding "Central approval for diversion 
of forest land for non-forestry purposes-­
and state: 

(a) whether some instances of violation 
of the provisions of the Forest (Conserva- . 
tion) Act, 1980 have come to the notice 
of Union Government during the period 
under reference; and 
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(b) if so, the details thereof State-wise 
and the action taken by Government in 
this reaard in each case '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Yes, Sir. 

~) The State-wise break' up of the 
total number of cases and the details of the 
aetion taken are shown in the statement 
below. 

Statement 

State-wise lIumbu of casts in which 
provisions of the Forest 

(C.nservation) Act, 1980 havt 
been violated. . 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

Madhya Pradesh 

Maharasbtra 

Uttar Pradesh 

Himachal Pradesh 

Andhra Pradesh 

Karnataka 

Tamil Nadu 

Orissa 

Gujarat 

Kerala 

Goa 

Arunachal Pradesh 

Total 

60 

4 

5 

1 

2 

S 

1 

f 

1 

88 

(a) Out of 88 cases in which provi­
sions of the Forest (Conservation) Act, 
1980 were violated, 72 cases have been 
rejected. 

(b) Violation bas been condoned in IJ 
cases which have been approved subject to 
imposition of penal condi~ions, viz., 
afforestation in double tbe desradcd forest 
land and also suitable action against the 
officials involved in violation of the Act. 

(c) Four cases have been treated as 

closed for want of requistfe information 
from the Statement Government concerned. 

(d) One case is under consideration of 
the Govertunent. However, work hu betn 
.topped. 

Assistance for Settin~ u, of 
Transport Nagar. 

240. FROF, NARAIN CHAND 
PARASHAR : Will the Minister of 
SURFA"CE TRANSPOR1' be plcas.d to 
state : 

(a) whether any State Government hal 
approached the Union Government for 
financial or other assistance for setting up 
Transport Nagars on the National High­
ways ; 

(b) if so, the details of the proposals 
received; 

(c) wh.ther any Transport Naiar has 
been set up so far; and 

(d) if so, the details thereof aJon,with 
the names of such Nagars as have been 
approved for beinl set up aloD,with faci­
lities and the functional/mana,uial 
arranaements at such Nagaes ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAlESH P1LOT): (a) and (b). 
The concept of Transport Nagar envisaici 
settin, up of such Nagars at the outskirt of 
cities, ,"here there could be loadini-unload­
ing of cargo, without the heavy transport 
vehicles having to come to city and luch 
an establishment havin, requisite facilities. 
The setting up and managing of Trans­
port Nagars faJI with In the perview of 
State Governments. There is no Scheme 
to provide finane'fal aliSistance, by the 
erntraI Government for projects of Tr8.Ill­
port Nagars. According to the record., 
the State Governments of Andhra Pradesh 
and Karnataka had enquired about th. 
financial assistance and were informed of 
the position. 

(c) and (d). In Dellri, one Transport 
Napr has been set up in Samepur BadJi by 
the name of "SANJA Y GANDHI TRANS­
PORT N-'OAR". This would accommo­
date the transporters/workshop - owners, 
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auto-parts dealers, body builders. godowns. 
owners etc. from the congested area of the 
city: TIw facilities proposed to be provided 
include petrol pumps, service station., 
Dhabas, Dormitories and other civic 
amenities. 

[Tramlarion] 

Introduction of Computers for 
Consolidation of Land Holdinp 

241. SHRI AKHTAR HASAN: Will 
the Minister of AGRICULTURE be pleased 
to state : 

(a) the names of the places in the 
COM tTY where in place of Patwaris, compu­
ters have been introduced for consolidation 
of land holdings; 

(b) the names of the States where com­
puters are proposed to be provided in 
future {or this purpose on the lines of 
Madhya Pradesh; 

(c) the time by which this system is 
likdy to be introduced in Uttar Pradesh 
keeping in view the complex nature of con­
solidation work there; and 

(d) if there is no s~ch proposal, the 
reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT IN THE MINISTRY OF AGRI­
CULTURE (SHRI JANARDHANA 
POOJARY) : (a) As per information avai­
lable no state has a scheme to introduce 
computerised techniques for consolidation 
or hind holdings. 

(b) to (d) Does not ari,e. 

[EnzUsh] 

Ule of Nicotine as Pesticide 

242. DR. G. VIJAYA RAYA RAO 
Will the Minister of AGRICULTURE be 
\)leased to state: 

(a) whether Government are aware of 
the findir.gs of the Gujarat Agricultural 
University in respect of use of nicotine as 
an effective pestjc\de~ 

(b) iI.o, tb. detaU, thereof; 

(c) whether nicotine products developed a. above are available to farmers and public 
h.alth authorities etc.; and 

(d) if 10, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI) : (a) Y .. , 
Sir. 

(b) Nicot!ne sulphate is effective 
a,ainst certain group of soft bodies insects 
accord ina to the research investigations 
conducted at the Gujarat Aaricultural 
University and seyeral othe r institutioI15. 

(c) Yes, Sir. 

(d) Eighteen firms have been rqistered 
for manufacture of Nicotine sulphate 40% 
SL both for domestic use and a110 for 
export purposes. 

Schemel under Ganga Action Plan 

243. SHRI ANANDA PATHAK: 
SHRI RAJ KUMAR RAI : 
SHRIMATI BASA V ARAJE-
SWARI: 

'Will the Minister of ENVIRONMENT 
AND FORESTS be pJeased to state: 

(a) the schemes sanctioned under the 
Ganga Action Plan so rar and the estimated 
COlt thereof; 

(b) the schemes executed and the total 
expenditure incurred thereon; and 

(c) the targets fixed for the current 
financial year ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) As on date, 262 schemes at an estimated 
cost of Rs. 259.27 crores have been sanc­
tioned in the three States of U.P., Bihar 
and West BenpJ. 

(b) Till March, 1988 an expenditure of 
R,. 72.31 crores has been incurred on the 
completed and ongoma schemes. 

(c) An amount of Rs. 57 crores bas 
been provided in the c:un.nt )'Cal", budaet. 
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Operation of Private Buses on Selected 
Routes in Deihl 

244. SHRI PRAKASH CHANDRA: 
DR. B.L. SAILESH : 
SHRI M. V. CHANDRA 
SEKHARA MURTHY: 
SHRI C. MADHAV REDDI: 
SHRI SUBHASH YADAV : . 
SHRT MANIK REDDY : 

Will the'* Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether any final decision has been 
taken regarding operation of private buses 
on selected routes in the capital under State 
Transport Authority permits; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl RAJESH PILOT) : (a) No, Sir. 

(b) Does not arise. 

Workshop on Wasteland Del'elopment 

245. SHRI PR..A.KASH CHANDRA : 
SHRI CHINTAMANI lENA: 
SHRI SUBHASH Y ADAV : 

Wjll the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether a Central Workshop on 
Wasteland Development was held in Pune 
during the month of May. 1988; • 

(b) if so, the details of the participants; 

(c) the nature of discussion and re­
commendations made at the workshop; and 

(d) the steps taken to implement the 
recommendations ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(8) The workshop was organised by a nOD­
gove11lIJlOllt organisation, the Institute for 
Inte3nted Forestry System, at Pune in May, 
1995. 

(b) The participants included represen­
tatives of voluntary agencies, Universities, 
cducatioul institutions and NABARD as 
well as some social workers, farmers and 
concemc4.ovemment officials. 

(c) and (d). The workshop organisers 
haye circulated to the concerned aeoencies 
the main recommendations which include 
inter-alia recommendations on Mastc:r Plan 
for Maharashtra. Integrated Approach for 
Coordinated Dcwelopment, District Plannina. 
Balanced Eco-Development, Forest Undo 
Public Lands, Private Lands, Rain Water 
Storage, Oil-seeds Production, etc. 

Endangered Species of Animal and 
Plants 

246. SHRI MULLAPPALLY RAMA­
CHANDRAN: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the extensive deforestation 
.. has ~ndan8ered the e:dstence of several 

species of plants and animals; and 

(b) if so, the species of plants and 
animals threatened by the extensive deforesta­
tion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
<a) Deforestation is one of the reasons for 
severa] plant and animal species becoming 
endangered. 

(b) It is estimated that in all ~bout 
1500 species of fiowerina plants and 146 
species of animals are endanaered due to 
various reasons, includina deforestation. 

Pollution fn Bombay 

247. SHRI GURUDAS KAMAT : 
SHRI MURLIDHAR MANE : 

Wili the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Government have received 
the Report of the Central Committee 
appointed to go into the questi on of 
environmental pollution in Chembur-Trom­
bay area of Bombay; 

(b) if so, the findings of the Committee; 
and 

(c) the follow up measures taken! 
proposed to be taken for pollution control 
in this area ? • 

THE MINISTER OF STATE OF Till 
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MINISTRY OF CIVIL AVIA nON AND 
TOURISM (SHRI SHIVRAJ V. pATJL): 
{a) to (c). No, Sir. The report is expected 
to be finalised and submitted to the Govern ~ 
ment by end of August, 1988. 

Pesticide Acarmulation in H.man 
Body 

248. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of ENVIRON­
MENT AND FORESTS be pJensed to 
state: 

(a) whether the citizens of Delhi have 
high level of pesticides accumulation in their 
body due to environmental pollution; 

(b) whether this causes cancer, para­
lysis, genetic mutations; and 

(c) if so, the remedial measures taken! 
proposed to be taken m thIS regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) Two studies of a limited nature have 
shown that citizens of Delhi have hiah level 
of pesticide accumulation in their bodies. 

(b) Direct link of the accumulated 
pesticides in body with diseases like cancer. 
paralysis and genetic mutations has not been 
conclusively established. Experimental 
.tudies have shown that high dose of DDT 
and BHC given ,to rats causes tumours. 

(c) The Insecticides Act. 1968 provides 
(or safe handling of pesticides during manu­
facture. storage, sale and Osee Instructions 
for safe use of pesticides during spray ina 
operations have been circulated to different 
States. 

NOD~Formal EducatioD Centres 

249. SHRI BALASAHEB VIKHE 

PATIL : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to atate : 

(a) wbether under tbe new education 
policy non-formal education centres have 
been set up to give a major tbrust for its 
implementation; and 

(b) if so, the details of such centres 
set up in 1987-88 and those proposed to be 
set up in 1988-89 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Yes, Sir. 

(b) During the year 1987-88 grants 
were released to 16 State Governments and., 
Union territories and to 104 voluntary 
agencies for setting up 34842 new NFE 
centres. For 1988-89 target is to set up an 
additional 81537 NFE centres. 

IdentificatioD of Projects by 'Standinl 
Committee on Bio-Resources 

$ 
250. SHRI BALASAHEB VIKHB 

PA TIL : Will the Minister of ENVIRON­
MENT AND FORESTS be pleased to state : 

(a) whether the Standing Committee on 
Bio-resources and the Environment under the 
National Natural Resource Management 
System bas identified 37 projects for the 
management of resources by intcgratina 
conventional surveys 8JId remote sensina 
techniques; and 

(b) if so. the broad features thereof? 

THE MINISfER OF STATE OF TIm 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) and (b) Yes, Sir. A Statement is given 
below. 

Statement 

IdentificQtion of projects by the Standing Committe6 on Biore~oulces 

Projects i.ndentified 

• 
1. Environmental Impact of Coal 

Mines in Jbaria ttaniganj Coal 
Belt 

Objecti~ 

2 

To monitor environmental -changes iuociated with 
minina and ancillary operatidDS to draw Uk 

appropriate environmental mal\alCmcut strateIY 
for .. toraticm of eavitoJUDellti 



1 

2. Studies related to the Impact of 
Iron ore Mining in Goa 

5. Ilemote semina studies of tho 
BnvirGmnental Impact of min­
ina bauxite and cMomite mines 
in East Coast Area 

4. Impact of industrialisation on 
land use in Madras Metropoli­
tan Area 

5. Changes in land use because of 
Urban Spread and industriali­
sation in Ahmedabad-Vapi 
reaion 

,. Monitorlns of Coastal Environ­
ment 

7. Impact of Super Thermal Power 
Station and Mining Activities 
on Environment 

I. Phenology of vegetation in 
Western Himalayas 

9. MonitOJina of Pusbkar Valley 
Ecotystem 

10. Grassland in plain 

11. Monitorina of environmental 
pollution in Chandiaarh 

12. Monitorina of environmental 
ponution 

';0 

13. Monitorina 0( Envirmmental 
poUution 

~ 14- Study of air pollution and 
envirODmelltal mODitorlna 

JULY 28, 1981 132 

2 

To study the changes duo to Iron ore 
mining on water and land environments and 
develop geo-data base for integrating it with other 
data inputs. 

Assessment of impact of miAina through applica­
tion of remote sensing, on ecosystem and other 
environmental degradation aspects. 

To study both qualitative and quantitativa impact 
of industrialisation and formulate poli cics and 
action plan to reduce the adverse impact in tho 
Madras Metropolitan Area. 

Te assess the urban spread during last 
10-12 years and resultant decrease in vcaetated 
area. 

To evolve integrated environmentally related 
monitOring system for improved coastal zone 
management. 

To evolve effective system based on remote 
sensing f9r assessing and monitoring the impact ot 
developmental projects on environment. 

To study the phenological behaviour of conven­
tional a\tributes of temperate forests throup 
remote sensina techniques supported by around 
data in the Western Himalayas. 

To study through remote sensing eco-rcaener.tion 
of the Pushkar Lake Valley Ecosystem in terma of 
deforestation soil degradation and aariculturc. 

To study the general distribution of grassland. at 
macro level in the different States and estimation 
of ecological and phenological characteristics and 
productivity of biomass. 

To study the air pollution through satellite based 
environmental pollution monitoring system by.UD 
occultation method. 

Monitoring of levels of air pollutants in 
Chandigarh by slaved satellite monitorina ')'Item 
using tuneable Jasen. 

To monitor the Jevels of air poJ1utants in Delhi 
by laser remote senaina. 

To dlonitor the air pollution in TrivaDdrual by 
laser based system throuab remote tenliDi. 
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15. Monitorina of Amjhore Pyrite 
Minina 

1'. Impact of induatrialisation on 
environment in Indore-Dewas­
Ujjain rqion of Madhya 
Prad.h 

11. Environmental impact on 
coutal wetland of Vedaranyaam 
IDd Kutch 

2 

To study geo-morphology, land use, Iaad cover 
and air pollution of Amjhore Pyrite MiDiDa 
throuah remoto sensq. 

To study and map areas around IndOfe*1>ewas­
Ujjain rqion where pressure on natural raoun:es 
is significant and dearadatiOJl of forests has taken 
place. 

To map and usesa coastal erosion ofVedaraDyaam 
area and classify IOUtal zones and USCIS impact 
of cyclones on the present ecosystem. 

In the cue of the followina, details have not been worked out. 

18. Study of Manarova of Sunder­
baaI. 

19. MoDitoriDa of natural resources 
in Doon Valley 

20. Chatra Valley project 

11. Bbutan-Brahmputr& reaion 

22. Ecoloaical assessment of arcu 
in Nortb-Eartem Reaioa 

23. Estimation of Grasslands and 
ita productivity in HiUt 

14. Biomass Estimation of Conifer 
Forests 

25. Veaetation iD Coastal Area 

26. Forest Biomass in Andamana 

27. Veaetation in Rajasthan 

28. EDYironmeDtal Impact of 
MiDiq in SinarauH Coal 
Fields 

29. EDvif~nmental Impact of Iron 
Ore-MiDiDa in Bail.diUa 

30. Mo1titoring of lime stone min­
iq in Paonta Sahib 

31. Po_tfBcoloaical Studia 

32. ...,. of Teak Poresta 
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33. Ecoregeneration oJ Western 
Ghats 

34. Development of Lidar for 
monitoring environmental pollu­
tion 

~ 

3S. Bnvironmental Impact of lona 
pipelines 

36. Impact of Hydroelectric Dams 
vecetation 

'7. Biomass in Sal Forests in 
Central Ind ia 

Aid to Voluntary Agencies for SpreadiDI 
Literacy 

251. SHRI BALASAHEB VIKHE 
PATIL: 
SHRI G.S. BASLAVARAJU: 

Wi11 the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
state: 

(a) the total ftumber of voluntary 
agencies that were given aid in 1987-88 for 
spreading .literacy; 

(b) whet,hrf any voluntary agencies have 
been given Of are likely to be given- any aid 
fOf imparting functional lIteracy and adult 
education in the current financial year also; 
and 

(c) if so, th~ details thereof? 

2 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : <a) Durilll the year 
1987-88, 301 voluntary organisations were 
sanctioned arant! for takina up functional 
literacy projects under the "Scheme of 
assistance to voluntary aaencies working 1D 

the field of Adult Education". 

(b) Gran"ts have been approved for 
release to 120 voluntary agencIes up to 30th 
June, 1988. 280 new aaencies are targetted 
to be invo]ved in the National LIteracy 
Minion durin, the remainine period of 
1988·89. 

(c) State-wise break-up of voluntary 
alencies ~ which were sanctioned Adult 
Education projects during the first quarter 
1988·~9 is given in the statemeDt below: 

Statement 

S. No. State/UT No. of No, of Grant Sanctioned 
VAs. Centrea (in Rs.) 

1 2 3 .. 
I S 

1. Andhra Pradesh 1 S40 16,80,000 
2. Assam S 390 12,30,000 
3. Bihar 3 160 S.OO,OOO 
4, Gujarat 19 1740 62,20,000 
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1 2 3 

's. Haryana 1 

,. Karnataka 7 

7. Maharashtra 19 

,. Madhya Pradesh 1 

9. Orusa 1 

10. Punjab 3 

11. Rajasthan. .. 
12. Tamil NadQ t 

13, Uttar Pradesh 20 

14. West Benpl 5 

15. Delhi 15 

Total: 120 

Allocation. Made to States for Education 

252. SHRI BIMALKANTI GHOSH: 
SHRI BHADRESWAR TANTI : 

Will the Minister of HU~AN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the State-wi~ break-up of funds 
allocated for education to various States 
during the Seventh Five Year Plan period 
so far and the percentage of funds allocated 
to each State; and 

(b) the criteria for making these aUoca· 
tions ? 

5 

130 .,10,000 

340 14,87,000 

715 2',80,000 

60 1,80,000 

38 90,000 

260 8,23,000 

30 6,00,000 

320 22,16,000 

740 21.70,000 

190 7,30,000 

170 30,86,000 

6515 2,41,69,000 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl) : (a) State-wise break­
up of funds allocated for education durina 
the first four years of Seventh Five Year 
Plan and thei r percentage to the total funda 
provided for education to aU States/UT. 
under State Plan for the same period i. 
given in the statement below. 

(b) The Annual Plan outlays for Stat .. 
are apprGved keepina in view the need. of 
States and their resource positiGn. 

Statement 

State/Union Territory 

1 

;s 
1. Andhra Pradesh 

2. Assam 

Agreed outlay for 
Education during 
.. years of VIIth 
Plan (1985-86 to 

1988-89) 

2 

222,92 

214.97 

(Rupees in crores) 

Statewise allocation as 
percen tage of total funds 
provided for Education to 
all States/UTs. under 
State Plan during (19IS-16 

to 1988-89) 

3 

S.96 

S.7S 
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1 2 3 

3. Bihar m.A &.19 

•. Goa· 40.20 l.m 
S. Gujarat 95.14 2.54 

•. Haryana 119.14 3.19 

7. Himachal Pradesh 6(/.65 1.62 

8. Jammu and Kasllmir 'S.74 1.29 

t. Kamataka 111.:1(; 2.98 . 

10. Kera1a 5&.12 l.~ 

11. Madhya Pradesh 355.18 9.52 

12. Maharashtra 309.01 '.27 

13. Manipur 14.7. 0.93 

14. Meahalaya 18.56 0.16 

U. Naaaland 25.65 0.69 

16' Orissa 111.38 4.59 

17. Punjab 10.59 2.16 

II. Rajasthan 199.90 5.35 

19. Sikkim 30.85 0.83 

20. Tamil Nadu 263.49 7.0S 

21. Tripura 52.5' 1.41 

22. Uttar Pradesh 321.21 8.59 

. 23. West BeDpI 228.65 6.12 

M. A and N Islands 17.14 0.4' 

2S. Arunachal Pradesh 51.66 1.54 

26. Clwadiaarh 23.75 0.64 

17. n .. dra and Nar. Haveli 3.96 0.11 

21. Delhi 208.23 5.12 

29. Daman and Diu (@) 1.39 0.04 

JO. Labhadweep 3.17 0.10 

)1. Mizoram 19 •• 2 0.52 

32. PondicberrJ 37." 1.01 

India 3737.13 100% 

• IndudtDJ Dasnan and D'iu upto 1981·18. 
@ Only for the year 198"'9. 
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P .... inl out of UII-EcoDoadc Copper 
Min .. 

253. SHRI SA TYENDRA NARAYAN 
SINHA : Will the Minilter .of STEEL AND 1i: 
MINES be pleased to ltate : 

<.) whether Government have asked the 
Hindultan Copper Limitect to phuo out its 
uneconomic minea; 

(b) if so, whether it would affect total 
coppeWlvatJabilily in tlie count:'}'; and 

<c) whether any attempt has been made 
to achieve economic viability for the losq 
mines in the context of the importance of 
copper production? 

THE MINISTER. OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) to 
(c). In pursuance of directions of the 
Government to Hindultan Copper Ltd. 
(HCL) to examine phasing out of ita hiah 
COlt minea to improve financial performance 
of the company, HCL conducted a detailed 
examination about optimal production-mix. 
Aft~r examlDlDl the matter it wu 
concluded that phasing out of uneconomic 
units like Khetri and MOI&~ mines 
should be concurrent with the exploitation 
of economically viable new deposita 10 a. to 
'Ultain tbe copper production in the 
country. HCL hal also plan. for develop­
ment of BanwaJ deposit ncar Khetri mines 
and Chapri Sidbcshwar aad Kandadih 
minea near Mosaboni. A detailed Itudy of 
Sinshbhum Copper Belt is allO beinl made 
with tbe assistance of a foreilD CODSultant. 
A number of cost reduction measures arc 
underway on I account of which BCL hu 
IhOWD su.tained improvement in capacity 
utilisation and financial resulta. 

Add.Tomenta Under National Literacy 
Mission 

'254. SHill SA TYENDRA NARAYAN 
SINHA : Will the Minister of HUMAN 
IU:.sOURCE DEVELOPMENT be pleased 
to ltate : 

(a) whether new criteria for monitorq 
the achievemeuu under the Natiooal Literacy 
Million have been laid down at the mectina 
of the Education Secretaries held in New 
Delhi on June 12-13, 1981. 

(b) if 10, the details thereof; 

(c) whether tbe questioD of _dequw 

'UDdin, wu 1110 diJcussed at that meetiaa: 
and 

(d) if 10, tbe funds likely to be made 
available for the National Literacy 
Mission? 

THE MINISTER OF STAT& IN THE 
DEPARTMENTS OF EDUCATION AND' 
CULTURE IN THE M,INISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH!): (a) and (b). 
Monitorq and evaluation under National 
Literacy Mission was discussed in a Con­
ference of Education Secretaries held on 
17/18.6.1988 and it was noted that the 
thrust in the National Literacy Mission is 
on attainment of literacy status in terms of 
norms laid down under NLMA and there­
fore, tbis should be the thrust of the 
monitoring and evaluation process. It wu 
lupted that actual level of proficiency 
acquired by tbe learner in terms of reading, 
writing and numcracy should be detenninett 
throuab test. Monitoring formats provide 
information regarding persons wbo have 
acquired the literacy status accordin, to 
the parameters laid down in the Literacy 
Mission document. 

(c) Yes, Sir. 

(d) A budget proVlSIOD of RI. 7S.SO 
Clore has been provided for 1988-89 under 
Central Sector. 

{TrQlU'lalion}-

RecolISldcntion of Cases of DTC 
Employees Remo,ed from Service 

255. SHRI BALWANT SINGH 
RAMOOWALIA : 
SHR.I RAM DHAN : < 

Will the Minister of SURFACE 
TRANSpORT be pleased to state : 

,. (a) the total number of new employees 
employed by the Delhi Transport 
Corporation durina the last three months; 
and 

(b) whether Govemmcnt propose to 
consider the cases of the emptQYees who 
were removed (rom service duriDa the DTC 
strike? 

THE MINISTER OF STATE OF THE 
MlN1STllY OF SURFACE TRANSPORT 
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(SHRI RAJESH PILOT): (a) A total of 
814 new persons in various cateaories have 
been employed in the Delhi Transport 
Corporation ,during the last three 
months. 

(b) Some of th~ dismissed employees 
have submitted appeals against the orders 
of their dismissal. Action has already been 
initiated by DTC to consider these 
appeals. 

Administrative Expenditure csf 
Delhi Milk Scheme 

256. SHRI BALWANT SINGH 
RAMOOW ALIA : 
SHRI RAM DHAN : 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether efforts have been made 
during the last year to reduce the adminis­
trative expenditure of Delhi Milk Scheme; 

(b) if so, the . detail~ and outcome 
thereof; 

(c) whether Government propose to 
invite suggestions from consumer& to br1na 
down .the expenditure during the Seventh 
Five Year Plan period; and 

(d) if so, the details thereof? 

nm MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTUR.E 
AND COOPERATION TN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV) : (a) to (d). 
Delhi Milk Scheme (DMS) il) continuo­
usly endeavouring to take steps for cost 
reduction. The steps taken to reduce the 
admiDistrative costs include-

(i) non-filling up of vacant posts (only 
the most essential posts arc allowed 
to be fiRed up); 

(ii) discontinuance of services of about 
200 paily paid workers; 

(iii} rationalisation of distribution routes 
(9 routes were reduced conse­
quently resulting in economies in 
manpower, fuel, etc.), 

(iv) increasing supplies/production to 
... .recklce overhead expenditurei 

If any suggestions are received to brilll 
down the expenditure, the same will be 
taken into account. 

(E""lish, 

Refusal of Berth. to Ship 
Breaking Industry by CPT A 

257. SHRI H.N. NANJE GOWDA : 
WiIl the Mini.ter of SURFACE TRANS­
PORT be pleased to state: 

(a) whether the Calcutta Port Trult 
Authorities have been refusing berths to ship 
br-eakina industry; and 

(b) if so, the reasons therefore '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) No specific 
request for dismantling of any vessels from 
any ship breaker was refused. 

( b) Does not arise. 

Allotment of Ships for BrWJking 
from MSTC 

258. SHRI H.N NANJE GOWDA 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether many industrial units have 
not been getting allotment of ships for 
breaking from Metal Scrap Trade Corpora­
tion Limited; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN T~ 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) 
and (b). The allotment of ships to ship 
breaking units registered with Metal Scrap 
Trade Corporation was not upto their 
entitlements in the last few years, due to the 
high price and scarce availability -of ships 
for breakinl in. the international market. 
Howev~r. certain steps, like reduction in 
custom duty on import of ships and change 
in procedures for procurement, have yielded 
resu Its and availability of ships for breakin, 
has now improved. 

National Monuments in 
Andhra Pradesh 

259. SHRI V. TULSIRAM: Will lb • 
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Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the details of monuments in Andhra 
Pradesh declared as national monuments 
during the last three years; 

(b) the amount ~llocated/released for 
their maintenance/renovation, year-wise and 
monument-wise; and 

(c) the steps proposed to be taken for 
their proper maintenance ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SRAHI) : (a) No monument , 
in Andhra Pradesh ha!\ been declared as 
of national importance during the last three 
years. 

(b) and (c). Do not arise. 

Forest Co' er 

260. SHRI V. TULSIRAM Will 
the Minister of ENVIRONMENT AND 
P'ORESTS be pleased to state : 

(a) the total area under forests in the 
country at the beginning of the First Five 

• Year Plan, State-wise; 

(b) the total area under forest in tbe 
country at the beginning of the Seventh 
Five Year Plan; 

(c) the percentage of increase/decrease 
of area, Plan-wise; 

(d) the rcasons for the decrease. it any, 
in area under forests, State-wise ? 

THE MINISTER OF Sl1A TE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) to (C). The total area under forests in 
the country at the beginning of the 1st Five 
Year Plan at the beginning of the 7th Five 
Year Plan and the percentage of increase! 
decrease of areas from the first year of 1st 
Five Year Plan to the first year of the 7th 
Five Year Plan is shown State and Union 
Territories-wise in the statement below. 

(d) The area under forest has increased! 
decreased in some States/Union Territories 
because of deJaratioQ of areas as forests, 
dlyersion of forest land for non-forest 
purposes and re-organisation of States. 

Statement 

Satewise Forest Area 

S. No. States/UTs 1950-51 
(1st Year 
of the 1st 
Five Year 
Plan) 

2 3 

1. Andhra Pradesh 5964 

2. Arunachal Prade$b N.A. 

3. Assam .. 7484 

4. Bihar 3755 

S. Goa N.A. 
! 

6. Gujarat 1015 

7. Haryana N.A. 

I. Himachal Pradesb 930 

(In thousand hectare) 

1985-86 
(lst Year 
of the 
VIIth Five 
Year Plan) 

4 

6371 

5154 

3071 

2923 

125 

1932 

169 

2132 

Percentage 
increase! 
decrease 

5 

+6.9 

-59 

-22 

+90 

-
+129 
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2 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Maaipur 

IS. Meghalaya 

16. Mizoram 

17. Napland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Silddm 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25: West Bengal 

26. A & N Island 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Lakshdweep 

31. Delhi 

Total 

3 

2864 

3196 

951 

18819 

7340 

583 

N.A. 

N.A. 

N.A. 

6164 

1371 

3363 

N.A. 

1508 

896 

3473 

1480 

647 

Nil 

N.A. 

Nil 

Nil 

Nil 

71803 

4 

2090 

38~ 

1122 

15541 

6416 

15)5 

851 

IS9 

862 

5955 

282 

3129 

26S 

2238 

629 

5133 

1187 

717 

Nil 

20 

Nil 

Nil 

Nil 

75299 

- 27 

+ 21 

+ 18 

-17 

- 13 

+160 

- 3.4 

- 79 

-6.9 

+ 48 

- 30 

+ 4B 

- 20 

+1.1 

+4.87 

Note: NA: Figures not available because of non-existance of States prior to reorauu­
sation of States. 

Pr04lBetlon of FoocI Crops during 
1987-88 

261. SHRt V. TULSIRAM : Will the 
Master of AGRICULTURE be pleated to 
.tate z 

(a) the total production of variou. 
food crops in the country SaM-wise duriDl 
1987-88; 

(b) the details of the orops that weN 
produced below tho "flet., 
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(c) ,tile extent to whieh there was 
shortfall in athieving the 'target of foodgrains 
pretiuction; and 

(d) the steps being taken to meet the 
demand ? 

THE MINISTER OF STATE IN THE 
'!)EPAItTMENT -0F AGRICULTURE 
AND COOPERATION IN THE- MINISTIlY 
OF AGRICULTURE (SHRI -SHY AM LAL 
YADAV) ~ (a) Final estimates of produc­
tion of foodgrain crops for 1987-88 are yet 
to be received from different States. How­
ever, as per present assessment, State-wise 
estimates of production of various foodgram 
crops during the crop year 1987 -88 are 
given in the statement below. 

(b) and (c). There was a shortfall in 
production of almost all crops, as against 
the targets. Productjon of foodgrains daring 
1987-88 is estimated to be of the order of 
137 million tOMes as against a target of 
160 million tonnes. 

(d) Larger "leases were made from 
buffer stocks through public Distribution 
System to meet the demand. The Go"em­
ment have also contracted for import of one 
million tonnes of wheat from USA and 
seven lakh tonnes of rice from Thai1a~d 
and DPR Korea' in order to replenish the 
buffer stocks. In addition, the Govem­
ment keeps the option open to impgn IDOl'e 

wheat/rice as and when required. 

Statement 

StfltB-wl.Je Production of Foodgrains 1987-88 (Provisional) 

• (Lakh toDneI) 

State Rice Wheat Coarse Pulses Total 
Cereals FoodgAiug 

Andhra Pradesh 70.7 0.1 19.7 6.4 96.9 

Assam 27.1 1.5 0.1 0.6 29.3 

Bihar 46.1 27.5 11.1 9.0 93.7 

Gujrat 2.1 3.4 4.9 1.2 11.6 

Huryana 10.7 48.6 2.6 1.0 62.9 

Himachal Pradesh 0.8 • 4.0 4.4 0.1 9.3 

JamBlU & Kashmir 4.0 1.8 3.2 0.3 9.3 

Kamataka 17.3 1.9 33.1 6.7 59.0 

Kerala 10.6 0.2 10.8 

Madhya Pradesh 41.0 43.3 32.2 24.9 141.4 

Maharashtra 17.1 5.5 72.7 14.1 109.4 

Orissa 35.6 0.8 4.5 10.7 51.6 

Punjab 54.3 110.1 4.7 1.0 170.} 

... &ajaS1han 0.8 23.1 14.1 4.6 +3.3 

Tamil Nadu 56.1 16.1 3.6 75.8 

Uttar Pradesh 62.2 165.4 30.4 22.2 280.2 

West Benaal 88.8 6.S 1.4 2.3 99.0 

Others 12.5 2.0 1.8 0.3 16.6 

All India ~S7.8 446.2 257.0 109.2 1370.2 
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Production of Kharif Crops 

262. SHRI V. TULSIRAM : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there are chances of high 
production of Kharif crops in the country 
due to ti~e!y rains; 

(b) if so, the States that have good 
rains and the States where sowing has 
started; and 

(c) the estimated production of rabi 
crop this season and the extent to which it 
is expected to cross the target ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADA V) : (a) Yes, Sir. 

(b) The rainfall distribution from 1st 
June to 20th July 1988, bas ~en normal or 
excess aU over the country except Arunachal 
Pradesh. Sowings have started all over the 
country. 

(c) Sowing operations for rabi crops 
generally commence in October. As such, it 
is too early to indicate the estimated 
production of rabi crops for 1988-89. 
However, a production target of 73.50 
million tonnes for rabi foodgralDs has been 
fixed for 1988-89. 

Suggestion of Indian Chambers 
of Commerce and Industry 
for Improvement of Road 

Transport 

263. SHRI G.S. BASAV ARAJU : 
SIlRI S.M. GURADDI : 

Will the Minister of SURF ACE 
TRANSPORT be pleased to state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industry had 
prepared a paper containing suggestions for 
tbe improvement of road transport; 

(b) if so, the details of the suggestions 
made; and 

(c) the reaction of Government thereto 
ad further action proposed to be taken in 
the matter? 

THE MINISTER OF STATE OP THE 

MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (8) The Federa­
tion of Indian Chambers of Commerce 
and Industry had forwarded a paper on 
"HiJhways Development by Private 
Sector". 

(b) The paper suggested various steps 
for encouraging private sector participation 
in highway development. 

(c) ... The various suggestions are under 
examination. 

Programmes of Study Offered 
by Iudira Gandhi National 

Open University 

264. SHRI M.V. CHANDRA-
SEKHARA MURTHI : 
SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) tbe details of tbe programmes 
presently offered by the Indira Gandhi 
National Open University; 

(b) the details of the new courses which 
are likely to be added; and 

(c) to what extent the weaker sections 
are likely to benefit by these programmes 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) The programmes 
which are offered by the University at 
present are : 

(i) Post Graduate Diploma in Distance 
Education: 

(ii) Diploma in Manaeement (Modules 
I and ll); 

(ii i) Diploma in Creative Writina in 
Ellilish; 

(iv) Certificate in Rural Development; 

(v) Certificate in Food and Nutrition; 

(vi) B.A., and 

(vii) .B. Com. 
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(b) The new Courses and programme 
which are likely to be introduced include : 

G) Diploma in Management (Modules 
III and IV) 

(ii) Diploma courses in Rural Develop­
ment; Food and 'Nutrition; "Child 
Care and Education; and Creative 
Writing in Hindi; 

(iii) Post Graduate Diploma in Higher 
Education; 

(iv) B.Sc. 

(v) Bachelor of Informatics; 

(vi) Bachelor or Library and Informa­
tion Science; 

(vii) Certificate in Computer AppUca, 
tions for Teachers; 

(viii) Certificate Course in Computer 
Applications for Office 
Management. 

(c) Admission to these programme are 
open to candidates all over the country. The 
University has not stipulated rigid entry 
qualifications for admissioQ to its courses. 
Candidates enroUed in its programmes can 
complete them at their own pace. TheSe 
provisions are likely to benefit the weaker 
Icctions. 

Drought Assistanct to S~ates 

265. SHRI MOHANBHAI PATEL: 
SHRI SRIBALLAV PANI-
GRAHl: 

Will the Minister of AGRICULTURE' 
be pleased to state : 

(a) the details of central' assistance 
given to each drought affected States during 
the period January-June, 1988; 

(b) whether any of these States have 
sought additional drought reI ief; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHY AM LAL Y ADA V) : (a) Information 
on State-wise Central Assistance given to 
the States affected by drought of 19S7 is 
given in the statement below. 

(b) and (c). The deta ils of additional 
Central assistance sought by the States are 
as under; 

State 

(I) Gujrat 

(2) Haryaya 

(3) Himachal Pradesh 

(4) Mad:lya Pradesh 

(5) Maharashtra 

(6) Orissa 

(7) Rajasthan 

Statemeut 

(Rs. in Crores 

Assistance 
Sought 

587.00 

316.96 

68.77 

193.67 

63.70 

13.50 

497.86 

State-wis~ Central Assistance Extended for Drought 0/ 1987 

SI. State/U. T. 

No. 

1 2 

(Rs. ill crores) 

Assistance extended 

Upto Marcb, 1988 April to June/July 
1988 

3 4 

----------------------------------,------------------~ 
J. Andhra Pradesh 

2 •. Oujarat 

68.899 

251.12 
2.169 

117.730 
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2 3 4 

3. Haryana 37.275 &.62 

4. . Himachal Pradesh 18.705 0.405 

5. Jammu & Kashmir 18.981 O.Bl 

6. Kernataka 46.638 0.948 

7. Kerala 31.852 1.002 

8. Madhya Pradesh 63.379 35.214 

9. Maharashtra 37.679 17.619 

10. Nagaland 3.876 0.026 

11. Orissa 60.785 1.95 

12. Punjab 29.38' 0.051 

13. Rajasthan 364.028 216.258 

14. Tamil Nadu 28.197 3.232 

15. Uttar Pradesh 155.736 2.0'6 

16. Andaman & Nicobar Istands 0:28 

17. Chandigarh 0.08 

18. DeIhl 0.36 

19. Pondicherry 0594 0.004 

Total 1217.845 399.425 

Note' Includes assistance sanctioned for Special Schemes viz. Fodder and Vqetable 
production, assIstance for Handlcraft!flandloom seetor, completion of identified 
imption projects. 

Adult Education Centres 

266. SHRI MOHANBHAI PATEL: 
SHRl CHINTAMANI JENA : 
SHRI AMARSINH RATHAWA : 

WIll the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 

to state: 

(a) the number of adult educat~on 
centres established in each State and Uruon 
Territory as on 31 March, 1988~ 

(b) the criteria adopted to establish an 
adult education centre in rural and urban 
areas; 

(c) the steps being taken to open an 

adult education centre in eacb and every 
village of the country; and 

(d) the measures being taken to achieve 
the target fixed for the year 2000? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION .AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) A statctment is 
given below. 

(b) There is no rigid criterion applied 
for establishing adult education centres in 
mrat-and urban areas. However, the" focus 
of the National Literacy Mission is on rural 
areas, particularly women and penons 
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bmonging to Scheduled Castes/Scheduled 
Tribes. 

(c) and (d). The objective of the 
National Literacy Mission is to impart 
functional literaoy to 80 million illiterate 
petsons in 15-35 age-group-30 million by 
1990 and the remaining 50 million by 1995. 
In order to achieve the objectives of the 
Mission the following strategies will be 
adopted : 

(i) Motivation centre programmes will 
be designed, with special care in 
regard to their form and content 
inputs. The programmes wilJ be 
linked with skill development and 
economic activities, health relatcci 
issues, recreationol and cultural 
activities. Attractive I eaming/ 
teaching material will be provided. 
Dedicated and well trained instruc­
tors will be deployed. Improved 
learning atmosphere and good 
arrangements for continuing edu­
catlon will be ensured. 

(ii) Systematic efforts will be made to 
secure people's participation 
through media and communication. 
creation of local level participatory 
!otructures taking out of Jatthas, 
training of cadres of youth etc. 

(iii) Involvement of voluntary agencies 
for spread of the programme, for 
training and techBical resource 
deveJopment, expefimcntation and 
innovation ,ete. will be significantly 
increased. Diverse methods will 
be employed for identification of 
suitable agencies and procedures of 
financial assistance will be stream-
lined. 

(iv) Existidg programmes will be conti­
nued but tbeir quality improved by 
application of proven' Science and 
Technology inputs, better super­
vision, suitable training, pedagogi­
cal innovations, etc. 

(v) Mass programme of functional 
literacy will be launched with the 
be~ of youth, teachers, house­
wives, employers, workers, etc. 

(Yi) Past-literacy and contimtina edu­
cation wiU be institutionalisM 

through establishment of Jan 
Shikshan Nilayams. Better use 
will be made of existing institu­
tional facilities to enlarge the scope 
of adult education. 

(vii) The structure of technical resousce 
development at the national, state 

diS wen a~ district levels will ensure 
that material of good quality be­
come widely.available. 

(viii) Technology demonstration will be 
undertaken in 40 districts for 
development, transfet and appli­
cation of techno-pedagogic inputs. 
The results wilJ be evaluated for 
application beyond 40 districts. 

(ix) An effective Mission Management 
System will be established. 

(x) A cOll'lputerised management infor­
mation system will be instituted to 
ensure reliable and steady flow of 
information needed for improve­
ment in n anagement at aU 
levels. 

Statement 

Adult Education Ceiirres 

Number of Adult Education Centres 
established in each StatejUT as no 

31st March. 1988 

S.No. States/UTs Centres 

2 3 

1. Andhra Pradesh 12216 

2. Aruna.chal Pradesh· 1144 

3. Assam 12330 

4. Bihar· 33160 

5. Goa 127 

6. Gujarat 13256 

7. Haryana· 7017 

8. Himacbal Pradesh 1976 

9. Jammu and Kashmir·· 1334 

10. Karnataka 10493 



159 Written Answers JULY 28, 1988 W rillen Answers 160 

1 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

]8. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Kerala 

Madhya Pradesh 

Mabarashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punj.b* 

Rajasthan 

Sikkim* 

Tamilmtdu 

Tripura* 

Uttar Pradesh 

West Bengal 

A. and N. Islands 

Chandigarh* 

D. and N. Haveli 

Daman and Diu 

Delhi 

Lakshad weep* 

Pondicherry 

Total 

3 

1391 

29675 

27861 

2449 

1167 

500 

749 

7500 

3276 

13532 

250 

29547 

2679 

32493 

28757 

231 

220 

150 

56 

3087 

50 

589 

269322 

* Data relates to December, 1987. 
** Data relates to Jammu only. 

Educational T. V. Programmes 
by NCERT 

267. DR. G.S. RAJHANS : 
SHRIMA TI MADHUREE 
SINGH: 
SHRr AMARSINH RATHAWA : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pJeased 
to .state : 

(a) whether the prominent film makers 

of the country are likely to coIJaborate with 
the National Council of Educational 
Resejuch -and Training to produce educa­
tional TV programmes; 

(b) whether the ~CERT has worked 
out the sclieme in detaIl; . 

(c) when the said programmes are pro­
posed to be telecast; and 

(d) the extent to which the children are 
likely to be be:~efited .'/ 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl): (a) to (d). The 
National Policy on Education has observed 
that the modem communication technologies 
have the potential to bypass several stages 
in the process of development. In order to 
avoid structural dualism, modern educational 
technologies must reach out to the most 
distant, deprived se~tions of beneficiaries 
simultaneously with the areas of comparative 
affluence and ready availability. It also 
envisages generation of relevant and 
culturally compatible programmes by utilis­
ing all available resources in the country. 
The progromme of action which develops 
the programme in detail, has said that 
individual producers will be in\'olved in 
production of programmes and allied activi­
ties to the extent possible. To evol\'e a 
mechanism for implementil\g these provi­
sions, the NCERT conveyed a one day 
conference in June, 1988 in which they 
invited eminent film makers, producers and 
m~dia men. The disc!lssion was of general 
nature and an agreement has emerged in this 
meeting for appointing a committee to go 
into the modalities of involving private 
producers/film makers in production of 
educational programmes. 

Shortage of Pig Iron 

268. SHRI SRI HARI RAO : 
SHRI K. RAMACHANDRA 
REDDY: 
SHRlMATI N.P. JHANSI 
LAKSHMI: 
SHRI LAKSHMAN MALLICK: 

Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) the current shortaae of pja iron in 
the cwuntry, 
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(b) the quantity of pig iron produced 
in India in the year 1987-88 and during the 
current financial year till date; 

(c) whether the Union Government 
have decided to import pig iron. during the 
current year; jf so, jhe quantity and the cost 
thereof; and 

(d) the steps being taken to improve 
production of pig iron? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MI NISTR Y OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) 
and (b). Domestic production of pig iron 
is not adequate to meet the demand in full. 
Production of pig iron during 1987-88 was 
about 1.3 million tonnes against an esti­
mated demand of 1.5 million tonnes. The 
production during the first quarter of the 
current year has been about 3,03,000 tonnes. 

(c) Import Plan for 1988-89 provides 
for import of 2,75,000 tonnes of pig iron at 
an estimated cost of Rs. 54 crores. 

(d) Producti(ln of pig iron depends 
upon the surplus availability of hot metal 
after meeting the requirements of crude steel 
production in the steel plants. SAIL's 

'production plan for pig iron for 1988-89 is 
more than its production during 1987-88'. 
Besides, the availability of pig iron would 
improve with the commissioning of Visakha­
patnam Steel Plant. 

National Highway Authority 

269. SHRI C. MADHA V REDDY: 
Will the Minister of SURFACE TRANS­
PORT be pleased to state: 

(a) whether the proposal to set up a 
National Highway Authority has been 
finalised; and 

(b) if so, the details thereof including 
the funds allocated to it for improvement 
and development of National Highways? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). The 
Government of India h.ave in principle 
decided to set up a "National Highways 
Authority". The legal and procedural 
formalities aTe yet to be completed. 

[Trans/ation] 

Environmental Clearance of Develop.­
mental Projects in M.P. 

270. SHRI MAHENDRA SINGH: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) the names of energy projects of 
Madhya Pradesh pending with the Union 
Government for last three years for environ­
menta} clearance; 

(b) the tine by which Bodghat project 
is l!kely to be cleared; and 

. (c) the steps taken for early clearance 
of other projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL A VtA TION AND 
TOURISM (SHRI SHIVRAJ v. PATIL): 
(a) Only three energy projects of 
Madhya Pradesh, viz., Bedhgll,d and Ban 
Sagar hyde] power projects and gas-turbine 
station near Gwalior, are pending for 
environmental clearance. 

(b) The ecological and other environ­
mental effects of the Bodhghat project are 
under examination. Hence it is not possib Ie 
to state the time limit by which a final 
decision would be taken. 

(c) The steps taken for expeditious 
clearance of such project proposals include : 

- Repeated interaction with the project 
authorities so as to obtain complete 
information on environmental and 
forestry aspects, and 

-Communication of detailed guidelines 
to project authorities for preparation 
of proposals for diversion of forest 
land under Forest (Conservation) Act, 
1980 and for Comp~atory afforesta­
tion. 

Navodaya Vidyalaya in Kalukhera, 
District Ratlam 

271. SHRI MAHENDRA SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the survey report rcgardiDg 
setting up of Navodaya Vidyalayas in eli,. 
trict Ratlam (M.P.) Jias been recoived; 
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(b) if so, whether any decision has 
been taken on the demand to open the 
Vidyalaya in Kalukhera, District Ratlam; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS oF" EDUCATION AND 
CULTURE -IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). The 
Inspection T earn which conducted the survey 
of three sites namely. Kalukhera, Bhuteda 
and Bilpok Villages has sought certain clari­
fications from the State Government. A 
final decision will be taken on receipt of the 
informatio?/clarifications from them. 

[English] 

Women's Education 

272. SHRI MAHENDRA SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) ",hether the modalities of the 
scheme 'Education for Women's equality' 
has since been worked ou t; 

(b) if so. the details thereof; 

(c) the targets fixed for the remaining 
period of the Seventh Plan; and 

(d) the progress made in this regard so 
far ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (c). It is 
proposed to take up the project 'Education 
for Women's Equality' in 10 districts m 3 
States namely Gujarat, Karnataka and 
Uttar Pradesh. The project envisages a 
comprehensive programme to solve the pro~ 
blems of women's education as hnked with 
overall improvement in women's status, by 
(i) provision of basic support services to 
women through the programmes of relevant 
Departments, (Ii) reorientation of teachers, 
adult education/non-formal education ins­
tructors and the supervisory and administra­
tive personnel in accordance with the con­
cept of Education for Women's Equality; 
(iii) establishment of Women's Activity 
Centres to increase participation of women 
in dfteJopment prosrammes in seneral. and, 

in particular, in educational ptogrammes; 
(iv) several other measures to increase 
women's access to-education; (v) establish­
ment of condensed courses for education 
and training of rural women; (vi) expansion 
of vocational courses for women; and (vii) 
involvement of voluntary agencies and 
women's·2.ctivist groups in training and in 
promoting a support system to the 
programme. 

(d) The scheme is being finalised. 

Oilseeds Production 

273. SHRIMATI JAY ANTI PATNAIK : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the target set for oilseed. 
production in 1987-88 has been achieved' 
Md ' 

(b) if not the reasons therefor? 

THE MINISTER OF STATE- IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM LAL 
YADAV) : (a) No, Sir. 

(b) The target set for the year 1987-88 
could not be achieved due to prevalence of 
extensive drought conditions during kharif 
season 10 most of the oilseeds growing States 
in the coun!ry. 

Review Committee Report on 
Kendriya Vldya~aya Sangathan 

274. SHRI MUHIRAM SAIKIA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a)' whether the Kendriya Vidyalaya 
Sangathan Review Committee has submitted 
its Report in June, 1988; 

(b) if so, the details of its recommenda­
tions; 

(c) whether Governmcnt have. taken 
any action thereon; and 

(d) if so the details thereof? 

THE MfNISTER OF STATE IN TrlE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI LoP. SHAHI) : (a) Yes, Sir. 
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(b) A summary of recommendations of 

the Review Committee is given in the 
statement below. 

(c) and (d). The report of the Review 
Committee is under consideration. 

1. 

2. 

3. 

4. 

s. 

6. 

7. 

8. 

9. 

Statement 

Review CommitJee Report on 
Kendriya Vidyalaya Sangat/tan 

Summary of Important 
Rec.mmenda lions 

Only Hindi, English and Arith­
matic may be taught fr.om class I 
to III as formal subject and crea­
tive art should be taught as an 
activity. Whatever knowledge 
under Environment studies is 
considered essential should be 
imparted through language text­
book. 

The KVS should draw up its own 
curriculum from clas~ I to VIII. 

The K VS should bring out a 
teachers' handbbok on educa­
tional survey, field trips, projects, 
exhibitions, etc. and distribute one. 
copy each to all teachers, Principal 
and officer of the KVS. 

The Kcndriya Vidyalaya 
tban should follow the 
lanauage formula as given 
National Educational 
1968. 

Sanga­
three· 
in the 
Policy 

Thc K VS should Introduce 
national testing service and there 
should be a common test at the 
end of class V and VIII. The 
test should be conducted at 
regional level. 

Every student of secondary classes 
should be taught typewriting and 
computer operation. 

Every student at the secondary 
level should be asked to take 
interest in at least one fine art, i.c., 
drawing, painting, music. etc. 

Every KV should have a junior 
science labor a tory for students of 
middle classes. 

Pre-service education of three 

years 
ducted 
level. . 

duration should be con­
by the KVS at zonal 

10. Primary sections should form a 
separate autonomous unit. 

11. Proinotion of primary teachers 
should be made by giving them 
higher scale but not posting them as 
TGTs/PGTs. 

12. The enrolment in class I should 
be 25 per section. The enrolment in 
class III should be 30. Thil 
class should be a second entry 
point in KV. In class VI, the 
enrolment should be raised to 3S 
per section, which should be a 
third point in KV. 

13. The Principal of Kendriya VidyaIaya 
should be responsible for the 
entire management of' the Vidya­
laya including personnel, finan­
cial and academic matter. He 
should be the appointing and dis­
ciplinary authority for all 
categories of teachers under him. 

14. The CCS (CCA) Rules should not 
• be applicable to teachers in the 

KVS. A Committee of senior 
educational administrators and 
teachers should work out the 
details of the punishment which 
should be awarded to teachers for 
various offences. 

15. No new Kendri)a Vidyalaya should 
be opened where minimum· infra­
structural facilities as laid down by 
the KVS are not avaiJable. 

16. The total strength of a Kendriya 
Vldyalaya in all seetions from 
class VI to XII should not exceed 
1500. 

17. The Government should seriously 
consider: 

(i) whether KV should be 
opened in places having no 
or meagre population of 
Central GOVCI1llDeDt emp­
loyees; 

(ii) whether those already opened 
in such places should be 
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handed over to State or con­
verted into Navodaya 
Vi dyalayas. 

18. The maximum number of KVs 
'\\ithin a region of the KVS should 
not be more than 50. 

19. The regional Office should be 
headed by an officer of the level 
of Deputy Commissioner who 
should be assisted by 5 Assistant 
Commissioners, out of whom one 
should be exclusively responsible 
for supervisioJl of primary schools 
and another should be Director of 
the Institute of Education and 
Training having a separate esta­
blisliment. 

20. All Kendriyas Vidyalaya should be 
divided into 5 zones. Each zone 
should be headed by a Com­
missioner He should be assisted 
by one Joint Commissioner 
who should be the Director of 
the Zonal Institute of Education 
and Training, and by 3 Deputy 
Commissioners, one of whom 
should be the Chairman of the 
Zonal Staff Service Commission 
of the KVS, the second should be 
incharge of all establishment and 
service matters" inc1uding redressal 
of grievances, and the third should 
look after financial matters. 50% 
teaching staff of every zone should 
be drawn from other zones. 

21. The Sangathan should be headed 
by a full-time Chairman who 
should be an educationi st. He 
should be assisted by two Com­
missioners-one for academic 
matters (who should also be the 
Director of the Central Institute 
of Education and Training) and 
the other for administration. 

22. The Sangathan should not have 
any department of internal audit. 
The accounts of all KVS units 
and office and schools should be 
get audited by reputed firms of 
Chartered Accountants on payment 
of fee. The Zonal Office of the 
KVS may, bowever, get accounts 
of some KVs test-audited as and 
1Iben required. 

Facilitie, to Teachers of Kendriya 
Vidyalayas in North-Eastern 

Region 

275. SHRI MUHIRAM SAIKJA : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether all the fadlities admissible 
to Central Government employees posted 
in North-Eastern Region are also admissi­
ble to the employees of Kendriya Vidyalaya 
Sangathan working in that are~; 

(b) if so, details thereof; 

(c) whether the teachers of Kendriya 
Vidyalaya Air Force- St~tion, Jorhat have 
also been provided all these facilities; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH]): (a) to (d). The 
following special facilities admiSSible to 
Central Government employees posted in 
North-Eastern Region are also admls~lble 
to the teachers of Kendria Vidyalaya, Air 
Force Station, Jorhat and other employees 
of Kendnya Vidyalaya Sangathan In that 
area : 

(i) Special (duty) allowance for these 
who have all India transfer liabi­
lIty and are Dot exempt from 
payment of income-tax; 

(ij) Special Compensatory Allowance 
at specified rates in the States of 
Assam, MegbaJaya, Manipur, 
Tripura, Arunachal PIadesh and 
Nagaland; 

(iii) Travelling allowance for journey 
on transfer; 

(iv) Travelling allowance OD fint 
appointment; 

(v) Road mileage for transportation or 
personal effects on transfer: 

(vi) Leave travel Concession; 

(vii) Joining time with leave; and 

(viii) Children Education Allowance/ 
Hostel Subsidy. 
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The above facilities were admissible 
IJpto 31 1.1'988 only. The Government's 
orders extending these facilities beyond 
31.1.1988 a(e awaited in the Kendriya 
Vidyalaya Sangathan. 

Surplus Teacber. in Kendri,a 
VldyaJaya Sanga.ban 

276. SHRI MUHIRAM SAIKIA 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the details Yoga and Physical Edu­
oIfation Teachers rendered surplus during 
the current year in the Kendriya Vidyalaya 
Sangathan as also in its Delhi Region; 

(b) the number of 5uch surplus teachers 
transferred inter-regionally alongwith the 
places they have been transferred to; and 

(c) the details of supernumerary 
posts, created/bemg created for these two 
categories in Delhi and other regions? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHij: (r.) to (c). Infor­
mation is being collectcd and will be laid 
on the Table of the Sabha. 

Transfer Guidelines of KendriY8 
Vidyalaya Sangathan 

277. SHRI MUHIRA\1 SAIKIA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether a meeting of the Board of 
Governors of the Kendriya VidyaJaya 
Sangathan was recently heJd in New Delhi; 

(b) whether the matter regarding 
changes in transfer guidelines was also 
considered; and 

(c) if so, the changes proposed to be 
made? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATIO~ AND 
CULTURE IN THE MINISTRY Of 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (8) and (b) : Yts, 
Sir. 

(c) A statemenl IIVIDa the revised 
transfer guidelines approved by the Board 
of Governors is given below. 

Statement 

Transfer Guidtlines 0/ Kendriyo 
Vid)'aiaya Sangaliuln 

Revised tlans/er gUidelines a., approved 
by the Board of Governl)rs in ils meelilll held 
Dn 31.5.1988 

1. Normally transfers will be dODe 
only once in a year during the 
summer vacation so as to avoid 
mid-term movement of teaehers 
and disruption in Itudentl' 
studies. All inter-regional and 
intra-regional transfers will prefer­
ably be completed by 30th June 
every year. 

2. Transfers will be made after 
offerina promotions every year. 
The offers of promotion would 
invariably be made by 30th April 
of the year. 

3. Transfer on adminstrative grounds 
will be generally avoided. Where 
such transfer is unavoidable. 
prior approval of the Com­
missioner will be necessary. In 
exceptional cases, transfers on 
administrative grounds may be 
done by the Assistant Commis­
sioners in anticipation of formal 
approval of the Commissioner. 

4. Transfers on compassionate 
grounds will be given first prio­
rity in cases where a teacher or 

. his spouse or dependent children 
are suffering from illness sucil u 
cancer, cardiac problem, paralysis. 
renal failure, Tn or have death 
in the family. Proposals for 
transfers under this category may 
be considered if facilities for tbe 
treatment of the disease do Dot 
exist at the station where the 
teacher is poSted. If transfer is 
considered necessary, it may .. 
effected for a station where facili­
ties for the treatment of the 
disease exist. In support of tile 
disease, a medical certificate from 
CMO, Civil Suraeon. DMO or 
any equivalent Medical Authority 
in the Defence organisation may 
be produced. 
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5. Husbund and wife will be trans­
ferred/posted to the same 
station as far as possible after a 
teacher has completed at least a 
major part of an academic session 
at the present station. 

6, Subject to the availability of 
vacancies, transfer of coupJe cases 
will be made on the basis of 
following priorities : 

(i) Where both husband and 
wife are employed in the 
Kendriya Vidyalaya Sanga­
than. 

(ii) Where the spouse is a Uni-
formed Defence/Para-Mili-
tary Officer. 

(i ii) Where tbe spouse is a trans­
ferable 

(a) Central Government 

(b) 

(c) 

employee 

employee of an "autono­
mous or,anisation/ 
Undertaking fully 
financed by Central 
Government 

State Government 
employee 

(d) employee of an autono­
mou, organisation/ 
Undertaking financed by 
State Government -

(iv) . Where the spouse it.a local 
resident viz., a businessman, 
Doctor, Advocate etc. 

7. PRTs, TGTs, Headmasters/ 
Headmistress and other teachers 
in the corresponding grade will be 
posted as far as possible in the 
same region of the Kendriya Vidya­
laya Sangathan in which they were 
selected. 'They will not ordinarily 
be transferred from the relion 
except on request apinst a clear 
vacaucy. 

I, No request for transfer' will ordi­
narily be entertained unless a 
teacher bas completed 3 full 
academic sessions at a particular 
station. For hard stations. 

transfer after stay of two full 
academic sessions could b. consi­
dered. 

9. Subject to what has been stated 
above, if there are more than on. 
claimant for transfer within their 
'category to a particular station 
they will be considered strictly in 
order of the length of their stay 
at a station whore they are posted. 
If more than one person have 
same stay, the one who has served 
at a hard station would get prio-, 
rity over the others; otherwise 
length of service in KVS would 
be the determinmg factar. 

10. Vice-Principals and Principals will 
be liable to transfer all over 
India and the duration of stay at 
a particul.tr station will be ~ 

years, to be counted w.e f. 1st 
May. V Ice-PrinCipals/Principals 
with meritorious record of work 
may cOlltmue at the same ,slation 
for seven years to be counted 
w.e.f. 1st May. If a Vice-Princi­
pal/Principal has less than 10 
years to retire, his stay at a 
particular station for 5 years 
could be relaxed to enabJe bring­
inc him to the home state five 
years before his retirement. 

11. PGTs/Vice Principals on recruit­
ment/promotion may be posted 
to either another region or another 
Janguage area. However, every 
PGT /Vice Principal/PrinCipal has 
to work in another language area 
for at least 5 years. 

12. Principals/Education Officen/ 
Asstt. CommissiDners will not be 
posted to their home state at any 
time during their service except 
during the last 5 years subject 
to tbe availability of vacancies, 
Howaver, in speGial cases on 
compassionate grounds, with the 
approval of the Chairman, KVS, 
a Principal/EO/AC could be 
posted to his home state after he 
has put in 20 years of service ill 
thO' KYS. 

13. PGTs/Vice 
Education 

Principals/Principals) 
O~rs/ Asstt. Com· 



173 Written Answers SRAVANA 6, 1910 (SAKA) Written A,1JWer8 174 

missioners who have 5 years or 
less to retire, would Dot be posted 
out on promotion if already 
working .in home state, subject to 
availability of vacancies. 

14. Unmarried women teachers who 
have worked for full two' acade­
mic sessions . at a particular 
station will be considered for 
transfer in case vacancies are 
available after considering propo­
sals indicated ill (4) and (5) 
above. 

15. Teachers/Vice Principals/Principals 
posted to hard stations would be 
given a station of their choice 
subject to availability of vacancies 
after completion of 3 years stay 
at the hard station. This would, 
however, not be applicable. to 
teachers specifieally recruited for 
North Eastern Region. 

[Trans/ation] 

Afforestation of Hilly Areas 
in D.P. 

278. SHRI HARISH RAWAT: 
the Minister of ENVIRONMENT 
FORESTS be pleased to state : 

WiU 
AND 

(a) the total area of land available in 
hill areas of U Uar Pradesh for afforesta-
tion; 

(b) whether Government 
launch a comprehensive 
programme; 

propose to 
afforestation 

(c) if so, the details thereof; and 

(d) the steps tak en by Government for 
afforestation of these areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM. (SHRI SHIVRAJ V. 
PATJL): (a) An exact estimate of the 
area available for afforestation is not avail­
able .. The hill region of Uttar Pradesh 
has a tctal geographical area of aboul 51.12 
la~ hectares of which about 34.40 lakh 
hectares (67?/~) is forest area. Degratkd 
lands are available inside as well as out­
aide forest "areas for afforestation. 

(b) and (c). Afforestation is already 

being done under a number of Centrally 
Sponsored Schemes and State Plan Schemes. 
A list of these' schemes is given in the 
statement below. 

(d) The total area covered under affore­
station schemes during the firSt three years 
of Seventh Plan, is 2.04 lakh hectares. 
The target for. 1988-89 is 0.97 lath 
hectares. 

Statement 

List of Afforestation Schemes in 
Hill Region of U.P. 

A. Centrally Sponsored Schemes 

1. NWDB Schemes: 
~ 

(i) Rural Fuelwood Plantation. 

(ii) Operation Soil Watch. 

2. Rural Development Department 
(Social Forestry/afforestAtion com­
ponent) : 

(i) National Rural Employ-
ment Programme. 

(ii) Rural Landless Employment 
Gnarantee Programme. 

(iii) Drought Prone Area Pro­
gramme. 

3. Agriculture Department: 

(i) River Valley project in the 
Catchment of Ramganga. 

(ii) Integrated Soil and Water 
Conservation in the Himala­
yan Region. 

(iii) Integrated Watershed Manage­
ment in the Catchment of 
flood prone rivers of Indo­
gangetic basin. 

B. State Schemes : 

(0 Soil Conservation. 

(ij) Watershed Management. 

(iii) Forestry Schemes. 

(iv) South of Bhagirathi-\\'atershed 
Management Project. (EEC) 

(v) Himalayan Watershed Manage-
ment Proj~ct (World Bank). 
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UUlisation of Amount by Uttar Pradesh 
under Operation Blackboard 

219. SHRI HARISH RA WAT: WiIJ 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the amount provided under 
the Operation Blackboard to Uttar Pradesh 
during 1937-88 has been spent on the speci­
lied programme; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHARI): (a) and (b). Infor­
mation is being collected from the State 
Government of Uttar' Pradesh and will be 
placed on the table of the ~abha. 

Na-vigability of Ganga between 
Hardwar and Allahabad 

280. SHRI HARISH RAW A T ~ Will 
the Minister of SURFACE TRANSPORT 
be pleased to state : 

(a) whether his Ministry has prepared 
any programme to increase the navigability 
of Ganga between Hardwar and Allahabad; 
md . 

(b) if so, the details thereof including 
the amount Hkely to be spent thereon during 
tbe present plan period and the phases in 
which the work is proposed to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) No, Sir. 

(b) Does not arise. 

fEnglish] 

Forest La ... AUoted to Punjab State 
Inclustrial Dete)opment Corporation 

281. S~ KAMAL CHAUDHRY: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Government have given 
forest land to the State Industrial Develop­
ment Corporation in Punjab for afforesta­
tion; and 

(b) if so, the details thereof? 

THE MINlSTER OF STATE OF THE 
• INISTilY OF CIVIL AVIATION AND 

TOURISM' (SHRI SHIVRAJ V. P~TIL) 
(a) No. Sir. 

(b) Does not arise. 

UGC Allocation For ColJeges Affiliated 
to Kerala University 

282. SHRI VAKKOM PURUSHOTHA­
MAN : WiJI the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the total allocations made by the 
University Grants Commission to the 
colleges affiliated to Kerala University for 
the Seventh Five Year Plan period; 

(b) the total amount of money already 
disbursed; and 

(c) the amount of money allocated to 
each college and the specific purpose for 
which the allocations have been made? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH I) : (a) The Commission 
does not make any allocation of development 
grants to Colleges, statewisc or university­
wise. At the beginning of each Plan, the 
Commission formulates guidelines for pro­
viding development support to ColJeges and 
circulates them to aU Universities and 
Colleges. These guidelines indicate the 
criteria and conditions of eligibility for 
providing assistance. Only those Colleges 
which are recognised by the UGC under 
Section 2 (0 of the UGC Act, and havo 
been declared fit, (if the Colleges have been 
established after June, 1972) are eligible to I 

receive assistance from the Commission. 
Normally, the assistance a\ailable from 
the Commission is in the form of some basic 
assistance for books, equipment and faculty 
improvement and for development of under­
graduate education. The range of assistance 
to Colleges for undergraduate· education 
varies from Rs. 4 lakhs to Rs. 8 lakhs during 
7th Plan. 

(b) In the Seventh Plan, the Commission 
has so for disbursed grants totalling 
Rs. 178.16 lakhs to Colleges affiliated to the .. 
KcraJa University. .. 

(c) A Statement showing the grants 
sanctioned by the Commission to each 

. Colleae, durin&. the Vll Plan, is given below • 
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Statemeot 

SI. No. Name of tbe CoJJep 

1 2 

1. All Saints Collegc, Trivandrum. 

2. Bishop Moore College Mavelikara 

3. Christian Conege, Chengannur. 

4. H.H.S.P.B.N.S.S. College for women, 
Trivaudrum. 

5. N.S S. College, Shertallai. 

6. N.S.S. College, Nilamel. 

7. S.N. College, Chanpashanthi. 

8. S.N. College, Varkala. 

9. S.N. College, Shertallai. 

10. St. Joseph College for Women, 
Alleppey. 

11. St. Johns CoJleg~, Anchal. 

12. V.T.M.N.S.S. College, Dhanuvacha­
puram. 

13. Fatima Mata National College, 
QuiJon. 

14. Mahatma Gandhi College, Trivandrum. 

15. Mar Ivanios College, Trivandrurn. 

16. Sanatana Dharma College, AJleppey. 

17. S.N. College, Quilon. 

18. S.N. College for Women, Quilon. 

19. Government Arts College, Trivandrum. 

20. College for women, Trivandl urn. 
to 

21. University College, Trivandrum. 

22. T.N.M. College of Arts and Science, 
Quilon. 

23. St. Gregorious CoUege, Kottarak­
karat 

24. St. Xavier's College, Thumba. 

25. Christian eoneae, Kattakada. 

Basic grants 

(Rupees) 

3 

2,25,000 

2;80,000 

2,68,560 

2,75,000 

2,80,000 

2,69,340 

2,25,000 

2,65,100 

2,58,000 

1,45,360. 

2,00,000 

2,80,000 

2,80,000 

2,57,500 

2,44,340 

1,20,500 

2,80,000 

2,80.000 

2,OS,7&() 

2,75,000 

1,30,000 

2,57,440 

2,71,040 

1,79,870 

2,57,208 
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Development of Under­
sraduate education. 

(Rupees) 

4 

1,50,000 

3,00,000 

5,00,000 

4,10,166 

4,20,000 

3,80,000 

7,00,000 

7,00,000 

5,00,600 

5,00.000 

4,00.000 

4.00,000 
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1 

26, 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

2 

St. Stephen's College, Pathanapuram. 

Iqubal College, Trivandrum. 

Mount Tabor Training College. 

Law College, Trivandrum. 

N.S.S. Training College, Pandalom. 

Karmade Rani Training College, 
Quilon. 

Mon Tbeophilus' Trainipg College, 
Trivandrum. 

The Kerala Law Academy Law College, 
Trivandrum. 

Government Training 
Trivandrum. 

Assistance to Voluntary Cultural 
Organisations of KeraJa 

CoJIege, 

283. SHRI VAKKOM PURUSHOTHA­
MAN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the amount of assistance given to 
voluntary organisations in Kerala under the 
Central scheme of assistance to voluntary 
cultural organisations during the last three 
years, year-wise; 

(b) the names of cultural organisations 
which have been given assistance with 
amount thereof in each case; 

(c) the details of applications for assis­
tance still pending wit\l Governm~llt; and 

(d) when these are expected to be 
cleared? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN JtESOURCE DEVEL<?PMENT 
(SHIll L.P. SHAHI) : 

3 4 

2,41,130 5,00,000 

2,61,040 5,00,000 

32,550 

47,000 

- 32,550 

31,500 

32,550 

1,50,000 

53,800 

(a) 1985-96 - Rs. 5,00,000 

1986-87 - Rs. 8,91,750 

1987-88 - Rs. 2,32,000 

(b) A statement is given below. 

(c) The Applications of following orga­
nisations are under consideration: 

(1) Thunchan Smarka Samiti Ayarni­
muttom, Trivandrum. 

(2) Nehru Arts Society, KaJady District 
Ernakulam. 

(3) Kalaragam, Thuravoor, ShertaJai, 
Alleppey. 

(4) The Youngmen's Musical AstOCia­
tion, Paravoor, Allcppey. 

(5) Ragam Recreation Club, KooH­
muttom, Trichur. 

(d) The applications mentioned in reply 
to part (c) above will be considered by an 
Expert Advisory Committe~ which will 
.examine their proposaf. The Committe. 
is e:rcpected to meet shortly. 
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Statement 

Details 0/ Assistance givm to Voluntary Orzanisatlons in Kerala under the Central 
Scheme of Assistance to Voluntary Cultural Organisations 

during the Last Three Yea,s 

SI. No. Name of the Voluntary 
Organis~tion 

1 

1. Kerala Kalawandalam, Trichur, 
Kerala 

2. Natana Kairaii, Trichur, Kerala 

3. Dakshina Bharatha Sangeet Pra-
char Sabha (Regd.,) Trivandrum 

4. Rania Cbitna, Trichur, Kerala 

S. Soorya, Trivandrum 

6. Kalabharati (Gurucbenaanoor 
Kathakali Akademi) 

7. Youngmen's Theatre, Tattathu­
mala 

I. Mangad Kala Theatre, Quilon 

9. Fine Arts Society, Chalakudy 

10. Arts Society, Ashtamichira 

11. Bapuji Sewak Samaj, Idukki 

12. Prof. Elamkulam Kunjan Pillai 
Samaraka Trust 

13. Pookkad Kalalayam, Kozhokde 

14. Kerala Arts Lovers Assn. 

15. Chalakudy Nambeesar Smarka 
Katbakali Club 

16. Aikiya Kerala Kala Nilayam 
17. Yavanika, Alleppey 

18. Varnalaya Kotbad, Varapuzha 

19. N.V. Balagopalan, Kerala 

20. Natana Kairali, Trichur 

21. Nataka Vedi, Trichur 

22. Mitrnniketan, Trivandrum 

23. Sbri K.L. Krishanmkutty, Pulanur 
Koonathara Naaaram 

Amount of assistance given during the " last 
three years 

1985-86 1986-87 1987-81 

3 

Rs. 15,000 

Rs. 10,000 

Rs. 20,000 

Rs. 1,00,000 

Rs. 1,50,000 

Rs. 0,40,000 

Rs. 0,50,000 

Ill. 10,000 

Its. 05,000 

Rs. 20,000 

4 

RI. 10,000 

Rs. 20,000 

Rs. 80,000 

Rs. 2,00,000 

Rs. 1,25,000 

Rs. O,SO,OOO 

Rs. 1,00,000 

Rs. 0,46,000 
Rs. 0,80,000 

Rs. 0,35,000 

Rs. 0,10,000 

Rs. 0,15,000 

Rs. 5,000 

5 

RI. 15,000 

RI. 1,00,000 

Rs. 10,000 
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1 2 3 4 5 

24. N. Vijayasenan Nair, Kalasbe- Rs. 10,000 
tram International Art 

25. Sopanam, Kerala Rs. 18,750 

26. Kalakshetra, Kottarakara Rs. 25,000 

27. Kerala Kala Mandiram, Trichur Rs. 5,000 Rs. 7,000 Rs. 8,000 

28. Kalabharatbi Guru Chengannur Rs. 5,000 Rs. 6.000 RI. 6,000 
KathakaH Akademi. Trivandrum 

29. Kerala Natya Akademi. Trivan- Rs. 3,000 
drum 

30. Natka Vedi, Trichur Rs. 4,000 Rs. 5,000 Rs. 6,000 

31. Malgi, Trivandrum Rs. 5,000 Rs. 5:000 

32. Bala Vikas Bhavan, Cochin Rs. 4,000 Rs. 4,000 Rs. 6,000 

33. Sopanam, Trivandram Rs. 7,000 Rs. 17,000 

34. Kerala Kalamandalam, Cheruth- Rs. 10,000 Rs. 10,000 
ruthy 

35. Unnayi Warrier Smaraka Kalani- Rs. 10,000 Rs. 10,000 
layam, Irinjalakuda 

36. Viswa Kala Kendra, Trivandrum Rs. 7,000 Rs. 7,000 Rs. 7,000 

37. Gandhi Seva Sadan Kathakali Rs. 9,000 Rs. 9,000 
and Classical Arts Atademi, 
Perur 

38. School of Drama, Calicut Univer- RI. 4,000 Rs. 4,000 
sity 

39. Ranga Prabhath, Kerala Rs. 7,000 Rs. 8,000 

40. Natana Kairali, Trichur RI. 3,000 Rs. 3.000 

41. Ammannur Chachu Chakiar RI. 10,000 
Smarka GurukuIam. Trichur 

42. Soorya, Trivandrum R.s. 8,000 

43. Unnayi Warrier Smaraka Kalani- Rs. 10,000 
layam. Tricbur 

44. Gandhi &wa Sadan Katbakali Rs. 10,000 
and Classic Arts Akademy, PaJabat 
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Problems in Setting up. Navodaya 
Vidyalayus 

284. SHRI SHANTARAM NAIK 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whetber the task of establish ina 
more Navodaya Vidyalayas as per 
programme bas received a set-back; 

(b) if so, tbe main problems faced in 
this regard; and 

(c) tbe steps taken to solve these 
problems? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMEN~ 
(SHRI L. P. SHAHI) ; (a) No Sir. The task 
of establishing more Navodaya Vidyalayas 
as per programme has not yet received a 
set back. 

(b) and (c). Do not arise. 

Comprehensive Perspective Plan for Road 
Development 

285. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of SUR­
FACE TRANSpORT be pleased to state: 

(a) whether a comprehensive perspective 
plan for road development for the next 20 
years has been formulated; 

(b) if so, whether the road requirements 
of the rural, hilly and tribal areas in 
different regions of the country and the 
traffic needs and the national priorities as 
per recommendation of the National 
Transport Policy Committee: have been taken 
into account in the formulation of the 
plan; 

(c) if so, the specific priorities assigned 
for the States of Himachal Pradesh, Punjab, 
Haryana and Jammu and Kashmir and 
Union Territory of Chandiprh; and 

(d) if no, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SH,RI RAJESH PILOn : (a) Yes, Sir. 

(b) to (d). 20 Year Road Development 
Plan (1981-2001) has been prepared by a 
body of highway engineers drawn from 
Statejcentral Governments so as to serve as 
a guideline for preparation of Central and 
State level road sector plans. The plan 
inter-alia lays target and guidelines for 
various highways including those in rural 
and hilly areas. The Plan has been drawn 
for the country as a whole and not State! 
Union Territories-wise. The actual imple­
mentation of the plan is the responsibility of 
the Central or concerned State Govennments 
and depends upon several factors including 
availability of re!,ources from pJan to 
plan. 

Losses of Shipping Corporation of India 
on TVro Crude Carriers 

286. SHRI BANWARI LAL PURO­
HIT: 
PROF. RAMKRISHNA MORE : 

Will the Minister of SURFACE 
TRANSpORT be pleased to state: 

(a) whhether the Shipping Corporation 
of India has been incurring heavy losses due 
to the operation of two large crude carriers 
(VLCCs). 

(b) if so, the euet losses suffered by the 
Corporation on these two erude carriers 
during the last three years; and 

(c) the reasons therefor and the steps 
taken by Government in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). The 
results of operation of the two very laqc 
crude carriers M.T. Kanchenjunga and M.T. 
Koyali of Shipping Corporation of India 
Ltd. during the last three years are as 
follows 

Profit/loss 

Year 

1 

1985·86 
(1S months from 
1.4.8S to 30.6.86) 

M.T. Kanchenjunga M.T. Koyali Total 
(Rs. Lakhs) 

2 3 4 

<+> 178.61 (-) 76.07 <+) 102.54 
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1 

1986-87 
(12 months from 
1.7.86 to 30.6.87) 

1987-88 
(from 1.7.87 to. 
30.6.88 estimated) 

2 

(+) 162.71 

(+) 227.19 

(c) From 1984-85 the use of these 
vessels in India's crude oil transportation 
has increased substantial1y and the trend of 
profits earned in 1987-88 is likely to continue 
for the balance economic life of these ships 
Le. upto 1991-92. 

t»ests Attack on Agricultural Crops 

287. SHRI BANWARI LAL PURO­
HIT : Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether due to growing number of 
pests attack on agricultural crop$, the 
country is losing about Rs. 6,000 crore 
annually accordmg to tbe research conducted 
by tbe Indian Council of A&ricultural 
Research; 

(b) wbether the Council has taken steps 
to save the agricultural crops from the pests 
attack; and 

(c) if so, the details thereof and further 
Iteps Government propose to take in the 
near future in this regard '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE . (sruu 
HARI KJUSHNA SHASTRI) (a) and (b). 
YCl~ Sir. 

(c) To minimise loss of crops from 
pests' attack, the Indian Council of Agri­
cultural Research has promoted research on 
plant protection through crop based 
Institutes, Agricultural Universities and 
various crop improvement projects. In 
addition, 10 All India Coordinattd Research 
Projects on various major pest problems and 
a Nat ional Centre on Integrated Pest 
Management has been set up specificaIJy to 
tackle problems connected with Plant 
Protection. The recommendations made by 

3 4 

(-) 63.25 (+) 99.46 

. (+) 171.04 (+) 398.23 

these institutions arc passed on to farmers 
for adoption through v~ rious extension 
agencies. 

In the VIII Plan, the Indian Council of 
Agricultural Research plans to further 
strengthen the plant protection pro­
grammes. 

Collaboration between leAR and 
ICRISAT 

288. SHRI BANW ARI LAL PURO­
HIT : Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether the Indi an Council of 
Agricultural Research (lCAR) and the 
International Crops Research Institute for 
the Semi-Arid Tropics (lCRISAT) have 
made collaboration in the field of research 
and training in tropical agricultural com­
modities; 

(b) if so, the details thereof; and 

(c) the extent to which the collaboration 
will boost the agricultural production in the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTR Y OF AGRICULTURE (SHRI 
MARl KRISHNA SHASTRI) : (a) Yes, 
Sir. 

(b) A Memorandum of Agreement bet­
ween ICAR and ICRISA T signed on 15th 
July, 1976 Inter-alia included (i) Cooperation 
and Collaboration of Scientists and TecbDo­
logists; (ii) Exchange of germ plasm and 
Breeding m~terial; (iii) Exchange of Scienti­
fic literature, information and Methodolosy; 
and (iv) Import and export of Scientific 
Equipment. A copy of Memorandum or 
Aareement is liven in the statement below, 
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(c) Technical collaboration with 
ICRISAT has helped in evolving some high 
yielding and disease and pest resistant 
varieties/hybrids of jowar bajra; groundnut, 
arhar and gram. Some of- these varieties 
have already "been released and are lik-ely to 
boost agricultura. production in the country 
in respect of these items. 

Statement 

Memorandum of Agreement Between the 
Indian Council 0/ Agrk u!tural Research, 

New Delhi and the International Crops 
Research Institute for the Semi-Arid 

Tropics, H) derabad 

This Agreement is made this 15th 
day of July 1976 between the Indian 
Council of Agricultural Research, having 
its office at Dr. Rajendra Prasad Road, 
Krishi Bhavan, New Delhi-llOO01, a 
Society registered under the Societies 
Registration Act, 1860 (hereinafter 
called the • 'Council'") of the one part 
and the International Crops Research 
Institute for the Semi-Arid Tropics, 
f-11-256 Bcgumpet, Hyejerabad-500016, 
an International Organisation having a 
Governing Board (hereinafter called the 
"ICRISA T") of the other part. 

1. Whereas the lndian Council of 
Agricllltural Research is charged with the 
responsibility to undertake, aid, promote 
and coordinate agricultural and animal 
husbandry education, research and its 
application in practice; to act as . a clearing 
house of information, not only in regard to 
resear-;h but also in Icgard to Agricultural 
and Veterinary matters gcnera]Jy~ to establish 
a research and reference library with reading 
and writing rooms and to furnish the same 
with books, reviews, magazines and news­
papers and other publications: and to do a1l 
other things 3S it may consider necessary .. 
incidental and conducive to the attainment 
of these objectives. 

2. And whereas the International Crops 
Research Institute for the Semi-Arid 
Tropics, hereinafter referred to as 
"ICRISAT" is an international organisation 
supported by the Consultative Gro~p on 
I nternation:t 1 Agricultural Research and 
established at Hyderabad by a Memorandum 
of Agreement dated 28th March. 1972, 
amended from time to time between the 
Government of India and tbe Ford Founda-

ticn, acting on behalf of the Consultative 
Group on International Agricultural 
Research. 

3. And whereas ICRISAT has as its 
major objectives: to serve as a world 
centre for the improvement ·of sorghum, 
millet, pigeonpea and chickpea; to promote 
the develop1l)ent and demonstration of 
improved cropping patterns and systems of 
farming which optimise the use of human 
and natural resources in the low rainfa] I, 
unirrigated, seasonally dry and semi-arid 
tropics; and a centre which may undertake 
such other programmes of extensions of 
these programmes as its Governing &card 
may determine. In carrying forward its 
programme, the Institute will de\<elop clo!e 
linkages and cooperation with regional and 
national research and action programmes 
for these same crops and farming systems in 
similar ecological and cropping areas in 
other parts of the world. 

4. Now therefore, the ICAR and the 
ICRISAT inspired by their common objec­
tives to promote and accelerate the progress 
of research and training in the scientific 
cultivation of sorghum, pearl millet. 
chickpea and pigeon pea and improvemen t 
of production· techniques, farming systems 
in which these crops are important. and 
extension thereof have decided to enter into 
this agreement and agree as herein 
contained: 

Article-/ 

5. In order to achieve a fruitful measure 
of cooperation, both the parties have decided 
generally on : 

(a) cooperation and collaboration of 
scientists and technologists; 

(b) exchange of germplasm and breed­
ing materia; 

(c) exchange of scientific literature, 
information and methodology; 

(d) import and export 'of scientific 
equipment 

Artide-II 

6. The Council and the ICRISA T may 
name any Member of its staff to work out 
the practical details of cooperation between 
the, two oraanisations and in aeneral to' 
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ensure the proper and effective implementa .. 
tion of this agreement. 

Artide-1l1 

7. This Memorandum of Agreement will 
be implemented through workplans to be 
developed jointly which describe more 
specifically the activities to be carried out 
under this cooperative programme and which 
act forth the envisaged contributions of each 
party. These work plans may originate with 
either party but will require the full 
approval of both parties for implementation. 
A PoUcy Committee comprising the follow­
ing wilJ review the progress of implementa­
tion of joint workplans : 

1. Director General, ICAR. 

2. 

3. 

Two other officers of the ICAR 
nominated by the Director Gene­
ral. 

Director, ICRISAT. 

4. Two other officers of ICRISAT 
nominated by the Director. 

The Committee 'Will meet atleast once a 
year at New Delhi or Hyderabad or at any 
other place as may be decided beforehand. 
The Council will take action to convene 
the meetings of the .PoI:cy Committ~e. 

Article-IV 

8. The ICRISAT will enter into 
cooperative/cotlaborative arrangement with 
other organisations, including agricultural 
universities, agricultural reseaech institutes, 
state departments of agriculture or any 
national or international organization in 
India, o31y in accordance with the workplans 
developed jointly by ICRISAT and the 
Council. ICRISAT will be free to discuss 
programs of common interest informally 
with any other organisation in India for 
exchange of ideas some of which may later 
lead to development of cooperat ive projects 
but wiU not approach any organisation in 
Inj:.l directly for formal collaboration 
e'Xce=,t as set forth in the approved work­
plans or with the prior concurrence of the 
Council. 

Article-V 

9. The parties to this Agreement, may, 
by mutual consent, add, modify amend or 
delete any words, phrases, sentences or 
articles in .this Agreement. 

Article-VI 

10. The Agreement shall be effective 
until either party serves notice on the other 
of its intention to terminate it, in which 
event, the Agreement shall stand terminated 
at the end of one calendar month from the 
date of issue of sllch notice. 

In witness whereof. the parties hereunto 
have signed this Agreement on the day 
mentioned aforesaid. 

For the Indian Co un 
cil of Agricultural 
Research 

For the Intern4tional 
Crops Research Insti­
tute for the Semi­
Arid Tropics 

Sd/-M.S. Swaminathan, Sd/-R.W. Cumminas 

Director General Director 

InstaJled Capacity of SAIL Plants 

289. SHRI SYED SHAHABUDDIN: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) the installed capacity of the Steel 
Authority of India Limited plants. plant­
wise; 

(b) the production target fixed during 
the last three years and the actual produc­
tion achieved during the last three years, 
year- wise; and 

(c) the steps taken to improve the 
productivity of the plants? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINIS TR Y OF STEEL AND MINES 
(SFRI YOGENDRA MAK.WANA): 
(a) and (b). The capacity and the actual 
production performance of the SAIL plants 
has been as under : 
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Crude Steel 

1985-86 

Capacity 

Target 

Actual 

1986-87 

Capacity 

Target 

Actual 

1987-88 

Capacity 

Target 

Actual 

BhiJai 

2500 

2550t 

2345 

3400 

3000 

2230 

3400 

3000 

2471 

SRAVANA 6, 1910 (SAKA) 

Durgapur 

1600 

900 

875 

1600 

920 

922 

1600 

935 

936 

Rourkela 

1800 

1270 

1177 

1800 

1400 

1100 

1800 

1280 

1115 

Written Answers 

Bokaro 

2500 

2280 

2003 

3108 

2650 

2056. 

3108 

2560 

2418 

('000 tannes) 

I1SCO SAIL 

1000 9400 

600 7600 

565 6965 

1000 10908 

580 8550 

528 6836 

1000 10908 

625 8400 

546 7485 

194 

t This takes into account some additional capacity becoming available during the 
course of expansion. 

(c) The steps being taken to improve 
productivity of the plants are: 

(6) Greater R and D efforts for 
improving pro~uctivity and 

(1) More systematic maintenance of 
equipment; 

(2) St~cter adherence to technological 
norms; 

(3) Moulding a better work culture 
which focusses primarily on better 
team work and higher levels of 
discipline; 

(4) Signing of Memorandum of Under­
standing (MOU) between the 
Government and SAIL and draw­
ing up of Annual Performance 
Plans with Plants and communicat­
ing the spirit and relevance of 
MOU to a large cross section of 
employees thereby committing them 
to higher levels of productivity; 

(5) Ensuring adequate availability of 
inputs of right quality and in the 
f'equircd quantity including import 
of low ash cokina coal; 

efficiency; and 

(7) Modernisation and technological 
upgradation. 

Capitation Fees charged by Educational 
Institutions 

290. SHRI SYED SHAHABUDDIN: 
SHRI CHINTMANI JENA : 
SHRI MOHANBHAI PATEL: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the proposed All India 
Council for Technical Education has been 
estabJ ished; 

(b) whether any practical steps have been 
initiated by the Councilor by Government 
for abolishing capitation fees charged by 
some educational institutions; and 

(e) the number of EnsIDeerina colleges 
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in the country. Statewise which are known 
to charge capitation fee, in one form or the 
other, as on 1 April, 1988 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Yes, Sir. 

(b) A Working Group was appointed 
by the Chairman, All India Council for 
Technical Education to work out the norms 
and guidelines for admissions. The Report 
of the Working Group has been referred by 
the Council to its Executive Committee to 
examine the same in detail for finalisa­
tion. 

(c) According to the information 
available with the Ministry, the number of 
engineering colleges in the Country known 
to be charging also capitation and/or very 
high fees is given state-wise as below : 

Andhra Pradesh 

Kamataka 

Maharashtra 

Tamil Nadu 

Art Objeets Sent Abroad 

17 

33 

55 

26 

291. SHRI SYED SHAHABUDDIN; 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) tbe total number of art objects sent 
to USA; France. and USSR for the Festivals 
of India; 

(b) the particulars of the art objects 
damaged/lost; 

(c) whether .the responsibility fol'" loss 
and dam9.ge has been fixed; and 

(d) whether the art objects were insured 
and if so, the amount claimed/ received 
against insurance claim '? 

THE MINiSTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (d). The total 
number of art objects sent to USA and 
France was 1021. All these art objects 
were insured on a wall-to-wall basis. A 
statement showing particulars of the art 
objects damaged/lost and the position of 
settlement of the insurance claim is. given 
below. A tiny mouth-piece of a Hukkah 
was found missing before the Hukkah was 
sent to USA and a report on the Joss has 
been lodged with the police. Investigation is 
in progress. Other art objects have been 
damaged during transportation and responsi­
bility cannot be fixed on anyone. . 

Similar information in respect of art 
objects sent to USSR is bc.:ing collected and 
will be laid on the Table of Sabha. 
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Voluotary Agencies Engaged io 
Adult Education . 

292. SHRl SYED SHAHABUDDIN : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the voluntary agencies 
ongaged in Adult Literacy campaign have 
been evaluated in respect of their work 
durina 1987-88; 

(b) if so. the categorisation of the 
agencies according to their performance; 

(c) whether the CBI has been entrusted 
with investigation against some agencies 
which are alleged to have diverted or 
misused Government funds; 

(d) if so, the names of such agencies; 
and 

(e) \\-hether any mechanism has been 
instituted for screening the voluntarY agen­
cies which offer to participate in the 
litera,cy compaign ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTUkE IN THE MINISfRY OF 
HU~AN RESOURGE DEVELOPMENT 
(SHRI L,P. SHAHI) : (a) Ye~. Sir. Perfor­
mance of 347 Voluntary Agencies engaged 
in functional Literacy Programme has been 
lot evaluated, 

. (b) on tbe basis of the recommenda­
tior.s of the Joint Ev~lution 1 earns, tho 
Vo!untary Agencies have been catqorised 
as under: 

• A' Performance absolutely satis-
factory. 

'B' Performance satisfactory but needs 
improvement. 

'C' Performance not satisfactory but 
bonafides not held in doubt. 

-D' Performance not satisfactory and! 
or bonafides could also in doubt. 

(c) ',. No, S,ir. 

(d) Dots not ari.e: 

(e) Voluntary Agencies who fulfit all 
eligibility conditions are required to route 
their applications for the receipt of Il'antt 
through the Eucation Departments of th~ 
StatejUT Government concerned, who certify 
about the capability of the agency concerned 
to run the Adult Education centres. 

t 

Applications of All India Organisations 
of repute are only considered directly by the 
Ministry. In exceptional easel, Registered 
Societies or Public Trusts may be givea 
assistance for mobilisation, involvement and 
provision of financial support to other 
voluntary agencies, Social Activist Groups 
and individuals. Such "Lead Organisation" 
are provided assistance after satisfy ina about 
their credentials. 

Environmental and Forest 
Clearance of Denlopmeotal 

Project.!l 

293. SHRI SRlBALLAV 
PANIGRAHI : Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) The State-wise number of develop­
mental projects pending his Ministry's 
clearance from the environmental and the 
forestry angles for more than three months 
from the date of reference; 

(b) the number of projects cleared since 
May, 1988; and 

(c) the reasons for the delay in ca· 
ranee of the panding projects ? 

THE MINISTER OE STATE OF TIlE 
MINISTRY OF CIVIL AVIAT~ON AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) A statement indicating Statewise the 
number of development projects pendiDa 
approval from environmental and forestry 
angles is given below. 

(b) Twenty one projects have beera 
approved from environmental angle and forty 
four projects from forestry anate siDee 
May. 88. 

(c) The remalIlJDg projects are in 
various stages of processing, iDclPdiDa 
seeking of further information from the 
project authorities wherever De£eISU)'. 
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Statement 

Slate-wise number of d~velOP1lWnl(l1 proJ~cts penditll _161M ;.", /rIr61lry 
and environm~ntal a",ies lor m.re than three month' /rom the at •• 1 

S. No. Name of State/UT 

1. Andhra Pradesh 

2. Assam. 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kru.hmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Maharashtra 

12. !l-1eghalaya 

13. Mizoram 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. West Bengal 

20. Andarnan and Nicobar 

Gr01\th Rate of Agricultural 
Production 

,elerenee 

294. DR. KRUPASINDHU BHOI : 

No. of projects No. of projects 
awaitiDa f~ .~ eoYiron-

clearauce .. tal .... 

4 8 

3 4 

3 l' 
l' 5 

2 -
(; 1 

2 

13 1 , • 
J 11 

33 l' 
1 

1 1 

7 10 

1 

2 4 , 2 

19 13 

1 1 

3 

126 106 

Will the Minister of AGRICULTURE be 
pleased to state tbe State-wise aanuaI 
growth rate of aericullural production in the 
last three years, year-wise ? 

DEPAR1'MBNT 0. AOUQJLron 
AND COOPERA'rJON IN THE MINISTRY 
OF AGJlICULn.nt!. CSHlU' tH't AM LAL 
YADAV) : The Statewi. aDDut arowtb 
rates of production of jmpo~ ~ 
commodities dart.. the Jut - three .Yeus; 
year-wise, are ~ ia ••••• ",_,. J ta 
V below. -THE MINISTER OF STATE IN THB 
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StateDieat-I 

r4mIIIIII (JrrIwtk Ratn·/n 'Pruducti01F-Foodgrains 

(%) 

Stat. 1985·86 1986-87 1987-88 

1984·8' 1985-86 1986-87 (Prov.) 

Andhra~ <+) 7.9 (-) 11.9' (+) 6.0 

Assam (+ )13.5 (-) 14.6 (+) 13.3 

Bihar <+) 6.1 (--) 0.8 (-) 13.~ 

Gujarat (-) 48.0 (+) 13.3 (-) 62.7 

Haryaoa <.+); 19.1 (-) 6.2 (-) 17.6 

HimacbaJ! PatfeIb <+> 19.1 (+) 1.1 (-) 23.4 

Jammu"" IC.uIuIlir f+) 12.1 (+) 1.9 (-) 35.1 

E.arnataka· (-) 14.7 (+) 17~ (-) 14.6 

K.ra1& (-) 6.1 (-) 3.3 (-) 6·1 

Madhya~ <+> 15.0 (_:_) 13.7 (+) 7.1 

Mabaraahtra (-) 9.8 (-) 18.6 (+) 53.2 

Ori ... <+) 22.5 (-) 6.4 .(-) 19.9 

PwUab <+) 6.1 (+) 4.6 (-) 5.4 

Rajasthan (-) 0.2' (-) 15.3 (-) 35.6 

Tamil Nadu <+.> 4.1 <+> 1.6 (+) 3.9 

Uttar pradesh <+) 5.1 (-) 4.6 (-) 6.6 

WCltBanpi (-) 1.4 <+) 5.8 (+) 2.5 

All India <+) 3 ..... (-) 4.2 (-) 4.9 

Statemellt~U 

AlllllUJl G'#Wth R.t., In Pl'Otiuction-Tota/ Oilsuds 

(%) 

Stae. 1985·86 1986-87 1987-88 

1914-85 1985-86 1986-87 (Prov.) 

1 2 3 4 

ADdbra Mdlii <+> S.2 (+> 1.8 (+> 26.S 

Allam <+> 9.6 <+> 6.9 (-) 4.0 

Bihat (-> 9·7 ( _\ 0.6 <+> 29.1 
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1 2 3. 4 

Gujarat (-) 60.3 (+) 90.3 (-) 78.1 

. Haryana 
'Ii 

(-) 7.7 (-) 19.9 34.4 

Himaehal Pradesh (+) 55.0 (-) 24.2 

Jammu and Kashmir (+) 14.2 (-) 10.3 (-) 33.9 

Karnataka (-) 26.8 (+) 43.0 (+) 6.8 

Keraia (-) 37.0 (-) 3.1 (-) 14.9 

Madhya Pradesh (+) 2.7 (-) 12.8 (+) 18.7 

Maharashtra (-) 30.2 (-) 16.5 (+) 54.3 

Orissa (+). 13.6 (-) 7.4 (+) 8.8 

Punjab (-) 0.5 - (-) 15.7 (+) 41.2 

Rajasthan (-) 23.3 (-) 3.3 (+) 13.a 
Tamil Nadu (+) 18.3 (-) 7.3 (+) 16.5 

Uttar Pradesh (-) 9.S (-) 4.3 (+) 0.4 

West Bengal (-) 1.0 (+) 12.8 (+) 2.4 

All India (- )16.3 (+) 5.8 (+) 3.0 

Statement-HI 

Annual Groltth Rate ill Production-Sugarcane 

State 1985-86 1986-87 1987-88 
1984-85 1985-86 1986-87 (Prov.) 

1 2 3 4 

Andhra Pradesh (-) 1.2 (-) 8.8 (+) 2.0 

Assam (-) 26.6 (+) 7.4 (-) 5.5 

Bihar (+) 7.1 (-) 9.7 (-) 33.2 

Gujarat (-) 14.4 (-) 14.2 (+) 9.2 

Haryana (-) 0.8 (+) 30.9 (-) 22.3 

Himachal Pradesh (-) 43.9 (-) 26.2 

Jammu and Kashmir (-) 25.3 (-) -7.8 

Karnataka (+) 3.2 (+) 1.4 (-) 21.5 

Kerala (-) 0.4 (-) 3.2 (+) 2.5 

Madbya Pradesh (-) 12.4 (+) 45.4 <+) 32.1 
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1 ·2 3 4 

Mahar8$htra (-) 10.1 (-) 11.9 (-) 13.8 

Orissa (-) 23.0 (+) 5.3 

Punjab <+) 2.6 (+) 21.0 

Rajasthan (-) 26.3 (+) 27.8 (-) 21.0 

Tamil Nadu <+) 13.7 (+) 8.2 (+) 0.8 

Uttar Pradesh (+) 3.0 (f-) 16.7 (+) 5.6 

West BenpI (+> S.5 (-) 6.7 (+) 7.6 

All India (+) 0.2 (+) 6.9 (-) 1.5 

Statement·IV 

Annual Growth Rate in PrtJduction-Colton 

(%) 

State 1985-86 1986-87 1987-88 

1984-85 19~~-~6 1986-87 (Prov.) 

Andhra Pradesh (-) 24.5 (-) 14.2 (-) 19.7 

Assam (-) 12.5 (-) 28.6 

Bihar (-) 16.7 (+) 100.0 

Gujarat (-) 4.0 (-) 45.0 (-) 10.4 

Haryana (+) 22.1 (+) 20.9 ~) 23.4 

Himachal Pradesh (-) 54.5 (+) 60.0 

Jammu and Kashmir (+) 16.7 (+) 28.6 

Karnat&ka (-) 30.2 (-) 16.1 

Kerala (-) 4.0 (-) 6.2 (-) 11.1 

Madhya Pradesh (+) 6.3 (-) 15.0 (-) 17.6 

Maharashtra <+) 35.i (-) ~5.3 (+) 65.1 

Orissa (+) 68.4 (-) 9.4 (+) 106.9 

Punjab <+) 13.1 (-) 20.5 (+) 9., 
Rajasthan (+) 7.S (+> 47.3 (-) 68.8 

Tamil Nadu (-) 17.1 (-) 29.2 (+) 36.3 

U.uar Pradesh (+) 20.3 (-) 16.1 (-) 19.6 

West Bangal (+) 200.0 

AU India <+) 2.6 (-) 19.6 (-) 0.5 
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Statement-V 

Anrflurl Growth Rail in Prodllctl.n-
Jill. and Mesta 

State 1985-86 

1914-" 

Andhra Pradesh (+) SO.S 

Assam <+> 39.5 

Bihar (+) 14.1 

Kamataka (-) .... 
Madhya Pradesb <+> 36.8 

Mabarashtra <+> 11.0 

Orissa (+) 29.3 

Uttar Pradesh <+) l6.1 

West Bengal < +) 70.8 

All India (+> 62.4 

ImplemeBtatlen of Special F.ood 
Production Prosram •• 

29S. DR. KRUPASINDHU BHOI: 
Will the Minister of AGR ICULTURB be 
pleased to state : 

<a) whether his Ministry has issued 
instructions to different State Governments 
to implement Special Food Produetion Pro­
aramme; 

(b) if so. the various works included in 
the above proaramme; 

(c) the assistance being rendtrecS by the 
Union Government to tbe States for imple­
menting the procramme; and 

(d) the details 01 steps taken by the 
State Governments in that direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV) : <a> Yes. Sir. 

(b) Various works included in tho Pro­
araIDme arc : (i) Increased fertiliser use by 

4 

(0/0) 

1986-87 1987-88 

1985-86 1986-87 (Prov.) 

(-) 30.S (-) 43.0 

(-) 19.2 (-) '.9 
(-) 3S.8 (-) 14.9 

(+) 2.4 

(-) 34.6 (-) 5.3 

(-) 8.8 <+) 2.5 

(-) 32.0 (-) 2.6 

(-) 16.3 (- )24.1 

(-) 34.1 (-J 26.7 

(-) 31.8 (-) 21.4 

20 kilograms of Qutrients per hectare; (ii) Use 
of improved/high yielding variety seeds; 
(iii) Better manalement of weeds and timely 
control of pests an4 diseases; (IV) Harnes­
ling ground water taro ugh tube weBs, com­
pletina on farm development works in com­
mand areas and completing the near (:010-

pletion irrigation projects and tfficient use 
of the stored water; (v) Increased flow of 
short term and long term credit. 

(c) For this purpose 100% central assis­
tance IS being prOVided as Grant-m-aid to 
t!le 24 selected States amounting to Rs. 70 
crorea. 

(d) The steps taken by the State 
Governments to implement the Programme 
inolude drawing up the action plans. identi­
fication of areas and farmers, makm. 
arraDaements for timely supply of tho 
required inputs. and arrangements for super­
vision and monitoring of the Proaramme. 

Publicity to Solatium Fund Scheme 

297. PROF. RAMKRlSHNA MORE: 
SHRI PARASRAM BHARJJW AI: 

Will the Minister of SURFACE 
TRANSPORT be pleased to .tate : 
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(a) the amount spent so far from the 
Solatium Fund for payment of solatium to 
tbe road accident victims; 

(b) the number of claims cases for pay-, 
ment of solatium pending, the normal time 
taken in Qisposing of a case and, the reasons 
for delay in setting them; and 

(c) the steps taken to give wide pubJi­
city to the Scheme to create public aware-
1lCS$ ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). As 
per information given by the State Govern­
ments/Union Tcuitory Administrations, a 
sum of Rs. 88.025 lakhs has been paid by 
them to the claimants of solatium, in respect 
of 2785 hit-and-run accident cases. 

630 c1aims cases are reported pending. 
The average time taken by Settlement Com­
mIssIoners in various StatesjUTs. in dis­
posing of a case is three to six months. 
Delays in certain cases are said to be on 
account of time involved in obtaining of 
documents like medical report and inquiry 
by Claims Enquiry Officers for ascertaining 
the fact of involvement of motor vehicle in 
accident and untraceability of the vehicle. 

(c) Since introduction of this Scheme, 
publicity to the same has been given through 
press releases from time to time through 
various leading newspapers. Wall posters 
in regional languages and English have also 
been displayed through Directorate of Audio 
and Visual Publicity (DA VP). The State 
Governments have also been provided with 
detailed materials for publicity through local 
press. Some of the State Governments have 
also printed and released informative book­
lets to the pubhc. 

Food Processing Indush les. 

298. SHRI C. SAMBU: Will the 
Minister of FOOD PROCESSING INDUS­
TRIES be pleased to state : 

(a) the details of the Food Processing 
Industries that are in operation in India, 
State· wise thereof~ 

(b) the number of them whicb are 
multinationals and their details; and 

(c) the present 5tatus of Pepsi-Cola proJ 

Ject in Punjab '1 

THE MINISTIm OF STATE OF THE 
MINISTRY OF Foop PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLER) : 
(a) and (b). The information is heinl 
col1ected and will be laid on the Table of 
the Sabha. 

(c) No final decision haa been taken on 
the proposal of Punjab Agro Industries 
Corporation for setting up a fruit and vege­
table processing project and undertaking 
other activities in Punjab in collaboration 
with Mis. Pepsi Co. Inc. USA. 

Training Procramme for Teachers of 
Navodaya Vidyalayas 

299. SHRI C. SAMBU: WiU the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a) whether the Navodaya Vidyalaya 
Samiti had started training programmes for 
the various categories of teachers, work ins 
in Navodaya Vidyalayas during the vaca­
tions; 

(b) if so, the details of the courses con­
ducted tor each category; and 

(c) if not, the reasons therefor ~ 

THE MINISTER OF STATE IN THE. 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOUl{CE DEVELOPMENT 
(SHRI L.P. SHAH I) : (a) and (b). Yes, Sir. 
From its very inception Navodaya Vidya­
laya Samiti has been stressing upon the 
importance of training for te.achers and 
Principals and so far conducted 30 such 
training programmes with the assistance of 
NCERT, its Regional Coneges of Education 
and National Institute of Educational Plan­
ning and Administration (NIEPA). How­
ever, during Summer Vacation of 1988, the 
following 9' in-service courses for teachers of 
Navodaya Vidyalayas \\-ere organised by tho 
Navodaya Vidyalaya Samiti : 

(i) Six courses for aU categories of 
teachers - at Delhif Baroda. Jndore, 
Jlt.anchi, Hyderabad, L6\'cdaJe 
(Ooty). 

(ii) TGT (English) 

(iii) PET 

(iv) TGT (Hindi) 

(c) Doa pot arIIel 

Delhi 

Delhi 

Nnore 
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Medicinal Plants Grown at FRI, 
Dehradun 

-300. SHRI C. SAMBU : 
SHRI MANIK REDDY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) the medicinal plants that are avail­
able and grown at the Forest Research 
Institute, Dc:hradun; 

(b) the details of diseases/ailments for 
which plants are useful; 

(c) the measures taken by the Institute 
to supply them to the needy people; and 

(d) the achievement made by this 
Institute in the social forestry area? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PA TIL) : 
(a) and (b). Fortyone species of medicinal 
plants are grown at Forest Research Insti­
tute, Dehradun including its centre in 
Cbakrata. A list of the species along with 
their uses is given in the statement below. 

(c) Medicinal plants are grown at 
Forest Research Ins~ Itute, Dehradun for 
research purposes only. Planting I. • ..ltenal 
and technical know how are provided to the 
institutions/organisations which are interested 
in growing such plants. 

(d) Invol~ement of the Forest Research 
Institute, Dehradun in Social Forestry is 
confined t'o the following areas: 

(i) Research of various aspects of 
Social Forestry including standar­
disation of nurseries, planting 

, techniques, seed technology and 
effect of trees on agricultural 
crops. 

(U) Training of forest officers in Social 
Forestry. 

Statement 

List of medicinal plants, showing also 
their uses grown at FAe3t Research 
InstitUlt, Dehradun and its centre 

in Chakrala 

1. Abromo augusta: 

Root bark: 

The plant is rkh in maancsium and 

is useful for treatment of uterine 
haemorrhages. 

2. Aconitum heterophyllum : 

Root: 
Used as tonic and medicine in d iarr­
heea, dyspepsia and courgh. 

3. Acorus calamus : 

Rhizome : Dry rhizomes contain 1.5-
3.5% of a yellow aromatic volatile 
oi). The roots contain a glucoside 
named: _'acorin'. Used astonic for 
children. 

4. Aloe species : 

Leaves: The plant contains a mixture 
of glucosides collectivity called 
'alloin'. Used for uterine disorders 
and in laxative preparadons. 

5. Angalica glauca : 

Herb : Used as stimulant in dyspepsia 
and constipation. 

6. Artemisia species: 

Aromatic leaves: stomachic, stimu­
lant. 

Used as laxative stimulant to reduce 
fever and stomachache. 

7. Asparagus racemosus : 

Root : Usad for sootbina effect in 
veterinary medicine and to prevent 
cenvulsion and hysteria. 

8. Butea monosperma : 

Seeds : Used to destroy worms. 

Gum: Used in medicines for contrac­
tions of tissues and for diarrhoea and 
dysentery. 

Leaves : 'are used in the preparations 
of medicines for contractions of 
tissue. 

r10wers : for promotina discharge of 
urine. 

Bark and seed are used as antidote 
in snake bites. 

9. Calharanthus roseus : (vinca ros_a) : 

Plant UICd t. treat diabet .. , 
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Infusion of leaves is administered in 
menorrhagia. 

Roots for preparation of anticancer 
drua· 

10. Chrysanthemum cinerariefolium : 

Bruised leaves are rubbed over aching 
heads, used as insecticide and mos­
quito repeHant. 

11. Colchicum luteum : 

Corms used for curing flatulence and 
as a laxative and aphorodisiac. Given 
to c.;ure diseases of lever and spleen, 
also as external application to lessen 
inflammation and pain. 

12. Cos/ItS speciosus : 

R.oots used for contraction of tissues 
and as stimulant and for expelling 
worms. 

Rhizome is a purrative and t~mic, 

edible after ccoking. 

13. Curcuma mnada : 

Rhizome helps to cure flatulence and 
also arplied mer sprains. 

14. Cymhop,lgol1 citrallIs : 

InfusIon of leaves is a stimulant, anti­
periodic and to cur!'! inflammations of 
mucous membrane. 

15. D. Lallata : 

Leaves used for certain conditions of 
~ the heart mamly as cardiac astimu­

I.tnt and tonic. 

16. D"wra TIletal : 

Uses similar to D. lanata. 

17. Derns elLplicQ : 

Root is used as a fish poison and as 
insecticide and larvicide. 

18. Digita/i.\ pllrpurea : 

Lcavc~ are used for Ct'rtain conditions 
of the heart mainly as a (ardiac sti­
mulant and tonic. 

19. Dioscorea sp. D. jloribullda 

For isolation of diosgenin for prepara­
tion of steriod hormones and oral 
contraceptive. 

20. Duboisia myoporoides : 

Used for isolation of alkaloides used 
for inducing sleep. 

21. Eucalyptus cilriodora : 

Leaves yield essential oil containing 
citrenellal which can be readily con­
verted into citronellol that is used in 
the manufacture of hydromycitronellaJ 
and menthol useful for preparation 01 
medicines. 

22. Ephedra gerardiana : 

Liquid extract : for controlling asth­
matic paroxysms. 

Tincture of ephedra is a Cardiac and 
circulatory stimulant. 

Juice of berries used in affections of 
the respiratory passages. 

23. Hibiscus abe!lllOschus : 

Seeds are stimulant, antispasmodic 
and for curing flatulence and med for 
allaying nausea. 

24. Hyoscyamus niger : 

Leaves are used as sedative, narcotic. 
and for reducing pain. Used in 
irritable conditions and for narvous 
affections. Used in asthma and 
whooping cough. 

25. Iris sp. : 

Root and lea\'es given in fever. 

Root useful in bitius obstructions; 

as an application to small sores and 
pimples. 

26. "lentha piperita : 

Essential nil from plant is antiseptic 
and to cure flatulence. Also used 
for atJaying nausea. 

27. A/en/Ira sokata : 

Leaves are given in fe\er and bron­
chitis for easy cure. 

2~, Nardostachys ialam.:l1lsi : 

Root is aromatic, bitt("f, tonic, stimu­
lant. antispasmodic, employed fOf 

treatment of epilepsy. hystettil aDd 
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convulsive affections; used in palpita­
tion of heart; substitute for valorian; 
useful in inestinal colic. 

29. Ocimum kilmandscharicum : 

A lood source of natural camphor • 
used in pharmaceutical preparations 
and as an insect repellent. 

31. Ormbis lati/olia : 

Tuber is used in the preparation of 
medicines used for contraction of 
tissues. 

31. Picrorhiza kurroa : 

Root Uled in fever and indiaestion 
and in purgative preparations. 

32. PDd:J phyllum hexandrum : 

Rhizome and root is a lever stimulant 
and purgative. 

33. Rauvolfi aserpentina : 

Root is used in decoction employed 
to increase uterine contractions. 
Reserpine, an important alkaloid used 
in the preparation of medicines to 
treat high blood pres sue, is extracted 
from the roots. 

34. Rheum em~di : 

Rhizomes and roots used as purga­
tive, astringent and tonic. 

35. Saussurea lappa : 

Roots as a tonic and stimulant. used 
as a spasmodic in asthma. cough and 
cholera and in chronic skin diseases 
and rhuematism. 

36. Solanum khasiallllm : 

Roots and leaves contain solanidine. 
used for cough and catabrrel affec­
tion, fevers, worm complaints. 

37. Swerlia chifata : 

Used in the prepara tion of general 
tonics and as laxative. 

38. Thalictrum species: 

Root: good remedy for d;spepsia. 
useful in convalescence after acute 
dilcases and as application for ophth­
almia. 

39. Valeriana officinalis : 

Root is a stimulant, useful in hysteria, 
epilepsy, shock and neurosis. 

40. Vetiveria zizanioides : 

Root is a refrigerant and used as a 
tonic. 

41. Wilhania somni/era : 

Roots: narcotic, abortifacient, used 
in rhuematism, consumption debility 
from old age, enanciation of children, 
etc. Brui!:ed leaves and grount root 
are used as a local appJicatioD to 
painful swellings, carbuncles and 
ulcers. 

Road AccldeDts Involving Private Bu.es 
in Deihl 

301. SHRI MOHD. MAHFOOZ ALI 
KHAN: 
SHRI P.M. SA YEED : 

Will the Minister of SURFACE TRANS­
PORT be pleased to state: 

(a) the number of road accidents in­
volving private buses engaged by DTC since 
their deployment in the wake of DTC ,trike 
and t~e number of fatal accidents out of 

. them; and 

(b) the amount of compensation paid to 
the families of those killed and injured in 
these accidents ? 

THE MINISTER. OF STATE OF THE 
MINISTR Y OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). 
The information is being collected. 

Report of the Task Force on Computerl­
lation at Major Ports 

302. SHRIMATI BASAVARAJESWARI : 
Will the Minister of SURFACE TRANS­
PORT be pleased to state : 

(a) whether his Ministry has set up a 
task force for standardising the computed­
sation at all the major ports in the country; 

(b) if so, whether the task force has 
submitted its repon; 

(c) if 10. tho main points of its' IUJIft­

dODI' 
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(d) whether Government have agreed to 
implement the suggestions; and 

(e) . if so, the details thereof including 
the time frame of their implementation ? 

THE MINISTER OF STATE'OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) No, Sir. 

(c) to (e). Do not arise. 

Representation Regarding Delay in 
Granting Permission to Charter out 

Indian Flag Vessels 

303. SHR1MATI BASAVARAJESWARI : 
Will the Minister of SURFACE TRANS­
PORT be pleased to state: 

(a) whether any representation has been 
receind from the shipping industry about 
loss of revenue owing to delay in granting 
permission by Government to charter out 
Indian fiag vessels; 

(b) if so, the details thereof; and 

(c) the steps beina considered to help 
the industry in this reprd ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl RAJESH PILOT) : (a) Yes, Sir. 

(b) and (c). The Indian National Ship­
owner's ASSOCiation (INSA) had represent­
ed in July, 198P, that the proforma pres­
cribed for submittina applications for the 
,rant of permission to charter out Indian 
Flag V~sels is too elaborate and results in 
delay. The Indian National Shipowners' 
Association has been requested to suggest a 
revised proforma for submittina applications 
in consultation with Director General, Ship­
pins. Director General, Shipping, has 
reported that there have been no undue 
delays in granting permission for chartering 
out of Indian Flag Vessels. The averaae 
time taken for givina permission for charter­
ina out is presently 4 working days per 
application. 

Assessment of Reasons for Road 
Accidents by National Road 

Safety Council 

304. SHRI VIJAY N. PATIL : Will the 
Minister of SURFACE TRANSpORT be 
pleased to state: 

(a) whether the National Road Safety 
Council has assessed the reasons for larp 
number of road mishaps in India; 

(b) if so, the details thereof; and 

(c) whether Government propose to 
make the National Road Safety Council at 
a statutory body with financial powers and 
enforcement activities in different pam of 
the country to reduce road mishaps ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). Yes, 
Sir. Main reasons for road accidents, as 
perceived by the Council, are the bad 
driving habits and lack of proper education 
and training of drivers; inadequate attention 
to the maintenance of vehicles, road condi­
tions and road-related factors includina lack 
of proper amenities on road; lack of proper 
("ducation and awareness in the public about 
road safety measures and inadequate enforoe .. 
ment of traffic rules and regulations. 

(c) No, Sir. 

Dr. M.V. Rao Committee Report 00 

Agricultural Research Scientists 

306. SHRI C. JANGA REDDY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the recommendations made by Dr. 
M.V. Rao Committee on pay scalti etc. of 
Agricultural Research Scientisti; and 

(b) the recommendatioDi aecepted b, 
Government ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) and (b). 
The tecommendations made by Dr. M.V. 
Rao Committee relate to the revision of the 
pay sCales of the Agricultural Research 
Scientists under the Indian Council of Aari­
cultural Research system and other coDDeCt­
ed matters. The recommendations are UDder 
consideration of the Government. 

Payment of Indemnity Claims to 
Farmers under Crop loaraaee 

Sdleae 

307. DR. A.K. PATEL: Will the 
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Minister of AGRICULTURE be pleased to 
state: 

(a) whether the farmers of Gujarat, 
Maharashtra, Rajasthan and Madhya 
Pradesh have been paid for their indemnity 
claims under the Crop Insurance Scheme; 
and 

(b) if not, to what extent these farmers 
have suffered hardship during the drought 
year and thereafter ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
Y ADAV) : (a) All lawful claims of the crop 
insurance in the States of Gujarat, Maha­
rashtra, Rajasthan and Madhya Pradesh 
under the Comprehensive Crop Insurance 
Scheme for 1985-86 and 1986-87 have been 
cleared by the Government of India. As 
regards Kharif 1987 season, claims worth 
Rs. 6.35 crore of Maharashtra have been 
cleared. Claims of Madhya Pradesh and 
G\ljarat have not been settled. Rajasthan 
has not implemented the scheme during the 
season. 

(b) In order to mitigate the hardship 
of the insured farmers due to delay in actual 
payment of claims, NABARD extends the 
facility of conversion of soort-term loans 
into medium term loans so as to restore the 
credit worthiness of such farmers for the 
next season. 

Smuggling of Rhino Horns in Calcutta 

308. SHRI RADHAKANT A DIGAL : 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether smuggling of Rhino horns 
in Calcutta is on the increase; 

(b) jf so, the number of cases registered 
by the Forest officials; and 

(c) the steps taken to prevent smuggling 
of Rhino borns ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL A VIA TION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
(a) No evidence has come to notice to 
suggest that smuggling of rbino horns from 
and to Calcutta bas increased. 

(b) Does nor arise. 

(c) Steps taken to prevent smuggling 
include 

(i) Prohibiting internal trade of rhino 
horns and products ma je there 
from under the Wildlife (Protec­
tion) Act, 1972, as amended in 
1986. 

(ii) Total ban on export of rhino horns 
and the products made therefrom 
under the Export Policy and a 
prohibition on international trade 
in tbe same, under the Convention 
on International Trade in Endan­
aered Species of Wild Fauna and 
Flora. 

(iii) Intensive- checking of export con­
signments by the Customs authori­
ties and the RegIOnal Deputy 
Directors, WildlIfe PreservatIOn. 

(iv) Cash awards to persons providing 
intelligence of smuggling of Wild­
life products. 

(v) Seeking assistance of the Border 
Security Force and other police 
organisations in apprehenomg 
smugglers. 

(vi) Creation of public awareness. 

Denudation of Kolhan Forest, Bihar 

309. SHRI RADHAKANT A DIGAL : 
Will tbe Minister of ENVIRONMENT AND 
FORESTS be J?leased to state: 

(a) whether the forest in the Kolhan 
area of Bihar is fast depleting; 

(b) if so, the reasons therefor; and 

(c) the steps taken to save natural 
forest of KoJhan from degradation ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) Yes. Sir. 

(b) The main reasons for the depletion 
of forests are clearing of forests for having 
settlements in the cleared forest area and for 
cultivation. 

(c) Following steps have been taken to 
save tbe natural forests from degradation: 

0) Deployment of 12 s~tions of arm­
ed police at important points. 
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(i i) Vesting the Forest Range Offic~~s 
with magisterial powers. 

(iii) Undertaking Intensive Forest 
Development Schemes. 

(iv) Undertaking following socio-econo­
mic nieasures for the benefit of 
forest dwellers : 

(a) Allowing free grazing of cattle 
except in regeneration and 
plantation areas. 

(b) Allowing free removal of dry 
and fallen firewood in head 
loads. 

(c) Allowing free removal of root, 
tuber, fruit, flower, leaf, bark 
and gum etc. 

(d) Supplying bamboo to village 
artisan!. (turies) at conces­
sional rates. 

(e) Generating employment for 
local people in various fores­
try development schemes. 

(f) Supplying timber and fire­
\-'-ood from annual coupes for 
bonafide needs of the people. 

(g) Undertaking welfare schemes 
such as construction of resi­
dential houses and schools 
and digging of dnnking water 
wells, bunds and tanks. 

Pearls Found in Pond Near Jadavpur 

310. SHRI RADHAKANTA DIGAL : 
Will the Minbter of STEEL AND MINES 
be pleased to state: 

(a) whether some pearls have been 
found in a pond near Jadavpur in West 
Bengal; 

(b) whether the Geological survey of 
India has examined those pearls; and 

(c) if so, the value thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) The 
Geological Survey of India did not get any 
Pearls in the six shells collected by GSI 
officers from the pond near Jadavpur. How­
ever, three loose pearls were shown to the 
OSI officers by a Police Officer of Jadavpur 

and MIs. Unnayni Sarnity of Vidyasa&ar 
colony, which were st-ated to have been 
recovered from the shells from the pond. 

(b) and (c). The three loose pearls 
were examined by GSI and identified as 
pearls. Smce the Geological Survey of 
India does not appraise pearls, valuation of 
the same has not been dOlle. 

Satellite Port at Ennore 

311. SHRI SRIKANTHA DATTA 
NARASIMHARAJA W ADIY AR ; Will the 
Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether the detailed project report 
of the proposed Satellite port at Ennore has 
been received; 

(b) if so, the details thereof; and 

(c) \\hen the construction of the ports 
IS expected to be started and completed '; 

THE MINISTER OF STATE OF THE 
Ml~ISTRY OF SURFA.CE TRANSPORT 
(SHRI RAJESH PILOT) : "a) 1'0, Sir. 

(b) and (c). ThiS \\Ill be known only 
after the DetaIld Project Report has been 
received. 

Self Sufficiency in Steel 

312. SHRI SRIKANTHA DA TTA 
NARASIMHARAJA WADIYAR : Will the 
"~mlster of STEEL A:r\D MINES be pleased 
to state : 

(a) whether any measures have been 
taken to achie\e self sufficienc) in steel; 

. (b) if so, the details thereof and the 
eflorts b.!ing made to reduce the ccst of 
production: 

(c) \-'-hether any steps ha\e been taken , .., . 
to mamt.lIn e~onom) 10 energy consur;1ptlon 
in the public sector steel plants; and 

(d) if so, the detaIls thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN TIlE 
l\UNISTRY OF STEEL ~ND MINES 
(SHRI YOGENDRA MAKWANlt) : (a) 
and (b). The measures that have been 
tdken to achie\>e self sufficiency in steel 
include modernisation and expansion of the 



235 Written Answers 1U'LY 21, 198' Written Answers 236 

existing steel plants and creation of additio­
nal capacity. Steps have been taken to up­
grade the technology, improve the techno­
economic parameters, inerease capacity utili­
zation and _improve efficiency through im­
proved work practices. These meaaures .... 
expected to help reduce the costs of produc­
tion. 

(c) and (d). Steps taken to maintain 
economy in energy consumption include 
launchina of energy conservation programme 
at the plants and their mOnitoring at the 
highest level. creation of captive power 
generation and renovation of old power 
plant facilities. 

Employment Generated Uncler NREP 
and RLEGP 

313. SHRI VIJAY N. PATIL : Will 
the Minister of AGRICULTURE be pleased 
to state: 

Yean 

1985-86 

1986-17 

1987-88' 

Total 

NREP 
Employment 

aenerated 
(Million 
Mandays) 

316.41 

395.39 

369.73 

1081.53 

Bridges In Keral. Being Financeel out 
of Central Road Fund 

314. PROF. K. V. THOMAS : Will 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) the number of bridaes in Kqrala 
which are beiDa financed out of Central 
Road Pund; and 

(b) the details thereo! and the total 
amount released durin& the la st three yean 1 

THE'"MINISTER OF STATE OF TIll! 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAlESH PILOT): <a> and (b). The 
construction of tbe followilll (our brid,es in 
the State of K.erala is heiDI finaDced out of 
the Central Road Fund : 

<.) whether Government have assessed 
the employment generated under the 
National Rural Employment Programme and 
the Rural landless Employment Guarantee 
Proaramme; 

<b) Jf so, the estimate of jobs generated 
annually durina the last three years; and 

(c) the expenditure incurred under both 
the schemes so far? 

THl! MINISTER OF STATE IN THE 
DEPARTMENT OF R\)RAL DEVELOP­
MENT IN THE MINISTRY OF AGRI­
CULTURE (SHRI JANARDHANA 
POOJARY) : (a) Yes, Sir. 

(b) and (c). Employment generated and 
expenditure incurred under NREP and 
RLEGP during the last 3 years are as 
under: 

RLEQP 

Expenditure Employment Expenditure 
incurred generated incurred 

(Ra. in crores) (Million (RI. in crores) 

531.95 

717.77 

715.35 

2035.07 

Mandays) 

237.98 435.06 
305.58 635.88 

301.71 647.70 

845.27 1718.64 

(i) Bridge connecting Gothuruthu and 
N.H. No. 17 across KuriappaHy 
river in Kerala. 

(ii) Chandragiri bridge in Kasargode 
Taluk. 

(iii) Bridge connecting Kumbalangi and 
Perrumpadappu. 

(iv) Kota Kadavu bridge. 

The amounts released to tbe Gov~m­
ment of Kerala during the last three years 
i. Jiven below : 

1985-86 

1986-87 

1987-88 

RI. 180.00 lacs 

Rs. 11.50 lacs 

RI. 57.48 lacs 
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Management of Hazardous Substance 

315. SHRIMATI D.K. BHANDARI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to statQ : 

(a> whether Centrally sponsored acbem. 
for extending financial support for mana,.­
ment of haprdous substances hal been 
initiated; 

(b) if so, the details thereof;" 

(c) the names of hazardoul and texic 
chemicals brought under the purview of 

...Management of Hazardous Substances; 

(d) whether States have been asked to 
prepare Crisis Management Plans; 

(e) if so, whether such plans have been 
finalised by aU states; and 

(0 the steps taken to form Crisis Groups 
in Sikkim at district levels? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) and (b). Yes, Sir. A Central scheme to 
assist States for creating a mana,ement 
structure for hazardous substances has been 
sanctioned. States have been requested to 
formulate proposals for assistance-from 
Government of India. 

(c) A list of 847 hazardous and toxic 
chemicals has been prepared and circulated 
to experts. regulatory agencies in States and 
industry associations to elicit their views. 

(d) and (e). Yes, Sir. On-site/Off-site 
plans have heed prepared by 14 States. The 
progress of other States in this regard is 
monitored. 

(0 Since there is no hazardous chemical 
industry according to the State Government, 
they bav. not taken stf'PS to form a Crisis 
Group. 

Computer Based Monitorinl of 
Afforestation Projects 

316. SHRIMA TI D.K. BHANDARI : 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether computer based monitoring 
cells have been set up in some States to 
monitor and evaluate various projects of 
afforestation and social forestry; 

(b) if so, the names of s~h States; and 

(c) the functions and activities of these 
cells? 

THE MINISTER OF STA TE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. 

(b) The names of the States and Union 
Territories where computers have been 
instal1ed and where computer-based monitor­
iIll cells are functioning are liven in the 
statement below. 

(c) The functions and activities of these 
nUs are as follows : 

(i) MonitoriOJ of various afforestation 
activities like vroduction, distribu­
tion, and planting of seedlings. 

(ii) Preparation of various periodical 
reports and returns. 

(iii) Evaluation of ongoing farm forestry 
programmes villaae woodlots and 
strip plantations through sample 
surveys. 

Statement 

Installation oj Compuurs in Stat~s and l~tI;", up of monitoring Cells 

S. No. States!UTs Whether computer Whether Monitoring and 
installed Evaluation unit set up 

1 2 3 4 
" 

1. Andhra Pradesh Yes Yes 

a. Arunachal Pradelh Ya Ne 
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2 3 4 

3. Assam Yes No 

4. BIhar Yes Yes 

S. Goa, Daman and Dm Yes Yes 

6. GUJarat Yes Yes 

7. Haryana Yes Yea 

•• Himachal Pradesh Yes Yes 

9. Jammu and KashmIr Yes No 

10. Karnataka Yea No 

11. Kerala No Yes 

12. Madhya Pradesh 
" 

Yes No 

13. Maharashtra Yes Yes 

14. Mampur Yes No 

1~. Me,halaya Yes No 

16. Mlzoram Yes No 

17. Nagaland No No 

18 Onssa Yes Yes 

19. PUnJab Yes No 

20. Rajasthan No Yes 

21. Slkklm Yea Yes 

22. TamIl Nadu No Yea 

23. Tnpura Yes No 

24. Uttar Pradesh Yes No 

25. West Bengal Yes Yel 

26. A and NIsland Yes No 

27. Cbandigarh No No 

28. Dadra and Nagar Havel! Yes Yes 

29. Delhi No No 

30. Lakshadeep No No 

31. PondkheTry Yes Yes 
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Damage to Rabi Crop In Punjab 

317. SHRI KAMAL CHAUDHRY: 
Will the Minister of AGRICULTURE be 
pleased to state' : 

(a) w41ether any _.damage was caused to 
the rabi crop in Punjab on account of 
drought and supply of inferior quality of 
seeds and fertilizers; and 

# 

(b) if so, the extent thereof and the 
steps )aken to compensate the loss suffered 
by small and ma,rginal farmers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY J\M LAL 
YADAV) : (a) and (b). Information is beinl 
collected and will be placed on the Table of 
the House an receipt. 

Engineering Colleges in Kerala ... 
318. PROF. K.V. THO\1AS : 

PROF. P.J. KURIEN : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the proposal for an 
Engineering College at Alwaye, Kerala with 
Central assistance has been accepted by 
Kerata Government; 

(b) if so, when this college is likely to 
be started; 

(c) whether some more enginnerina 
coUeges at other places in Kerala are also 
proposed to be set up; and 

(d) if so, the details thereof? 

THE MINISTER QF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and (b). The 
normal development of technical education 
ir:.cluding establishment of new Engineering 
Co1Jeges falls under the State sector and 
the Central assistance for the S.lme is not 
admissible under the revised funding pattern. 
The State Government nr Kerala submitted 

a proposal for establishment of an Engineer­
ing College at Keezhmedu, Alwaye. Kerala 
under the State sector. The proposal has 
already been approved by the All India 
Council for Technical E0ucation and the 
Miniftry in 1986. While issuing the appro­
val, the State Government was requested to 
implement the scheme as early as possible. 

(c) and (d). No fresh proposals for 
more enlineering colleges in Kerala have 
been received. The questions of the details 
at this stage, therefore, does not arise. 

Mines Under NMDC 

319 SHRIMATI JAY ANTI PAT-
NAIK : Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) the names and the number of mines 
which are under the National Mineral 
Development Corporation; 

(b) the tarlet set for the production' of 
iron- ore in those mines durina the last 
three years; 

(c) the total tonnes of iron-ore actually 
produced in those mines during the lut 
three years, year-wise; and 

(d) tho details thereof? 

THI! MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINFS 
(SHRI YOGENDRA MAKWANA): (a) 
National Mineral Development Corporation 
(NMDC) is presently operatiBg the followina 
.. mines : 

Iron On : 

BailadiJa 14/IIC 
BaiJadila 5 

Donimalai 

Diamond : 

Panna 

District Bastar, 
Madhya Pradesh 

District Bellary t 
Karnataka 

District Panna. 
Madhya Pradesh 

(b) to (d). Targetted and actual produc­
tion of iron ore from NMDC mines for 
th last three years is as follows, 
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Mine 1985-86 

Target Actual 

Bailadila 14/IlC 25.70 27.67 

Bailadila-5 44.00 42.22 

Donimalai 1800 23.96 

87.70 93.85 

Lab-to-Land Programme 

320. SHRIMATI JA YANTI PATN.\IK : 
WilJ the Minister of AGRICULTURE be 
pleased to state : 

(a) the progress made so far after 
launchmg of Lab-to land transfer of techno­
logy programme in the country ; 

(b) whether Government have a pro­
posal to seek the help of the International 
Development Research Centre (I.D.R. C.), 
Canada to implement the Lab-to-Iand 
programme in the country; 

(t;) if so, the steps taken thereon and 
the response of the International Develop­
ment Research Centre in this regard; and 

(d) the details of . the steps taken so far 
to accelerat~ the Lab-to-Land Programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE <SHRI 
HARI KRISHNA SHASTRI): <a) Since 
the inception of the Programme in the yeae 
1979 it has successfullY completed four 
phases namely-Phase I (1979-]982), Phase 
n (1982-1984), Phase-III (1984-86), Phase-IV 
(1986-88) and has entered into Phase V 
(1988-90). Approximately 2.S Jakh small, 
marginal and landless labourers were trained 
in adoption of late~t farm technologies. 
Out of these. s~heduled caste, scheduled 
tribe and Backward classes ranged from 
26 to 42%, 8 to 16% and 14 to 60%, res­
pectively. The technologj,es were transferred 
with respect to crop production, anjmal 
production, horticulture including vegetable 
pt'odaction, sericulture, poultry, sheep and 
loat production, piaaery, dockery, mushroom 

(Figures in lakh tonnes) 

1986-87 1987-88 
Target Actual Target Actual 

26.54 30.09 28.00 29.49 
• 

44.07 45.90 42.00 43.81 

24.37 25.26 25.00 29.01 

94.98 101.2S 95.00 102.32 

CUltivation, fisheries, rabbit rearing, Bee­
keeping etc. Homestead gardening and 
home science proved important sultsidiary 
occupations for farm women amonl adopted 
farmers throughout the country. Thus tbis 
programme has augmented diversificatioR 
of enterprises in aariculture especially 
among the small farmers. 

Significant yield increases were obtained 
in various adopted teclutolo,ies and te 
mention a few: wheat-13%, paddy-54%. 
maize-75%, gram 107%, mustard-63y'. 
summer moong-112y', .reundnut 11%. 
Safflower-126%. Cutor-l06%, milJc produc­
tion-70%, poultry-6O%, coconut-141%. 
Fisheries-328%, apiculture-87%. 

For fal1Il women enterprises like smoke­
less chulah, kitchen gardening, hay box, mud 
cooler and home crafts were advocated. 

(b) No, Madam. 

(c) Does not arise. 

(d) The Lab-to-Land Programme had 
some set-back in Seventh Plan due to 
financial constraints. However, efforts are 

. being made to locate more resources (or 
strengthening this progtamme. 

Closure of Steel Re-Rolliol Unit' 

321. SHRIMATI JAYANTI PAT ... 
NAIK : Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether the Stee1 re-roJlina units in 
the country ace (acing crisis; 

(b) whether some Steel re-rolJiJIa unit, 
are on the ver.e of closure; and 
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(c) if la, the steps taken to identify the 
,..obleml and proper functionina of the 
St •• 1 re-roUina mills 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ~TEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAK WANA) : (a) 
tDd Cb). The re-rollina indultry in the 
country pts its raw materiall from the 
intearated Iteel plantl and mini ateel plantl 
and re-rollable scrap from ship-breaking and 
other lOurces. The availability of prime 
Rrollable material like billetl has come 
doWll because the main producers are using 
them for producinl more finilhed products. 
The ter.mnl industry throuah their associa­
tioDl, has requested for iDtroduction of a 
policy that will live them more of this 
material. In tbis connection, they have 
mentioned that some units are on tho verge 
ef closure. 

(c) Gt>vernment has decided to import 
billets and foreign flag vessels for break­
ina to meet the demand for rerollinl units. 

Foreign Assistance for 
Del'.lepment el Port. 

322. SHRI VlJAY N. PATIL: Will 
tbe Minister of SURFACE TRANSPORT 
M pleased to state : 

Ca) whether Government have sought 
assistance from foreian countries for develop­
ment of major ports; 

(b) if 10, the countries that are likely 
to collaborate in the port dlvelopment 
projects; and 

Cc) the terms and conditions of such 
a .. iatance from foreip countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
CSHlt! RAJESH PILOT) : Ca) Yes, Sir. 

(b) The countries which have extended I 
Jikely to extentl assistance' for the port 
" ..... ppment projects are Netherlands, 
Sa.,., South Korea, Saudi Arabia, apart 
from financial institutions like the World 
Bank and Asian Development Bank. 

(c) The terms and conditions of foreian 
a.iltance are finalised after neaotiations with 
the coaccmod GOvanmentl, the World Bank 

and the Asian Development Bank, as the 
case may be. 

Pepper Cultivation 

323. PROF. P.J. KURIEN: W.il the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether pepper cultivation suffered 
a set back during the last years; 

(b) if Sf), the reasons thereof; 

(c) the extent to which the production 
is loing to be affected by this; and 

(d) the remedial steps taken or pro­
posed to be taken in this regard ? 

THE MINISTER OF STATE IN TH~ 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SH~' SHY AM LAL 
Y ADAV) : (a) and (b). Pepper cultivation 
JD Kerala suffered on account of drought 
during 1987-88. 

(c) Firm estimates of the 1051 in pro­
duction are not available. 

(d) Rooted pepper cuttings aFe heina 
distributed to replace the damaged vine8 
und.r the Centrally Sponsored Scheme. 

Construction of Ships at 
Hindustan Shipyard Limited 

324. SHRI lJHATTAM SRIRAMA­
MURTY: Will the Minister of SUR­
FACE TRANSPORT be pleased to 
state: 

(a) the targets of production and 
actual achievement of the Hindustan Ship­
)ard L~mited during the last three years, 
year-wIse; 

(b) whether the construction capacity 
of shipyard has been jncreased trom 30,000 
DWT to 86,('00 D\\ 1; and ' 

(c) the order book position of the 
. ~hipyard ond steps taken to improve 

it ? 

THE MINISTER OF STATE OF TaB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) (a) The in­
formation is given below; 
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Sr. No. Year Unit 

1. 1935-86 Standard 
Pioneer 
Ships 
(D.W.T.) 

2. 1986-87 -do-

3. 1987-88 -do-

(b) Yes. Sir. 

(c) The order book position of the 
Shipyard is given belo,! : 

Ship Construction : 

(i) 3 ships of 27,000 DWT 

(ii) 2 ships of 42J,)O DWT 

(iii) 4 Offshore Patrol Vessels. 
t' 

Aggressive marketing has been taken up . 
with various Indian shipowners, Indian 
Navy,O;"GC etc. to improve the order 
book position. 

Deepening of Visakhapatnam Port 

325. SHRI BHATTAM SRIRAMA­
MURTHY; Will the MinISter of SUR­
F ACE TRANSPORT be pleased to state : 

(a) whether the Minerals and Metals 
Trading Corporation has fonnulat~d a 
scheme to deepen Visakhapatnam • Port 
with the assistance from a group of 
Japanese Comp~ies; al'd 

(b) jf so, the details thereof including 
the position regarding the preparation of 
the detailed project report? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PJLOT) : (a) and (b). 
the Minerals anQ Metal! Trading Corpo­
ration of India have entrusted the prepara­
tion of a Detailed Project Report for­
development of the outer harbour and the 
iron ore handbill faoilities in Visakhapat­
nam Port to rc:ceive 1 t 70,000 DWT ore 
vessels, to MON GrouJ' of' Japan. The 
work eDtrusted to them in Feb. 1988. 

Target Achievement 

3.5 3.6 
(72250) (77400) 

2.6 2.41 
(55900) (53320) 

2.30 2.32 
(49450) (49880) 

Request for Restructuring Capital 
Base and Revision of Pricing 
Policy by Hindustan Shipyard 

Limited 

326. SHRI BHATT AM SRIRAMA­
MURTY: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Hindustan Sh4pyard 
Limi ted has requested the Government 
that the ship buiIelDg and fabricatIOn of 
off-shore platforms be declared as export­
oriented industry; 

(b) whether it has also requested for 
restructuring the capital base, prOVlSIOD • 
of working capital at low interest rate and 
revision of pricing policy; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl RAJESH PILOT): (a) and (b). 
Yes, Sir. 

(c) The matter is under consideration...-

[Translation] 

Non-A,ailability of Fertilisers 
sr Fixed Price 

t327. SHRI SHAND DHARIWAL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the farmers are not aettinr .... 
fertilisers at futed price though there .hat 
been adequate rainfall this year; 

. (b) if SOt the names of the States in 
which artificial scarcity of fertilisers has 
been created; 



249 Written Answers SRAVANA 6, 1910 (SAKA) Written Answers 250 

(0) whether government proposes to 
take steps in this reaard; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN TH~ 
• DEPARTMENT OF FERTILISBRS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) No, sir. Ferti­
lisers are not beina lold at rates hiaher 
than those notified by tb.e Government. 

(b), The Government has not received 
any complaint about scarcity of fertilisers 
from any state. 

(c) and (d). Do Dot arise. 

[English] 

Satellite Port Near Visakhapatnam 

328. SHRI Y ASHWANTRAO 
GADAKH PATIL: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state : 

(a) whether there is any proposal to 
commission a satellite port near Visakha­
patnam; and 

(b) if so. the details thereof includina 
the estimated expenditure involved ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) No Sir. 

(b) Does not arise. 

Science and Technology Committee 
for Rural Development Pr~ralllDles 

329. SHRI Y ASHWANTRAO 
GADAKH PATIL: WJll the Minister of 
AGRlCUL TU.RE be pleased'to state : 

(a) whether Government propose to 
constitute a science and technology com­
mittee for the rural development pro­
arammes: and 

(b) if 10, the details, objective and 
modalities thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT IN THE MINISTRY OF AGRI· 
CULTURE (SHRI JANARDHANA 
POOJAR Y): (a)- and (b). KeepiDl in 

view the need for introduction of new 
innovative technologie5 and ensure science 
and teehnology inputs in rural development 
programmes in appropriate forms, the 
Government have constituted a Science and 
Technology Advisory Committee (STAC) 
in the Department of Rural Development . 
The Composition of the Committee is as 
under: 

1. Secretary, Department Chairman 
pf R ural Development . 

2. Director General, Member 
CSIR or his 
representative 

3. Secretary, Ministry 
of Water Resources 
or his representative-

Member 

4. Director General. Member 
CAPART. 

5. Agriculture Member 
Commissioner in 
Department of 
Agriculture 

6. Prof. M. Santappa Member 
(Representative of DST), 
INSA Senior Fellow, 
73/III, Main Road. 
Kasturba Nagar, Adyar, 
Madras-600020. 

7. Smt. Padma Vasudevan, Member 
Prof. liT Delhi. 

S. Shri Anil Agarwal, Member 
Centre for Science 
and Environment, C-92 
Kalkaji (Basement). 
New Delhi. 

9. Dr. B.C. Jain, Member 
President, Energy and 
Development 
Alternative, 'Ankur' 
near old Sarna Jahar 
Naka, Baroda-39000S 

10. Dr. Kiran Karnik, Member . 
Director DECU, ISRO, 
Jodhpur T ekra, 
Ahmedabad 

.H. Shri V.P. Bhatkar, Member 
Deptt. of Electronics. 
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12- Dr. M.A. Ohare. Member 
Secretary. National 
Association of Water 
Development AaeDcy 

13. Shri G.C. Matbur, 
Dir. National 
Buildina Oraanisation 

14. Director. National Member 
Institute of Nutritioa 

IS. 8hri G. Gbosh, Member 
Mislion Director. 
National TechnolOlJ 
Mission for DrinkiDa 
Water, Deptt. of 
ltural Development 

16. Sml. S. Gopalan, Jt. 
Secretary (Admn). 
Dcptt. of Rural 
Development 

The Chairinan may also iDyite any 
other person or persons to attcDd the 
meetina of the Commiuee or to allilt die 
Committee. 

The terms of refereDCe of the committee 
are as under: 

1. (i) To ana&se the ai.tina lCicltilc 
and technolOJical eouteDtI of rural 
development prosrammea 10 .. ce 
identify the lacunae uct de8cicDcieI 
In c:oneeptua 1 framework. 
approaches. stratqy aDd kDowledp 
bale of tbe proarammes. .. 

(ii) Baled upon the Annual, Five Year 
and Perspective Plan of rural 
development proarammea, to d~i'" 
the correspondinl SandT plaa 
in the related teetor of acti vita. 

(iii) Periodically survey or amDII te 
survey domestic ad iDtematiODal 
developmcntl ill tedmolOlY .,Ie­
yaWlt to each teCitOl of activitJ for 
rural development aad deliDea. 
technological optiODI lor tJ.e 
ICiCtOrI 10P:time framet 01 5 aDd 
10 jears. 

(iv) DeliDea .. the areas of techDolO1J 
applicatioD which will mumite the 
~ from n.iltiDa iDvatmlDta 
UDder rural deYeJopmoDt pro­
JI'&D11l'CI. 

(v) Identify tbe technological require­
ments of common infrast.ructure 
for rural development lucb as 
buildinp, roads. sanitation etc. 
with a v.iew to. inur-alia, reductina 
their cost and improvina their 
functional effectiveness. 

(Yi) Scrutinise, and assist in preparation 
of. schemes for fullest utilisation 
indiaenoul technological capabilitios 
and resources. 

(.10 Identify areas in which indiaenoUi 
tecbnoloaical capabilities are 
lack ina, suggest import of suitable 
technoloay. appropriate to the 
aaro-climatic conditions of such 
areas. and derive an technology 
indiaenisation programme with a 
suitable time frame. 

(.ui) Identify the critical inputs of 
imported technology, machinery 
and components etc. that require 
to be fUDCtionally substi tuted by 
iDdiaenous equivalents. 

< 

(ix) To act up competent technical 
&roup with the active involvement 
of national Rand D institutions to 
participate in the as5eSlDlCDt, 
selection and unpackagina of 
technology to be imported. 

(x) Act as a elearina house for 
researcb and development projects 
relevaDt to academic institutions. 

(xi) Associate closely with. and assian 
talks to, national Rand D 
organisations in prol1'ammcs for 
the absorption, adaption and 
further dev~opment of indigenous 
and imported technology for rural 
development. 

(Kii) Attend to other matters related to 
the S and T inputs 'as may be 
relevmt to rur:) deve)opmeat. 

The initial term of tbe Committee is two 
,.n. n.. Committee shaU meet as often 
a. neceu&ry but at least once a year aDd 
"ill make suitable reco~datiODS to the 
Govenunem in the Ministry of Aariculture 
(Dcpartmeat of Rural Developent) from 
time to time. 
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Proposal for a Dredger Repair Comples 

330. SHRI YASHW ANTRAO 
GADAKH PATIL : Will the Minister or 
SURFACE TRANSPORT be pleased to 
state ~ 

<a) whether there is any propos, I to set 
up a dredger repair complex; and 

(b) if so, the details thereof and the­
advantages thereof over the present arrange­
ment for repairs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn : <a) Yes, Sir. 

(b) There is a proposal for the 
establishment of Joint Venture Company. 
for the repair of Dredgers at Calcutta with 
the participation of two public ~or 
companies and a private sector company in 
India and a leading foreign shipyard 
specialising in the building of dredgers. 'Ille: 
advantages envisaged are : 

(i) Reduction in waiting time fo.£" 
repair docks/berths. 

(ii) Organisation will develop speciali­
sation in expertise and knowhow' 
for repair of sophisticated dred,ina. 
equipments and due to repetitive­
nature ,.of work in one place .. 
substantial reduction in actual 
dweJl time in repair Dock/berth 
will be possible. 

(iii) Result in increased deploYme!lt 01 
Dredgers for project work and 
bence increased revenue earniI& for 
DCI. 

Production of fulses 

331. SHRI YASHWANTRAO' 
GADAKH PATIL: Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the actual production of 
pulses during 1987·88 reached the tarpt 
fixed: 

(b) if so, the details therof; and 

<c) if not, the details of the short! .. 11 
and the reasons therefor 1 

THE MINISTER OF STATE IN mt; 
DSPARTMENT OF AORICULTUU 

AND COOPERATION IN THE MINIS1)tY 
OF AGJlICULTURE (SHIU SHY AM LA L 
Y ADA V) : (a) and (b). The Production fOl' 

1917-" hal been aSlCIscd tentatively around 
11.'2 million tonnes apat a taraet . of 
14.'0 million tannes. 

(e) Despite the wont drouaht ef the 
caatury duriDa 1'.7-", as a result of a 
well orchestrated Rob; production Cam­
paian. • production upto 10.92 million· 
tonnes bad been made possible. 

Proaren of COnstructiOD of Secon4 
Hooahl1 Bridge 

332. SJUlI SANAT KUMAR MAN­
DAL : Will th. Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the proJI"CSs made so far in the 
conatruction of the Second Hooghly BridlC 
in Calcutta; 

(b) bow far it is behind schedule and 
its impact on the escalation of the estimated 
cost; and 

(c) the steps beilll taken to expedite the 
job? 

TIlE MDlISTD. OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(lHRI IlAJESH PILOT): (a) Second 
llooahty Bridie under construction falls on 
a State Jload and is, therefore. primarily 
the responsibility of the Government of 
West BeDp1. Section-Wise progress of wort 
as intimated by the State Government is as 
under : 

(i) Section I 92.54% • 
(Calcutta side approach) 

(ii) Section n 73.93% 
(Howrah side approach) 

(iii) Section III 71.86~{ 
<MaiD Bridge) 

(b) and (c). The bridp' which was 
scheduled to be completed by March, 1990 
(which was. revised taraet date) is now 
likely to be completed by December. 1990. 
It is eitimated to cost lb. 2SO.00 erores and 
every elf,," is beiDa made by the State 
OOvenuneDt to complete it by December. 
,1-
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Pincliags of Japanese Consultant Group on 
Development of Calcutta-Hsldia Dock 

System 

333. SHRI SANAT KUMAR MAN­
DAL : Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether a 8-member Japmese 
Consultant Group in the field of port· and 
docks visited Calcutta durin& the last month 
for undertaking a field survey on the deve­
lopment of the Calcutta and Haldia Dock 
.,..tcms; 

(b) if so, their findings; and . 
(c) the action proposed to be taken 

thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 

J (SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) and (c). They have not submitted 
their report and so the question of taking 
action thereon does not arise. 

Increase in Sta inJoess Steel Price 

334. DR. KRUPASINDHU' BHOI 
Will the Miniter of STEEL AND MINES 
be pleased to state : 

(a) whether there is a sharp increase 
in the prices of stainless steel; 

(b) if 50, the reasons th~refor; 

(c) the number of times the prices of 
stainless steel have been increased during the 
last one year; and 

(d) whether any steps are proposed to 
be taken to check the frequent rise in the. 
prices of stainless steel; if so, the details 
thereof ? 

THE MINISTER OF ST ATB IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA) : (a) to 
(d). Most of the production of stainless 
steel is in the private sector on prices of 
whose product Government has no control. 
So far as Steel Authority of India Limited 
is coucemed, it had to raise prices of stai~­
less steel mainly .,tue to .sharp increases in 
the prices of DOCket and imported Hot 
Rolled Stainlea Steel coil.. Since pra 

increases very from grade to grade and are 
not applied uniformly by Steel Authority of 
India Limited on its products it would be 
difficult to indicate the number of times 
prices were increased duriDS the last' one 
year. Chauaes in Stainless Steel prices are 
largely dependent on market factors. .. 

Contestlnl of .Elections by Employees 
of AutoDomous BOdies 

33S. SHRI VIJOY KUMAR Y ADAV : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: .. 

~ 

(a) whether the employees of autono­
mous bodies can contest elections to the 
le,ishitive bodies; 

(b) jf so, the details of the condItions 
tmder which they can contest elections' 
without resianina from their jobs; 

(c) whether the employees of Delhi 
University and its colleges are also permitted 
to contest the elections; and 

(d) if so, the details .thereof ? 

THE MJ)iISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) :. (a) and (b). The 
question whether or not employees of auto­
nomou. bodies can contest elections to 
leaislative bodi~s, is dependent on the rules 
of tho respective autonomous bodies. 

(c) and (d). There is no bar for the 
teachers of the Delhi Ueiversity and its 
colleaes to contest elections to the Legi~la­
tive Bodies. Tho teaehers who are elected/ 
nominated to the Parliament or State 
LqisJature are required to take leave 01 
absen~ durina their teIlJl as }.iembers. 
However. in this process they wlll not be 
Iesina their seniority or increments. 

The non-teaching staff of the Unversity 
and colleges has not been permitted to 
contest the elections to the Parliament/ 
Legislative Bodies. 

Admis~ioD of Sebeduled Castes and 
Scheduled Tribes in College of 

Vocational Studies, Sbiekb 
Sarai, New De:hl 

336. SHRI DHARAM PAL SINGH 
MALIK 1 
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SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the College of Vot;ational 
Studies in New Delhi has admitted students 
to the History (Hons.) without the consent 
of students, whose names were sponsored 
by the Delhi University (Spl. Cell) for the 
course of Offic·~ Management and Tourism 
only; 

(b) if so, the reasons therefor; 

(c) the critt!f1a fixed/adopted by the 
colleges and Delhi Uni\ersity for admission 
to the vocational courses in respect of 
SC/ST and reserved catc-gories; 

(d) the total number of seats reserved 
for SCs/STs in the OtliCI.! Management and 
Secretariat Pr.lctice and Tourism Vocational 
Course ill the College of Vocation.!l Studies, 
Sheikh Sarai. New' Ddhi; 

(e) the numb\.![ of SC~/STs who applied 
for aJmls~jon; and 

(f) the numb:r of persons who have 
been adr.litted in the above course against 
the reserved ~eats '? 

THE ~tlNlSTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI LoP. SHAHl): (a) to (f).. The 
information is being collected and Will be 
laid on the Table of the House. 

nus~~ Ply:ng from Indira Gandhi 
Internat ionul Airport l\'ithout 

S ta6c Carriage Permits 

337. SHRI NARAYAN CHOUBEY 
Will the Minister oi SURFACE TRANS­
PORT be pleased to state: 

(a) whe-lhcr Government are awa.re 
that the M/s Nitin Transport . and Touflst. 
Service bas been playing buses ..Illegally from 
Indira Gandhi . International Airpo!t 
since April, 1988 without stage carriage 

permi~s; 

(b) is so, the details thereof; 

(c) whether the court has refultd to 

give stay order and has permitted STA to 
proceed against the co~pany for violation of 
conditions; and 

(d) if so, the action taken in the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
The State Transport Authority Delhi bas on 
the basis of inspections, detected that MI. 
Nitin Transport, woo were granted Contract 
Carriage permits for five buses DBP-ll06. 
DBP-II07, DBP·ll08, DBP-ll09 and 
DBP-lllO, have plied their buses as Stale 
Carriages. 

(c) and (d). Delhi Administration have 
intimated that no stay/injuction in favour 
of M/s~ Nitin Transport has been awarded 
by the Court when this matter was heard on 
21.6.88. The Court has, however, directed 
the operator to ply the buses in accordadce 
with the conditions of grant of contract 
carriage permit issued to it by th~ S.T.A. 
Delhi and in case of violation of such 
conditions, as and when detected, action in 
accordance with the Law could be taken by 
Enforcement. Besides the fines imposed by 
the Court on the operator of these vehicles 
on acco;nt of violations, in certain eases tho 
party has pJid the compounding levies. __ 
Only one cases in pending in (he Court. 

12.00 hrs. 

[English] 

SHRI V. SOBHANAD~WARA 
RAO (Vijayawada): Several project pro­
posals are pending before the Cabinet .•. 

[Trans/atiofl] 

MR. SPEAKER 
Not in this manner. 

Give it in writilJ&. 

[English] 

SHRI V. SOBHANADREESWARA 
RAO : I have given a Calling ·Attention OD 

this. 

PROF. 
(Rajapur) 
Bihar ... 

MADHU DANDAVATB 
Atrocities on Harijus in. 
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[Translation] 

MR SPEAKER: We have already done 
it. yo~ have not noticed. YO;} were not 
present yesterday. 

tEnllish] 

SHRI BALWANT SINGH RAMOO­
WALIA (Sangrur): A case of sedition has 
been registered against the daily, & Ajif of 
Punjab. They have boycotted the P.M·s 
meeting .• 

MR. SPEAKER: You give in writing. 
I will find it out. Not in this way. 

SHRI S JAIPAL REDDY (Mabbub­
llagU) : We have given notice on the ques­
tiem of subroarine .•• (Interruptions) 

[Translation] 

MR. SPEAKER : You give in writing. 

(English] 

SHRI S. JAIPAL REDDY: We want 
• discussion on the C & AG's para ,?n 
submarines. 

[rrtUldation] 

MR. SPEAKER: That will also come 
up. Please sit down. 

[Enllish] 

We have already done it. 

SHRl AMAL DATTA (Diamond Har­
bour) : It is a very important matter. We 
want a dJscussion on that. 

MR. SPEAKER : We will discuss it; there 
is DD problem. I have already admitted it. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : We have given notice for this. 

MR. SPEAKER: I have alrudy admitted 
it. No problem. 

SHIll AMAL DATTA: Are you allow­
ing it ? 

MR. SPEAKER: I have said that I 
have already admitted it. 

SHIll SURESH KUIlUP (Koftayam): 
Are you alJowinJ discussion on train 
accideDt 1 ••• 

MR. SPEAKER: Yes. 

SHRI SURESH KURUP : It is not iIl­
cluded 1n the agenda. 

(Translation] 

MR. SPEAKER: Listen to me. If you 
don't listen, I cannot help. 

(EnCl ish] 

When you listen you will realise that we 
have already discussed it in the opposition 
leaders' meeting and we have already dis­
cussed it in the Business Advi~ory Com­
mittee And we have decided to take up the 
subj~cts one by one ..• 

(Interruptions) 

SHRI MULLAPPALLY RAMACHAN­
DRAN (Cannanore) : It was a major train 
accident. Yasterday also I was trying to 
highlight the issue. This is not there in the 
List of Business for this week ••• 

MR. SPEAKER: This will come next 
week. 

SHRI MULLAPPALLY RAMACHAN­
DRAN : I am very sorry ... 

MR. SPEAKER: I cannot help it. 

(lnterruptions) 

MR. SPEAKER: Gentlemen, you have 
the Busmess Advisory Committee .•• 

(Interruptions) 

MR. SPEAKER : I am 00 my leas and 
you are shouting ..• 

(Interruptions) 

MR. SPEAKER: It is the Business 
Advisory Committee which decides I am 
not the supr~me boss. 

SHRI SURESH KURUP : You can use 
your .discretion. (InterrUp_fions) 

MR SPEAKER: Now you prevail upon 
them. Unless the whole House agries I 
cannot do it. 

(Interruptions) 

MR. SPEAKER : I was ready to allow 
an adjournment motion on it. Yesterday I 
\\-as willing to do it. But you refrained. 
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12.03 brs. 

PAPERS LAID ON THE TABLE 

[EnlUsh] 

Wealth "Tax (Second Amendment) 
Rules, 1'88; Notifications onder 
'inance Act, 1979 and Income Tax 
Ad, 1961; Delhi Sales Tax (Second 
Amendment) Rule., 1988, Expen­
diture . Tax (Amendment) Rules, 
1988; Notifications under Central 
Rxercise. and Sail Act and 

Customs Act, 1962 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : I beg to lay on the Table : 

(1) A Copy of the Wealth-Tax (Second 
Amendment) Rules, 1988 (Hindi 
and English versions) published in 
Notification No. S.O. 533 (E) in 
Gazette of India dated the 30th 
May, 1988 under sub-section (4) 
of section 46 of the Wealth-Tax 
Act, 1957. 

[Placed in Library. See No. LT-
6276/88] 

(2) A copy each of the following Noti­
fications (flindi and English 
versions) under Section 41 of the 
Finance Act, 1979 :-

(i) G.S.R. 543(E) published in Gazette 
of India dated the 4th May, 
1988 together with an explanatory 
memorandum regarding exemption 
to His Excellency Dr. Najibullab, 
President of the Republic of Afgha­
nistan and other members of the 
delegation who visited India from 
4th to 6th May, 1988 from the 
payment of foreign travel tax 
together with Notification No. 

G.S.R. 5 52(E) published in Gazeztte 
of Indi" da ted the 6th May, 
1988. 

(ii) G.S.R. 567(E) published in Gazette 
of India dated the 13 th May, 
1988 together with an explanatory 
memorandum regarding exemption 
to His Excellency Major General 
loaquim Alber to Chissano, Presi­
dent of tbe People's Republic of 
Mozambique an~ other members 

of delegation who visited India 
from 14th to 16th May, 1988 
from the payment of foreign travel 

tax. 

[Placed in L1brary. See N •• LT-
6277/88] 

(3) A copy each . of the folJowiDa 
Notification (Hindi and English 
versions) under section 296 of the 
Income-tax Act. 1961:-

(i) S.O. 1740 published in Gazette of 
India dated the 11 th June, 1988 
regarding exemption to Kasturba 
GandhiKanya Gurukulam, Vedara­
niam, Tanjavur District, Tamil 
Nadu, under section 10(23C) of 
the Income- tax Act. 1961 for the 
period covered by the assessment 
years 1987-88 and 1988-89. 

(ii) S.D. 1741 published in Gazette of 
India dated the 11 tb June, 1981 
regarding exemption to uShri 
Kanyakumari Gurukula Ashram. 
Kanyakumari", under section 1 0 
(23C) of the Income-tax Act, 1961 
for the period covered by the 
assessment year. 

(iii) S.O. 1742 published in Gazette of 
India dated the 11 th June 1988 
regarding exemption to ~ "The 
C.P. Ramaswamy Aiyar Foundation 
Madras' under section 10(23C) of 
the Income-t:lx Act, 1961 for the 
period covered by the assessment 
year 1 988 -89. 

(iv) S.D. 1743 published in Gazette of 
India dated the 11th June, 1988 
regardihg exemption to "The Loreto 
House Educational Society of 
Calcutta". under section 1 0(23C) 
of the Income-tax Act. 1961 for 
the period covered by the Assess. 
ment year 1988-89. 

(v) S.D. 1744 published in Gazette of 
India dated the 11 th June, 1988 
reaarding exemption to "Pirojsha 
Godrej Foundation. Bombay·· 
under section 10'(23C) of the 
Income-tax Act, 1961 for the 
period covered by the asSCSSJDClll 
year 1988-89. 

(vi) S.D. 174' published in Guette of 
India dated the 11 th June, 1988 
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regarding exemption to "National 
Association for the Blind Karna­
taka Branch" under Section 1 0 
(.23C) of the Income-tax Act, J 9"61 
for the period covered by the 
assessment ~ eC\r 1988 - 89. 

(vii) S.O. 1746 publihed in Gazette of 
India date the lIth June, 1988 
regarding exemption to "Indian 
Ex-services League" under section 
10(23C) of the Income-tax Act, 
1961 for the period covered by the 
assessment year 1988-851. 

(viii) S.O. 1747 published in Gazetee of 
India dated the 11 th June, 1988 
regarding exemption to "Ramana 
Kendra, Delhi (Rcgd)" under 
section 10(23C) of the Income-tax 
Act, 1961 for the period covered 
by the assessment year 1988-89. 

(be) S.O. 1748 published in Gazette of 
India dated the 11th June, 1988 
regarding exemption to ".sharat 
Sevashram Sangha, Calcutta" 
under Section 10(23C) of the 
Income-tax Act, 1961 for the' 
period covered by the assessment 
years 1985-86 to 1988- 89. 

(x) 8.0. 1749. published in Gazette of 
India dated the 11th June, 1988 

. regarding exemption t.o "Chief 
Minister's Relief Fund, Mahara­
sbtra" under Section 1 0(23C) of 
tbe Income-tax Act, 1961 for the 
period covered by the assessment 
year 1988. 

(xi) S.O. 1750 published III Gazette of 
India dated the llth June, 1988 
regarding exemption to "Sir 
Dorabji Tata Trust, Bombay", 
under Section 1 0(23C) of the 
Income-tax Act, 196 J for the 
period covered by the assessment 
year 1988-89. 

(xii) S.O. 1751 published in Gazette of 
India dated the 11 th June 1988 
regarding exemption to "Helpage 
India, New Delhi", "under section 
J O(23C) of the Income-tax Act, 
1961 for the ~rjod covered by the 
assessment yea!" 1988-89. 

(xiii) S.O. 1952 published in GaLctte of 
India dated the 11 th June, 1988 
regardIng exemption to "Family 
Planning Association of India", 
under section 10(23 C) of the 
Income-tax Act 1961 for the period 
covered 'by the assessment years 
1983-84 to 1988-89. 

(xiv) S.O. 1753 published in Gazette of 
lndia dated the 11 th June, 1988 
regarding exemption to "Rashtro­
thana Parishad, Bangalore" under 
section 1 O(23C) of the Income-tax 
Act, 1961 for the period covered 
by the assessment year 1988-89. 

(xv) S.~. 1754 published in Gazette of 
India dated the 11 th June, 1988 
regarding exerpption "Bengal Social 
Service League, Calcutta", under 
sectIOn 1 0(23C) of the Income-tax 
Act, 1961 for the period covered 
by the assessment years 1987-88 
and 1 98 8 -8 9 . 

(xvi) S.O. 1755 published In G.llctte of 
India dated the 11 th June, 1988 
regardmg exemption to "cancer 
Institute (WIA)-S'1nti Kn~hnamur­
thl Trust, Adyar, Madras", under 
sectIOn 1 O(23C) of the Income-tax 
Act, 1961 for the penod covered 
by the assessment years 1982-83 
to 1988-89. 

0t.vii) S.O. 1756 publl~hed in Gazette of 
India dated the lith June, 1988 
regarding exemption to "Seva 
Sangh Samithi, Howarah" under 
section lO(23C) of the Income-tax 
Act, 1961 for the period covered 
by the assessment years 1986-87 
to 1988-89. 

(xviii) S.O. 1766 published in Gazette of 
India dated the 11th June. 1988 
regarding exemption to "Exhibition 
Society, Hyderabad", under section 
1 0(23C) of the Income-tax Act, 
196] for the period covered by the 
assessment years 1 984 -85 to 
1988-89. 

(xix) 5.0. 1767 published in Gazette of 
India dated the 11 th JUne, 198~ 
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regarding exemption to f'Birla 
Education Trust, Pilani" under 
section 1 O(23C) of the Income-tax 
Act, 1961 for the period covered 
by the assessment years 1985-86 
to 1~88-89. 

• (xx) S.O. 1768 in Gazette of India 
dated the 11th June, 1988 rega.rd­
ing exemption to "Bombay Natural 
History Society" under section 
10(23C) of the Income-tax Act, 
1961 for the period covered by the 
assessment years 1 985 -8 6 to 
1987-88. 

(xxi) S.O. 1769 published in Gazette 
of India' dated the 11 th June, 1988 
regarding exemption to "Sir Ratan 
Tata Trust, Bombay" und~r section 
10(23C) of the Income-tax Act, 
1961 for the period covered by 
the assessment year 1988- 89. 

(xxii) S.O. 1770 published in Gazette of 
India dated the 11th June, 1988 
regarding exemption to "Institute 
for Financial Management. and 
Research, Madras", under section 
1 O(23C) of the Income-tax Act, 
1961 for the period covered by the 
assessment years 1986-87 to 
1988-89. 

(xxiii) S.O. 1771 published.in Gazette of 
India dated the 11 th June, 1988 
regarding exemption to "The 
Bhagavatula Charitable Trust, 
Visakhapatnam",' under section 
19(23C) of the Income-tax Act, 
1961 for the period covered by 
the assessment years 1984-85 to 
1988-89. 

(xxiv) S.O. 1772 published in Gazette of 
India dated the 1) th June, 1988 
regarding exemption to "Volkart 
Foundation Bombay", under section 
1 0(23C) of the Income-tax Act, 
1961 for the period covered by the 
assessment year 1987·88 and 
1988·89. 

(xxv) 8.0. 1981 published in Gazette of 
India dated the 2nd ~JulY, 1988 
regarding exemption to "Indian 
Association of PaTliamentarians on 
Population and Development", 

under section 1 0(23C) of the 
Income-tax Act, 1961 for the 
period covered by the assessment 
years 1 982 -8 3, 1 983 - 84, 1987 -8 8 
and 1988-8.9. 

(~xvi) S.O. 1982 published in Gazette of 
India dated the 2nd July, 1988 
regarding exemption to National 
Centre for the Performing Arts, 
Rombay", undersection 10(23C) 
of the Income-tax Act, 1961 for 
the period covered by the assess~ 

ment year 1988-89. 

(xxviD S.O. 1983 published in Gazette of 
IDdia dated 1 the 2nd July, 1988 
regarding exemption to "The Indian 
National Committee of Interna· 
tional Chamber of Commerce New 
Delhi", Under section 10(23C) of 
the Income-taA Act, 1961 for the 
period covered by the assessment 
years 1985-86 to 1988-89. 

(xxviii) S.O. 1984 published ID Gazette of 
India dated the 2nd July, regarding 
eAemption to "The Indian National 
Trust for Art and Cultural Heritage, 
Nev. Delhi", under section 10(23C) 
of the Income- tax Act, 1961 for 
the period covered by the assess­
ment year 1988-89. 

(xxix) S.O. 1988 published in Gazette of 
India dated the 2nd JuJy, 1988 
regardm~ :'exemption to "Sri Bijoy­
krishna Ashram Relief Society, 
Calcutta", under section 10(23C) 
of the Income-tax Act, 1961 for 
the period covered by the assess· 
ment year 1988-89. 

(xxx) S.O. 1989 published in Gazette of 
India dated the 2nd July, 1988 
regarding exemption to "German 
Leprosy Relief Association Rehabi­
litation F\Jlld, Madras", under 
section 10(23C) of the Income-tax 
Act. 1961 for the period· covered 
by the assessment year 1988-89. 

(xxxi) S.O. 1990 published in Gazette 80 
India dated the 2nd July, 198., 
regarding exemption to "Uttar 
Pradesh Sainik Punarvas Nidbih 

- under section 10(23C) of tbf 
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Income-tax Act, 1961 for the 
period covered by the assessment 
years 1984-85 to 1918 -19. 

(xxxii) s.o. 1991 published in Gazette of 
• India dated the 2nd July, 1918 

regarding exemption to "Shri Nasik 
Panchavati Panjropole, Nasik.", 
under section 10(23C) of the 
Income-tax t\ct, 1961 for the 
period covered by the a~ssment 
years 1985-86 to 1988-89. 

(xxxiii) S.O. 1992 published in Gazette of 
Incfia dated the 2nd July, 1988 
regarding exemption to "NAB 
Lions Home for Aging Blind, 
Pune", under section 1 0(23C) of 
the IAcorne-tax Act, 1961 for the 
period covered by the assessment 
years 1987-88 and 1988-89. 

(xxxiv) S.O. 1993 publisbed in Gazette of 
India dated the 2nd July., 1988 
regarding exemption to' "The 
Bombay Humanitarian League, 
Bombay". under section 1 0(23C) 
of the Income-tax. Act, 1961 for 
the period covered by the assess­
ment years 1985-86 to 1988-89. 

(xxxv) S.O. 1995 published in Gazette of 
india dated the 2nd July, 1988 
regarding exemption to ··Sevaaram 
Ashram Prathisthan, Wardha", 
under section 1 0(23 C) of the 
Income-tax Act, 1961 for the 
period covered by tbe assessment 
year 1988-89. 

(xxxvi) The ~me-tax (Fourth Amend­
ment) Rules, 1988 published in 
Notification No. S.O. 557(£)- in 
Gazette of India dated the 9th 
June, 1988. 

(xnv~i) The Income-tax (Third Amend­
ment) Rules, 1988 published in 
Notification No. S.O. 585(£) iD 
Gazette of India dated the 9th 
June, 1988. 

(xxxviii) The IDcome-tax (Fifth Amendment) 
Rulos, 1988 published in Notifica­
tion No. S.O. S8S(E) in Gazette 
ofInd~ dated the 14 tbJune, 1988. 

t PI.eM I. LI.,rary. See No. LT-
6271/a] 

(4) A copy of the Delhi Sales Tax 
(Second Amendment) Rules, 1988 
(Hindi and English versiona) publi­
shed in Notification No. F. 4(81)/ 
84-Fin (0) in Delhi Gazette dated 
the 25th May, 1988 under section 
72 of the Delhi Sales Tax Act, 1975. 

[Placed in Library. See No. LT-
6279/88] 

(5) A copy of the Expenditure-tax 
(Amendment) Rules, 1 988 (Hindi· 
and English versions) published in 
Notification No. S.O. 584(E) in 
Gazette of India dated the 14th 
June, 1988 under sub-section (4) 
of section 3 1 of the Expenditure 
Tax Act, 1987. 

[Placed in Library. See No. LT-
6280/88] 

(6) A copy of the following Notifications 
(Hindi and English versions) under 
sub-section (2) of section 38 of the 
Central Excises and Salt Act, 1944 :-

(i) G.S.R. 655(E) Published in Gazette 
of India dated the 27th May, 1988 
together with an explanatory 
memorandum regarding excise duty 
on roasted coffee seeds. 

(ii) G.S.R. 658(E) Published in Gazette 
of India dated the 30th May, J 981 
together with an explanatory 
memorandum regarding excise duty 
on Tea packed in containers. 

(iii) G.S.R. 689(E) published in Gazette 
of India da ted the 7 thr June, 198 8 
together with an explanatory 
memorandum seeking to waive 
payment of Central Excise duty 
leviable on gold falling under Sub­
heading No. 7J01.39 of the 
Schedule to the Central Excise 
Tariff Act, 1985. " 
[Placed in Library. See No. LT· 
6281/88] 

(7) A copy each of the followiDl 
Notifications (Hindi and Enllish 
versions) under section 1 S9 of the 
Customs Act, 1962 :-

0) G.S.R. 457(E) published in Gazette 
of India dated the 15th April. 
1988 tosether with an explanatory 
meomrandum specifying under 
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section 11(H) of the Customs Act, 
1962 the itlald area, one hundred 
Kilometres in width' from India's 
land border with Burma, fallinl 
within the territories of state of 
Aruna chat Pradesh, having regard 
to the vulnerability to smuggling of 
thjlt area. 

(ii) G .S.R. 638(E) Published in 
Gazette of India dated the 23rd 
May, 1 988 together with an expla­
natory memorandum making certain 
amendments to Notification No. 
132-Customs dated the 2nd July, 
1980 ~" as to add one more 
product of Nepalese orilin to the 
list of items which qualify for 
prefemtial entry into India in terms 
of the Indo-Nepalese treaty of 
trade 1978. 

(iii) G.S.R. 484(E) published in Gazette 
of India dated the 13th May, 1988 
together with an explanAtory 
memorandum laying down the 
revised rate of exchange for con­
version of Australian Dollars into 
Indian Currency of vice versa. 

(iv) G.S.R. 546(E) published in Gazette 
of IndIa dated the 7th June, 1988 
together with an explanatory 
memorandum laying aown the revi­
sed rate of exchange for conversion 
of Australian DoJIars into Indian 
currency or 'vice versa. 

(v) G .S.R. 691 (E) published in Gazette 
of India dated the 8th June, 1988 
~ogether with an explanatory 
memorandum laying down the revi­
sed rate of exchange for conversion 
of Russian Rouble into Indian curr­
encyon vice-versa. 

(vi) G .S.R. 591 (E) published in Gazette 
of India dated the 17th June, 1988 
together with an explanatory 
memorandum laying down the revi· 
sed rate of exchange for conversion 
of Canadian Dollars into Indian 
currency or vice-versa. 

(vii) G.S.R. 61 S(E) published in .Gazette 
of India dated the 24th June, 1988 
together with an explanatory me'mo­
randum layma dowm tho revistd rate 

of exchange for conversion of 
U.S.A. Dollars and Hong Kong 
Dollars into India!! curr.ency of vice 
versa. 

(viii) G.S.R. 617(E) published in Gazette 
of India dated the 27th June, 1988 
together with an explanatory 

memorandum laying down the rates 
of exchange for conversion of cer­
tain foreign currencies into Indian 
currency or vice-versa for purpose of 
assessment of imports and exports 
under section 14 ot the Customs 
Act, 1962 and calculation of 
Stamp Duty under the Indian Stamp 
Act, 1899. 

(ix) G.S.R, 692(E) published in Gazette 
of India dated the 9th June, 1988 
together with an explanatory 
memorandum making certain 
amendments to Notification No. 
13-Customs 81 dated the 9th 
February, 1981. 

[Placed in Library. See No. LT-
6282/80] 

Notification UDder lDdira Gandhi 
Nationa) Open Unhersity Ad. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS 01" EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOP­
MENT (SHRl L. P. SHAHl): I beg 
to lay on the Table a copy of the 
Notification No. G .S.R. 327 (Hindi 
and English versions) published in Gazette 
of India dated the 23rd April, 1988 regard­
ing amendments to the Statutes of the Indira 
Gandhi Natio~l Open University Act under 
sub-section (2) of section 40 of the said Act. 

[Plaeed in Library. See No. LT-
6283/88J 

Annual Report of and Review on 
Central Council for Research ia 
Yoga and Nlturopathy, New Delhi 
for 1986-87 and a Statemeat for 

delay In lay ing these papers 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOTI LAL 
VORA) : On behalf of my colleague, Shrimati 
Saroj Khaparde: I beg to lay on the· 
Table :-

(1) (i) A copy of the AJmual R.eport 
(Hindi and Enalish ver&iODl) of the 
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Central Council for Research in 
Yoga and Naturopathy, New Delhi, 
for the year 1986-87 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
Engli~h versions) by the Govern­
ment on the working of the Central 
Council for Research in Yoga and 
Naturopathy, New Delhi, for the 
year 1986-87. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. 

[Placed in LibratY. See No. LT-
6284/88] 

11.3; hrs. 

FINANCIAL COMMITTEES-A REVIEW 

[Engl ish] 

SECRETARY·GENERAL : I beg to lay 
on the Table a' copy each of the Hindi and 
English versions of the HFmancial Com­
mittees (1987-88)-A Review. 

11.04 hrs. 

ASSENT TO BILLS 

[English] 

SECRETARY-GENERAL: Sir, 1 lay 
on the Table the following seven Bills passed 
by the HO:lse of ParlIament during the last 
session and assented to since a report was 
last made to the House on the 13th May, 
1988 :-

(1) The Finance Bill, 1988 

(2) The Customs (Amendment) Bill, 
1988. 

(3) The Appropriation (No.3) Bill, 
1988. 

(~) The Customs aJ)d Central Excises 
Laws (Amendment) Bill, 1988. 

(5) The Rajghat Samadhi (Amend­
ment) Bill, 1988. 

(6) The Companies (Amendment) BiJJ, 
1988. 

(7) The Code of Criminal Procedure 
(Amendment) Bill, 1988. 

Sir, I also lay on the Table copies, 
duly authenticated by the Secretary-General 
of Rajya Sabha, of the following two Bills 
passed by the Houses of Parliamnnt during 
the Jast session and assented to since a 
report was last made to the House on the 
13th May, 1988 :-

(1) The employees' Provident Funds 
and Miscellaneous Provisions 
(Amendment) Bill, 1988. 

(2) The Special Protection Group Bill, 
1988. 

SHRI BHADRESWAR TANTI 
(KaJiabor) ; Sir, the flood situation in 
Assam is alarming .• (In terruptions) 

MR SPEAKER: "e will tal5.e up on~ 
by one. 

SHRI BHADRESWAR TANTI: Lakhs 
of peopJe have been rendered homeless .... 
(Interruptions) 

·MR. SPEAKER : It will not bring you 
any good to persist like this. I am already 
seized of the situation. I can take up one 
.y one. I cannot take up aU in one day .•. 

(Interruptions) 

MR. SPEAKER : I cannot take up in 
one day. It is beyond my power to do it 
..• (Interruptions) . 

MR. SPEAKER : All right, if you can 
do it, you do it in one day. Today you 
take up every subject and discuss. I give 
you the permission to do it, if you can do 
it! Can you do it in one day ? •• 

(J nterruptions) 

MR. SPEAKER: Answer one thing. 
Can you do all the subjects in one day? 
Can you do it ? 

SHRI BHADRESWI\R JANTI : Listen. 
to me, Sir. 

MR. SPEAKER : I have listened to you 
but you listen to me also. Don't shout. I 
will allow on,.e by one. That is what 1 can 
do. I have never barred and 1. will never 
bar an), di~u.sion. That i. m)' promJae. 
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But you have to bear with me because I 
Calmot do it in one day .•• 

(I nttrruptions) 

MR. SPEAKER: I cannot do it in one 
day. It is not in my controL •• 

(Interruptions) 

MR. SPEAKER : How can we do it in 
one day? .. 

(l n'terrupti ons) 

MR. SPEAKER: In the Business 
Advisory Committee, all the Members are 
quite .efficient and quite intelligent. Tbey 
also kn.ow what is important and I have to 
go according to what they say. My will is 
accordmg to them. I do what they say ..• 

(Interruptions) 

MR. SPEAKER: You unnecessarily 
harass me. I will do whatever I can ..• 

(Interruptions) 

MR. SPEAKER: Don't shout. I know, 
but I have to take my own time. 

SHRI BHADRESWAR TANTI: The 
State of Assam is under water, Sir. 

MR. SPEAKER : Yes, I know that. 

SHRI BHADRESWAR TANTI: Then 
why don't you listen to me, Sir? 

MR. SPEAKER.: What are you trying 
to prove? 

(Inttrruptions) 

SHRI BHADRESWAR TANTI : Lakhs 
of people have been rendered homeless ..• 
(1 nterrup tions). 

MR. SPEAKER : I am in the hands of 
the Business Atlvisory Committee. Go to 
the Business Advisory Committee and talk 
to them. 

SHlU V. SREENIV ASA PRA SAD 
(Chamarajanagar) : MR. Speaker, Sir, I 
would like to draw your attention to Puri 
ShanH'~"s stj;taaeat. You please 
allow me to say becauso accord in. to our 
Qwtltutfoll .• • (I""".;q,,(#IU) 

MR. SPEAKER: We are already 
having a discussion on that. We are already 
seized of the situation. We witt diSCllSS 
that also ... 

(Interruptions) 

SHRI V. SREENIV ASA PRASAD: 
Please allow me to say something, Sir. 

MR. SPEAKER: Noting doing. Not 
like this. We are going to discuss that ... 

(Interruptions) 

MR. SPEAKER: Hon. Members will 
realise that tb~ Business Advisory Com­
mittee has also discussed this aspect and we 
are going to discuss that too. 

SHRI V. SREENIVASA PRASAD: I 
would like the Home Minister to make a 
statement,- Sir. 

MR. SPEAKER : I do not know about 
the statement. What I can do is I am 
Joina to have a discussion on that too .•• 

(Interruptions) 

SHRI S. JAIPAL REDDY: Why don't 
you direct the Home Minister to make a 
statement, Sir ? 

MR. SPEAKER: I do not know about 
the Home Minister, I know about myself. 

SHRI V. SREENIV~ PRASAD: 
Harijans are not only being k'Wted physically. 
but they are being tortured mentally also 
.• • (lntul'uptions) 

MR. SPEAKER : What have you consi­
tituted the Business Advisory Committee 
for ? •• 

(1 nit rfup tiOll$) 

MR SPEAKER : What is Jagatguru or 
not, I do not know. I know only human 
beings here ..• 

(/lIll!rruptioIlS) 

MR. SPEAKER: Yes. it must be 
discussed. I fully agree with you. I want 
A.oIuJr)'Q.J. not UJtad4ryas ..• 

(t Itrf , .. "p titntS) 

MR.. 'PIAkIa a .. m. who ""*"". 
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shes ~tween man and man is no believer 
in anything, in any human values. 

12.08 hrs. 

ELECTION TO COMMITTEE 

All-India Council for Technical 
Education 

{English]' 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION Al'D 
CULTURE IN MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI) : Sir, I beg to meve : 

"That in pur::.uance of sub-section 
(4) (D of Section 3 of the All India 
Council for Technical Education Act, 1987 
the members of this House do proceed 
to elect, in such manner as the Speaker 

. may direct, one member from among 
themselves to serve as a member of the 
All India Council for Technical Educa­
tion with effect from the date of the 
issue of notification by the Government 
in this behalf, for the remainder of the 
term of the Eighth Lok Sabha." 

MR. SPEAKER : The question is : 

"That in pursuance sub-section (4) 
U) of Section 3 of the An India Council 
for Technical Education Act, 1987, the 
memhers of this HOllse do proceed to 
elect, in such manner as the Speaker 
may direct, one member from among 
themselves to serve as a member of the 
All India Council for Technical Educa­
tion with effect from the date of the 
issue of notification by the Government 
in this behalf, for the remainder of the 
tenn of the Eighth Lok Sabha." 

The motion was adopted. 

12.081 brs. 

COMMITTEE OF PRIVILEGES 

Extension of time for presentation 
of Report 

[English] 

SHiu JAGAN NATH KAUSHAL 
(Chandiptb) : Sfrt I beg to move : 

"That this House do further extend up 
to the last day of the first week of th. 
next session tbe time for tbe presenta­
tion of the Report of the Committee of 
Plivileges inregard to alleption made by 
Sbri K.P. UnnikrishDan, M.P., a,aimt 
the Minister of State in the Ministry of 
Committee (Shri Priya Ranjan nas 
Munsi) on 10th December, 1987, dur­
ing discussion on 'No Confidence 
Motion· ... 

MR. SPEAKER : the question is : 

"That the House do further extend up 
to the last day of the first week of the 
next session the time for the presenta­
tion of the Report of the Committee of 
Privileges in regard to aUeaation made 
by Shri K.P. Unnikrishnan, MP, &pinst 
the Minister of State in the Ministry of 
Committee (Shri Priya Ranjan nas 
Munsi) on 10th December, 1987; dur­
ing discussion on 'No Confidcace 
Motion· ... 

Tbe motion was adopted. 

12.09 brs. 

,BUSINESS ADVISORY COMMITTB!! 

Pifty fift .. Report 

[English] 

THE MINISTER OF STATB IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATB 
IN THE PRIME MINISTER'S OFFICE 
(SHRIMA TI SHEILA DIKSHfO : Sir, I boa 
to move: 

"That this House do aaree with 
the Fifth-fifth Report of the Business 
Advisory Committee presented to the 
House on the 27th July, 1988." 

MR. SPBAKER : The question.is : 

"That this HoUle do qree with 
tbe Fifth-fifth R.eport of the BusiDeu 
Advisory Committee presented to the 
House on the 27th July, 1981." 

n .... I0 ........... . 

.....___ 
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11 .• t.t'rs. 
AIRCRAFT (AMENDMENn BILL· 

{E".Zl8h] 

THE MINISTER OF STATE OF THE 
MINISTRY OP CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : 
I bel to move : 

"That leave be Jl'anted to introduce 
a Bill further to amend the Aircraft Act, 

1'34." 

MR.. SPEAKER : The question is : 

'-nat leavt be &nUlted to introduce 
a Bill further to amend the Aircraft 
Act, 1934." 

The motion wa. adopted. 

MIl. SPEAKER: The hon. Miniskr 
may DOW introduce the Bill. 

SHllI SHIVRAJ V. PATIL : I introduce 
the Bill. 

12.10 lars. 

MA'ITERS UNDER RULE 377 

[TftJIIlldtioll] 

(I) Demand for Jaapro'eDleat iD the 
Pablic Dlltributioa system 

SHRI Aiarr AR HASAN (Kairana): 
Mr. Speaker, Sir, I would like to draw the 
attention of the Government towards the 
inefticicnt workiDa of the Public distribution 

'" I)'Item. I had asked a starred question in 
this context in 1987 and' the hon. Minister 
had then assured to constitute a committee 
lOOn for aettina the matter investigated and 
for takina suitable action. But in this con­
text I woul~ I~e to reve:tl that investiga­
tions were carried out only in Muzaffarnagar 
aM Goada districts of Uttar Pradesh and 
after a few days the fair price shops of 
those particular areas aDd at other places 
ill the .... t of the country started Collowin& 
tJae lame workiDa trend. Delhi Administra­
dOD supply Dine types of commodities 
throuah ration shops. Whereas in other 

States only two or three commodities are 
supplied. Some of the hon. Members had 
confirmed this fact when my question was 
taken up in 1987. 

So I would like to urge the Government 
that the Public Distribution System should 
be streamlined not only in Uttar Pradesh 
but also in the entire country, so that the 
corruption prevalent under tbis system can 
be rooted out and the poor people are'able 
to get commodities of daily use. 

[English] 

(ii) Demand far action to remove 
causes of inconvenience being 
faced by lady passengers in DTC 

buses at present ~ 

SHRIMATI KISHORI SINHA 
(Vaishali) : In the Delhi Transport Corpora­
tion which is a Union Government Under­
taking, women passengers continue to suffer 
in the buses run by it. The Governrr.ent 
have not been able to enforce its O\\n 
directive that women passengers would be 
allowed to board from the· front door to 
avoid jostling by men passengers. The 
Times of India reported on June 28 that 
the directive is not being obeyed by many 
DTC st<lff posted in the buses, In some of 
the buses the reserved seats for ladies arc 
still at the rear of the bus rather than at 
the front. Most of the conductors do not 
care to get the reserved seats occupied by 
male passengers vacated when ,lady passen­
gers come to occupy them. Lady passen­
gers prefer to suffer in silence and siand 
rather than pick up a fight with the ma1e 
passengers who occupy the reserved seats. 
Teasing of lady passengers is COmiTIOn and 
DTC staff in the buse.; do not help even if 
a lady complains. The matter needs to be 
looked into and lady pa<:.sengers· con­
venience and safety in DTC buses should 
be ensured. 

(iii) Demand for re-routing certaia 
Indian Airlines flights from 
Delhi to Calcutta and Delhi to 

Andamans 

SHRI CHINT AMANI JENA (Bala­
sore) : There is no direct flight to Madras 
from Bhubaneswar and tberefore, the 

."'b,iahed iJa Gazette of lJldia Extraordinary, Part II, section 2, dated 28.7.1988. 
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passengers desirous of going to Madras 
from Bhubaneswar have to go to Hyderabad 
to catch the flight to Madras on the next 
day, arter having night hal t at Iiyderabad. 
Similarly there is constant demand to divert 
ftigbts IC-485 and 486 from Delhi to 
Calcutta via Varanasi and Vi~e versa 
"through Bhubaneswar due to its tourist 
importance. This proposal was accepted 
by Civil Aviation Ministry as well as the 
Director General of Tourism. The Managina 
Director of Indian Airlines had also accep­
ted this proposal in a meeting held on 
29.6.1987 but even after a lapse of cne 
year, it has not materialised yet. Besides, 
the then Hon'ble Minister announced on the 
floor of iht House to introduce a Air Bus 
or Boeing service from Delhi to Andaman 
via Bhubaneswar, which is still to be 
implemented. 

I would therefore request the Hon'ble 
Minister, Civil Aviation to (a) operate 
IC-485 and' 486 from Delhi to Calcutta 
via Varanasi and Bbuballeswar (b) to 
operate the Air Bus or Boeing service from 
Delhi to Andamans 11 ill Bhubanes.war put­
ting priority in considering the long pend ina 
demands of the users as wen as the large 
numbers of tourist spots in the state of 
Orissa. 

[TrtUtSlation] 

(h) Demand for declaring Mirzapur 
district of U.~. a bil~y district 
and cOBstJ1ld;ng roads connectinl 

~ill .. es witla mam roads 

SHIU UMAKANT MISHRA 
(Mirzapur) : Mirzapur district is a big hilly 
area. All the small and big viB~ are 
situated in the hilly areas. Due to lack of 
roads, the" villagers. A<livasis, Harijans and 
GirijaDs of this district have beep deprived 
of the benefits or' development. The Plan­
ning Commission has decided to 1iftk the 
villages baving a population of 1000 to 
J 500 in plains and the villages havina a 
population of 500 to 1 COO in hilly areas 
with Pqcca roads. Mirzapur district of 
Uttar Pradesh has not been recognised as 
a hin,. area due to wbich it bas been 
deprived of the develoPmeB~ of roads. I 
would like to urge the PlaDDin& Department 
and Planning Commission of the Govem­
ment of ladia 10 declare M irzapur district 
of Uttar Pradesh as a bill)' area as far as 

the construction of roads is conoemed,. so 
that the backward Adivasis, Harijans, 
Girijans and villagers can enjoy the benefits 
of development. 

[English] 

. (,,) Demand for eradicating malada 
from Orissa'anC) the rest elf"" 

cOlUJtry. 

SHru ANADI CHARAN DAS (Jaipur):' 
The incidence of Malaria is on the increase 
in Orissa. Mosquitoes carry this disease 
and without the extinction of mosquitoes 
this disease cannot be eradicated. It is 
regrettable that the mosquitoes are increas­
iDf day by day. In the past, DDT was 
beiDa sprayed to kil1 mosquitoes and it 
showed good result. It was announced by 
the Government that Malaria has been 
eradicated. But, it is surprising that a few 
years after the announcement was made 
mosquito population has again increased. 
with the result that Malaria is now spread. 
iog at a menacing rate. Unless immediate 
steps are taken to kill mosquitoes, Malaria 
cannot be eradicated. Therefore, viable 
scientific research should be undertaken to 
kill mosquitoes and thereby eradicate 
Malaria. I demand that Malaria should be 
eradicated not only from Orissa but from 
the entire country through some new 
Centrally sponsored schemes. 

(d) De ..... for restoring the quota 
of rice, wheat, pah. oil, etc. to 

Karnataka 

SHRI V.S. KRISHNA IYER (Benga]or. 
South): For the past three months, tbe 
Union Government has cut the rice, wheat 
and palm oil quota to Kamataka for distri. 
bution through informal rationillg. As 
against the normal allocation of 60,000 
tODnes of rice, the State received only 
S 5,000 tannes and' this was furth~r reducect 
to 45,000 tonnes for June and July. 
Similarly, the allocation bf 'Wheat was 
reducea from 2S,000 tonnes a month to 
15,000 tonn~. The card holders have beea 
put to Ifoat hardship due to cut 1Ja th. 
quota of rice, palm on, wheat and other 
essential articles supplied throuah ration 
shops. In Banaalore city, there .N 
11,44,OJ9 card·holders, most of them art 
poor and middle class, and are beiDI put 
to unto4i hardship as they afe Dot ja a 
pbSltion to buy in the open martet. 
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Now that the Government has' imported 
rice and other essential commodities from 
Tllailand and other countries and the posi­
tion improved, I request the Government to 
immediately restore the quota of rice, 
wheat, palm oil to Karnataka so that the 
card holders let their usual quota. 

{Translat ion] 

'(vii) Demand for • .om.iog the Techni­
cal feasibility of schemel submit­
ted by Bihar Hoa.inl Board 
before loaDs are advanced to it 

by BUDCO 

SHRI RAMASHRA Y PRASAD SINGH 
(Jabanabad): Mr. Speaker, Sir, I would 
like to bring to your notice under Rule 377 
that India is a vast country having a popu­
lation of 76 crores where 30% people are 
without their OWl'l houses. About SO 
thousand people in various cities of Bihar 
have been waiting for the allotment of plots/ 
houses after having reaistered their names 
with the Bihar State Housing Board and 
after making payment of advance money. 
ht the Government has failed to do any 
thin, in this regard. The Bihar State 
Housing Board constructs houses and 
develops plots with the help of loans given 
by HUncO under tho Works and Housmg 
Department of the Government of India. 
This Board undertakes the responsibility of 
implementing schemes costing crores of 
11lpees, but the technical staff available with 
them for this purpose is quite inadequate. 
As a result, thet scheme launched in 1978 
has not yet been completed. Construction 
work of thousands of houses which had 
been undertaken is sti 11 incomplete and the 
allotment IlWork has not yet boon started. 
The Housing Board undertook a scheme 
costing Rs. 65 Clores in 1987-18 and 
1988-89 to carry out this responsibility. 
The Board in its 11 8th mooting held on 
27.2.88 prqposed tbe setting up of one 
7..ODC, two electrical Divisions and one 
civil division. This proposal was 
ftnt appro~ by the Technical Cell 
ud special committee CODSistiDg of Dovo}op­
ment CommiasiDners and MLA's after 
thoroulll investiaation. III punuance of 
the provisions of the Act. the Board sent 
this proposal for approval of the ~tral 
Govemmel\t. the approval is still awaited. 
Thus the Government is creatiQa hwdlcs 
for the Housina Board in achievina its 

targets. As a reiult of this, schemes worth 
crores of rupees started on ioans from 
HUDCO are likely to be in doldrums. 
Therefore I woul d urge HUDCO to go into 
the strength of the Technical cadre before 
advancing kians. If there is need to streng­
then the Technical Carde for getting the 
scheme implemented,' that should be done 
first. 

(viii) Demand for steps for a perma­
Dent soloti.n of Flood Proble. 

in North Bihar 

[English] 

DR. G .S. RAJHANS (Jhanjharpur): 
Mr. Speaker, Sir, it is uuderstood that the 
Bihar Government has urged the Govern­
ment of India to treat the annual <,ccurence 
of floods in the State as a 'national problem' 
and to bear the re<;pomibility for finding its 
solution. 

12.12 hrs. 

[MR. DEPUTY -SPEAKER in flat Chair.] 

In this connection, the State Government 
has moved the Centre for a loan of Rs. 100 
crorts for strengthe,ling and raismg of 
embankments and undertakmg anti-erosion 
measures. 

It is requested that the Government of 
India should grant thiS loan to Bihar at an 
early date so that work may be undertaken 
soon after the rains are over. 

But the only permanent solution to the 
problem is 'high mUlti-purpose dams' in 
Nepal from \\here the flood causing rivers 
flow into North Bihar. 

The Government of India should take 
up this matter with the Government of 
Nepal on an urgent basis. Since the expen­
diture on this project would be colossal, the 
Governments of India and Nepal should seek 
the cooperation of international agencies iB 
finding resources. 

At the same time, the Government of 
India should take up the issue construction 
of a barrage on Kosi at Dagmara. with the 
help of the Government of Nepal at an ear 11 
date. 
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ALCOCK ASHDOWN COMPANY 
LIMITED (ACQUISITION ON UNDER­

TAKINGS) AMENDMENT BILL 

{Erlglish] 

MR. DEPUTY -SPEAKER : We will &0 
to next item. Shri J. Vengal Rao Ji. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRl M. ARUNA­
CHALAM) : Sir, on behalf of my senior 
colleague, Mr. J. Vengal Rao, I beg to 
move: 

"That the Bill further to amend 
the Alcock Ashdown Company Limited 
(Acquisition of Undertakings) Act, 
1973, be taken into consideration." 

Sir, the Undertakings of AlcockAshdown 
CompanY Limited were acquired by the 
Central Government by virture of the Alcock 
Ashdown Company Limited (Acquisition of 
Undertakings) Act, 1973 for the purpose of 
ensuring rational and coordinated development 
of production of goods essential to the needs 
of the country, The Undertakings complised 
of two units-one in Bombay and the other in 
Bhavnagar, Gujarat. The Central Govern­
ment had specified Maz~gaon Dock Ltd., and 
the Industries Commissioner, Government of 
Gujarat to manage the two units respectively, 
ou behalf of the Government of India. 

Ever since the acquisition of the Under­
takings of the. company, the intention has 
always been to transfer the ownership of the 
two units to the Government of Gujarat and 
MaZagaon Dock Ltd. The State Govern­
ment of Gujarat has also been keen to acquire 
the unit at Bbavnagar. The proposed 
Amendment Bill is necessary to enabJe the 
Central Government to re- vest the two units 
10 Mazapon Dock Limited and the Govern­
ment of Oujarat. 

The Bill also seeks to safeauard tb. 
interests of tbe existing empioyees of t1:. 
Bbavnapr unit by continuina their employ­
ment, to provide for the transfer of provident 

A mdt. Bill 

fund and others Funds to the Stat. 
Government and for the saving of all 
contracts, deeds and bonds, to whicb the 
Central Government is the party in relation 
to the two units. 

Therefore, I request that tbe amendment 
bill my be passed without any opposition. 

MY. DEPUTY-SPEAKER : Motion 
moved : 

"That the Bill further to amend 
the Alcock Ashdown Company Limited 
(Acquisition of Undertakings) Act, 
1973 be taken into consideration." 

DR. SUDHIR ROY (Burdwan): Sir, 
the Alcock Ashdown Company Limited 
was take over by the Government of 
India in 1973. The Maharashtra Unit was 
placed under Mazagaon Dock Limited and 
the Bhavnaaar Unit was placed under the 
Industries Commissioner, Government of 
Gujarat. Now after 15 years, they are 
trying to transfer tbe assets and liabilities of 
the Company to the Mazagaon Dock 
Limited and the Industries Commissioner; 
Government of Gujarat. The employees of 
these two Units may face some difficulties 
regarding the service conditions, retirement 
benefits, pensions etc., becauSe we find that 
whenever a concern is taken over or 
nationalised, the employees have to undcrao 
some hardship. For example, the RSN 
Company was merged with the Inland Water 
Transport Company. The employees of 
RSN Company had to face tremendous 
difficulties regarding their retirement benefits, 
service conditions etc. StiJI they are 
approaching the Government for settliq 
their account. In our country, it is the 
bureaucrats who have the last lauah. 
Therefore, thouah much is said reprdiq 
the welfare of the employees, the employees 
will sdar reprdma their service (X)DditiOJlt 
and retirement benefits. 1 would lik. to 
express my view that these two Units, the. 
Maharashtra Unit and the Bhavnapr Uait, 
would have been kept under a public aectGr 
unit. Whenever the Government takes over 
a concern. the concern is just run 
on a band to mouth basis. TheN 
is DO lOllI-term pel'lpcctive 4 pi ..... 
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Loek at Benpl Potteries of Calcutta. 
Tile BenpJ Potteries was undertaken in the 
year. 1981. For four years, there was no 
production and the Government simply 
spent Rs. 36 crores on the salary of the 
employees. I aDd the hone Member 
Shrimati Geeta Mukherjee Jed a deputatjon 
of the workers belongin, to the four 
different Central trade unions. The trade 
union Jeaders categorically said that there 
was no labour unrest in the Bengal Potteries. 
But the Undertaking is beinJ denotified 
because there is no production. 

SHRI J. VENGAL RAO : It is Dot 
alone Bengal Potteries. It is some other 
company. 

DR. SUDHIR RAO : In our country, 
nationalised banks can advance to the tune 
of Rs. 300 crores to Rajendra Sethia, a 
notorious racketeer but they cannot advance 
Rs. 5 to 6 crores to a nationalised concern. 
Therefore, the Government should stand 
guarantee so that the bank may advance 
working capital. Similar is the case with 
National Cycle Corporation of India. This 
is the only factory Where almost 100 % of 
cycle parts can be produced but the banks 
are not advancing the working capital. Top 
management posts have been remainin& 
vacant in these Undertakings. 

While supporting this Bill, I wduld like 
to point out that Government should see 
that there is loog- term perspective planning 
for revitalising theis Undertaking. Thanks 
to the performance of this present Govern­
ment. When this Government came mto 
office, there were 97,000 sick units. 
But now, it has surpassed 1,50,000. 
Therefore, I would like to say that whenever 
a concern is taken over by the Government. 
Government should see to it that banks 
advance workina capital regularly and the 
top managerial positions are filled up regu­
larly. What is required long-term perspective 
plaunina. 

With these words, I conclude. 

SHIll SHANTARAM NAIK (Panaji): 
Mr. Deputy-Speaker, Sir, 1 Ited here to 
welcome the Bill moved by the Government. 
tar ... tbrouah the Statement of Objeca~ 

and Reasons, one does find some essential 
features of this Bdl which are incorporated. 
in the variours Sections. But while doing so, 
it would have been just and proper if a note 
on the performance of these two units had 
been appended either separtely or in the State­
ment of Objects and Reasons so that when 
Goventment hands over these units to the 
respective Bodies viz. Mazagon Dock Limi­
ted and the State Government of Gujarat .. 
Members would have come to know ahout 
these units' performance ever since they were 
taken over by the Central Government and 
where for the purpose of administration, 
allotted to these respective States. That 
would have given some sort of insight into 
the performance of these umts. Nevertheless, 
in any case, this is a welcome feature be­
cause the Government must be doing thi~ 
thing specially because the Government must 
have been satisfied with the administrative 
performance of these units for aU these 
years. Otherwise, the Government, in no 
circumstances, would have handed over this 
concern. That is what I presume. But the 
only thing I would like to submit is that if 
we had known th~5e -racts, it would have 
been better. Even now, in the reply, if the 
hone Mini~ter throws some light on the per­
formance of these two units, it would be fit 
and proper. Secondly, I woul d like to point 
out another aspect. 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): Sir, I would 
like to :;ay that in the Statement, aU these 
facts have been given. 

MR. DEPUTY -SPEAKER: You can 
tell it when you reply. 

SHRI SHANT ARAM NAIK: I am 
speaking only after going through it. I am 
not making my submission without reac:lina 
the Statement. What I am saying is that jf 
these aspects had been highlighted already 
about the units performance etc. we would 
have known about them. In fact, everybody 
is supporting the Bin. By tbat, we would 
have better known about the performance of 
these two units. 

~ 

Secondly. as far as the rights of emplo­
yees are concerned, I would like to stato-I 
also share the foetines of Ill)' Ioamed ...... 
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alUe when he expressed about this-that 
whenever undertakings are taken over, as it 
is, the mechanism of recruitment, pr()'_'llotion, 
transfer of any unit or Government admini­
stration for instance, is not always fool­
proof. When one unit is taken over by the 
other, obviously the first casua]ty is the 
employees. We have to admit this aspect. 
In such circumstances, when the unit was 
first taken over by the Central Government 
and for the purpose of administration when 
it was given to the Gujarat Government and 
the Mazagon Dock, \\hat was the problem? 
Now, how the problems regarding employees, 
traDsfers, proJTIotions, salaries and allowances 
would be solved? I would like to know 
about that aspect. Also, I would like to 
know whether there were a~y problems at 
that time when these units were taken over 
in 1973 ? After that, when these are now 
,oing to be permanently handed over to 
them, how these issues are proposed to be 
settled? In case if these units do not solve 
the issues of the employees to their satis­
faction whether his Ministry is going to 
intervene in this matter and see to it that 
employees are satisfied within the set up of 
the administration. J \\ould like to know 
about this aspect because this is a very 
important aspect. It is not like just trans­
ferring of assets and entering into some deed 
or things of that nature. Here, we have to 
look after the intl!rests of the employees 
whenever a unit is taken over or transferred. 
So, I would personally request the hon. Minis­
ter to have a follow-up action after these 
units are permanently transferred. 

Thirdly. as far as the manufacturing 
aspects are concerned, these units also 
manufacture barges, trawlers etc. In this 
manner. these items go into the market for 
sale. Specially, I am speaking in terms of 
my experi~ of Goa. The barge trade 
there is suffering a lot because of the down­
fan in the export of mineral ore. In such 
circumstances, what action are you goinl to 
take as far as giving of subsidy to the batge-
0'WDet'S °or the other persons involved in the 
trade is concerned '! Otherwise, they -will 
manufacture and throw in the market, and 
as far .. those units are concerned, they 
will not be viable. These asp«tI are also 
tv be leoIae4 iDto. 

Amdt. Bill 

Why not establish mini-steel units-it does 
not concern this Ministry; stm I am making 
this point-so that you get steel for the 
manufacture of these items at a cheaper 
rate'1 Because today the costs of steel and 
other things are increasing. Again you will 
say that the workers cannot get their provi­
dent fund, etc., because the cost is increas­
ing. Theref.ore, all these aspects like the 
manufacturing process have also to be looked 
into. You will now be giving the entire 
responsibility to the two States. Unless this 
follow-up action is taken on your side, the 
interests of the two units will not be taken 
care of. After you have handed over these 
two units to the respective States, kindly 
take the follow-up action so that those 
units become viable. 

SHRI TIlAMPAN THOMAS (Maveli­
kara) : Sir I welcome this Bill, of course; 
but I would like to point out one thing. 
There should not be a further Amendment 
BiJlsaying that the service conditions of the 
workers will be regulated by some other 
Bill or something like that. We know what 
happened in the case of Bharat Petroleum. 
When Burmah Shell was taken over like this 
and handed over to Bharat Petroleum in the 
last Session of Parliament, another Bill was 
brought in two see t'ltat they were not paid 
what they were paid elsewhere. I would 
like to say that the service conditions and 
the privileges of the workers should be 
maintained, 4llld what they are entitled to 
should be discussed with the Unions working 
tbere and an agreement should be reached 
with them. No doubt, the Mazagon Dock 
and the Gujarat Government will have better 
control over these units than the Central 
Government operating from here and, there­
fore, the units are beina entrusted to them. 
But I have a rear about one thing. If it is 
under tbe Industries (Development and 
Regulations) Act, which was applied for 
taking over tbis company at the tfme of take­
over there is a provision in the Industries 
(Development and Regulations) Act which 
says that the manacemont is iDterim and 
afterward it will hue to be rerurned to the 
otIIfDal 1)aJ1y. I watlt to-set a c1ar16cation 
from' me. bOIl. MJnister.o-rbope lie will live 
it ,t the ftme of rep!y-\'I'JMthet sobleqQlDtJy, 
after dI. Muqou D .. 1I ad ... 01tIata& 
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Government have worked on these, the 
ori&inal owners of this company will have 
any claim over these units or by this Central 
enactment the first management from whom 
you took over will have 10Cit every right, every 
privilege and every interest on those units. 
I could not see those provision in the present 
Bill. If that aspect has not been thought 
over or if there is any legal problem, that 
may alao be considered and ~necessary steps 
may be taken in that regard. 

When I am participating in this debate, 
I want to point out another aspect, that is, 
what is happening throughout the country in 
certain units of the private sector where 
they make the factories sick and the workers 
are thro"1.'l1 out of job, There are two major 
problema in my State; the hon. Minister 
may b. al\'are of these. One is the Mavoor 
Rayon fa~ton', a Bala concern. It is now 
closed for a long period. Earlier when the 
mill was taken over, the Congre5s was in 
power along with the left Parties; it was 
taken over by the State Government, but the 
High Court struck down the take-over 
enactment which was enacted by the State 
Legi51ature and the factory was given back 
to the Birlas, The Birla5 have again closed 
down the factory, Now the factory is not 
working in Mavoor and it has been remain­
ing closed for a lona period. New, in view of 
the ex~rjence gained that the State Govern­
ment will not have the power to take 
over such industries which are mismanaled 
by the management for one or the. otb~r 
reason, the production cbannel whIch IS 
avaBl'\ble there should be taken over by the 
Central Govemnlent at the appropriate time, 
and for the purpose of management, if it is 
possible, it should be entrusted to the: State 
Government. I do remember, Mr. Sldharta 
Sbankar Ray, the present Governor of 
Punjab himself argued for the Birlas in the 
Kerata' HiJh Court. and the take-over Bill 
which was lOt passed by the Government of 
Mr. Anthony, the KPCC President ~ow and 
who was the Chief Minister at that time, was 
struck do~. Still now the same problem 
they are 'facing and about three. to four 
thousand workers in the city of Cahcut are 
affected by the closure of that factory. 

Another instance is also there from my 
State. There is this Dalmia which has pur-

Ltd. (Acq. 0/ Under­
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chased PunaI1ur Paper Mi11s which is also 
DOW closed down for two years. When we 
enquired into these things we found that 
these factories are closed down because of 
non-availability of raw materials or some­
thing like that. But ultimately the State's 
economy or the economy of that locality is 
very seriously affected. What I would like 
to bring to your notice is that there are 
problems not only in Dalrnia and othel'! but 
also in Bihar, Modinagar etc. You see 
that such factories are taken over by the 
Central Government and entrusted to the 
proper management in prof)er way to the 
local people when time arises. or course, 
this is a good step which you are taking. 
But please see that the legal lacunae are 
overcome without difficulty and such 
measures are taken on a permanent tasis to 
faeilitate the workers to get the benefit of 
the production channel. 

[Translation] 

DR. G .5. RAJHANS (Jbanjharpur): 
Mr. Deputy Speaker, Sir, there is not much 
to say about the Bill. The Government of 
Gujarat is willing. to take over one unit as 
the same is working smoothly. The matter 
to which I want to refer is quite important. 
The other unit is workina under the Defence 
Mini5try and accordiDll., to tbis Bill t~t is 
going to be transferred to the Defence 
Ministry. I am of tbe opinion that when a 
particular unitis transferred. the workers 
should be free to enjoy the same rights and 
wages which they extioyed while working 
under the Drevious mana&ement. However, I 
would like to draw your attention towards 
an important issue. The recent police revolt 
in Gujarat has a,,,akened the whole country. 
A blast O\.."Curred in the JabaJpur Ordinance 
Factory. One of its reasons was the perpe­
tual rivalry among the trade unions. The 
time has come for us to give a serious 
thought to this question. whether trade union 
and militant unionism shou1d be allowed in 
the ordinance factory and the police establi­
shment when the country is passing through 
a crucial period. The Government ought to 
give and not take the rights from the most 
sensitive units as defence units. But precau­
tion~uy measures must be taken against 
militant trade unionism. we must live. 
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serious thought to this aspect "ecause our 
country is surrounded by a number of hostile 
neighbours. There can be sabotage wit~in 
the country also. All the workers are qUlte 
raithful. Among them 99.9% can never 
indulge in any sabotage while 0.1?~ can be 
suspected of indulgin& in these activities. In 
the . light of these facts the Govem~ent 
should take precautionary measures agamst 
the militant trrde unionism. Otherwise the'" 
Government is satisfied and both the uuits 
can work properly. Thus it is nothm& more 
than a formality and I fully support it, 

[English] 

SHRIINDRAnT GUPTA (Basirhat): 
Sir the Alcock Ashdown Company, as its 
na~e goes, is quite a will-known and presti­
gious company. In the old days, it was 
considered to be one of the foremost com­
panies involved in the constructioI! of light 
craft, river craft, sea craft and also for ship­
buildin& and repairinl. 

I would like to know that when the two 
units in Bombay and Bbavanagar were acquir­
ed by the Central Government in 1973, 
what . was the condition of these units and 
what is their condition now. Were they 
taken over at that time because they were, 
what nowadays we ~U sick, sick units and 
were financially in a very bad condition for 
which, probably the earlier management was 
responsible? Therefore, the choice was bet­
ween taking over the management or these 
units beina closed doWD. Was that the 
position '! 

Now after fifteen years, this Bill has 
been brought. During these fifteen years the 
Mazagaon Dock in one case and the Indus­
tries Commissioner of the Government 
of Gujarat in the other have been looking 
after these two units. ' 

I would like to know what is the posi­
tion of these two units now beca.., if tbey 
were really sick at that time, tben how is 
it, as you stated here in the Statement. of 
Objects and Rea~, that prior to the 

, acquisitiQn--even prior to the acquieitioa­
both Mazagaon Dock and the OOVerlllDClltt 
of Oujarat bad expressed their keen intemt 
ia uJtimatebt owninl the rcs\')OCtiw units in 
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the public interest. That means, even if 
they were financially unstable at the time 
of take over, they were considered to be 
capable of being rehabilitated and brought 
into a position where they COUld. function 
efficiently and competently. Otherwise there 
was DO reason why Mazagaon Dock and the 
Government of Gujarat even sixteen years 
ago shold have been 10 keen on becoming the 
ultimate owners of these two units. So, I take 
it now that these two units are functionins 
satisfactorily. 

As far as Mazagaon Dock is concerned, 
it is one of the prestigious units or the 
Defence Undertakings 'under the Ministry 
of Defence and it has a very good record 
and all that. I have no doubt that they will ., 
be able to manage and run this Bombay unit 
quite satisfactorily. 

About the Gujarat Government, Dep.art­
ment of Industry·s running the Bhavnagar 
unit, I am not so sure. I apprehend that' a 
time may come when the Gujarat Govern­
ment through its Department may plead all 
sorts of difficulties and problems in running 
this unit and we may be up against another 
crisis in future. 

The point which has been raised by 
other friends here is the one which is Jivins 
us some cause for anxiety because there will 
be two categories of employees-those who 
were already working before 1973, before 
the take over, and those who may have been 
subsequently recruited or who will be re· 
cruited now after the handing over or these 
two units to the tow concerns. WiJ1 they 
be treated on par or will they be treated 
separately? The reference which Mr. 
Thomas made just now about what happen­
ed in the case of employees of the Bharat 
Petrolum is very important. The Bill came 
only in the last sessioa. We fOllld that the 
Government Ittade it clear .. the pre. 
nationalisation em.PJo1eel "" were there 
al ready at the time of nationalitation would 
be protected. Anyway, their number is 
declining every day because they are eithet 
g0ing out of service of retirina. Theil 
number is decreasing. They said that the; 
will be protected. But the DeW employees 
who are recruited ,ubsequently to that, 
after the II&tiouliiatiOl will bave to bave 
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completely new service conditions and all 
that and their service conditions will be 
determined by the Government, not necessa­
rily through any negotiations and settlement 
with the employees. The Government has 
the power to just administratively decide on 
their working conditions, emoluments and 
all that. It is creating some problems now. 
I want to know in this case whether the 
intention is to make a similar distinction 
between the employees of Alcock Ashdown 
Co. who were already working prior to the 
take over jn 1973 and those who are new 
recruits subsequently; new means those who 
joined after 1973 and those who -may be 
now recruited newly. There is nothing said 
clearly in this Bill about that question. 

In fact, it lays here that as far as Bhav­
nagar unit is concerned, they will continue 
to enjoy rights and privileges as to pension, 
gratuity and such other matters and shall 
continue to do so unless and until their 
employment under the State Government is 
duly terminated, until their remuneration 
and other conditions of service are duly 
altered by the State Government. That 
means the State Government in this case 
has got the power to completely alter their 
service conditions, their emoluments and 
all that just by means of some administra­
tive decision. 

So it seems to me that these employees 
may not be protected adequately at all. In 
the case of Mazagon Dock Ltd. It being 
itself a big unit employing 15000 workers 
incorporatina this unit of erstwhile Alcock 
Ashdown Co. Ltd. in Bombay which 
employs only 600 to 700 people in this big 
Mazagon Dock Ltd. well they will be able to 
look after themselves because they are quite 
well-organished and established and they can 
see to it that nothing is done without proper 
.tiation. But in the case of Bha vnagar 
unit I have grave doubts and I would like 
the hon. Minister to clarify the same. 

Finally I would like to say that this 
question of taking over the management and 
administration of a unit and then later on 
deciding whether to nationalise it or to hand 
it over to somebody else or sell it out to 
some priv~te party is very confusing. I do 
not think there is some clear-cut policy. I 

understand that this kind of advice is beina 
gi~en to the Government by some prominent 
economists that. as far as Government is 
concerned it should withdraw from some of 
their pres~nt indtlstrial activity by selling, 
auctioning or amalgamation or something 
like that. 

I have a particular case in mind which 
is also known to the Minister because he 
has been giving some assurances. It is 
regarding Bombay Chembur unit of Union 
Carbide-the same company responsible for 
the Bhopal disaster. They have a unit in 
Bombay at Ch~mbur. 

SHRI J. VENGAL RAO: I have not 
given any assurance. 

SHRI INDRAJIT GUPTA: Copies of 
your letters are witk me in which you have 
said the question of take-over is under 
consideration. 

SHRI J. VENGAL RAO : It is not an 
assurance. The Act is under consideration. 

SHRI INDRAJIT GUPTA: That is not 
a negative reply that you have given. Now 
this unit is making a huge profit. There 
is huge stock of . raw-material with 
them. Whether you are thinking of 
taking over or not that company is selling 
off the raw-material. The Union has written 
to you. At least you should stop the sale of 
the raw-material. This is an important Unit 
which will help you de\'elop chemicals and 
fibre industry in this country. 

Now my point is Government has not 
got a clear-cut policy iu regard to take­
over, de-notifying, etc. As far as these 
companies are concerned I welcome their 
being taken over. You have decided to 
incorporate one unit WIth the Mazagon Dock 
Ltd. and the other one has been given to 
Gujarat Government. You must make sure 
that the service conditions of the nfficers 
and the employees in both these units are 
fully protected and this protection should 
not extend only to pre-197 3 staff but also 
to those who have been working all these 
years after 1973 and continue to work even 
now. We would like to get that firm assur. 
anee from Government otherwise we support 
this Bill and we hope these units will be 
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able to stand on their own feet and work 
satisfactorily. 

SHRI VIJA Y N. PATIL (Erandol) : Mr. 
Deputy Speaker, Sir, I welcome this Bill. I 
jmt want to mention that ship-building is 
not a very old industry. But all the same in 
our country, ('specially in the Mazagon Dock 
Limited, all workers have done a good job 
for building the ships. We are able to pro­
duce ships of quite a good quality required 
for Nevy, Coast Guard and also for civil 
use. The Mazagon Dock is pr~ently earning 
foreign exchange. Under these circumstances, 
the take-over of the Alcock Ashdown Com­
pany's two units-one in Bombay and the 
other in Bhavnagar-and merging them with 
the Mazagon Dock, is a welcome feature. 

I would like to suggest that we have to 
expand our activities to develop our techni­
ques so that \\'e are able to compete with 
the ship-building industries in other coun­
tries. For example, in the case of produc­
tion of off-shore equipment like platforms, 
pipelines, orders for which are received from 
the Oil and Natural' Gas Commission, the 
Mazagon Dock is not able to compete with 
some of the countries whicp are manufac­
turing the equipment required for off-shore 
oil drilling at throwaway prices. In this 
directioI", the Mazagon Dock has to work 
hard. 

The number of employees working in the 
Mazagon Dock is quite large. I hope the 
interests of the employees of the Alcock 
Ashdown Company after the merger will be 
protected ani they will be getting all the 
benefits, 

In the modem days of science and tech­
nology, we are also searching the bottom of 
the sea for different kinds of mineral wealth. 
We have found nodules of various metals at 
the bottom of the sea. Lately, we have pur­
chased three research vessels. Only purchase 
of the vessels is not enough. In future, for 
operational purposes, that is for taking out 
the DOdules from the bottom, we will have 
to build special ships. 

The manufacture of such vessels has to 
be planned. I would Jike the Minister to 
have a perspective planning. After five to ten 
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years, such type of ships will be required 
which will be doing the work of bringing 
out the sea we3lth to the surface. 

We are also not able to produce the 
deep-sea fishing trawlers in this country. We 
are importing them. We have got a very 
large sea-coast. In this direction, some work 
is also required to be done. With these few 
suggestions, I support the Bill. 

12.59 hrs. 

The Lolc. Sa bha adjourned for Lunch 
till Fourteen of the Clock. 

14.05 hrs 

The Lok Sabha re-assembled after 
Lnnch at five Minutes past Fourteen 

Gf the Clock. 

ALCOCK ASHDOWN COMPANY 
LIMITED (ACQUISITION OF 
UNDERTAKINGS) AMENDMENT 

BILL-C on rd. 

[MR. DEPUTY-SPEAKER zn the Chair] 

[English] 

SHRI C. MADHA V REDDI (Adllabad) : 
Mr. Deputy-Speaker, Sir, I support· this Bill. 
There are one or two points which I would 
like to mention in this connection. 

While going through the ijill I find that 
there is no clause by which the Government 
of India will be protected a!ainst the future 
litigation. May be that the present units, 
which are under the Gujarat Government 
and the Mazagon Dack Limited are incur­
ring lossess or their liabilIties are more than 
the assets, but \\hatever it may be, we 
should safeguard our position. According to 
this BiIJ, after the de jure transfer of assets 
of these two units, a civil suit can lie against 
us. We do not know that. Such a safeguard 
was existing in the earlier Bill, but I do n'ot 
ace that safeguard here in this BilJ. That 
should be iaken care of so that we may not 
face any difficulties in future. 

These two units which were run by the 
Company, called Alcock Ashdown Company 
Ltd. were running on losses. They were 
making ship bulldina and many other essen-
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tial items required for the industrial devlop­
ment of ship building etc. for Defence and 
in 197 J, it went into tiifficulties and finally, 
the High Court ordered that this Company 
should be would up. It was at this stale the 
Government of India took over the assets 
of the Company. They have Dot taken over 
the ,Company itself, because the Company 
was under liquidation by the orders of the 
High Court and a receiver had been appoin­
ted. At that stage what the Government of 
India had done by passing an Act in 1973 
was to take over the assets of these two units, 
formerly belonging to this Company. 'N-ow, 
the Company is not in existence; it has been 
wound up. What exists today is only the 
assets of the former Companies which are 
now being managed by the Mazagaon Dock 
Ltd. and the Industries Commissioner, 
Government of Gujarat. This is the actual 
position as far as th~ legal position is 
concerned. 

We are very happy that we are trans­
ferring the full ownership rights to these 
institutions and I have no objection to that. 
In fact, that should have been done a long 
time ago, there was no need for us to wait 
tor fifteen years when de facto, we had 
transferred those units to these institutions. 
Now, when we are doing it, the only safe­
guard that we should provide is to see that 
in future nobody can 80 to the court against 
the Central Government. That provision 
should have been there. It is a lacuna and 
even at this stage I would reqllest the hon. 
Minister to reconsider and move such an 
amendment to make a provision in the Bill. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Deput~Speaker, Sir, I 
welcome the Alcock Ashdown Company 
Limited (Acquisition of' Undertakings) 
Amendment Bill whole-heartedly. In fact, in, 
a way it is the fulfilment of the assurance 
given to the Government of Gujarat as also 
to Mazagon Dock Ltd., an undertaking of 
the Government of India, Ministry of De­
fence. Ever since taking over of these two 
units of this Compa'l y by the Government 
of India, their manaaements were entrusted 
to the Government of Gujarat and the 
Mazagon Dock Ltd. for the Bhavnagar and 
Bombay units respectively. And since then, 
over the priod rurmina to about 15 years, 
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they have been running these two units quite 
well. 

Sir, an HOD. Member, Shri Ind raj it 
Gupta from the other si de, while participat­
ing in the discussion wanted to know about 
the health, the present condition of these 
two units. The very fact that over the years 
they have been man~ging these units and 
both the Government of Gujarat and the 
Government of India Undertaking are evinc­
ing keen interest to take the ownership of 
these two units shows that the health of 
these two units is good enough. They are in 
excellent health, otherwise they would be 
quite enthusiastic to wash off their hands 
from these units. Had they not been in ,ood 
health had they not been running properly, 
both the Government of Gujarat and the 
Government of India Undertaking would be 
quite enthusiastic to wash off their hands. 

At one time this was a prestigious 
company. About 94 years ago, the Britishers 
had established this company and as in other 
fields hers also they exploi ted the worken 
to the fullest extent possible. They repatria­
ted some hundreds and crores of ru~ from 
this company. When we achieved indepen­
dence, they in their \\' isdon realished that 
they could n~ f'.r...~,Jy -"".\Ie situation any 
more and tb for the w~ sell away the 
shares of this \,~~ W~Mundhra. Thus 
Mundhra came to own the factory. But, Sir, 
again it is reported that the Mundhra also 
plundered the wealth of this company in as 
much as it cornered about 1.65 crores of 
rupees. 

I would Ii ke to know from the Hon. 
Minister what sleps have been taked over 
the years to realise this amount from the 
Mundhras. It is good on part of the Govern: 
ment of India t6 take our the company. So. 
I would like to know the steps taken by 
the Government in the matter of recovery of 
this amount from Mundhras. 

In the Statement of Objects, it bas been 
mentioned that they have been evincing keen 
interest to finally take over both the Gujarat 
an the Mazagon Dock units respectively. 
That is now going to be fulfilled. In a SCDSc 
It could be said that if was taken over some 
14 or 15 years ago and now it is goina to 
be nationalised with the ownership of these 
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units vested with Gujarat Government and 
the Mazagon Dock Ltd. and Defence 
Ministry and its wing. 

Then, Sir, 'some doubts were raised that 
when there is litigation, the Government 
would again have to amend the Act. In 
1973-74, such an occasion arose. After 
the take over also, the other party had taken 
recourse to litigation and there were some 
complications. Later on, that was overcome 
by bringing in suitable amendments to the 
Act. But I do not think, any such occasion 
would arise now. Even if such a problem 
occurs, who are the parties among whom it 
has to be sorted out? The parties concerned 
will be the Government of India, Govern­
ment of Gujarat, the undertaking under the 
control of the Ministry of Dl!fence and the 
workers. Therefore. it will not be a problem. 
Anyway, the hon. Minister may carefully 
look into this aspect also. 

I would conclude by mentioning just one 
point. During 1973 -74 also, there was a 
demand from certain quarters for the forma­
tion of a cooperative of the workers. The 
employees must be involved in the manage­
ment. Srnce it is our professed philosophy 
and policy to ensure workers' J?Rrticipation, I 
would urge upon .~t req w1~ister for Indus­
tries who is prese:throwaway ronsider t~is 
aspect. The worke.hr ciJe. obVIously workmg 
in a very cordial atmosphere and they are 
restoring the good health of these two units. 
The hon. Minister may kindly see whether 
the workers can be better associated with 
the management. This aspect should be 
examined. Of course, it has been provided 
in the BiH itself that the interest of the 
workers will be safeguarded. I urge upon 
the Government and tbe Minister that this 
w to be very rou:h ensured. 

With these word$, I support the Bill, 
once again requesfing the hon. Minister to 
kindly examine and accept the suggestions 
liven by me. Thank you. 

DR. DAnA SAMANT (Bombay 
South Central): Sir, I am concerned abput 
the welfare of the workers of the Alcock 
Ashdown Company and the MazalOll Dock. 
I got my recognised union in these units for 
the last eight years or so. Technically, the 
Minister may be qreein8 to every tbing. 
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would like to raise a very imper.tant point. 
This unit is owned by the great Mundhra 
family and they have ruined these two or 
three units. One of them is this Alcock 
Ashdown and the other is the Richardson 
and Cruddas, which happens to be a public 
sector unit and which is running at a loss 
of Rs. 15 crores. At present, the union 
of this unit is also with me. The Alcock 
Ashdown has ruined this unit and nearly 
2,000 workers in Bombay were out of job 
for four years and there were a lot of agita­
tions. When the Centre had taken over 
this unit, out of those 2,000 workers just 
about 800 workers were taken or it may 
not be eVeD 800. As far as the remaining 
workers are concerned, they did not get 
even their terminal dues and many of them 
died too. Some of their litigati ons are 
still pending in the Supreme Court and tho 
High Court. You are taking over this 
company and that is all right. But I would 
like to know from the hon. Minister as to 
what action is being contemplated against 
the great Mundbras, who are responsIble 
for the closure of the unit. The real culprit 
who has retained the money and who is 
acting against the interests of tho workers 
and the Government is scotfree. And it is 
not just one unit. There is also the 
Richardson and Cruddas running at a loss 
of Rs. 15,000 crores.. All these points 
should be answered by the Minister in this 
House. That is my request. I stress this point 
because 1 500 workers had retired or died 
and their dues have not yet been cleared. 
As regard!! the workers who are taken into 
the Mazagon Dock, their pay has been 
brought down to the start of the scale and 
not fixed at the final level. So, they are 
losers on this front too. Of cnurse, the fate 
of about 600 !o 700 workers who are 

employed in the Mazagon Dock is very 
good. It is so because they are with my 
union and it is not because of the efforts of 
the Government. They amalgamated with 
the 14,000 other workers there and we are 
looking after their interests very well. Any­
way, that is not the question here. The 
question is that the Alcock Ashdown 

Branch in the Mazagon DQCk is doina a 
very good job on the' offshore platforms 
and the workers have been contributing a 
Jot throuBh their lcod work. Mazalon 
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Dock has spent about RI. tOO crores for 
its development in the] ast five yean and 
the unit is doing very we]]. Now, Sir, you 
are handing over this Alcock Ashdown to 
the Mazagon Dock, which is a Defence 
unit. 'Now alain the stand of -the Govern­
ment is changing. Durina the la.t three 
years, the contracts for the off-shore plat­
form were not given to the Mazagon DOCk. 
The contracts were given to' the Korean 
or Thai companies. That is why they 
are competing. During the last discussion 
on privatisation, you have allowed the 
foreign companies to compete with tbe 
Indian companies, particularly in regard to 
the putting up of platforms. With the result 
workers of the Mazagon Dock were kept 
idle. They didn't have any work. During 
the last three years, the losses of the 
Mazagon D9Ck went up from Rs. 18 crore! 
to Rs. 20 crotes. This is my main agony. 
In this connection, I had written a letter to 
the Defence Ministry.· I had a talk with 
Shri Shivraj Patil. The fault mainly lies in 
the hands of t'le management. The top 
officials are not looking after this Dock 
properly. In the Mazagon Dock about 
14000 workers are workinl. They" hardly 
had any work to do. But. still you were 
paying them salary. I want that the Govern­
ment should fix responsibility. They should 
give work to the worken. Nobody is 
bothered even to see what they are doing. 
They have changed the Director of the 

• Company. Still there is no work. 

Therefore. I appeal to the Minister to 
look into this problem. so that it is not 
aggravated any further. In the last two 
years, over 2000 workers-who were 
juniors and who were workiDl in the 
temporary capacity-were removed. I am 
fighting a battle for those workers in. the 
Courts. Out of these 2000 workers, about 
600 of them were from Alcock Ashdown 
Company. Still you are not looking after 

- this unit properly. In spite of my takina up 
with the Gove:nment, nobody is even 
bothered to Jook after this company. I 
would say 1hat because of our Union, the 
workers' interests are being protected. 

Now, the Government is coming forward 
to reduce the Deamess Allowance liven to 
.. werken fa "tbe Muaaoo Dock. Por the 
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last three years, they were trying to reduce 
their Dearness Allowance. They want to 
introduce the Industrial D.A I am fighting 
tbis case in the Courts. The High Court 
has given us the stay order. It is because 
of this stay order, were able to protect their 
Dearness Allowance which they are gettin" 
till now. I am making this charge on tbe 
Government. You see the existing wage 
structure of the Bharat Petroleum Company. 
If you continue to work against the interests 
of the workers one day you will definitely 
find·that the workers will suffer. So we are 
taking legal actions. We are agitating for 
the benefit of thF Jrkers. So far, we have 
protected the interests of the workers. 

In this Bill you have sai d that the 
inter~b of the workers will be protected. 
Their Provideftt Fund will be protected. 
Everything will be protected. I do not know 
why you are so allergic to the Mazagon 
Dock and the Alcock Ashdown Company. 
Here I don't think you have protected any­
thing. It is we who have protected the 
interests of the workers by our legal 
battles. You are just giving lip sympa­
thies, here in this House. Each and every­
Member talked here about the we fare of 
the workers but nobody is keen to do any­
thin, concrete for the workers. Already 
about 11,000 workers were retired. Their 
dues are not being paid. 

Regarding the technical aspects, I can 
agree. The points which were raised here 
should be given a serious consideration by 
the Government. Now, I would 1ike to ask 
the Government, how much money was 
swallowed by Mundhra. How much money 
was spent for taking bver the company? 
What is the fate of the workers'? May I 
know from you whether their dues are paid 
or not or this Government is going to pro­
tect the interests of these workers or not ? 

After the privatisation, you are giving 
contracts to the Iranian or Korean people. 
You take the case of ONGe platform •. 
This unit is suffering. We have built ship­
yards for the submarines. But DOW you are 
purchasing the Sub-marines from a West 
German firm. 

Now I want to point out to you that in 
Bomba), al>out 171 *Rile mUll art, lYiDI 
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sick. Take for example Wymen Gordon, 
Scindia, Metal Box, etc. I don't know what 
the Goverhment is going to do. Now you 
WIIlt to shift these units to other places. 
You have announced that Government is 
not a hospital to look after the patients. 
The Government is not going to take over 
any unit. But what about those who are 
responsible for creating this type of situa­
tion. In other respects, your policy is to 
move towards privatization. So, this is a 
serious aspect which I would like to raise 
in this House. 

Another point : there is a BHEL unit 
aear Bombay. It is manufacturing video 
tubes-white and colour. It is running at 
a profit. This Government is going to give 
this to the private sector. Only God can 
understand the attitude of this Government. 
You are always moving towards privatiza­
tion. I do not think we will be a party to 
it. 

So, as far as this Bill is concerned, let 
the hon. Minister clear all the points e.g. 
liabilities. losses, and workers intc:rests and 
what Government has done for them. Only 
then we can support it. 

SHRI CHINTAMANI JENA (Balasore) : 
I rise to sUf'lJOrt this amendment Bill, and 
I would like to speak in my mother-tongue 
Oriya, for which I have already informed the 
Secretariat, for its interpretation. 

*~{r. Deputy Speakar, Sir, I ri~ to sup­
port the Alcock Ashdown Compay Limited 
(Acquisition of Undertakings) Amendment 
Bill. I would like to speak in my mother 
tongue Oriya about which I have already 
intimated. 

Sir, many Honourable Members have 
already spoken on this Bill. They have cover­
ed almost all the points. Still, I would like 
to say a few things. The Alcock Ashdown 
Company Limited comprised two units. One 
was located at Bombay and other was in 
Bhavnapr, in the state of Gujarat. Both 
these units were facing severe financial crisis. 
The employees working in these two units 
were facina a lot of problems. The service 
conditioDs of those employees were not being 
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properly protected. At that point of time, 
the Government took a decision to take over 
these two units. The Alcock Ashdown Com­
pany. Limited (Acquistion of Undertakings) 
Bill was passed in 1973. Immediately after 
the acquisition of the undertaking, tho 
Central Government, in exercise of its 
powers, entz:usted the management and tbe 
administration of the two Units to Mazagon 
Dock Ltd. and the Industry Commissioner, 
Gujarat respectively. The Mazagon Dock 
Limited is a Government of India Undertak­
ing under tbe Ministry of Defence and tbe 
Bhavnagar Unit is under the Department of 
Industry of the State Government of Gujarat. 
It is heartenin, to note that botb these Units 
are now workina very well. I take this 
opportunity to 'thank our Government for 
taking right decision at the right time. But 
some problems arose at a later stage with 
regard to the transfer of the assets of 
these two Units. Under the existing provi­
sions of the Act, the transfer of assets of 
the two units would not become possible. 
After examining the pro vi~ions of the Act, 
it appeared that in the absence of the specific 
provisions tbe Central Government can not 
transfer the rishts, title and interest vested 
in it to any other Government organisation. 
Therefore, it was felt necessary to bring 
forward an amending legislation. The Bill 
seeks tolre-vest the property of the Bhav­
nagar and Bombay Units of the Undertakings 
of the Alcock: Ashdown Company in the 
State Government of Oujarat and Mazagon 
Dock respectively. While speaking on this 
BiU, I would like to say one thing in regard 
to the employees working in these two Units. 
Sir, a few months ago, we were discussing 
the Bharat Petroleum take-over Bill. Bharat 
Petroleum Ltd. was .earlier owned by Burma­
shell. There were some employees working 
in that company before the take-over. Their 
service conditions vvere Dot regulated pro· 

perty. They did not get the same benefit and 
privileges enjoyed by the employees recruited 
after th~ take over. In some cases the neWly" 
recruited employees did not get the s~me 

scJile drawn by the employees working in 
that Company prior to take·over. However, 
this problem mignt have been sorted out 
now. 

*Tramlation of the speech originally delivered in Oriya. 
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Sir, the policy of our Government is to 
safeguard ,the interest of the employees and 
workers at any cost. I am glad that the 
present Bill seeks to safeguard the interest 
of the existing employees of Bhavnagar unit. 
But it is generally seen that some State 
Governments do not pay proper attention to 
safeguard the interest of the employees. The 
Bill is now going to be passed. At this stage, 
I would like to ask one question to the 
Honourable Minister. I hope, he wilJ tell us 
if the amendments made in the Bill can help 
the employees. At::, I had saide earlier, the 
policy of our Government is always to safe­
guard the interest of the workers. I hope the 
Government \\ ill see to it that the employees 
working in thes".! units are allowed to con­
tinue in service. So also the transfer of the 
provident fund and other funds to the State 
Government should be restored and 
regulated. 

Another thing I would I ike to say with 
regard to the workers. As you know, our 
Government is laying emphasis on workers 
participation in management. In the case of 
the present two Units, the workers should be 
allowed to participate in thl! management. I 
thank the Ministry of Defence as welJ as 
the Government of Gujarat for running these 
two units quite satisfactorily. After the 
passing of the Bill, it should also be seen 
that they perform quite well. Though this 
is a small amendm'ent Bill, it win go a long 
way in safeguarding the interest of the 
workers. I think the Honourable Minister 
for bring in:; such Bill. I once again support 
the Bill wholeheartedly a!ld conclude my 
spec:h. 

SHRI BARISH RA W AT (Almora): 
Mr. Deputy-Speaker, Sir, I welcome this 
Bill, whico has been brougt to observe a 
techJ"icaJ formality. Through this Bill, the 
Govemment intends to transfer technically the 
ownership of those units to Mazagaon I)ock 
Ltd. and the Government of Gujarat which 
are already being managed by them. I would 
like to congratulate the hon. Minister for 
his effort'i to safeguard the !ntere<;ts of the 
empioyees through this BiIJ. It has been 
ensured that the employees presently working 
in these units are not retrenched by the 
manqement of Ml:lzagaon Dock Ltd. or by 

the Government of Gujarat. The benefits of 
provident funds etc. are olso protected. 1'1 
1973, when the Central Government had 
taken over these units, these units were 
being managed by some private party which 
had Iiabi lities towards its employees but 
since then nothing has been done to recoVel' 

the amount of liability from that private 
party and give is to the employees. What­
ever action you had taken in this regard, is 
now under litigation. Nothing was done to 
safeguard the interests of the employees. I 
would like to request the hon. Minister to 
see that no complic.ations are crl!ated in this 
regard and whenever we take over the sick 
units, we should take care that t!le people 
responsible for the sickness of these u!ilts 
should not be left scot" free. There should 
be a provision in the Act to make the 
recoveries of the liabilities from the previous 
owners binding on them at the time of the 
taking over of the units, otherwise such 
tendencies will continue to increase and we 
wiIJ also continue to take over the ,ick 
units. 

I would like to make one more request 
to the hon. Minister. Two units have been 
taken over. It has been stated that the sick 
units of the public sector wiII be banded 
over to the private sector, but my submission 
is that instead of this exercise, we may form 
an employees' co-operative and may revive 
the sick units again, after writing off the old 
dues. That will develop a healthy-trend and 
a participatory culture among th~ workers 
to make them feel more responsible. Besides 
this, we will also be cleared of the charge 
being levelled against us that we are handiQg 
over sick public sector units to the private 
sector and closing down the sick un its of the 
private sector, which is increasing unemploy­
ment. Hence, I would urge upon tbe Govern-

, ment to give a chance to the workers of sick 
units, if they are willing to form a co-oper­
atives and thus revive their sick units. With 
these words I supPort the Bill. 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THe MlNlSTRY OF 
INDUSTRY (SHRI M. AR ~CHALAM) : 
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Sir, I am grateful to the hon. Members for 
their interest in debate on the Alcock 
Ashdown Company Lirpited (Acquisition of 
Undertakings) Amendment Bill and the sug~ 
gestions given by them. Most of the members, 
including my learned friend Mr. Indrajit 
Gupta were asking about the performance 
of the unit. Coming to the perfomlance 
of the unit, the Alcock Ashdown Company 
was making profits till 1965 and it started 
declining from 1969 onwards and came to a 
closure in January 1971. After it was taken 
over, the unit has made steady progress with 
financial assistance from the Government of 
Gujarat and technical and marketing assis~ 
tance from MDL. (Interruptions) 

DR. DA IT A SAMANT: What have 
you done to Mundhra'! You have taken 
over it. 

SHRl M. ARUNACHALAM: We are 
Dot concerned with it. 

THE MINISTER OF ·INDUSTRY 
(SHRI J. YENGAL RAO): We had taken 
over and Rs. 1 crores was paid as compen~ 
sation and it is over. Now the question about 
payment of arrears to employees is before 
the court. 

SHRI M. ARUNACHALAM; Coming 
to the profits made, the Company started 
making profits in 1982~83 when it made 
profits to the tune of Rs. 0.44 lakhs, in 
1983-84 Rs. 6.06 1akhs, and in 1984-85 
RI. 28.20 lakhs. The unit has a sizeable plan 
of expansion, for construction of large size 
vessels etc. Looking to the long term future 
transfer of this undertaking to the Govern­
ment of Gujarat will prove to be profitable. 

Coming to the labour side, for safe­
guarding the interests of the empJoyees­
most of the members have raised this point­
I would like to c1arify that by virtue of the 
DeW Section 8C( I}, every employee of the 
Bhavnagar unit shaH become an employee of 
the State Government and shall hold office 
or service under that State Government with 
the same riahts and privileges as to pension" 
aratuity and ether matters as would have been 
admissible to him is there had been no such 

vcatina. The State Government, therefore, can-

Amdt. Bill 

not terminate the services or alter the terms 
and conditions of the employees without 
giving them hearing or without observinl 
the' prinCiples of natural justice. Therefore, 
there is no scope for the apprehension that 
the State Government will exercise its power 
under Soection 8C( 1) arbitrarily. 

Section 8C(3) provides that claims 
regarding any arrears of $alary or wages au 
enforceable against the Central Government 
and not against the State Government. This 
also protects the interests of the employees. 

Coming to the point raised by my 
~earned friend, Shri Madhav Reddi, regard­
mg the safeguarding of the interests of' the 
Central Government in future for vesting of 
liabilities and assets, they shall be deemed 
to be the rights and liabilities of the State 
~ovemment and Mazagon Dock Limited by 
VIrtue of Section 8A and SB. 

Further, according to 8E, all contracts, 
agreements, bonds, etc. shall be enforceable 
against the State Government from the 
date of vesting, and not against the Central 
Government. Therefore, there is no need 
for any further safeguards. I, therefore, 
request that the BiIJ may be passed with 
the amendments. 

MR. DEPUTY SPEAKER: The ques­
tion is: 

"That the Bill further to amend the 
Alcock Ashdown Company Limited 
(Acquisition of Undertakings) Att. 1973, 
be taken into consideration." 

The motion was adopted. 

MR. DEPUTY -SPEAKER: We will 
now take up Clause by Clause considera­
tion of the BIll. Clause 2. 

The question is : 

"That Clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 
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Clause 3 (Insertions of new sections 
lA, 8B, se, 8D, 8E and 8F.) 

A.mendment made : 

Page ~, line 8,-

for "t987" substitute "1988" (3) 

(Shri J. Y_engal Roo) 

MIll. DEPUTY -SPEAKER ~ The ques­

tion is : 

"That Clause 3, as amended, stand part 

of the Bill." 

The motion was adopted. 

Clause 3, as amended, was 
added to the BiU. 

Claase l-{Short title) 

Amendment made : 

Page 1, line 4,-

for "1987" substitute" 1988" (2) 

(Shri J. Vengal Rao) 

MR. DEPUTY -SPEAKER : The ques­

tion is : 

"That Clause 1, as amended, stand 

part of the Bill." 

The motion was adopted. 

Clause 1, as amended "as added to the Bill. 

MR. DEPUTY-SPEAKER: There is an 
amendment to the Enacting Formula also. 

Enacting Formula 

Page 1, line 1, 
lor "Thirty-eight" Substitllre-

"Thirty-ninth" (1) 

(Shri J. ¥engal Rao) 

MR. DEPUTY -SPEAKER: The que5-

tion is : 

"That tbe Enacting Formula, as 
amended, stand part of the Bill." 

fbe motion was adopted. 

The Enacting Fo~mula, a. amended, 
was added to the DiU. 

MR. DEPUTY SPEAKER : The quea .. 
tion is : 

"That the long title stand part of 
the Bill." 

The motion "as adopted. 

The long title was added to the Bill. 

SHRI J. VENGAL RAO : Sir, I be& to 
move; 

"That the Bill, as amended, be 
passed." , 

. ~R. DEPUTY -SPEAKER: The ques­
tion 1S : 

"That the Bill, as amended be 
passed." - J 

The motion was adopted. 

14.42 brs. 

FOOD CORPORATIONS 
(AMENDMENT) BILL 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM) : Sir, I btc 
to move: 

"that tbe Bill furtber to amend the 
Food Corporations Act. 1964, be taken 
into consideration". 

Under Section 27 of the Food Corpora­
tions Act 1964; a Food Corporation can 
take advance or borrow money from the 
Central Government or from any Scheduled 
bank or from any other bank or financial 
institution approved by the Central Govern­
ment. The provisions of the Act do not 
permit FCI to borrow fundi from othor 
sources or to issue and sell bonda and 
debentures. 

Clause 2 of the Food CorporatioJas 
(Amendment) Bill 1987 proposes to amend 
Section 27 of the Food Corporations Act, 
1964 so as to enable the Food Corporation 
to raise funds by issue of bonds ane dcbf8.. 
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tures and also by borrow~ng from Central 
Government and State Governments or other 
organisations, institutions or from. public on 
such terms and conditions as may be appro­
ved by the Central Government. 

The Bill may be taken into considera­
tion. 

MR. DEPUTY-SPEAKER 
moved : 

Motion 

"That the Bill further to amend the 
Food Corporations Act, 1964, be· taken 
into consideration". 

Shri Thampan Thomas. 

SHRI THAMPAN THOMAS (Maveli­
kara) : Sir, of course this Bill is only for a 
small purpose of soliciting money by the 
Food Corporation of India to expend its 
activities. It is true. But I would like to 
point that the whole structure of Food Cor­
poration of India is to be ,"eviewed now and 
the purpose for which it is constituted 
whether it is available for the State Govern­
ment. 

I would like to ponit out one thing 
happened in may State, which has come to 
my notice, that the Food Corporation of 
India, carrying out the operations for the 
supply of food articles for the State, is not 
discharging its duties properly. Also the 
foodstuffs which were procured from other 
areas in the northern part of the country, 
where food surplus was there, and which 
were kept in stock for long period, are being 
transported to the southern side. This has 
been our experience. Even the food suppJies 
made by the Food Corporation or the stocks 
kept in warthouses last year in KeraJa had 
to be auctioned. Another thing is that the 
auctioned foodstuffs were subsequently pur­
.chased by the private parties and which 
were contaminated. comes back to the 
private shops or ration shops and again it 
goes for human consumption. Such things 
have happened. I have pointed out these 
thiDgs in this House also. But still the same 
process is continuing. In the recent days, 
another thing has occurred and of course-, 
it was allO known to the Central Govern­
JDCDt. I do Dot know why it hos bappened. 

For my State, 1.45 lakh tonnes of rice were 
beina supplied per month for slljJply through 
the public distribution sy~:..: 11. That 
has been reduced to 1.25 lakh tonnes 
in the recent past. In Keral a June 
and July are the lean month~ for getting 
foodgrains and allotment from the Govern­
ment of India has also been reduced. On 
enquiry it has been found that the FeI is 
not keeping sufficient stocks to meet this 
type of shortage. Now the position is that 
even my frient, f..1r. Basheer, who is sitting 
here, courted arrest yesterday to protest 
againt price rise in Kerala. Especially for 
rice it is happending because the Central 
Government is not providing rice and is 
cutting the quota which has been allotted. 
Earlier it was 1.45 lakh tonnes and now it 
has been reduced to 1.25 lakh tonnes. June 
and July are the lean months in which rice 
and other things are not available in 
the open market and naturally prices go up. 
Today the ordinary rice is sell1l1~ between 
Rs. 5.50 and Rs. 7 per kg. Tlm m.Jch pflce 
the common man cannot afrold. Unlesc; and 
until public distribution S) ~t.:m is sf. cng­
thened and sufficient quantit) of n~c IS 

provided for that area, the P1ICCS \\ill not 
come down. FCI is the agency .... hleh is 
supposed to do all these thmgs. It h.:lS been 
found that FCI is not in a PO:'ltlon to 
procure these things, stock them and supply 
in time to the States which are affected 
very badly. So one of the important 
functions assigned to FeI is not being carried 
out properly. 

There are complaints against FeI for 
not making proper supply of all these things to 
the military. It has been found that FCI is 
IftbstJy using private agencies and also other 
organisations for this purpose. Because of 
using private agencies and other people (or 
the purpose of procuring things and supply­
ing them directly to the parties, that has 
created a big problem. I understand that 
there are some CBI enquiries pending 
against FCI officials. Now, the Government 
of India has permitted FCI to raise resources 
through debentures, bank borrowings and 
other forms in order to expand their 
activities. But I would like to appeal to 
the Minister that sufficient safeguards should 
be made for the money which is being 
procured from the public for this purpose 
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and also the functions for which FCI is 
intended to work, should be properly 
streamlined. 

SHRI.. N. TOMBI SINGH. (Inner 
Manipur): I rise to support this Bill. This 
is a very small Bill with a very limited 
purpose. The FCI is doing good work all 
over the country and then this Bill will be 
providing additional resources for that 
purpose. 

In fact, in certain areas. particularly 
north-east where communication facilities 
are very poor, people believe in hoarding 
foodgrains. With particular reference to 
my State, Manipur, people stiJI continue the 
tradition of hoarding foodgrains at the 
time of harvest. When procurement season 
starts, the Government support price is so 
low compared with the prevaling harvest 
price in that area, naturalty foodgrains, 
particularly rice which is of a very good 
qtfality, the private consumers go and 
coHect whatever is available in the market. 
Naturally, FCI in Manipur and other similar 
areas do not have any programme for 
procurement. For such areas there are 
other foodgrains. I had made repeated 
suggestions in the forum of this House 
regarding procurement of foodgrains like 
maize where which is grown very favourably 
in that area. But then there is no stocking 
facility. Although producing of maize IS 

of a very high order, people only produce 
it as a fancyfood because there is no 
facility for procurement and preservation. 
People themselves cannot &tock it for 
their future use. This maize crop is so 
favourable that it can be grown in large 
areas if encouragement is given for that. 
So, I would like to reiterate my demand to 
the Government that facilities for procure­
ment and stocking of maize should be provi­
ded there. 

Manipur, Naga I and and. I think, 
Mizoram also have similar fertility and 
favourable areas for production of maize. 
The lands of the farmers and of the laymen 
are jusf gOing waste. They are not being 
used even for petty cultivation. These }\ilI • 
slopes. foothills and high-lying areas are also 
good for this kind of a crop. So. I would 
like to get a positive reply (rom the hon. 

Minister, when he makes his reply to this 
debate, whether the Government ~i1l be 
ready 'with a proposal to give more working 
capital and more money for investment after 
the diversification of resources for borrow­
ings. This is my one particular suggestion. , 

The other suggesti on that I would liko 
to make lin respect of the North-East is 
that a1 present ShilJong is the regional 
headquarters of the FCI. Shil lOng is quite 
out of the way for aU the North-Eastem 
States. For Nagaland, Tripura, Manipur 
and M izoram, Shillong is not a very 
favourable centre. Shillong continues 
to be an important centre because it has 
been the capital of Assam before the 
separation of Meghalaya, Mizoram and 
Nagaland from Assam. Now Assam has 
got its own capital. We do not object to 
having a regional centre at Shillong, but we 
have been suggesting that State like Tripura. 
Nagaland and Manipur should have their 
own regional centres. Now 'they are workm, 
at the district level. What I would suggest 
to the Government is that even with limited 
power, with the Jimited staff, at least the 
official status of the officers working in 
Agal tala, Imphal and other State capitals in 
the North-East, should be raised to the 
level of the regional staff. This I have bees 
suggesting off and on, but so far we have 
not got any positive or favourable response 
from the Government. It is not merely a 
question of giving advantages to them, it is a 
question of giving status because when every 
small State unit has to go for guidance and 
assistance to another State Capital which is 
far away, which is quite out of the way. it is 
very inconvenient for them. So, my SUSles­
tion is that in spite of the limited work, 
limited functions. the State capitals should 
have their o\\n regional headquarters. This 
is my suggestion. 

I hope the hon. Minister will react 
favourable to these demands of the small 
States. With these suggestions, I conclude. 

[Tran.Jlation] 

SHRI JANAK RAJ' GUPTA (Jammu): 
Mr. Deputy Speaker, Sir, I rise to support 
this Bill. Undoubtedly our hon. Minister 
Shri Sukhram has taken a rot step .. 
During the last two·three years. Food 



j 15 Food Corporations 
(Arndt.) Bill 

[Shri Janak Raj Gupta] 

Corporation of India has done excellent 
work. Wherever the people were in need of 
food&rains, they immediately supplied it to 
them. Even in the drought hit areas, they 
didn't let my problem arise. At this staa_ 
I would like to draw the attention of the 
bon. Minister to one or two problems of my 
state Jammu. Although the hon. Minister 
is fully acquainted with my state, because 
like his own state, Jammu-Kashmir is also a 
backward state having an extc!nsive hill area 
and facing almost the some difficulties and 
problems. To get their foodgrains, the 
people of that area have to w~lk 10-1 S 
kilometres to reach any town or district. It 
is right that Government have constructed 
its godowns at many places and other facili­
ties have also been provided there, but in 
my state, there are also inaccessible and 
remote hill areas like Laddakh, Lea, KarJil 
and Kirhtwar. Leh is the constituency of 
our non. Minister foT Parliamentary Affain. 
In that area, the roads remain open only for 
3-4 months in a year and for other 6-. 
months, t.hey are totally blocked. Durina 
that period, there are no meaus of transport 
available to supply foodgrains and other 
eatables to die peot'le residing in that area. 
Hence my first submission to the' hone 
Minister is that instead of wheat, wheatflour 
may be supplied to our area, because there 
is no grinding or flour mill or any other such 
arrangement in this area to grind the wheat. 
Thus the people shall have not to face any 
difficul ty. 

There are quite inadequate storaae 
facilities in my State. A sufficient quantity 
of food grains shOUld be kept stored there, . 
so that it can be used in the winter season 
or in the event of any natural calamiti~. 

In my State, there are many remote 
areas like Padar, Kishtwar, Poonch. 
Rajouri etc. where the residents have to 
face many difficulties. I would like to briDa 
to your notice that recently a larae Dumber 
of people were rendered homeless. due to 
floods iD'Paragneal area of my constitueDC7 
Jammu. These people had to be evacuated 
from that place by helicopters, and today. 
some of tbem are puttinl up in a ICbool 
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buUdinI od some are on roads. I urge 
upon the Government to upon fair price 
shops there as early as possible, so that the 
people can aet some benefit of them and can 
buy the essential commodities frem these 
shops. 

I am arateful to the hone Minister, for 
it is in his notice. and he has also helped 
us to • afeat extent. Recently a labour con­
ference was held there under the aegis of 
Food Corporation of India, in which the hone 
Minister, Shri Azad and myself was present 
there. In that conference, many demands 
were made and one of these demands, was 
that the contractor system should be done 
away with and instead, the mate sy'stem 
should be adopted in the Food Corporation, 
SO that the labourers working there may get 
full benefits of their toil. On the other 
hand, the Food Corporation has made many . 
improvements in our State. They have 
built up many godowns and have stored 
wheat and rice etc., but the existing storage 
capacity needs to be raised further. You 
should also make procurements there and 
keep the reserve of such quantity and 
quality of foodarains there so that the 
peop!e may aet it easily at the time of their 
requirement. With these words, I support 
this Bill which has been introduced in the 
House. 

15.00 brl. 

SHlU RAMSW AROOP RAM (Gaya): 
Mr. Deputy Speaker, Sir, I support the Bill 
introduced by the hone Minister regarding 
F.C.I. The F.C.I. is the department which 
makes the timely supply of all the essential 
commodities to the people of this country. 
This country faced a tremendous drouaht 
and in those horrible times it was the Food 
Corporation of India which had made 
everythina evailable to the people at the 
proper time and as per their requirements. 
Thus they made a significant contribution in 
this regard and for that I thank the F .C.I. 

[En,li.rll] 

ltfR. DEPUTY-SPEAKER: Mr. Swarup 
Ram, you can continue tomorrow. 
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DISCUSSION UNDER RULE 193 

Situation arising out of tbe receat 
publication of certain documents AD a 
national daily in regard to the alleled 
payment of commission In connectioB 

with the Bofors contract 

MR. DEPUTY -SPEAKER: We shall 
now take up Discussion under Rule 193. 
Mr. Narayan Choubey may raise the discus­
sion. 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : Sir, I have a point of order today. 

[Translation) 

SHRI RAMSW AROOP RAM (Gaya): 
There are many other very important ques­
tions before the country. For how lona 
will you continue with this Bofors. Now 
please finish it. It has no substance. 

15.02 hrs 

(MR. SPEAKER in the eMir] 

MR. SPEAKER : What are you doina ? 
Why are you speaking ~ itbout my permis­
sion? 

[English] 

Why are you doing it without my 
permission? Nothing goes on record. 
Mr. Mohanty, what is your point of order '1 

(Interruptions) 

SHRI BRAJAMOHAN MOHANTY : Sir, 
1 invite your kind attention to clause (ii) of 
Rule 194, which has been recently amended 
on 30th April 1987 wherein it has been 
provided; "It is not exceeding two hours, 
or before the end of the sitting." Either 
you should start the discussion at 4 O' 
clock or at 6 O' clock, So, J would 
welcome the exuberance of Mr. Choubey. 

Ml'l. SPEAKER : No point in this point 
of order. Overruled. 

(Inurruptions) 

SHlU SHANKAR LAL (PalO: Sjr. 1 
am on a point of order. 

MR. SPEAKER: What is your point 
of older, 

(Tran.J/ation] 

SHRI SHANKAR LAL: Mr. Speaker. 
Sir, I want to draw your attention to sub­
clause 4 of rule 352. It has been mentioned 
in it:-

[Eflllishl 

"reflect on any determination of the 
House except on a motion for rescinding 
it," 

[TrQIIJlQl ion] 

Keepina this in view, I submit. .. ". 

MR. SPEAKER : Overruled. No pomt 
of order. Please take your seat. Overruled. 
Nothing doina· 

AN HON. MEMBER: It is a maiden 
point of order, Sir, (Interruptions). 

MR. SPEAKER: Maiden remains a 
maiden! Now, Mr. Narayan Choubey. 

SHRI NARAYAN CHOUBEY (Midna­
pore) : Sir, salvos have again been fired 
and the gullS have again boomed, but now 
these guns are from the reporters of the 
famous paper, The Hindu, and these guns 
have boomed to demolish the castles of the 
Hindujas, the Bofors, the Government of 
India and last but not the least, the Joint 
Parliamentary Committee chaired by Sbri 
Shankaranand, who was again been inducted 
in the Central Cabinet as recognition of bis 
!ervice-the cover up. (Interruptions). Sir, 
the Hindu document bas revealed many 
important facts, (Inu,ruptions). Yes the 
document published in the Hindu (lnte/,up­
tio1ls). 

I Tr..,lcJti CM J 

SHRI BALKA VI BAIRAGJ (Mandsaur) : 
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Mr. Speaher, Sir, to Shri Choubey, I want 
to say this only :-

"Lag Raha Hai Dilruba Ki 
Ladkharati Chal Se, Phir Mara Chuha 
Nikalenge, Phate Rumal se." 

MR. SPEAKER : Please tell me, from 
when has he become your beloved ? 

SHRI NARAYAN CHOUBEY: Sir, it 
is not a 'Chuba' (rat). 

PROF MADHU DANDA VATE (Raja­
pur) : All rats have gone in bye-election. 

SHRI NARA Y AN CHOUBEY : It is 
DOt a rat, A man saw a pig on the v.ay. All 
the Brahmins went a\vay from there, Some 
one told that the elephant had become 
shorter; some one told that tht! rat had 
crown larger. I wish you may become 
wiser. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Will they become wiser? 

SHRI NARAYAN CHOUBEY: It is 
wish. 

MR. SPEAKER: Mr. Bairagi, do not 
tease him, otherwise he will say 'Punar 
mushiko Bhay' (you may again become rat) 

[English] 

SHRI NARAYAN CHOUBEY : Bofors 
made the payments of commIssions. It is 
clearly established. The payments ranged 
fro.i11 0.96 % to 6 % depending on the items 
involved for winning the contract of March 
24, 1986, i.e. this gun contract. 

Another thing is, the winding up costs 
story carried out by Bofors and accepted by 
Joint Parliamentry Committee, the Govern­
ment of India and the Attorney General as 
reasonable and legally sustainable, is proved 
to be wrong. These things ha ve been sus­
tained and proved quite e)aborat~)y. It has 
been proved that Svenska Incorporated 
registered in Panama and Win Chadha's 
Anatromc Ge.oeral. registered in India are 
the same. directly linked to cover the sam~ 
transaetiOlll, services and obligations and 
worked for the ~ ~fici~ries. That 

Bofors COlltraot 

has been completely proved. In other 
words, Win Chadha served as a 
conduit of largest category of Bofors pay­
ments totalling more than 188.4 miJIion 
SEK for gun deal, into secret Swiss account. 

AN HON. MEMBER : It is hearsay. 

SHRr NARA YAN CHOUBEY: It is 
not hearsay. It is in the documents which 
are not to be relished by you, since you 
belong to the Party which tries to cover up 
anything. 

Svenska-Anatronic nexus violated Indian 
laws, made big breach of faith and consti­
tuted a massive fraud on the Indian people 
and decision-making process relevant even 
to our Defence sector. I beg to submit such 
is the manoeuvre of this Government that 
even the Defence of this country is nOl safe 
in their hands. It has been proved beyond 
doubt that there has been link between Piteo 
Sangam Limited of Hindujas, on a 'care of' 
basis. It has been proved that Pitco 
accounts became Moresco-Moineao resulting 
in payment of 81 million SEK to three 
highly secret Swiss' bank aocounts, namely, 
Lotus, Tulip and Mont Blanc. Who is this 
Lotus? 

It has been further proved, the Hindu 
documents establ ished that Bofors spoke lies 
before the Government of India, the Joint 
Parliamentary Committee, before the 
Swedish National Audit Bureau and to the 
peoples of India and Swedan, when it said 
that no commissions were paid to a ly 
Indian recipient. They spoke blatant lies 
and the Government of India accepted it 
that it has no knowledge of Indian involve­
ment, no payments of Bofors-India gun deal 
were mad: after December, 1986 and that 
the payments represented only winding up 
costs settled through termination negotiations 
for settlement of pre-exis ting contractual 
obJiga(ion~ of Bofors. Yes, you see, how 
wrong and co.:k and bull story is this state­
ment, that these payments had nothing to do 
with Bofors-India gun contract. It is totally a 
blatant lie spoken by the AB Bofors Limited 
and t,he Goyemment of India accepted it and 
the Government of India accepted it. Docu­
ments further suggest but for revelation in 
the media namely Lwiss Radio 4 % of the 
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total contract value of SEK 8,400 million 
would bave exceeded SEK 319.~ million and 
that Bofors was well in the process of 
making payment into secret Swiss bank 
accounts. All tbese bave been proved to 
the hilt. 

It is further proved tliat Bofors violated 
the condition precedent to the conclusion 
of the gun contract with India that no 

. agent or middleman should be involved in 
the deal and that no commission should be 
paid to them. The winding up story is 
absolutely wrong and has no Jess to stand 
in any court of Jaw not to mention any 
public forum of common sense. 

Bofors aoncocted the winding up story 
to explain away SEK 319.4 million relating 
to March 24, 1986, gun deal. But pay~ 
ment of 6 % of contract value continued to 
Sveneska in 1987 an pre-gun military tran­
~action between Bofors and Government of 
India. 

Bofors claimed that no gun related 
payments were made after December, 1986. 
But Hindu documents prove 0.96% commis­
sion continued to be paid at least up to 
March 30, 1987. I' 

How this Bofors story started? This 
Bofors·story shook the entire country. You 
know the whole story and I will be _very 
brief that on 16th April, 87 Swiss radio 
reported elaborately that Bofors had paid 
bribes to important Indian leaders for win­
ning contract to export guns to India. The 
news came in the press. Whrt was the 
Government's reaction 1 What did the 
Government say? May I quote what was 
the Government's reaction 1-

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEY): Cock and bun 
story of the Hindu. (Interruptions) 

SHRI SOMNATH CHATTERJEE: You 
made such a mess on defence matters that 
you have been changed. Don't talk of 
defence matters. 

SHRI S. JAIPAL REDDY (Mahbub­
nisar> : After the defence scaruiaI. you are 
inundated by Allahabad scandal. 

SHR.I NARAYAN CHOUBEY 
Government said the. report was baseless, 
faJse, mischievous and meant for destabilis-

.ing the country. Anything about tht corru~­
tion on the part of Government, if it comes 
to" the press and which shakes the morale 
of the people, is described by &he Govern­
ment as destabilising. It seems as if t~at if 
tbe Congress Government is destabilised, th~ 
country itself becomes destabilished ! .. 

You know the story of the Mahabharata. 
It is stated in the Mahabhrata, "Taimin 
tuste jagat tuste, Rajiv tuste Bharat tuste" 
"If Lord Krishana becomes happy, the world 
becomes happy:' It so happened that while 
the Pandavas \\ere livmg In the Jungles, 
Duryodhana wanted to punIsh them and 
sent Rishi Durvasa with 10,000 disciples 
to the house of Pandavas to have some food 
and the story goes that Draupadi could feed 
any number of peop1e before she herself had 
taken her food. But she cannot feed any­
body jf she took any food already. l"ow 
wben these 10,000 disciples came, Draupadi 
was baving sunbath after taking her. meals. 
The 10,000 disciples said "We want seme 
rood." Draupadl become afraid. Draupadi 
called Lord Krishna. Lord Krishna came 
and asked: "What has bappened to you?" 
Draupadi told: "Durvasha Ri-shi will just 
give me Abishap. We ~iIl all die." Lord 
Krishna said: "Don't worry. I am there. 
Have you saved anyone single grain in your 
pot 1" To this question, Draupadi said: 
"Yes, there is one." Lord Krishna said: 
"Give it to me." He took .it in his mouth 
and then said: "triptoh." I am Tript. My 
belly is full. The people's belly is full. The • 
belly of dogs, cats, cows and buffaloes etc. 
is all full. 

"Tasmin tuste, Jagat tustah ,. 

Rajiv tuste, Bharat tustah" 

SHRI TARUN KANTI GHOSH 
(Barasat) : Please don't make fun of Lord 
Krishna. That is not right. (InterruptiDIIS) 

SHRI NARAYAN CHOUBEY : Sir, he 
has not read Mahabbaratha. This is not an 
allegatiop .•. (lnterruptions) Do you think 
tbis as an allegation? .•. (1l11erruptiONl) I am 
sorry. 

SHlU ANANDA.GOPAL MUKHOPA­
DHY A Y (Asamol) : Sit .. we have got noth-
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ISbri Ananda Oopal Mukhopadhyay] 

ina to ~Y. We are hearing Mahabharatha 
from SIlri Narayan Choubey. 

''Tavat Shobhata Murkhab, 
Javat Kinchit Navashoh" 

SHRI SATYAGOPAL MISRA 
(Tamluk) : Please tell it to your Prime 
Minister. 

[TralJ31ation] 

SHRI BALKA'VI BAIRAGI : Perhaps 
you might be knowing that Lord Krishna is 
an incarnation of 'Narayana'. 

SHRI NARAYAN CHOUBEY: Then 
worship me. , 
[English] 

SHRI NARAYAN CHOUBEY: What 
did this Swedish Audit Bureau Report say? 
It says :_ "An agreement exists between MIs. 
'ADI Bofors .. and ..• conceming the settle­
ment of commission ... that considerable 
amount have been paid subsequently to, 
among others, MIs. ABI Bofors' previous 
agents in India". This is in this report. Only 
then did the Government of India say that 
there should be some inquiry. Before that 
they said that there was no question of 
inquiry. They said that everytlring was base­
less md wrong and whatever was stated in the 
Press, whatever was stated in the Swedish 
Radio and whatever come out in tbe world 
Pre\s was wrong. They Plaintained this stand 
till the Swedish National Audit Bureati 
made a report. Then the Government sear­
ched here and tbere and thought t~, a Joint 
Parliamentary Committee should be formed 
and is should inquire into tbe allegations. 
They wanted that inquiry be made. But the 
terms and conditions were such that the 
OPJ)(tition stayed away. First of aU, they 
did not want to do ~ything. Then they said 
that inquiry should be made. The POint is 
that the inquiry should prove that they are 
not guilty. The terms and COBditions· were 
so manoeuvred tbat the Opposition stayed 
away frQIII the Commjtt~. . 

MR. S~: Cboubey-ji, I think 
we reached ~ staae after quite a lot of 
discussions. I tIJia\ we better procood 

. further. you rnaj -mak9 19m, JPOfe points. 

We have alreacly .. id 10 maDY thiDp l'OIard .. 
iDa that. 

SHRI NARAYAl(' CHOUBEY : Then, 
the JPC was set up. The Committee condu­
cted several meetiDp. The.lPC went from 
place to place. The JPC was chaired by 
our hon. Minister Sbir Shankanmand. They 
finally came to the conclusion· and said : 
nTbere is no evidence to show that any 
middleman was involved in the process or 
the acquisition of the Bofors sun." This is 
the conclusion. They further said : "There is 
also no evidence to substantiate the allega­
tion of commissions or bribes having been 
paid to llD)'ODC. Therefore, the question of 
payments to any Indian or Indian Company, 
whether resident in India or not, does not 
arise especially as no evidence to the contrary 
is forthcomin& from any quarter". SOt the 
conclusion is very broad. These are the con­
clusions. I do not want to take up your 
time. This is the conclusion they brought 
out in this book. Here is the Moqrshika. 
(Interru-ptiMrs) Here is the rat. 

THE MINISTER OF DEFENCE (SHRI 
K. C. PANT) : He was right all alona ••• 
This is what you had in your handkerchief. 
That is what you say. (Interruption8) 

SHRI NARAYAN CHOUBEY: He was 
r;&ht regarding this. How does it stand 
now? First of all, there was total denial. 
Then the Swedish Audit Bureau report came. 
Then the JPC was set up. Then came 
JPC's total clenia1. Now reports- have come 
in the Hindu aiviDc all the details. I thank 
the RePorters of the Hindu. If two or three 
Reporters of the Hindll could publish such 
documents, could ao into such documents, 
could unearth so many thinas, I fail to under­
stand why the Government of India agencies, 
with 10 many ofIicers, so maDY facilities, 
have failed to briDa out the truth; J do not 
know why ••• 

AN HON. MBMBmt.: They were 
bn"bed. 

SHlU NARAYAN CHOUBBY: I do 
DOt bow whether they were bribed or not. 

f PerhaJ)l, tilly Wre teCI_ted Dot to UDcover 
the tllltb; perhaps, they were prevailed upoo 
DOt to UIICO\W the truth. I do not thiDk. the 
Indian ~ are SO iDeJIcieDt that they 
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cannot tackle this problem. Now we find 
this same: 

fI~rgi K.air Karaye ICair Karaye anda 
pare Dan I 

Apin the CDI has been asked to inquire, 
aDd I am told that the CDI Chi<lf,. who is 
.upposed to mak~ the inquiry, has been given 
one year's eXtension. The CBI too has come 
to the ccDClusion, "Yes; the Chadha Com­
pany has taken the commission". It has 
come in the press on 26th .June or so. They 
bave come to this conclusion. So', the 
Government has been caught. They may 
deny it, but they have been oaught. 

[ Tr411S1atlan] 

I have not eaten the buttcr ••• (IlIterr"p­
tlolll) .•• teU what is it. Pl'*C thiDk over 
what is said in this ~hajant that ~haft not 
eaten butter, I have not eaten butter, I have 
not eaten butter.- He has not acoepted till 
now. I have not eaten, I have not eaton, I 
have not.caten . •• (lltterr"ptiDlU) . 

PROP. MAnHU DANDAVATE 
Choubeyji, Lord Krislma had accepted at 
last that he ~ eaten the butter ••• (Interrup­
tLtms) 

SHRI NARAYAN CHOUBEY: They 
will also accept ••• (lnterr"ptiolU) 

SHRI SOMNAm CHATI'EJUBE 
They have accepted ••• (IIlt,rruptltNrs) 

tEn,lil/a] 

SHRl NARAYAN CHOUBBY: You 
may deny, but we say tUt you have taken 
the butter. On your mouth and on your 
lips, we find white spots. : ou are cauaht. 
You cannot eaeap6. I apm warn you. you 
are behavina like the flies in the spider·s 
net. 

[Tr..,.latltHI] 

More you try to hide. more you will • be 
trapped in it. That is why J'O\l ale ~ 
trapped delpite )'OUP every efFort to wriIIle 
out of it. ODe after aaothor diacloauns arc"" 
beioa made aad more II llke1y to come out. 
P1eue do DOt be upset. (1_"",''-') 

1 woukt like to aay ••• (1,.,."",1l0ltJ) 

~.~ II ordtrooI bJ.the 'Chair. . . 

[&.,1 Ish] 

If you move more, you cannot wrigglo 
1 out of it. I again tell you, we want to 

uncover the Bofors story. The Bofors story 
is a story more thrilling and more exciting 
than any espionage novel. It is~~a story how 
our ruling class can cheat the Indian people; 
it is a story how they cheat the country; it 
is a story how they can cheat the country 
even at the cost of defence. The story has 
to be unravellQrl, the story has to be unco­
vered. So, .!,e request you again: kindJy 
appoint a. Joint Parliamentary Committee ••• 

SHlU SHANTARAM NAIK (Panaji) : 
You will boycott it. 

SHRI NARAYAN CHOUBEY: We 
will no more boycott it. Do not worry about 
that. 

[Translation] 

Make a genuine committee ••• you should 
make a Parliamentary cOmmittee, not ••. ** 
committee (Interrupti ans) 

[EngUI"] 

SHRI K. S. RAO (Machilipatnam) : He 
is denigrating the Membert of the JPC by 
calling them ••• * ..... He must withdTaw that 
word. 

SHlU SHANTARAM NAIK: SU,-he 
is casting aspersions on the Members of the 
JPC. It was a body CQnStituted by the 
HoOse. Kindly pull him up, Sir. What he 
is talking is atrocious. (Interruptions) 

SHRI NARAYAN CHOUBEY: That 
Committee should be chaired by a member 
of the Opposition Group. (]IJlerr"ptloRS) 

SHRI S. JAIPAL REDDY: If ·Jokcr' 
is not unparliamentary, how is •••••••••• 
parliamaltary ? 

SHRI NARAYAN CHOUBEY : If tba1 
is unparliamCl)tary, I withdtaw that won:! 
and I say ••• •• •.. If •. ··is ... UDparljalJM'DtaIy'l 
I substitute it by the word ••••••• " 

. MR. SPBAXAR. : Sum lip. 

SBRl NAAAYAN CHOUBEY: I ... 
Upoll the GOventmeDt. pleuo acceptoit 
Allow this Parliament. to UDra'¥el tbI 
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truth. Let the entire country know the whole 
truth of Bofors story for the future of this 
country SO that the people of this country 
can know how a ruling class having no 
loyalty to the people can behave. They must 
learn this for future so that they can be in 
tbe Government which will be loyal to the 
people, loyal to the 'CountrY., loyal to the 
defence of this country Or you can keep 
your jambo jet ready. (Interruptions) For 
aU the people jambo jet read'y tQ fly to some 
other country as this leader from Philippines 
Mr. Marcos had to do. 

So, I urge upon you and through you 
to this august body to accept our proposal 
to again appoint a Joint Parlimentacy- Com­
mittee which should ao into details after 
the truth has come out in 'The Hindu' and 
that should be chaired by an opposition 
leader so that \Ve can unravel and uncover 
the whole 5tOry for the benefit of the 
country and the people of this country. 
With these words, I conclude. 

SHRI VISHWANATH PRA TAP 
SINGH (Allahabad): May I say, what 
Choubeyji has said, the whole story is 
know only to one person who is absent 
here. 

[ Translation] 

SHRI BALKA VI BAIRAGI (Mmd­
saur): Raja Saheb, you know everything 
(Interruptions) 

[English] 

SHRI S. JAIPAL REDDY: Jombo jet 
may be stationed but after getting down 
from jambo jet, you return that. (1Il1errup'_ 

lions) 

MR. SPEAKER : Prof. Dandavate to 
speak. 

PROF. MADHU DANDAVATB 
(Rajapur) : Is there no speaker on the other 
side '! 

i Trczrulat ton] 

MIl. SPEAKER : They will speak later. 

[English] 

PROF. MADH1J DANDAVATB; Mr. 

Speaker, Sir, before I come to the various 
documents, I would like to refer to very 
impor~ant lapses.in this House which are 
closely related to the subject under considera­
tion. The documents that are publisbed 
by 'The Hindu' oc the 22nd and 23rd June, 
1988 and subsequent documents-about 70 
have been published and also the one which 
was published earlier on 21 st April-you 
will find that these documents had created 
a grave situation in this House also. 

Sir; I wish to d:aw your attention to the 
fact that on the 4th of JuJy, 1988, I sub­
mitted to you a notice of privilege against the 
PrimeJMinister, against the Defence Minister, 
against Mr. Win Chadha and I ought to 
have included some others in the VIP Jist. 
But these are two Members and one Mr. 
Win Chadha against whom I had given a 
privilege notice. I am deliberate]y starting 
with this because they are closely related to 
the subject under consideration and discus­
sion today. 

I wish to draw your attention to the 
fact that on 20th of April, 1?87, the 
Defeoce Minister Shri K.C. Pant made a 
written statement in this House and he 
assured the House that as far as thiS Bofors 
transactions are concerned, there have been 
no involvement of a middleman and there 
have been no payment of commission at all. 
When the dabate went on, the Prime Minis­
ter intervened, not in the debate but some 
question was posed and I do not want to 
repeat that. But in my notice, from the Lot 
Sabba. records, I have quoted what exactly 
was said by the Prime Minister Shri Rajlv 
Gandhi. He again repeated that there was 
DO questioJll of a middleman and and there 
was DO question of any commission or bribe 
being paid . Sir, at a later stap, Joint 
Parliamentary Committee was set Ul' to 
enquire into the Bofors. When the Com­
mittee investigated all the matters and 
report was completed, and as the irony 
would have it, Sir t almost at the same time 
wbeD the Report was bem, presente4 eo 
this HOUle, we bad before us the first impor .. 
tant despatch from the Hindu. If I remem­
ber daht, it was on 22nd April 1988 whaa 
there ,was in the banner -headlines 'Bofors. 
Pitco payments linked to Hindujas-dOCU­
meutary evidence· and the . documents were 
pub1.iahed in HiDdu. 
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• When Mr. Chadha was called bejore the 
Committee-I don't want to go into the fact 
as to how he came here, whether he impo­
sed all)' conditions, whether soMe concessions 
were given to him, whether an assurance 
was given to him that certain arrest will not 
take place, whether it' was assured that he 
will have a safe exit from the country-he 
was asked to appear before the Committee. 
In fact, the tragedy of the situation is that 
the very main persons who were supposed 
to be guilty number one and t~o, though 

I they were supposed to be the culprits, they 
were asked to stand 1D the Witness Box and 
they were given VIP treatment. They made 
certain statements. 

In that very Report that has been sub­
mitted over here, we have been told as to what 
exactly was stated by them. It is stated in 
the Joint Parliamentary Committee Report 
on Bofors in Para 7.159 : 

"During his examination Shri 
Chadha further affirmed as under :" 

That is what the Report says: 

,. He was never a middJeman or an 
agent of Bofors in so far as he never per­
formed any functions of a broker or a 
cOlnmission agent and was nqt engaged 
in any seUmg activities." 

(JPC Report, Page 162) 

We had to rely en the Report. Catego­
rically he had denied that h~ has acted as 
anybody's a~ent and receIved commission. 
As far as Mr. Win Chadha is c(Jncemed. the 
Prime Minister is concerned and the Defence 
Minister is concerned, two of them are on 
record in t his House and the third one is 
on record in the Joint p'arliamentary Com­
mittee which is a miniature of Parliament 
because all the rights and prIvileges of the 
parliament are enjoyed by the Committee 
that has been set up b)' you from this very 
House. Therefore, in all the three cases 

.. when these importent documents appeared 
in Hindu, if yOJ,l accept the authenticity of 
these documents, in that case very 
clearly the Prime. Minister, the Defence 
Minister and Mr. Win Chadha had misgui-' 
ded the House deliberately, committed con­
tempt of the House aDd committed the 
prtacb of privilese of the House. That is 

my contention. This House, through this 
debate, must take a serious note of the 
breach of Privileges committed by the 
Prime Minister of the country. the Defenee 
Minister of the country and Mr. WiD 
Chadha. Of course, I do not want to put 
Mr. Win Chadha on tbe pedestal of the 
Defence Minister and the Prime 
Minister; but unfortunately by their pro­
fession they are linked up together. I mean, 
profession of breach of privilege. I do not 
refer to any other profession. I am referriDg 
to the breach of privilege. Therefore, this is 
the most important aspect that bas to be 
taken note of. 

The question arises and I am sure that 
when you inquire into the matter to decide 
whether these is a prima ia6ie case, I know 
tha t your first arguement and premise 
will be wbether these documents of Hindu 
~re reliaLle and authentic. If they are proved 
to be reliable and authentic, then these Mem­
bers have committed a breach of priviJeae. 
I think that is perfect logic. 

Now I wiII argue as to .why I coatead 
that there is an autbenticity to there 
documents. There are two or three aspects. 
In the pa,st, whenever any of uS from the 
Opposition side quoted any document that 
was embarrassing to the Ruling. Party aaI 
the Government, there was a professiODll 
heckler in this House who always said OA 
agent, CIA agent. He always said that, 
(lnterrqplions) 

.... 

AN HON. MEMBER: He has beea 
already elevated. 

SHRI SO~NATH CHA ITE..RJEE : He 
is almost pfl.>fessional; otherwise he could 
not do that. . 

PROF. MADHU DANDA VATS: I am 
not referring to him. He has always said 
that. 

THE MINISTER OF STEEL AN& 
MINES (SHRI M. L. FOTEDAR): ¥r. 
Maclhu, I would like YOll to withdraw dlat 
word about an Hon. Member of this JIo_ 
who is not present here. (l1"e"upIiOlU) 

AN BON. MEMBER: He bas DOt 
named anybodlt. 
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PROF. MADHU DANDAVATE: Sir, *' unknOwn need not be indentified. I am 
1lOt referring to anyone in particular. Shouts 
were there. If it would have been one I 
could knOw. 

SHlU 'M.L. FOTEDAR: It does oot 
behove a person like you to mention like 

that. 

PROF. MADAU DANDAVATE : It 
behoved him to call us CIA agents. At that 
time I did not find any kind of indignation 
in you to stand up imd say 'Do not call 
members of the Opposition as CIA agents ?~ 
You can can theIii anything else: I am 
always surprised by your selective sense of 

cooscience. 

Now, Sir, the question is w~at is the 
authenticity and I have two pomts to put 
forward here to establish indirectl~ ~e 
authalticity of these documents. First, m 
the past whenever documents were quoted 
or allegations were made it was said tbey 
were fabricated or we are somebody's agents 
but this time strangely enough when these 
documents were pubb.Jled not only members 
of the ruling party did not say that these 
are machinations of some agents or. <:IA 
agents but they said that we are appomtmg 
CBI inqUiry to find out whether there is a 
prlma/iJlJie case in the documents that have' 
been published and probably investigations 
come later on. But the first thing that CBI 
would have decided whether it is ~orthwbile 
aoiD& into the material in these documents. 
If they were to find out at the very outset 
that the docwnmts are fabricated and they 
have been engineered in tbat case straight­
away they would have reported to ~e 
Govemmeot tve need not proceed with the 
.investigation. Because there is no pr;11IQ 
I_e case and these documents are fabrica­
ted and they would have been 'thrown to the 
dusi-biSl or history. I would like to know 
1mm the bon. Defence Minister because we 
have heard that CBI authorities bad told 
him aJready that straightaway you aumot 
!eject theIe doc:ul:nents. Tbere is a prt"", 

1_' erideDce. There is substaaoe in ~ 
~. They do not appear to be fabri-
cated otherwise straigbtaway they would 
have said DO Investjption is ueoded becausO 
..,. appear to be fabrkated documents. 

Second, in some of the documents that 
have been pubJished jJl 'The Hindu' a refer­
ence has been made to win Chadha and it 
has been stated that there are certain evid­
ences against Win Chadha having acted as an 
agent and certain payments having been 
made in certain bank accounts. All those 
dOCWllents are there. 

You may recollect when Win Chadha 
came here to appear before the Joint Parlia­
mentary Committee at that time when his 
work was over he was expected to return 
back to United States. At that time there 
were no restrictions. When he came he got 
the royal treatment and when he was to go 
away he would have got the si'!lilar treat­
ment. There were certain rumOurs that he 
was likely to be arrested or his passport is 
likely to be confiscated but nothing of that. 
type happened. But when the report appear­
ed in 'The Hindu' in that case Government 
warned Win Chadha that he cannot leave 
the country at all. Now I could not be 
told by the Government that I cannot leave 
the country. None of my colleagues here 
can be told that they cannot leave the 
country. Initially they did not tell Win 
Chadha that he must not leave the country 
but only when these documents were publi­
shed in 'The I:findu' in which indictment of 
Win Chadha was mado and there was a 
stir in the public that this man seems to be 
having some skeletons in his cupboard, 
when Government also felt there seemed to 
be some skeletons in the cupboard of Win 
Chadha under those circumstances they tol d 
him that he cannot leave the country. On 
analysis of this indirect evidence Govern­
ment did take cognizance of the documents 
...,mch were prin~ in 'TAe Hindu' in which 
there was clear indictment that Was made. 
I am sorry for the proJ)UDCiation. There is 
a touch of Maharashtra in that. I am very 
sorry that such indictments were made. And 
as a result of that, he.was told not to leave 
the couatary. I have got all the documents 
and I need not 10 through all the dOC\l­
menU. Actually f the type of those dOCQ­
meats is also so small, it is very difficult to 
read them. Of courte, for that' I have 
btouPt the maanifYu. &lass. Even then, it 
was worthwhile undcrta.kina that exercise. 

Sir, 81 tar as aU these documents are· 
QODCeI'nC(l, to my mind, four aspects haWl 



333 D190. Untl~r 193 r~. SRAVANA 6, 1910 (SA~A) about Commis6ion in 334 
Bot or s Contract Publication oj doCum~nts 

been completely established. Despite the 
denials by the Joint Parliamentry Com­
mittee, despite the denials by Mr. Win 
Chadha and others, number one, it is esta­
blished on the basis of the authenticity of 
the . documents that seemt agreements did 
exist and they are available here. I need 
not lay them on the table of the House 
because they are laid on every table in every 
b~:>use in tbe country. It has "been clearly 
established tbat commissions are paid. 
Number three, it has been establisbed that 
Win Chadha is linked up with Svenska pay­
ments. And it had been clearly established 
that all the story of wJnding-up charges is 
only a cooked up and a cover-up story. 'All 
the documents are there. Some manipula­
tion of the dates is there. I will just make 
it explicitly clear that there is nothing like 
the winding-up charges. Some of the docu­
ments, which are there, h:tve made these 
things explicitly clear. WIthout quoting all 
the documents, only I will give the reference. 
There are important extracts from JPC's 
report on Bofors which clc:trty conflict with 
whatever has appeared in the /findu. 

I am quoting from the Joint Parlia­
mentary Committee's report : 

(1) "Bofors had not used any middle 
man, "representative or agent to 
represent the company with the 
Indian authorities in order to win 
the Howitzer contract and negotia­
tions took place directly between 
the Ministry of Defence and 
Bofors." 

(JPC report page 167) 

(2) "Bofors bad never paid or cons­
pired to pay any bribes in con­
nection with the Howitzer 
contract." 

(JPC report page 167) 

(3) "There is no 'evidence to sbow that 
any part of the winding-up costs 
was paid to any Indian other 
resident in India or abroad," 

(PJC report page 191) 

There are non-resident Indians and there 
are non-Indian resiCfents. There is reference 
to both.~ And 

(4) "7.159. Durjng his examination, 
Shri Chadha further affirmed as 
under :-

He was never a middleman or" 
an agent of Bofors in so far 
as he never performed any 
functions of a broker or a 
commission agent and was 
not engaged in any selling 
activities. " 

(JPC report page 162) 

Now I will only make a reference to the 
important documents. I do not want to 
read tbem. I see that you are impatient. 
We are also impatient to expose all corrup­
tion. Number one, reference to document 
giving evidence of Commission, if you look 
at 'Frontline'-they have just put all to­
gether (page 24)-you will get that. 

• Number two, a wonderful table of con­
cordance: Svenska and Win Chadha's 
Anatronic (page 25). I have given that. A 
number of caincidencesare given here .. 

Sir, I shaH refer only to the page numbers 
and all l.hat. Those who have no time, they 
can refer to the library. Those details have 
been given here. The third is a very qnpore 

tant reference. The internal document of 
the Swedisb Central Bank. giving a monthly 
statement of transactions involving foreian 
exchange : 

"According to the transaction listed. 
5th, on January 10, 1984 a commission 
payment (coded '62' of SEK 174, 522) 
was made to "Pitco Co, Sangbam Ltd." 

This is from Page 2 9 of Front Line-A 
comll)unication from A.E. Services and 
another document, regarding a single pay­
ment by Bofors of SEK 50.46 miHions as 
commission to A.E. Services. The colll­
missions have been firmly linked to payments 
made by the Government of India to Boron 
in 1986-87 against invoiced deliveries or as 
advances. You can find this on Page 32. 
These documents leave on doubt that pay_ 
ment of commission had taken place to the 
front comPanies. In this connection, I \VOUId 
like to know ~an answer to a specific 
qu~tion. A.E. Services is, at least. lID 

important institution in this catire House of 
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[Prof. Madhu Dandavate] 
Corruption. There seems "to be many trans­
actions. Just now, thc~t is not the matter 
under discussion but it is reliably learnt that 

. as far as the contract-of the Westland heli­
copters are concerned, it is the A.E. Services 
which have given the contract. The percen­
tage has been fixed up and all the documents 
to which I made a cursory reference have 
been published in Hindu, as of Chitra Sub­
ramaniam who has worked out all the 
details as to what are the details of the con­
tract, what is the amount involved, what is 
the percentage'fixed, what is the amount 
said and what are the signatures, etc. are 
given here. Therefore, all these details 
having been given, it is clear that as far as 
these details are concerned, clear cut pay­
ment of c'()mmission has taken place and 
bribes had taken place. Now, therefore, I 
would link it up with that and I would like 
to know from the Defence Mmister that as 
far as the A.E. Services are concemed, is 
it a fact that they were given the contract 
about Westland helicopters and what was 
the percentage of commission that was 
actualty kept? Next, comes Government's 
failure to investigate. 

SHRI K. C. PANT: It is not relevant 
to this debate. 

PROF. MADHU DANDAVATE: I 
think if little irrelevance is there, relevant 
part will become dom inant. 

SHRI K. C PANT: Your speech will 
~ ~ .oom~~ ~~m w~ili~ 
irrelevant. 

PROF. MADHU DANDAVATE: In 
that case, I will be waiting for your speech. 

SHRI SOMNA TH CHATTERJEE : You 
should use _his magnifying glass to find out 
his relevance. 

. PROF. MADWU DANDAVATE : I 
would like to know the replies from the 
bon. Minister tp srr...citic querries. I would 
expect sharp and pointed answers. lnspite of 
the information regarding from companies 
with their account numbers, commissions 
paid and the amounts of contracts, no 
successful eDquiry could be made into thec;e 
front companies. J have gone through the 
I.qxn:t. They say that • some.. of them were 

maneged only by women. But that does not 
stop the mischief. I do not want ot make 
any general allegation against women. I have 
to go home. 

MR. SPEAKER : I W2S worrying about 
it. 

PROF. MADHU DANDA VATE: So, 
protect me in that cuse. Bofors and Win 
Chadha who were in the docks as culprits 
were put in the witness box by JPC and 
and their contention was relied upon. Why 
is it that you rely upon this and especially 
when these details have come out? No. 
fupther information was sought from Sweden 
after issuing of the report of the National 
Audit Bureau. After the National Audit 
Bureau had submitted its report, certain 
names were dropped out or omitted on the 
basis of commerCial confiidentiality and 
because of their commitment to the baQ-ks. A 
news had appeared and a complaint had 
been made in that country that after all these 
documents had come up and so many names 
had been revealed, how was it that the 
Government of India did !lot make any 
reference to Sweden saying: "When you 
submitted the National Audit Bureau 
Report, you had already omitted' certain 
names, but now so many names are clear, 
we would like to know from you whether 
they a;e indentical with the names which 
were in the report"? A Committee in 
Sweden is enquiTing into the Bofors issue. 
that is called the Constitutional Committee. 
It is a Committee of the ParIi<vnent of 
Sweden. There has been a pressure from 
Members of both the sides, the Members of 
the ruling party as well as from the opposi­
tion parties-that is the beauty of Swedish 
experiment-and they are insisting: "Do 
nat try to cover up anyone, let the Con­
stitutional Committee go ahead with 
thorough investigations'" Why is it that, we 
are not it all trying to seek any help 
fro'Tl the Constitutional Committee which 
had alre..ldy completed a Jot of its work? 
Let the Government tell the House whethr 
one of th'! front companieli mentioned In the 
documen' s was the company to which, as 
1 said earliers. Westland Helicopter con­
trat was Biven and let us kno~ euctly what 
was the percentage that was given to them. 

Now. I come to a very vital aspect of 



337 DlsD. Under 193 reo SRAVANA 6, J910 (SAKA.) "'oul Commis3ion In 338 
B%1':' ContrQQt PublioatitNI 0/ docll11Jen 18 

this entire problem. I hang my head in 
shame when I read in the newspapers that 
the Switzerland ~overnment comes out with 
a statement that "we had unilateraHy offered 
to ·the Government of India assistance in 
the investigation of Bofors and other 
episodes, we do not understand why they are 
not accepting our offer, why they are not 
letting our help. " They dO'1lot know that 
an helps are not necessarily good helps, some 
of them are embamassing. They are, how­
ever, feeling that way and therefore, a . 
statement comes from the Switzerland 
Government that "we had unilaterally 
offered to the Government of India that we 
are prepared to assist you in the investiga­
tion of these detaiIs.9

' I do not know why 
you are not prepared to accept help. As far 
as all other spheres are concerned, we have 
Iiberalised our imports. As far as this tech­
nical assistance for moral purposes is 
concerned, we will not be opposed to the 
liberalization of import of all the infor­
mation from Switzerland. Full information 
should be sought regarding bank accounts 
and the issues clinched. 

I can very well see. Sir, that you are 
impatient because o'thers to have to speak; 
other speakers will be impatient; I am not 
referring to you. 

Recently, one event. has taken place and 
with that I will close my observations. Here, 
we may try to have hair-splitting and some 
may try to run away wiJh some technicalities 
and have cover up operations to cover up 
frauds. You can indulge in such technicali­
'ties on the fioor of the House, but as far 
as people are concerned, they are always 
straight-forward. Recently, 18 by-elections . 
took place in this country. Shri Vishwanath 
Pratap Singh who has become the centre of 
this issue of Bofors and has been campaign­
ing on the isfue of Bofors .•• (lnterruptins). 
I know it will be embarassing for you .• : 
(Interruptins). During these byelections, I 
campaigned along with him and the only 
issue that become the major issue in the 
elections, specially at Allahabad, was the 
question of corruption at high places. We 
said that the Prime Minister himself should 
squarely take the responsibility of the fraud 
of the Bofon issue and all the malpractices 
'that have taken place. We said in the public 
.JDOetiD,p tliat whosoever may be the candi· 

•• Bxpunpd as or4cred .. by the Chair. 

date . of the Congress Party, the fight at 
Allahabad constituency was the figbt between 
Shri Vishwanath Pratap Singh and the Prime 
Minister. of the country, who is responsible 
for all this. And it was a referendum; the 
Allahabad election was a referendum on 
Bofors, a refe.tendum on corruption.. The 
referendum is clear. Peoples' opinion and 
verdict is clear. Now, all that this Govern-

~ ment should do after this referendum is let 
them quit the Gl)vemment, face the elec­
torate, hold a mid-term poll and then 
vindicate their position. 

SHRl JAGAN NATH KAUSHAL 
(Chandigarh) _; Mr. Speaker, Sir, I heard 
with attention the opening speaker Shrf 
Choubey and also my esteemed colleague, 
Prof. Madhu Dandavate. 

With regard to Shri Choubey, I would 
like to have said a number of things but one 
thing on which I take serious objection and 
I want the House to share the anguish and 
arief with me is when he said, "The earlier 
or the only Joint Parliamentary Committee 
which was constituted for going into this 
whole matter consisted of... •• ..... If our 
friend still says it is correct, they shoul~ 
hang their heads in shame for calling me 
and my other hon. colleagues as ... ·* ... 1 
expect them to create better traditions in 
this House and the traditions they now want 
to create are to abuse each other. 

• At one stage Prof. Madhu Dandavate 
was saying, "The Joint . Parliamentary 
COl1Ul1ittee is a mini-Parliament." And at 
the same time whatever derogatory remuks 
are in their armoury. they are trying to use. 
I say. I feel greatly hurt. My experience of 
these committees emboldens me to say that 
when we sit in such committees, each one 
of us including the Opposition Members and 
ourselves, sits there cutting across the party 
lines. 

AN HON. MEMBER: Not necessarily 
always. 

SHRI lAGAN NATH KAUSHAL r{ 
know the cat ibre which you people are now 
bring~ in this House. I am very sorry to 
say so. But I do want to say ~at the credi­
bility of the Parlia~t \ ies .. the hands 
of the Members of Parliament thcm5elvos 
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and jf th~y want to tell the world outside 
that the Members of the Parliament are not 
doing their duties properly, whom are they 
denegratillg ? They are denegrating the 
Parliament. As I say, I have a sense of 
grief. a sense of sadness about it and I 
must share it with the House; otherwise I 
will not be true to myself. 

16.00 hrs. 

Now, what did the Joint Parliamentary 
Committee do; what effort'S did they make; 
haw was it appointed; what was the purpose 
of it and whetber anything better could be 
achieved by the Parliamentary Committee? 
In order to judge as to where lies the truth; 
how the matter carne to the House; how the 
House appointed a Committee which then 
went into the matter, some broad facts have 
been establishaI. Those broad facts -are not 
being challenged by anybody. When the 
earlier debate took place, those facts could 
not be challenged. Some people did try to 
cbal1enge but those facts just could not be 
challenged. Now, the matter has again been 

... blougbt before the House, only because 
some fresh developments bave taken place. 
Otlierwise, one tbing is obvious. Earlier, the 
report of the Joint Parliamentary Committee 
was discussed threadbare in both the 
Houses. 

I may bring to the notice of the House 
bow the whole situation developed which 
led to the appointment of a Joint Parlia­
mentary Committee. May I bring one fact 
to the notice of tbe House wbicb was taken 
note of by the Joint Parliamentary Committee 
itself '1 The officers of the Defence Services 
as wilt as the Defence Ministry stated before 
tbe Parliamentary Committee that in the 
Defence deals there always used to be agents. 
It was a recognised practice. 1tfay I bring it 
to the nQtice of the Members? I have every 
hope that all members have read the report. 
It was stated both by tbe Defence Secretary 
as well as the Deputy Commander-ill-Chief 
of the Forces that it was a known fact. The 
Ministry of Defence always used to ask them 
abopt the commission to be paid and the 
agent to be appointed, so that they would 
know ultimately .. • (lnterruptiDIII) 

. SHRI S. JAIPAI.. REDDY: Sir, I am 
on a POint of order. 

MR.. SPEAKER. : Which rale -baa been 
infrinaed ? 

SHRl S.· JAIPAL REDDY: He is 
referring to the proceedinas of the Joint 
Parliamentary .•. Committee (Interruptions) 

MR. SPEAKER : No please. Overruled. 
No rule has been infrinaed and hence there 
is no point of order. 

(Interruptions) 

tTranslation] 

MR. SPEAKER: Why do you loss 
temper ? 

[English] 

Please sit down. Wby are you insistin& 
on it unnecessarily? No infringment of any 
rule taken place. Please sit doWD. . 

(In terruptiolls) 

[Translation] 

MR. SPEAKER : Why are you doiug 
like this to each other? There is a good 
discussion going on. Mr. Jaipalji, Jet it con· 
tinue. (Interrupt/ons) 

(Enelish] 

SHRI JAGAN NAm KAUSHAL : 
What I have been briD&ing to the notice of 
the House is what has already been wtitten 
in the report of the loint Parliamentary 
Committee. 

In November 1984, when the new 
Government came, the Prime Minister said, 
"Hence forward, Defence deals will not have 
any middlemen. Defence deals will not .be 
struck throup agents. There will1>e oniy 
direct deals." When that situation arose, 
there were already four firms in the fieJd. It 
was told to everybody that no middlemen or 
agents would be needed because the Govern .. 
ment wanted only direct deals. It was also 
made clear to those firms that if they had 
kept any commission to be paid to any 
middleman or aaent. they miaht reduce that 
commissioa from their otters because the 
OovetDalOlt would.. not U"e to have any 
commission apnt. With that -4 ill view, 
when the firms were told 10, they .did redu~ 
their off.... Bach ftrm did it. Thea, thd 
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Prime Minister ·was so insistent upon it that 
he talked about this matter with his coun­
terpart in Sweden also. The late Prime 
Minister of Sweden then assured the Prime • 
Minister that I have asked Bofors, "Bofors 
said, . we have no middlemen." Then ulti­
mately the whole thina proceeded. The 
Contract came into bema. Now due to sub­
sequent developments, which everybody 
knows, it came to the notice of the public 
that some amount bas been paid. That 
amount was sometime RI. 30 crores or 
Rs. 40 crOfCS. Latet on, the figure was 
round about Rs. 64 Ct'ores. Now the Question 
arose, what is all this ? The Bofors people's 
eXJ)lanation is that before this situation 
came, we had our Consultants. We are 
running our business all the world over and 
we thought the Government miaht even take 
them as middlemen. So we tried to terminate 
their contracts. Only three courses were 
open--either they could strai&htaway 10 in 
for litigation, telling them here we termi­
nate the Contracts, the actual litigation will 
come or they could terminate" their Con­
tracts by mutual agreement or they could ,0 
to arbitration. So they thoupt that if 
everybody agrees, then we settle, we will pay 
you so much, whether we pay it today or 
we pay it in installments but this will be 
your charges for the services rendered till 
today or for some services which you 
thought you could have rendered and got 
more profits out of it. But then this is the 
lumpsum which we will pay. That amount 
they say was paid. The whole controversy 
is are those bribes, are those pay offs, are 
those Commissions or are they winding up 

charges. 

Now Sir; speakiDa for myself, I am not 
enamoured of. one Enalish phrase or the 
other.. But if that is the situation that there 
were earlier contracts existin, and those 
contracts w~ terminated because of the 
insistence of the Government of India and 
payments were made. DOW has any illeaality 
been committed or those payments were 
made for bribes Of those payments were 
made as Commission as I aaaiD say I am 
not enamoured of any word. They may be 
commission. They may be wiadma up 
charps.. They may be tenniDation chatacs· 
They may be compeosation. But anyway, 
the amount bas been paid. 

PROF. MADHU DANDAVATE: That 
comes to money only. .. 

SHRI JAGAN NATH KAUSHAL 
We were at that stage. In order to find that 
out, the Joint ParJiamentary Committee, 
then asked the Bofors to produce the original 
Contracts and produce . the Termination 
Contracts. Well, they said, we ~lain com­
mercial secrecy and said our contracts -
with the third people and we are not gomg 
to disclose and it is guaranteed through all 
intemationallaws. that commercial secrecy 
has to be maintained We were stuck up at 
that situation. We called the AttQrney 
Genera). The Attorney General said, "Sorry 
that is the correct position in law. You 
cannot compel them." If you cannot compel 
them, you cannot find out whether tbese 
termination charges in fact were compensa­
tion or whatever it was. Then what is to be 
done. (Interruptions) 

SHRI S. JAIPAL REDDY: You said 
they have VIolated the laws ..• 

[Translation] 

MR. SPEAKER: Jaipalji. why are you 
interrupting hIm ? Your other members will 
also speak, they will raise this point. Please 
do not do like this. Please do not interrupt. 

[English] 

SHRI lN1)RAJIT GUPTA: that is the 
winding up charge. (Interruptionl ) 

MR. SPEAKER: Mr. Choubey, you havo 
been given sufficient time. I have allowed 
you aU that. Don't interrupt now. 

(Interruptions) 

MR. SPEAKER: Mr. Jaipal Reddy; 
please take your seat. 

(Interruptions) 

[ TralfSlariqn] 

MR. SPEAKER : Qp not interrupt. 

[En,lish] 

Order please; let me bandle it. Don ~t 
Interrupt. 
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SHRI VISHWANATH PRATAP· 
SINOH : Even in the report it is written 
like that. (Interruptions) 

MR. SPEAKER: That is what he also 
has said. Does not matter; it is all right. 

(Interruptions) 

, MR. SPEAKER: No argument, Mr. 
Singb" I will give you time to argue your 
own casc. I will '811ow you. I will allow 
time and you can explain your point of view. 
I will allow you. No problem; you are 
aoinB to speak. There is no problem. 

(Interruptions) 

MR. SPEAKER : Please order ••• 

(Interruption,) 

SHRI G. G. SWELL (Shillong): 
Repartees are part of the parliamentary 
debate. Without th~m. there is no debate at 
all. 

SHRI lAGAN NATH KAUSHAL: I 
am submitting bt:oad facts . .. (Interruptions) 
I am submitting broad facts, and from those 
facts any inference, can be drawn. Who stops 
anybody from drawing inferences 1 The broad 
facts are ~s stated by the Bofors. Whether 
Bofors have said it rightly or wrongly, is to 
be determined. We were faced with that 
situation. We were trying to determine it. 
Bofors said: 'Yes; Rs. 64 crores we have 
.,aid.' But they say: 'We have paid it 
because carlier~ consultancy contracts were 
there, because those contracts had to be 
cancelled, because cancellation costs had to 
be paid. 'Whether you call them winding 
up charges, whether you call them coDSul­
tancy charges or termination costs, whether 
you call 7tbem compensation or commission 
paid, i ~ not know. (Interruption) I have 
a right to make my submissions .•• (lnterrup-
ttons) 

(Translat ion] 

SHRI NARAYAN CHOUBEY: Th~ 
are many names of God. It makes DO diffe­
reace whether you call Him Allah or 'Ram' 
or cKhuda" or 'Bhagvan'. Anybody can 
proaounce any name. (Interrupti (ills? 

MR. SPEAKER: Litten, )'aIt are 

BoIor, COn/ract 

disturlina the debate. Debate is goina on 
very smoothly, you are disturbing it without 
any reason. Tomorrow you wiJI tell that 
everything has been disturbed. (lnterruption3) 

[En,II,h] 

SHRI JAGAN NATH KAUSHAL: 1 
still maintain; I do not know why the House 
should get so excited. (Interrup ion3) 

[Tralts/atton] 

MR. SPEAKER: Now stop your 
discussion. Give opportunity to othen. 
(Interruptions) 

[English] 

SHRI JAGAN NATH KAUSHAL: 
We had the patience to listen to ProfeMor 
Sahib, and to Choubey Sahib althou&h Mr. 
Choubey today was only telling storics, 
probably fiction. Probably this is what be 
wanted to say, that this also is a fiction, as 
there are lots of fictioD. and stories moving 
about (Interruptions) But I do not bother. 

PROF. MADHU DANDAVATE ; Carry 
on with the cover-up story .• 

SHRI JAGAN NATH KAUSHAI:. : 
What I was s·aying was this; I am again 
saying so. All right; if some topic is very 
touchy and they do not want to hear me on 
that matter, I will switch on to the other 
topic . 

Sir, what it the situation which has 
prompted oW" friends to come to this House 
for the second debate? In faet, that is the 
question which has arisen. And one thina 
which again I have been noting very clearly 
is this. They have started by sayin,g : 4This 
has been proved, this has been "'abundantly 
proved, this has been proved beyond a 
shadow of doubt, this has been PToved by 
the evidence or regarding which indirect 
evidence is there, this is an authentic docu­
ment ••• n So. they have started by sayma 
that everything has been proved. 

Proved where? Proved by the Fro"t 
line. And when my hon. friend Ptof •. 
Madhu Dandavate was reading Pron, ". 
I thouJht be was reading some Supreme 
Court judaement. He said, Fro", Ii". Us 
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aid this, Front line bas compared it; Pront 
lin, has done this; Front line has come to 
this conclusion. Wonderful. (Interruptions) 

PROP: MADHU DANDAVAT~ : Your 
Lordship, I cannot read your judgement in 
your prescm.ce. 

SHRI JAGAN NATH KAUSHAL: 
Our whole grievance from the very bejinning 
was this. Jurisprudence is being tries to be 
changed by our hon. friends today in all 
seriousness, and I am more serious tban 
them. I want to ask them : are you really 
changing the jurisprudence because the juris-

, prudence you want to bring about now is 
this. Allegation levelled is allegation proved. 
This is your jurisprudence. (2) Allegation 
levelled need not be proved by the pers,on 
who has levelled the allegation. The other 
person must prove his innocence. The third 
thin, which you want to prove is this. 
Allega tion levelt ed is said to be proved by 
any evidence on earth; whether the evidence 
is legal, illegal, hearsay, unproved. (Interrup­
lions). I thought we were wedded to rule 
of law (Interruptions) If, according to you 
this is a matter of laughter, I can only pity 
you. But I tam telling )'ou that it is not a 
mattcr to be taken non-serious)y. We only 
come to know the magesty of law, we only 
come to know the accepted jurisprudence in 
all free countries of the world, when we are 
facing some personal problems and difficul­
ties. Only then we say. will you condemn 
me without proper evidence; wilJ you come 
to a decision against me on the basis 'Of 
hearsay evidence? Then we cry hoarse. 
But, otherwise, we feel everything is establi­
shed because some news has appeard in the 
paper. Good enough. Finished. (Interrup­
lions) 

SHRI AMAR ROYPRADHAN 
(Coach Bebar) : Will you take action against 
'the paper ? (Interruptions) 

MR. SPEAKER: What is happening to 
them? Please order. 

[TrQlUlal "onJ 

Pradhanji, what is happening to you? 
You raised 1004 points, he is also raising 
100.1 points. 

(lnterruptiona) 

MR. SPEAKER : I listened to your 
speech. We enjoyed it. 

[English] 

SHRI JAGAN NATH KAUSHAL : 
What I was submitting was that the accep­
ted norm of COQling to a conclusion on any 
matter is to go by the established norms 0 f 
society. I could understand my lriends 
saying that 'Some news has appeared and On 
the basis of that news they say a second 
Joint Parliamentary Committee should be 
appointed. Let us examine the merit of thjs 
argument. If I remember, a number of friends 
on the opposite side, said, what is the U50 

of having a parliamentary probe because 
legal impediments which we cannot sur­
mound will face us. (interruptions) 

SHRI INDRAnT GUPTA (Basirhat): 
Who said this ? 

SHRI lAGAN NATH KAUSHAL: 
Number of friends have said so. 

SHRI THAMPAN THOMAS (Maveli­
kara) : The disagreement was on the terms 
of reference, not on the constitution. . 

SHRI S. jAWAL REDDY: Nobody 
said that. 

PROF. MADHU DANDAVATE: Any­
way, on law you are the authority. 

SHRI JAGAN NATH KAUSHAL: I 
must say, I must again repeat, that any 
Parliamentary Committee has to move in 
accordance with the rules friend by the 
House, the rules framed by the Speaker. 
Now, those rul.!s framed had to go to what 

. length ? Any Parliamentary Committee 
which may be appointed will again work 
under the same limitations. Now, questiOll 
arises, before the stage comes, as the staae 
came earlier, and at that time alSO when the 
House appointed the Committee our boa. 
friends thought that it was no usc to ~ in 
the Committee--reasons they may be aivilla 
any-but unfortunately they refused to Joia 
in the Committee. Ultimate)y now they feel 
there has to be a committee-of what ~ 
-one member of the Opposition bas to be 
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the Chairman of that Committee. Agreed. 
(Interruptions) Agreed. On what basis '/ 

PROF. MADHU DANDAVATE: You 
can put Sbri Arnal Datta. He is free now. 

- SHRI JAGAN NATH KAUSHAL: 
My submission is-kindly bear with me for 
a few minutes more-as soon as this news 
appeared in The Hindu and Hindu tried to 
publish some documents. what was the 
attitude of the Government ? 

. The attitude of the Govemment"'Was, 
let somebody go into this, and which was 
that somebody ? Those 'somebody' a~ 
whose services are always utilised. They are 
the highest investigating agencies of the 
State. Their services were utilised even by 
the JPC. The JPC itself just could not go 
and ask people here, there and everywhere. 
It is the investigating agencies who go into 
the matter; and go into a number of 
IJl3.tters, not one matter as Professor Sahib 
says, whether it is an authentic document 
or not. So many other things have also been 
probed and my friend says the CBI in his 
opinion, indirectly has agreed that these are 
genuine documents. 

PROF. N.G. RANGA (Guntur) : No ! 

SHRI JAGAN' NATH KAUSHAL: I 
am nobody to anticipate anything. I am not 
anticipating anything. I am only saying: 
Let somebody go into it, and that somebody 
bas to be a responsible agency. That some­
body has to be, whose conclusions we can 
prima fatJie accept and that somebody has 
ttl: go t~foreign lands, to foreign countries, 
taJre the help of the other countries to what­
ever extent they can give the help and then 
go into aU these matters because according 
to me, as I say, the situation has not arisen 
when we can come to even a tentative or a 
prima J Q4ie decision. Otherwise, till today, 
ODe situation stands. For winning the con­
tract, tbe question arises, the terms of 
refeJ'eJlCe were, for winning the contract was 
some bribe paid? For winning the contract 
wa somebody employed? For wiDnina the 
COIItrad wre some underhand .meaDI 
employed 1 

On that, may I apin submit to the 
House, that the JPC's report on au ~ 

matters stanOs tUI tooay ana it cannot be 
controverted. It just cannot be controverted. 
I will draw the attention Qf my -hone friends 
to two particular things . . 

Sir, suspicion can be raised and it was 
raised. 'There was one f~ctor which tried to 
influence the judgement of a number of 
people. 

That factor was all through in the 
shortlisting, Swedish gun wrs at number two 
ami it was placed at number one. So, then 
suspicion could arise. Sir, on that matter, 
you read the just statement of the 
Commander-in-chief, Gen. Sunderji. He 
said: "Two prominent things happened and 
if I had not changed the priority, it would 
have been absolutely wrong on my part 
because our perception changed w hen we 
came to know that a radar, which we 
thought, will not come into the neighbour­
ing country for fifteen years; that was 
supplied by the Americans to Pakistan". 
Sir, what that radar could do? When the 
first burst is fired, the radar would trace 
and locate the gun within a few seconds so 
that the counterburst could destroy tbe gun. 
So, this the perception had to be changed. 
If in spite of this factor ha ving come to the 
knowledge of the Army authorities they had 
not changed the priority, then according to 
me, they have failed in their duties. So, this 
factor was dispelled. 

Now. the second question arises. "Was 
there some hanky-panky in the price itself? 
Sir, a rigorous exercise has been. made in 
this case as it is done in all the cases. It 
went to the Negotiating Committee;' 
Defence Ministry, Cabinet Sub-Committee; 
the Finance Minister, the Defence Minister 
and to the Prime Minister and it was 
examined at every stage. AIJ responsible 
people have accepted that the best possible 
bargain has been struck in the sense that 
because of two situations-elimination of 
the agent and generation of keen competi­
tion-the prices were reduced by more than 
two hundred crores of rupees; aDd that 
matter went 'to the then Finance Minister 
also, who happens to be my neighbour now. 
He said, ·Yes, sood'. The Secretary .Expendi­
ture •• • (IIIIerrllptiolU) 

SHRI . VISHWANATH PRATAP 
SINGIl : Sir, 1 have a ~ilht to reply him. 
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SHRI lAGAN NATH XAUSHAL 
Yes, you have a right to reply. The Defence 
Secretary, who Expenditure Secretary-all 
these people have come and stated, and 
nobody can run away from the situation 
that they discharged their duties hpnestly, 
including the then FInance Minister. Now, 
later on the Finance Minister says : ·'1 have 
been misled, I was not supposed to know 
this, that and another." It is for him to 
say .. 

I assume, this transaction was done in 
a 11 honesty; thie; transaction resulted in 
getting the best weapon for tbe country at 
the most competitive price. So, tbe question 
of some extraneous consideration getting in, 
according to me, did not arise. . Gen. 
Sunderji stated on oath th3.t nobody tried 
to influence his decision at any stage. 
Sir, if nobody tried to influence his 
decision at any stage, best possible 
has been purchase; and the price has 
been reduced. Now later on, if some 
consultar.tCy, agreements have been termi­
nated and -some conpensation has been paid 
to them. which they term it as 'winding up 
charges', I would certainly like to know how 
anything ~lse can be of any relevance for the 
purpose for which we are debating here. 
My submission to this House ... (Interrup; 
lions). 

I have not advanced any political argu­
ment. But unfortunately, too much of 
politiCS is involved in this. They are not 
concerned with actuaIJy what is the truth. 
They are concerned with to keep the issue 
alive somehow on ono pretext or the other 
so that they can go on beating their drum 
and assail. Otherwise» I cannot repeat the 
pains which the Joint Parliamentary Com­
mittee took, the document -which the Joint 
Parliamentary Committee. has produced. J 
can, with all humility, say that nothing 
better could be done because the ccnfidential 
commerciality we cannot pierce through, the 
bank secrecy we cannot pierce through. 
Then there is no other way. Sweden did 
their best. It is mentioned in the Joint 
Parliamentary Committee Report also. The 
Public Prosecutor was appointed. The Public 
Prosecutor went into all tbe documents. The 
Public Prosecutor diem came to the con­
elusion that nothing hanky pank'Y had been 
4ilc;Qvorocl and no bribe ba4 boen pai4. 

SHRI BASUDEB ACHARIA 
(Bantura) : He never said that. 

SHRI JAG AN NATH KAUSHAL 
He said so. 

SHRI NARAYAN CHOUBEY He 
said that he did not get cooperation. 

SHRI BASUDEB ACHARIA : He said 
that he did not get any cooperation from 
the Government of India. 

SHRI JAGAN NA TH KAUSHAL : 
Sorry, you have not seen the document. He 
has published the document. 

Therefore, my submission to the whole 
House is this. The pivotal question whether 
any amount has been paid for winning the 
contract which was the main term of refe­
rence referred to the Committee, on that 
matter no difference can arise because those 
amounts which were in I ieu of the earlier 
contract or the consultancy contract. have 
nothing to do for winning the -=ontract. This 
contract was given on its own merits and the 
best possible weapon has been bought for 
the country at the most competitive ,rates 
and there was no hanky panky in that. 

SHRI SOMNATH CHATfERJEB 
(Bo 1 pur) : My esteemed ~lleague» Mr. 
Kaushal, said that there should not be 
politics in this debatl! and that we are try­
ing to inject politics into this discussion. 

If and when poJiticians try to make 
money out of defence deals agai8st the. 
interest of the country, I am afraid. politics 
c.annot be divorced from this discussion. 

16.33 Jars. 

[SHRI N. VENKATA RATNAM· 
in the Chair1 

1 tbink the House and indeed the 1lJ!i0lJ 
owe a debt of gratitude to 'Th~ Hind.II~, to 
Mr. Ram ~d Chitra Subramuiam (Of their 
patriotic act in trying_ 10 pro~t the 
country's il)terest from the bap.,ds. Qf ~Pl 
politicians and financial ~"d.C!J:~ .... V 
ex.posing .lome sotdid ".: &;t411s_ ,'" .. Qf 
defence purch~es in relation to the Bofors 
iun deal. To suppress it, gipntic cover up 
operations have been mad~ ill .~.PUt aa4 
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arc still being made. But the people of this 
country are still not satisfied that any really 
honest attempt or comprehensive attempt 
has been made by the Government to find 
out the truth. That is why, we find such 
defensive postures 6n the part of the 
Government and the treasury benches. ThiS 
HoUse~ I am sorry to say, becauee of its 
present composition, has not been able to 
play its due role to go to the root of the 
matter and unearth the details of what I 
-call a monumental scandal. And the new 
lIisclosures have not only thrown consider­
able light on the happenings which have 
been attempted to be suppressed but have 
thoroughly proved that the opposition was 
fully justified in rejecting the jpc report 
tock~ stock and barrel. It is not significant, 
as Mr. Choubey has said, in one of the 
journals it has been pomted out that JPC, 
representing the House and a miniature 
parliament as it were, and the great and 
miahty Indian Government, with all its 
investigative agencies and diplomatic agen­
cies, could not find out these relevant 
material s which a newspaper and a 
journalist in Geneva could find out, could 
unearth. Then, was there any serious 
attempt made either by t~ Governmental 
qencies or by the JPC if such document s 
could be found and traced by the news,. 
papers? Therefore, the doubt- reIl1ains in 
J1Ublic mind that no sincere and genuine 
attempt was made either by the Government 
or by the JPC. I do not consider myself 
that the Government's failure was .only 
because of its inefficiency or incompetence. Its 
failure bas been a studied failure because of 
machinations, because it cannot afford to 
reach the end of the tunnel to see the light 
because tbat will be the end of their own 
road. 

The latest series of disclosures--what­
ever my friends on the other side may like 
to say or tbink have today 'substantially 
destroyed the credibility of this Government 

.and its leader, the Prime Minister. We 
cannot (orget the instantaneous reaction of 
this Government at the highest l~el, when 
tile Irst aews item came on the Swedish 
1l:a4io, that whatever alleptioD had beeD 

made of payment, etc., was all false, base­
less and mischievous. Our hon. 'Prime 
MiPister immediately said that no payment 
was involved. He reiterated that. Now 
wben payment was proved, he said, n~ 
Indian was involved. Ani when it was 
proved that Indians were involved, he said, 
no politician is involved. And now when 
poJiticians wdJ be found to be involved, he 
says: "1 have already said I am not 
involved and my family is not involved. to 

This is the reaction of the leader of the 
Gov.emment. He is changing his stand 
ff'om time to time on the basis of the dis­
closures. When he came, we were waiting 
with a considerable interest. curiosity to 
hear the leader, the Prime Minister of the 
country, that he will makes some substan­
tial contribution to the Bofors debate. He 
only said, Sir, you may recall that "neither 
me nor my family is involved in this matter 
or has taken any money. .. Who do we 
believe? Because of the shift in the stand 
of the Prime Minister himself from 'no 
payment' to 'no Indian', then 'no politician9 

sand 'no Nehru' or 'no Gandbi', is there 
any doubt in the people's mind? no you 
think tbat they cannot come to their own 
conclusions ? Who is interested in suppres­
sing the truth ? Who can at all be 
jnt:re~ted ? Not tbe Oppo-,itioD .•• (1ntuf'Up­
lions). 

AN HON. MEMBER:' Not K.K. 
Tewary also. 

SHRI SOMNATH CHATTERJEE: He 
is a smallest fry there. What are you talk- , 
ing? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWARY): I am a small 
fry but not a big .• •• ••• (Inttrruptio1ls). 

SHRI SOMNATH CHATTERJEE: Sir, 
I withdraw that. Although 1 know that ••• •• 
word should go, but I withdraw. 

PROF. MADHU DANDAVATE: Licr 
means one who lies on the ground ••• 
(Interrupti 0113) 

PROF. K.K. TEWARY : Sir, I do DOt 

say ~ that tu word .•• •• should JO on record 
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but I want aU what he is sayiq to &0 on 
record, and those descriptions tbat be is 
giving, wilJ reveal what type of a man he 
is. 

SHRI SOMNATH CHATTERJEE: 1 
am a very bad man. 

PROF. K. K. TEWARY: I need not 
add anything to that. He is self-revealed 
and self-condomned. 

~ 
MR. CHAIRMAN: That word does 

not go into the record, as it is unparlia­
mentary. 

SHRI SOMNATH CHATTERJEE : 
Therefore, Sir, the belief that those who are 
interested in suppressing the truth can only 
be in the Government and, therefore, in 
spite of the repeated demands for a mean­
ingful and proper and acceptable enquiry, 
attempts have been made on the part of the 
Government to a sort of having an enquiry 
in a truncated form or unsatisfactory form 
bringmg out the terms of reference which 
are not meamngful and today the JPC 
report-whatever my hon. friend Shri 
Kaushal may feel or think, for whom I ba.ve 
the highest regard--stflIlds totally unaccep­
table because of the further disclosures on 
which be has not said one word except giviq 
his view on the question of evidence or 
acceptabiJity of the evidence. Not a word 
has been said by hi m on the merits. 

Sir, that is why the people realise and 
understand that the facts will be in only 
when this Government will be out. 

PROF. K. K. TEWARY : Shri Chand­
reshswami will suppert you. (Interrup"ions) 

SHRI SOMNATH CHATTERJEE.: Sir, 
therefore, we feel that in the national 
interest, it has become incumbent for tho 
people in this country to get rid of this 
Government which is today the embodiment 
of corruption and inefficiency and SOODef it 
is done the better for the future. Sir, I had 
expected my esteemed colleape Mr. lapn 
Nath Kaushal will generally at least comment 
upon the nature of the disclosures which 
have been made. Now what do tho disclo­
sures show? Prof. Madhu Dandavate has said 
that really there is no denial and we have 
found in the newspapers which has not boeD 
ton1rovorto4 that tht CBl in procoodina 011 

the basi, of the report and that is why 
action has been taken against Shri Win 
Chadha. Otherwise actiOD could not have 
been taken. 

Sir, today the latest disclosures establish 
certain important aspects of the matter, if I 
may say so almost conclusively which the 
Government and the JPC had studiously 
avoided even to look for. Sir, the first find­
ina today one cannot escape, is that the 
payments which were admittedly made were 
not winding up cbarges as Bofors claim and 
the JPC surprisingly accepted but were 
commissions worked out on certain percen­
tage basil.. But today we hear with 
lome shock when a distinguished Member 
of the JPC says there today on the floor of 
the House, there is nothing more special 
charm in a word. Sir, what did he say? 
He is a party to this. On page 1 75, para 
7.1 01, it bas stated and I quote here : 

U As such, the Committee iiI the 
absence or any further reliable informa­
tion or proof are of the view that while 
full details of the reasons for payments 
and names of recipients are not known. no 
direct evidence of documentary proof is 
available to sustain the allegation that 
the payments made by Bofors are of th~ 
nature of bribes or eommissions paid 
to middlemen.·' 

They say that there were no bn"bes or 
commission. Today we hear here that it may 
be commission and there is a definite finding 
that these are the wiDding up charges on the 
termiJ:tation of the contracts and because 
termination of contracts bad to be brought 
about, because the present Prime Minister 
was so keen that there should not be any 
middlemen in the defence transaction. Now, 
today if the documents have proved to show 
tbat they could not be windIng up charges 
and they were percentage payments by way 
of commissions paid l'elUlarly from time to 
time as and when deliveries had been made 
and payments had been received by Bofors 
from India, how can you describe this as 
windina up charps? And these documents 
are not explained, not a sinale explanation 
has come. Then what can they do except 
what they PfJrport to be showiDa paymcata 
of aiommWoa ftOai time to tia, Nb 
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wjnding up charses will be paid on the per­
~tage basis. 

Sir, the second imp)rtant disclosure is 
. that Indians had acted as' recepients for 
themselves and more likely as conduits for 
otittrs. And tbis is necessary to find out 
who these others are. Today it is not tbe 
position tbat no Indians are involved as the 
JPC said in its report. 

Thirdly, Bofori bas said that aU pay­
ments on which strong reliance has been 
placed by JPC-please look at page 125, 
Mr. Kausbal. Bofors had "aid that an 
paymeftts had been made by way of winding 
up charges in ] 986, but the Hindu docu­
ment proves that the~e payments continued 
till March 1987 which totally demolishes 
the findings of the JPC. Not one word bas 
been spoken. 

Sir, the fourth very important thing is 
that anti-dated agreeIl1&nts bad been brought 
into existence to create false records which 
has been proved by Bofors' agreement with 
Svenska in January 1986, which refers to 
an Indian contract being signed in March 
1986. The do:ument of January 1986 
refersapecificalJy to a document, agreement of 
March 1986. Can there be a more tell-tale 
evidence of fraud? And Mr. Kaushal says, 
~othing, why should you look at them ?' 

PROF. MADHU DANDAVATE: 
Jurisprudence ! 

SHRI SOMNATH CHATTERJEE.; Did 
they get al1 the documents proved by calling 
witnesses before Judges ? 

Sir, tbe fifth very important thing is that 
these documents prove the closest nexus and 
connection between the Hindujas and Bofors, 
and that G.P. Hinduja had been in close 
touch with Ardbo and EkbJom who TaD 

Bofors when the contract was entered into 
on the 24th of March. There was a meeting 
between O.P. Hinduja and Ardbo on 30th 
January 1987 which was (()ftowed. by what 
has been described as "Thank you note" of 
5th o( February 1987 and which are 
mentioned in Ardbo's diary S'IQw. 

Sir, IDCther very imPOrtant- aspect has 

come out-the diary entries of Ardbo refer 
to H, refer to Q and refer to G. H and Q 
obviously refer to, as many periodicals have 
also said, Hinduja and Quottrachi respec .. 
.lively. Now, who is this G, the remaining 
person ? Is the Government not making any 
attempt to discover, Sir, the identity of G ? 
The p.:.'opie are bound to draw their own 
conclusion, I am not saying anything. But a 
significant entry in Ardbo's diary is as 
follows : 

"He does not care if Arun Nehru is 
hurt. He does not mind even if Q is 
hurt. But G must be saved at all 
costs." (lnterruptio"s). 

Another entry suggests, Sir, that there 
was' a meeting la~er on with G. Sir, I do not 
know, I want to know who is this G. Any­
where let us find out if it was Goenka. ) 
People want to know who is this G. 
(/nrermptions). Do you know, Mr. Swell ? 

SHRI G. G. SWELL: I am G ! 
SHRI SOMNATH CHAtTERJEE 

How much did you make out of this '1 
(lntnruptions). 

Sir, there is another important aspect 
relating to JPC's finding. JPC has accep­
ted-:v1r. Kaushal, you are a party, you 
have accepted the Bofors case that after the 
Prime Mmister wanted that there should be 
no middlemen, Bofors had to enter into ter~ 
mination agreements and as a result of that. 
Bofors had to agree to pay 0.75 /~ more to 
Svenska for terminating their contract. That 
could only be in 1985, not prior to that. 
But documents have corpe-now "they are 
available-which sho\J\ that this rate of 
5.75, which according to JPC's findings on 
BQfors evidence, was raised' to 5.75 only 
after Mr. Prime Minister's intervention, that 
thiS rate was agteed in September, 1984-
5.75 %, when Mr. Rajiv GahJihi had not 
even dreamt to be the Prime .Mrnister of 
this country. Then. how do )'ou ~xplaiD 
this '1 What is the reaction of the hone al.7d 
distinguished Members o( the JPC who today 
spoke and tried to !;upport the JPC findings. 
It is proved from the new disclosures. That 
is my unhappiness. I know him. I have goc 
the sr !at privilege of knowing him. I request 
him sl)llVttimes to become only Jagannatb 
Kausha). 
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Another very important aspect which 
has come out from this disclosure is the 
closest link between Anatronics CorporatIOn 
and Svenska. Now how It is proved. It is 
by the remarkable simiJarities in the agree­
ment between Bofors and Anatronics and 
Bofors and Svenska. It is very interesting to 
note, in one of the agreements with Svenska, 
the Bofors says, if there is any failure by 
Anatronics in carrying out the oblIgations, 
we shall not pay any commission or any 
amount to Svenskao Now for Anatronics 
failure, how can Svenska be penalised unll!ss 
Anatronics and Svenska are synonymous. 
There is no answer from Mr. Jagan Nath 
Kaushal, although findings are there in the 
JPC report a bout it. 

Therefore, when Svenska receives 36 
crores, 1.20 crores are gIven over a period 
of one year to Anatronics CorporatIon, 
that is, WID Chadha. But 36 crores gIven 
to his Benamdar, Svenska when we do 
not find them having rendered any service. 
JPC itself has fouud that no services were 
rendered by Svenska within this country. 
What sort of services were rendered by 
Svenska. nobody knows. Then, If Svenska 
had not acted as a middlemen, if tbey had 
not rendered any useful service, why were 
they paid 36 crores ? Therefore, in the name 
of Svenska, Chadha had received this 
money. 

Sir, the simple question is, for whom 
did he receive the money? Therefore, in 
the admitted, disclosed name of Chadha's 
business of Anatronics, this is 1.20 crores. 
But in the cover-up name of Svenska, it is 
36 crores, with no positive evidence, no 
r:>bjective material to show any services 
baving been rendered. 

Take another very important thing 
which has come out from this disclosure. 
That percentage payments which were made 
by Bofors range from 0.96 ~~ to 6 % 
depending on the item, delivered. While 
0.960/0 or Z.24~~ and ether percentage pay­
ments were exclusively relating to the con­
tract of 24th March, 1986-it is a very 
sedous matter-these are against delivery 
it made-but 6 % secret payments were 
made fdt different contract'> prior to the 
Howitzer deal. That shows Bofors and Indian 
Government were havina dealing °in respect 

of Defence matters where secret com­
missions were being paid. Sir, such payments 
are very serious and establish ~hat has 
been pointed out in certain shperes, an 
element of additionality the defence 
pay-off scandal. There have been several 
documents of 1982 which show transactions 
in 1982 with Swiss bank linking Pitco, 
followed by subsequent payments in Swiss 
accounts of Moresco and Moineau and this 
Piteo association with Sangam, one after 
another document. has been produced. 

Who is saying what? Our grievance 
with the JPC was that they should have 
waited. When those April documents came 
out, we had requested them, we had reques­
ted Mr. Shankaranand "Don't try to hustle 
through. Please look into those documents 
and thereafter submit your report." No, 
No. They were totally ignored and they 
forthwith hastened to submit the report and 
those April documents were not taken note 
of. Now, they are supplemented by June­
documents and nothing is said by the 
Government. 

The other thing which has come out 
is payments have been made to the coded 
accounts in the Swiss back in the name of 
Lotus, Tulip and Mont Blanc. I do not know. 
I want to know. How do I know unless there 
is a proper mquiry and an inquiry by an 
agency which is acceptable to us '1 

The position is: today we have to 
consider and see what is the Government 
going to ~o and what is the Government's 
attitude. 

Mr. Jagan Nath Kaushal said "Well, the 
Opposition feels that whatever is alleged must 
be true." When documents have been must 
produced, I am entitled to act prima/tJI4ie, on 
that. You are in the Government. You can 
say 'Yes' or 'No'. You can set up an agency 
abvut that. You do not say anything. Can 
you say these documents are not relevant 
because I do not like them and. therefore. 
everybody will keep his 'eyes shut? Is this 
the attitude the Government can take? Are 
we expecl~d that we shall ignore these 
documents when it is being said they are 
authenticated by the Swedish authorities and 
they are not be~ dis$)uted by tile CBl CVQl 
here 1 
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Mr. Jagan Nath Kaushal thought that 
Prof .. Madhu Dandavate was reading Freont­
line as the Supreme Court Judgment. Mr. 
lagan Nath Kaushal said this. This dig I 
did not expect from Mr. Jagan Nath 
Kaushal but at least I can assure my hon. 
friends ther~, that today the people of this 
country are reading Frontline as Supreme 
Court Judgment and tbes want to decide 
as the Supreme Court of the people of this 
country. They will decIde unless the Govern­
ment behaves and behaves responsibly. 

They have referred the matter to CBI 
which is nothing but an attempt to stall a 
meaningful inquiry. I would like to ask the 
hon. Defence Minister "Why don't you ask 
tJ1e Chief Public Prosecutor of Sweden to 
look into that again ?" I demand that you 
do that. Prof. Madhu Dandavate has 
referred to it. 

I want to you read out a news item 
which I do not find has been controverted 
by anybody here. It says :-

"Switzerland is willing to provide 
assistance to Sweden for the latters's 
investigation into the Bofors-India 
howitzer deal payoff accounts "but the 
Swedes have to decide whether or not 
they want this assistance," said Mr. 
Jorg Kirstler, spokesman, Swiss Federal 
l)epartment of Police and Justice." 

This news item said further that :-

"They sougbt help on the India and 
Singapore case-as far as Singapore was 
concerned, they gave us sufficient infor­
mation and we were able to give them 
what they needed." 

The Government of Singapore-

• fMr. KirstJer said. He wondeRci 
wby the Swedes did 119t follow the leads 
provided by Switzerland for aettiDa 
behind the Bofors-India accouuts." 

Mr. Lars llingberg, the Chic r Public 
Prosecutor there, did not give up'inquiry on 
his own. He was an unhappy man. Why did 
be not come to a tlnc:lina that there wu 
aothina wtq1 

What did he say? He had stated : 

"Through the inquiry, it has emerged 
that AD Bofors during 1986 disbursed 
about SEK 319 millon to three foreign 
companies with accounts with different 
banks in Switzerland. 

Admissions of the disbursements in 
question have been made and also 
explanations and motives for them given. 
It bas not been possible, however, to 
obtain details of which persons received 
payment~. 

A judicial inquiry similar to our 
preliminary inquiry concerning 
possible bribery offences has not been 
commenced in India. 

Thus, neither written nor oral evidence 
has been obtained throu,gb the inquiry 
undertaken with regard to whom pay­
ments were made and the reasons for 
them." 

He has said that in view of this no evidence 
is being produced and no InqUIry has been 
started. 

I further quote : 

"In view of this, and since it cannot 
be expected that information of decISIve 
importance for the matter of prosecution 
could be obtained by continuing the 
inquiry, the preliminary inquiry is 
withdrawn. " 

Now, it is known and nobody has denied 
that Me Ringberg wanted to meet someone 
from our Indian Government when there was 
a visit there. 

PROF. MADHU DANDAVATE: Mr • 
Kaushal, we had read the .report ••• 
(lnterr"ptionl) 

SHRI SOMNATH CHA 1TERJEE : 
But he was rebuffed. Nobody even bothered 
.to see him--not even a Member from the 
Indian Embassy or Indian Delegation that 
had .one there. Now, in the absence of 
this, the position is that the Swedish Public 
Prosecutor was forced to live up the preJi .. 
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minary inquiry because of lack of coopera­
tion, because of lack of assistance, because 
of lack of any judicial inquiry or police 
inquiry bl this country, the matter could not 
be pursued further. Therefore, I demand 
that he should at least be requested to go 
into this. Let us ask them, apart from this, 
even if they are not agreeable to go through 
another JPC, to do it. What about the CDI 
Inquiry? The CDI inquiry will not, certainly, 
satisfy ou". demand or the people's demand. 
I teU you why. What has happened to that 
Ajitabh Bachchan's inquiry '? The charge against 
him is that he is supposed to ha~e acquired 
a property in a foreign country' without 
the Reserve Bank of India's permission. It 
requires two questions to be asked flom him 
whether he has got a property and if he has 
got . a property, whether he got Reserve 
Bank of India's permission and where did 
get the money from? How long has it taken 
to come to an end of this inquiry '1 How 
long will the CBI take to inquire into this 
matter. We have seen the CBI's performance 
when they were utilised by JPC and asked 
to investigate the matter. With all their 
resources, they could not find any details 
about the three front companies about which 
Mr. Shiv Shankar gave a theory that they 
were the front companies of the Directors 
of Bofors to which atleast the JPC has not 
subscribed. 

Sir, Mr. Arun Singh has said: "This is 
breach of faith. They should be asked to 
remtt back the money". ,What action is 
being taken? On the other hand, the ex­
Minister of State of Defence at die approp­
riate time said that there was a breach of 
faith and the money should be refunded. 
Now, another Minister stands up-the pre­
sent Minister--and says. He has to keep 
his job in mind". He says that no case has 
been made out asking for refund of money. 
What sort of tamasba is going on with the 
people of this country and the people's 
money of this country. Therefore, we submit 
that very serious, very important and verY 
relevant documents have come out and the 
Government should not ignore them. H 
they ignore the documents, the people wilJ 
be more convinced that the Government 
does not what the truth to come out. H the 
Government to try adoptdilatory tactics like 
asking the CDI to ao OD an indefinite 
inquiry, the1l people will also be convinced 

that there are skeletons in the cupboard 
which they want to keep concealed. --In the 
name of the people of India, we demand 
that there should be a proper investigation. 
Let the Public Prosecutor of Sweden go into 
it. If necessary. another appropriate Com­
mittee should be formed with proper torms 
of reference. 

SHRI BIPIN PAL DAS (Tezpur): Mr. 
Chairman, Sir, honestly s~aking, I have 
failed to understand why the learned 
Members of the Opposition have given top 
priority to this issue of Bofors. This is not 
the first time that we are discussing Bofors. 
We have discussed Bofors at length last time 
also in the Budget Session. But still these 
friends have given the top-most priority to 
this question and relegated the other 
problems of the people to the backgromJd. 
My charge against the Opposition, first of 
all, is that when there are vital problems 
concerning the dey-to-day life of our people, 
of our nation, they are not bothered about 
them and they want to give the top-most 
priority to this question of Bofors. I have 
very high respect for the press. The press in 
India has played a very important role and 
also a very responsibl~ role. Certainly, what 
appears in the press has to be taken Dote of. 
But does it mean that every time something 
comes out in the press, it should be allowed 
to dislocate the functions of the Parliament , 
This is the question I want to po..c:e. 

After all, what are the basic issues on 
this question '? The first basic question was 
whether we were justified in selecting this 
particular gun for purchase. The second 
question was whether we paid a reasonable 
price. The third question was about the 
delivery schedule. The fourth was whether. 
in dealing \rith this firm and in the negotia­
tions, we followed the co~ procedure. 

There are nn two opinions in this colintry 
today that we have selected the best IUD 
available in the competitive market. Apart 
from the vie'ws of Gen. Sunderji who was in 
service at that time--some 'Dlight say that 
he expressed that opinion because he was ill 
service then-wc 'have the opinion of experts 
like Field Marshal Manekshaw and Gea. 
Arora who have aiven a hiah certiftcate to 
this gun; they have said very dearly that it 
is the best available SUD ia today's wodcI ~ 



:163 Disc. Under 193 reo 
Publication of do6uments 

JULY 28, 1988 about Commission i" 364 
Bofors Contraot 

[Shri Bipin Pal Das] 

that we have purchased. So, one question 
is settled that we have purchaied the best 
a\'ailabl e gun for our country to serve our 
interest. 

• 
The second question is whe~her we paid 

a reasonable price or an excessive price. In 
the last Session I discussed this question 
exhaustively. J do not want to repeat all the 
arguments. lt has been published that the 
Price Negotiating Committee, very skilfully, 
managed to bring down the price of t.he 
Bofors gun to the minimum. Two systems 
were under examination: the Bofors system 
and the French system. Ultimately we could 
succeed, and we succeeded, in bringing down 
the price of the Bofors gun below the floor 
price of the French system. On th!s question 
also we were not losers; we were gainers. 

. So far as the procedure is concerned, 
there are records to show that, while 
negotiating this deal, we followed the correct, 
standard procedure. We 'did not budge an 
inch. 

So far as the delivery schedule is con­
cerned, it has been proved and shown that 
the delivery schedule of the Bofors system 
was much better than the delivery schedule 
proposed by the French system. If these 
things are correct, if we have purchased the 
best gun available in the market, if we have 
paid the reasonable price for this gun, if we 
have followed the procedure correctly, if 
their delivery shedule was much better than 
the French system, if all these things are 
satisfactory, then the question arises why 
should any firm pay bribes to anybody to 
get this contract fulfilled. Now, a fir,m will 
engage somebody, pay bribes to somebody 
to "get their commodities sold if the com­
modity is of Inferior quality. They want to 
get it sold by bribing so.rnebodyor they want '0 sen the commodity at a higher pril:e by 
bribing somebody. If the quaJity of the sun 
.is all right, it was not of inferior quality, if 
the price settled was reasonable, where is 
the question of bribing anybody to get this 
deal complete? . Where is the question ? 
This is the basic question that occurs to me 
as a citizen, as a Member of Parliament and 
to any citizen in this country. 

They are talking of bribes. Had there 
been bribes paid to anybody, the question 
is why did they pay bribe? For what pur­
pose? If I have a firm and my commodities 
are of inferior quality, if I want to get it sold 
to Mr. V.P. Singh, I would bribe my friend 
here and influence him to buy my commodity 
because I know, my commodities are of 
inferior quality. He won't accept it other­
wise. So, I engagd another friend to sell 
through bribes. Or 1 engage somebody 
through bribe~ to get a highe, price. There 
are other comparable things, comparable 
commodities. But these have not happened. 
This is the basic question I would as~ from 
my learned Members of the opposition. 
(Interruptil!ns) 

SHRI VISHWANATH PRATAP SINGH 
(Allahabad) : Sometimes one does not bribe; 
he only gives a gih. 

SHRI BIPIN PAL DAS: Mr. V. P. 
Singh, I ha\len't yet corne to you. If you 
provoke me, I would say that in concluding 
this deal of Bofors. Mr. V,P. Singh as the 
Finance Minister was kept in the picture all 
through. And the Prime Minister okeyed 
this deal only after Mr. V.P. Singh and 
Mr. Arun Singh reco01mened this <kal. 
Only after he signed it, the Prime Minister. 
okayed it. Mind you. Therefore, no use 
blaming anybody. All are there. I am not 
blaming him. But my basic question is since 
the quality of the gun was very good, since 
the price was reasonable, the delivery 
schedule was all rigt.t, why should they bribe 
anybody? Why this question of bribina 
comes at all. This is my basic question. 
And, therefore, we shall oppose this whole 
matter from this point of view. 

Now 'The 'Hindu' has published some 
papers. I don't call them documents unless 
it is established that they are really valid 
documents. Document has a meaning. Now, 
Mr.-Chatterjee has gone away. He was very 
eloquent in charging the. Government that 
the Govtmment has done nothing after tho 
publication of these papers. Everybody 
knows that immediately after these papers 
were published, the Government took the 
first action, the prompt action. They asked 
for investigation. Now, why the Government 
felt compelled to go for investigation? Mr. 
Chatterjee has pointed out the discrepancy 
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regarding the dates. Mr. Chatterjee has -also 
pointed out the similarly of identity between 
the Sevenska and the companies of Mr. 
Chadha. Because of these facts it struck 
the Government that there must be some­
thing wrong somewhere and that there is 
something at least to be inquired jnto. That 
is why the' Gover~mcnt has asked for a 
thorough investigation. 

No", they have said that they have no 
faith in the CBJ. It is a v~ strange kind 
of at'gument. If CBl \ findings do not 
support them, they will not have }aith in 
the CBI; if the High Court or the Supreme 
Court goes against them, they will not nave 
faith in the judiciary; if the Speaker gives a 
ruling against them, no faith in the Speaker. 
Anybody saying something with whom they 
cannot agree, they will have no faith. 

I want Mr. Chattcdec or other Members of 
the Opposition to tell me what is the agency 
available in the hands of the Government 
through \\ hich the Government can carry 
on this investIgation, What is the agency? 
Good or bld, CB I is our agency.. I CBI 
goes wrong somewhere, we will find fault, 
we will catch hold of them. But we have 
no other agencies. If there \ ... ere other agen­
cies, we could have made use .of those 
agencies for a thorough investigation. But 
there is no other way. Please tell us what 
is the way out. 

Thcy have suggested another Joint 
Parliamentary Committee, I will come to 
that. It is therefore absolutely wrong to say 
that the Government has not taken note of 
the publication of these papers in the Hindu. 
The Government is seized of the matter and 
that is why they have gone for a through 
investigation. 

Now they have asked for another JPC. 
One SPC's work IS over. That JPC went 
into all matters available and th~y have 
come to certain conclusions at that point 
of time. Yes. there were certain matters 
available at that time coming from S\\eden 
or somewhere on the basis of which that 
JPC could function. 1 \\3nt to know from 
the Members of the Opposition on what 
basis the new JPC \\ ill work. Where will 
they start? Start from . where? They 
cannot obviously start from some publica .. 
tiCIG of some papers in the newspapers. No_ 

They must have something substantia-!, some­
thing concrete before them, so that they can 
start functioning. This is why we say, let the 
investigaition be complete, let them come 
forward with some concrete evidence, con­
crete materials and then further action will 
be possible, whatever action the Government 
takes or the Parliament takes. But before 
that, until the report of t he investigation 
agency comes before us, I don't think there 
is any point in apPo'ntmg another Joint 
Pari iamentary Commi-ttee. 

Please note Sir, of all those sections of 
the Press claimed to have some materials at 
their disposal las t time, nobody came for­
ward to the last JPC to place their materials 
before the JPC for consideration. No Mem­
ber of the Press appeared before the JPC 
or wrote to the JPC that this is the material, 
pJease examine them. Nobody did that. 
What is the guarantee that the Press will 
come forward if another JPC is fonned? 
There is no guarantee. So we cannot rely 
upon other sources of in\estigation, other 
sources of information. We have to rely 
upon our O\~n sources of information pro­
vided by the investigating agencies of the 
Government or by the Swedish Government, 
perhaps. 

Last time the Swedish Government gav'! 
some material and therefore the JPC was 
formed. This time \\e have to depend on 
our own investigating agencies. There is no 
other way. Therefcre, the demand for 
appointment of another JPC is premature. 

It is very unfortunate that last time the 
Opposition boycotted JPC-not the y,hol~ 
Opposition, but a major p8rt't I t was they 
who demanded a joint parliamentry com­
mittee. It was they who demanded an inquiry 
by Parliament. After making the !iemand on 
some pretext or the other with regard to 
terms of reference or Chairmanship thel' just 
avoided jo~ning the JPc. ",'by? It was 
because they knew very y,en that if they 
job.ed the JPC and cooperatecf with tbe 
in\-estigation ultimately nothing would be 
found out. Once they boyc.otted the JPC. 
Now they are demanding it and demandina 
it with a condition. It is v~ry strange. We 
follow certain procedures. \\'e have 80t the 
rules as to who will be the Chairman 'of the 
Committee. Ultimatel), it depends upon. 
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the Speaker. in all the Parliamentary com- • 
mittees the Chauman is chosen by the 
Speaker. Is it proper to get over alI"the 
rules, procedures and practices and dicta te 
to the'Speaker that he must choose such and 
such member as the Chairman 1 What is 
the basis for it? After all the fact of the 
situation prevailing in this House must be 
accepted. The fact is that Congress party 
has an overwhelming majority. You may try 
to get majorty in the next elections, but at 
the moment we are in the majority .. By over­
riding the claims of this majority how can 
you make such a demand? It is 0 very 
strange. If I may say so it is a kind of dis­
hooour shown to the Speaker by asking to 
have JPe with a member of the Opposition 
as the Chairman. This kind of thing is not 
beard of in this Parliament and I am very 
sorry that they have done this. Therefore, 
I say there is no need of a second JPC 
unless oew faCts come up and the report of 
the investigating agency comes before us 
with incontrovertible evidence. Only th~ 
the question of another JPC may arise. 
Therefore, I would appeal to my friends in 
the Opposition to wait for the result of this 
investigatio~. 

Finally I would like to make a very 
important point and say that the recent dis­
closureS by 'The Hindu' have raised some 
suspicions about some Indians being invol­
ved Agreed. But uptil now nobody has 
even tried to link up any politician or any 
bureaucrat with this deal in the so-called 
bribe. You may call it winding up charges 
or cOmmission but ultimately in common 
terms it m~s bribe. Nobody uptilJ now 
bas linked up any politician or any bureau­
crat in the case of so-called alleged bribe 
baving taken place in this deal. (lnterrup-
tltms) • 

No Indian politician or bureaucrat has 
so f If been linked up with the allegations 
made in cOlJPCCf'ion with the Bofon deal. 
H there is no political invoJvement where is 
the case of the Opposition? If there is no 
political involvement in this what is your 
case? If you want to say 'X', 'Y' or cz· is 
corrupt then there are so many corrupt 
people in the society. Since there is DO 

political link-up allepd or established by 

anybody, where is your case? What is the 
need of the JPC ? 

Therefore, I again appeal to the learned 
Members of the Opposition that they have 
to wait for the finding of the investigating 
agency engaged by the Government. And 
once those reports come with incontrovertible 
evidences, then we shall see what "to do. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Mr. Chairman, Sir, 
first of all, I congratulate the Hindu, one of 
the oldest national newspapers and °its staff, 
in particular, its reporter from Geneva, to 
have brought OU~ very valuable information 
regarding this issue which has received the 
attention of millions of people throughout 
the country. This is the biggest scandal that 
has surfaced. When the efforts of the 
Government, the intelligence agencies and 
the Joint Parliamentary Committee, appoin­
ted • by the highest law-making body-the 
Parliament--could not come to the truth, 
at least, the Hindu paper through its revela­
tions has brought out very important facts 
concerning this issue. You know that the 
Joint Parliamentary Committee did not take 
the evidence of very important personalities 
that are connected with this issue-in parti­
£ular, Mr. Ardbo, the managing director .. 
who was the penon instrumental while the 
negotiations were going on between Bofors 
and the Government of India. Also, Mr. 
Ringberg who has done a lot of investigation 
work regarding the transactions that have 
taken place between Bofors and our Ministry 
of Defence. The present publication in the 
Hindu paper has clearly. shattered the myth 
hitherto that is being claimed by Bofou 
that no middleman are involved and com­
missions are not paid. The documents publi­
shed in 1M Hindt.. ..lave made it crystal clear 
that commissions are paid. The Bofors 
company representatives have stated in 
categorical terms. They gave evidence before 
our Joint Parliamentary Committee. I would 
quote only one sentence from page 121 : 

~'No payments based on the agree­
ments have been made after' December 
1986:' 

Now we have found that payments were 
continued to be. paid up to the end of 
March 1987, that is, just a few days before 
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16th April, 1987. 

17.30 hrs. 
~ 

[MR. DEPUTY-SPEAKER in the Chair] 

Is it not a c1eliberate attempt on the 
part of the Bofors to mislead our Govern­
ment and the highest Committee that was 
appointed by the Parliament, that is, the 
JOlDt Parliamentary Committee? It is very 
clear that it IS not winding up costs but it 
is commissions. I will not go into the details 
because there .. ~re matters of facts and as 
my colleague, Prof. Dandavate told every 
House does have it. It is clearly stated 
that .96 per cent commiwon due 
to ) ou on materials supplied to the 
Sccrc~ary to the Government of India, 
Mmistry of Defence according to the 
invoices' and 'commission due to you 
according to the contract number so and so 
dated the 24th March! 986. That is in the 
agreement in which the Bofors Company 
anJ our Ministry of Defence have CJltered 
into agreement. It is very clear that Bofors 
have heJ to the nation to the Government 
and to the Joint Parliamentary Committee. 
It has paid C6)mmissions and it has 
also said in another line that it did 
not employ any middlemen. It did not make 
u~e of services of arlY other agancy. They 
ha\c dealt directly between themselves and 
the Government of India. They have entered 
into an agreement with A.E. Services on the 
15t!1 November 1985. I will read one or 
two points from that agreement. 'This 
agr .!cment between the Bofors and A.E. 
S\!rvices shall provide services for the com­
pany in connection with the specific project 
mentioned hereunder. that is, the purchase 
of howitzer guns.' The subject of the agree­
ment is the appointment by the company of 
the consultant as its consultant in connection 
with the execution of the consultancy 
services related to the possible award to the 
company of a contract herein called,the con­
tract for provISIon of 155 mm guns, 
materials and services to the Ministry of 
Defence of the Government of India. Any 
consideration of the appointment made by 
the c~mpany consultant undertakes to per­
form in the best interest of the company 
and to provide the company with such 
advisory consultancy and support services 
that arc ~ to eaabJo the company to 

be awarded the contract. I will repeat the 
words 'to enable the company to be awarded 
the contract'. What does it mean? Has not 
Bofors made use of the services of the A.E. 
Services in Winning this contract from the 
Goverment of India? Is it for that service 
rendered by A.E. Services, the Bofors have 
paid nearly SO miIJions of SEK? So, it is 
very clear that Bofors have lied before the 
Joint Parliamentary Committee. Now, the 
point arises that this A.E. Services must have 
influenced the officials in high positions 
or the politicians or officials at higll pedestals 
who have the power to clinch the issue, to 
influence the administration to purchase the 
guns from a particular country, France, 
Sweden or whatever it may be. It is for that 
purpose that AE Services entered into an 
agreement and we have to think that because 
Bofors have given 50 million SEK to AE 
&!rviccs, it must have influenced some 
officials or the politicians. I ask the Govern­
ment whether this will not attract Sections 
161, 162 and 163 of the Indian Penal 
Code. My suggestion is that let the Govern­
ment examine and take necessary steps in 
this direction. This is the biggest fraud on 
the country. Unfortunately, right from the 
beginning, when the disclosure came in the 
Swedish radio, the Government had takeD 
a very long time to take action for reasons 
best known to it and al10wed Bofors to 
come up with the story of winding up costs. 
From one of these documents, it is very 
clear that after the agreement between 
Bofors and our Ministry of Defence had 
taken place on 24th March, 1986 there 
was a secret agreement between Bofors and 
Svenska which was signed on January 2 and 
January 13, 1987. This Svenska organisa­
tion must be in the know of things that 
this contract was going to be awarded to 
Bofors. This Svenska Company played a 
very important role in clinching the deal. 
We have to understand from this d~ent 
that they knew that the contract was going 
to be given to Bofors and that the Bofors 
Company had agreed to' pay 3 per cent 
commission. That was the understanding 
in the month of January when they had 
already come to know that the Govcrrullellt 
of India had taken a decision informally to 
give this contraa to Bofors. Later thinking 
that this would be a hundred per cent 
secret document, they have put it on paper 
also that Bofoq bavo aareocl to pay a coal ... 
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mission of 3.2 per cent of the ex-works 
value of orders of ordnances received during 
the time of validity 'Of this agreement. This 
is how things have gone. Our Government's 
inaction has given an opportunitv to Bofors 
to like this. Pressure must, be applied on 
Bofors to come out with the truth in the 
light of these documents. Bofors has not 
contradicted that these documents are false~ 
they are not true, that Bofors have not 
entered into an agreement with such and 
such company. 

In view of this factual position, the 
Government of India should demand from 
Bofors to pay back Rs. 64 crores paid to 
Svenska, Moineca, Moresco, PI too and AE 
Services. This is because they have given a 
solemn assurance to our Government that 
it will not give commissions to anybody in 
respect of our agreement and I have just 
now read that commissions ranging from 
• 96 per cent to 2.24 per cent and 4 per Cent 
have been given. And it is mentioned clearly 
that these commissions are paid in respect 
of the material that is supplied to the 
Government of India in connection with the 
155 mm Howitzer gun. Now ~ this amount 
which is paid by the Bofors to those 
companies contravene the assurance given 
to OlK Government. The Government shou Id 
ask the Bofors to pay Rs. 64 crores to our 
Government. 

The International Monetary Fund study 
report is quite alarming. It has stated: 

"We have come to know that the 
deposits of Indians in Swiss Banks have 
increased from 788 MiJJion Sw;c;s 
Franks in 1979 to 1247 miJIion SWISS 
Franks in 1982. And now by 1984 it 
has increased to 1987 million Swiss 
Pranksn. 

Sir, this only show the extent to which 
ow: Indian capital is deposited in the 
~WJSS Banks which is clearly apmst the 
mterest of our country. If this money is 
made available for the development of thiS 
~try. Uke (or the ~tructiOJl o( irrip­
tJ~1 projects or for settina up or indus­
tflesJ constructq roads or .'vina' drink ina 
water facjJ· . r -Itles to Jhe vjJ~s. tbe country 
1VOUld have devclopN DJuoA ""tor. 

Then I would like to know why tbe 
Government is taking so much time in sign­
ing a Memorandum of Understanding with 
the Swiss Government which will enable us 
to know about the deposits ? Through these 

- documents we have come to know the 
Account No 99921 TU in Swiss Bank at 
Geneva and another Account No. 18051-53 
at Bank of Zurich. Now, these account 
numbers are known. I would like to ask the 
Government, since these documents were 
published in the Hindu Paper, what steps 
the Government has taken to know as to 
who are the persons that-are connected 
with these account numbers. How mucb 
money is there in these accounts; who is 
the actual person or has he appointed some­
body else? What steps the Government has 
made to know all these things? 

So, Sir, previously I m"'e a suggestion, 
I respect again and demand the Government 
to appoint a Parliamentary Committee with 
the Oppo~ition Member as its Chairman • 
The Hon. Member, Shri Bipin Pal Das, 
who proceded me, just now has said tltat 
the Speaker has got the power. We are not 
questioning his power. It is only a conven­
tion. You are 400 Members and we are not 
even hundred in number. Why are you 
giving the Chairmanship of Public Accounts 
Committee to a person from the Opposition 
side ever. though we are just 20 or 40 
people? It is because the ruling party bas 
the power to spend the money. Throuah 
the Chairmanship of Public Accounts Com­
mittee you are giving an opportunity to the 
Opposition to scruti6ise, to find out whether 
the money is spent in a proper way, as per 
the Budget sanction or approval. and to 
properly judge and find tbe fault. That is 
wh} the Opposition Member is given the 
opportunity to be the Chairman of the 
Public Accounts Committee. Now, this 
matter is very serious. Never before, the 
credentia1s, the integrity and the honesty of 
the Prime Minister of this country waa 
qu~tloned. This is the fint time that this 
happened. There are very serious apprchen. 
lions at\d suspicions that the Prime Minister 
and some of the persons who are very 
close1y connected- to bim are involved in 
this deal. 

SHRI BIPIN PAL DAS: It is childiab 
to Ia,. sach thmas .... (ltlltrr,.,tl_> 
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MR. DEPUTY' SPEAKER: Please let 
him speak. Sit down. 

SHRI V. SOBHANADREESWARA 
RAO: I would like to put a question 
through you to Shri Bipin Pa I Das. He says 
that if the quality of the gun is good and 
the price reasonable, where m the reason for 
paying bribes. I agree with him entirely. 
But he may please explain as to why the 
Bofors Company has paid commissions to 
them. 

SHRI BIPIN PAL DAS: It is their 
business. The money is not in our coffers ..• 
(Interruptions) 

SHRI V. SOBHANADREESWARA 
RAO : Let him explain why the commission 
was paid according to the contract dated 
24th March 1986. Why did thay pay this 
commission and to whom? Please explain. 
When the JPC was appointed, there was a 
CBI inquiry conducted. I would not like to 
go into the details but I would just like to 
quote one sentence from the report, with 
regard to the Svenska Company in Panama 
which was managed by a lady called Mr. 
Marcela Rozas de Perez. The report says : 

"During the last 2 years, she has 
not received her retainer fees and service 
charges, etc. from the prinCipals and 
therefore, she has discontinued the pay­
ment to the Post Office for the Post Box. 
She did not know anything more about 
the ftmCtionmg of the company and its 
activities . ., 

Therefore, we ask who are the persons 
behind these companies which are going in 
the name of Svenska, Moresco, A and E 
Services and Moineac. Who are the real 
people behind these organisations? What 
services are rendered by them to the Bofors 
in getting this contract? And there any 
services rendered by them? Or, are they used 
to supply or to carry money to some others 
persons who happen to occupy the highest 
positions in this country? Are they working 
as conduits? All these aspects should clearly 
and specifically be inquired into. Truth must 
come out. 

Now, my submission here is that the 
responsibility mainly rests.on tbe Prime 

Minister of this country. He must take aU 
the necessary steps so that the truth comes 
out. Otherwise, Bofors should be blacklisted. 
They should be warned that their contract 
would be terminated without any hesitation. 
They had told blatant ties before the JPC. 
What obligation do we have to continue 
their contract when they breached the terms 
of the agreement and our good faith? If 
the "Prime Minister does not take the 
necessary steps in this direcL~on, people will 
certainly be forced to believe that the Prime 
Minister of this country is very much connec­
ted with this deal and in these kickbacks. 
Therefore, it is the Iesponsibility of the 
Prime Minister to remove such suspicions. 
Here I may clarify that we are not against 
Shri Rajiv Gandhi as an individual. We are 
concerned with the institution of the 
Prime Minister. The Prime Minister's 
institution has great power and respect 
in this country and every where in 
the worlq and it should be preserved. The 
Prime Minister is elected by the p-...opJe of 
this country and therefore. he must come 
forwar~ and accept our suggestion to appoint 
a Parhamentary Committee headed by a 
member from the Opposition to find out the 
truth. 

THE MlNISTER OF STATE IN TIm 
MINISTRY OF PARUAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE PRIME MINISTER'S OFFICE 
(SHRIMA TI SHEILA DIKSHIT): May I 
propose that this House be extended upto 
7.00 P.M. 

MR. DEPUTY SPEAKER: I think it 
is the consensus of the House to extend the 
time uplo 7.00 P.M: 

SEVERAL HON. MEMBERS : Yes. 

MR. DEPUTY SPEAKER: The House 
is extended upto 7.00 P.M. sbri V.P. SiDah. 

SHRI VISHWANATH PRAT AP SINGH 
(Allahabad) : Mr. Deputy Speaker, Sir, the 
mover of this Motion Sbri Choubeyji while 
addressing the Chair said, "Sir. perhaps. 
you know the whole story. n The Chair kDcw 
the whole story. We would not be araWDa 
our case. Perhaps the one person who knows 
the whole story is not present in the House 
He is absent.' .. 
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[Shri Vishwanath Pratap Singh] 
Sir, may 1 quote him ? I quote : 

"I would request them to please 
come out with some evidence because 
then we can show you how the Swedish 
Radio has showed the nation and every­
one that we mean business and we shall 
chase if right down to the end and take 
action. Vie are awaiting information 
from the p::ess and well from the 
Opposition. If you have it, you please 
give us, we will take action." 

These are the words of the Prime 
Minister and none else in the House. 

Sir, he has been true to his words when 
he said that, "We mean business and we 
shall chase it right down to the end and tak. 
action.·~ Did he ever bring forward any 
information? Did he go right down and 
take action? It was the lnditlll Expreu 
which came out with an information. Mter 
that only the action was taken. When I 
asked for an inquiry into Shr; Ajitabh 
Bachchan's wealth-I have got the letter in 
my drawer signed below Rajiv Gandhi, . 
ccInquiry is being made. "-we were not told 
the result of that action. But the result of my 
Jetter, was that, immediately within twenty­
four hours action was taken and that IS, I 
was expelled from the Party. Thi! is the 
highest body in the country, I mean the 
Parliament ... * •... So, action is taken; and 
these are some of the examples of the action 
that has been taken when you come up 
with tht information. 

Yet, he said: the Government is 
serious-and the Prime Minister has given 
his word : "We are awaiting information 
from the Press." From the Press-and this 
is from The Hindu. It is from the Press. 
It is his wonl in this House; and that is at 
stake. What is painful is this. It is not the 
loss of money. It is not a few croses that 
we ~re aggrieved about. 

MR. DEPUTY SPEAKER: Mr. Sinah, 
your "ference regarding the Chairman of 
the Raga Sabha will not ,0 on rec.rd. 
That is the practice. 

SHlU V. SOBHANADREESWARA 
llAO : It is a tact. (InterruPlion,) 

< 

MR. DEPUTY SPEAKER: May be it 
is a fact; but you cannot refer. 

(InterruPtions) 

SHRI VISHWANATH PRATAP 
SINGH : Your ruling will prevail, Sir. 

PROF. MADHU DANDAVATE: Some­
ono at the other place ..• 

SHRI VISHWANATH PRATAP 
SINGH : But it is rcaistered throughout the 
country. What I was mentionillg is that this 
is a promise, viz. "We are awaiting infor­
matioo from the Press and, well, from the 
Opposition. If you have it, you please gIve 
us, we will take action." The Hindu has 
come forth, and has come with very con­
crete evidence; and if it were so, if this is 
the assurance, I ask t his Government to 
investigate account No. 99921 TV of 
Svenska Incorported in the Societe de Banque 
Suisse located at 2. Rue de La Confedera­
tion, CH-1211, Geno:va. 

It is a specific demand. Will the 
Government accede to It? It IS a promise, 
an assurance. I also refer to payments 
made to the code name 'Lotus'. These were 
made into the Societe de Banque SUlSc;C, 2, 
Rue de La Confederation; and a pa~ment 
was made also on 22nd December 1986, of 
SEK 2,550,879. These specific thmgs I am 
asking for, on the basis of the assurdnce of 
the Prime Minister, I \\'ant an assurance 
from this Government that the assurance of 
the Prime Minister m this House Will be 
fulfilled. There is this speCific information 
in the Press and everywhere. As a Member 
of Parliament, I ask for it, and I demand 
and I want a straight forward answer. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENTS IN THE MINIS­
TRY OF HUMAN RESOURCE DEVELOP­
MENT (SHRIMATI MARGARET ALVA): 
You were a party to that in 19a6. 

SHRI VISHWANATH PRATAP 
SINGH: I will come to that also. You will 
act a luI answer. 

SHRl SOMNATH CHATIERJEE: 
The sportina lady will accept it. (lnterrup­
li01l8) 
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SHRI VISHWANATH PRATAP 
, SINGH: Then the theory came, that there 

was a foreien hand, that there is a desta­
bilization attempt. At that time, I remem­
ber tha t th~ Congress party was asked to go 
to the district, tehsil and block levels and 
counter this destabilization attempt by this 
foreign radio, viz. the Swedish Radio. We 
have now come here. One-and-a-half years 
perhaps have elapsed. The co~try has not 
been destablized. (InterruptionJ) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS­
TRY OF ENERGY (SHRI C. K. JAFFAR 
SHARIEF): Sir, one minute. Just wait. 
(Interruptions) Why are you shouting '1 Just 
wait. I would like my friend to yield to me 
only for a mmute. I request my friend Mr. 
Vishwanath Pratap Singh to yield to me (or 
one minute. (Interruptions) 

MR. DEPUTY SPEAKER Mr. 
Sharier, take your seat. 

(Interruptions) 

IS.00 brs. 

SHRI C. K. JAFFAR SHARIEF: Why 
are you behaving like this? I am only 
asking myoid friend Shri Vishwanath 
Pratap Sll1gh to yield. Why are you makina 
a fuss out of It ? (lnterruptiom) 

THE MINISTER OF PARLIAMEN­
T ARY AFF AIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H. "k. L. BHAGAT) : He is doing 
a mischief. He was in the government a 
very long time. (Interruption!) 

MR. DEPUTY SPEAKER : If he is not 
yielding, what can J do '1 

SHRI C. K. JAFFAR SHARlEF: If 
somebody else is s peak ina, I am not 
bothered. When he is speaking (V.P. Singh), 
then I am bo~ered because he was a res­
ponsible person in the government. He is 
playing in your hands. What was your 
attitude wh.en you were on this side? What 
is wrong in asking him to yield for a 
minute? Why should he not yield for a 
minute'1 I am not interrupting him. I am 
only putting 8 simple question to him. 
(Interruptions) 

SHRI VISHWANATH PRATAP 
SINGH :- We will question you. 

(Interruption') 

MR. DEPUTY SPEAkER 
order. 

(Interruptions) 

Please 

SHRI C. K. JAFFAR SHARlEF : I 
know him better than you. We know each 
other well. (Interruption!) 

SHRI THAMPAN THOMAS: You also 
come here ; that is better for you. We will 
welcome you. (Interruptions) • 

THE MINISTER OF STEEL AND 
MINES (SHRI M. L. FOTEDAR): I want 
to seek one simple kind of information 
(rom bim. (Interruptions) 

SHRI G.G. SWELL: All Ministe15 haft 
become heckJers. (Interrupti01ls) 

SHRl M.L. FOTEDAR: I am not a 
heckler like him. I am on a point of in­
fonnation. If Mr. Singh yields for a minute, 
I have only one point for information from 
him. It is very serious thing. (Iftlerrup­
lions) Whatever he is saying is nothing but 
untruth. (Interruptions) 

MR. DEPUTY SPEAKER: Are you 
yielding? 

SHRl VISHWANATH PRATAP 
SINGH: No. (Interruptio1ls) 

SHRI G. G. SWELL : Mr. Fotedar 
should first get elected to the Lok Sabha. 
(Inte,ruptions) 

SHRI M. L. FOTEDAR : If Mr. 
Vishwanath yields, I have only one point of 
information. 

SHRI G.G. SWELL : Let him fiaht the 
election and come to Lot Sabha. He is DOt 
a member of the Lok Sabha. 

SHRl THAMPAN THOMAS: He is 
not a member of this House. He is • 
Minister. He is not elected. (1."'rlflJti..,) 

MR. DEPUTY SPEAKER.: Pleae be 
seated. May I request aU Ulo boo. Membora 
to be seated "l SiBce he says it is his mu .. 



j19 Disc. Under .19J reo 
Publication of doouments 

JULY 28, 1988 about Commission In 380 
Bofors Contrao 

[Mr. Deputy Speaker] . 

speech, as a Lok Sabha member, let us 
allow him to speak. That is all. 

(Interruptions) 

SHRI M. L. FOTEDAR: We should 
'allow him to speak. That is what I am 

laying. 

MR. DEPUTY SPEAKER : Please, 
order, order. Because we are adjo,prning at 
7 O'Clock, and after him Shri Vasant Sathe 
has also to speak, please try to be brief. 
Do not waste time. 

PROF. MADHU DANDAVATE: This 
is his maiden speech ! Let him speak. 

MR. DEPUTY SPEAKER : For a 
maiden speech also there is a limit. A time 
limit is there. 

(Interruptions) 

SHRI VlSHW ANATH PRAT AP 
SINGH: I have been on that side and I 
have always received questions from this 
side. Now, I am r~cei'Ving questions from 
that side. They are looking ahead, Sir. 
(Interruptions) 

PROF. MADHU DANDAVATE: We 
will put a number of questions from the 
Opposition. Do not worry. 

SHRl VISHWANATH PRATAP 
SINGH: To be more specific, the Govern· 
ment has been looking up like a child as to 
where to get the information. We have 
been hunting here, we have been bunting 
there. It is just like some times, the Station 
Officers, we can them 'Thanedars', they do. 
H he does not know what to report. 

[Translation] 

They have raided this and that place 
but could not find anything. Final report is 
being prepared. And now this is the final 
report. 

[EnllisA] 

SHRIMATI MARGARAT ALVA 
PlayinS to the pllery t 

. SHRI VISHWANATH PRATAP 
SINGH: Now, to be more specific, if we 
are" still looking for information, and truly 
so, then I would request the Govemment,­
not request, demand of it-to write to 
(1) Skandinaviska Enskilda Banken in Karls­
koga, (2) the Riksbanken, the Swedish 
Central Bank, (3) the Swedish National 
Audit Bureau and (4) the Swiss Government. 
Well, as the Swiss authorities say, that, 
(Interruptions) "we have not received any 
enquiries from the Inqian Government" and 
we are telling the whole world, that we 
have made the fullest enquiries, we have 
made aU efforts and I remember one speech 
in the Parliamentary party of the Congress 
when the Prime Minister said, "We will 
leave no stone unterned. You name the 
stone". I am naming the stone. Let it be 
upturned and find out. And what is still 
more, now, something in sorrow in grief, 
in one Parliament Question-subject to 
correction of memory, I wish I had the 
answer right here, a question was asked, 
whether the Government of India has written 
to the Swiss Government enquiring about 
any economic offenders. 

The answer was 'no'. Then Suo motu 
without the questioner asking, says 
"Enforcement Directorate is investigating 
about Ajitabh Bachchan". The questioner 
is not asking. Suo motu in the answer it 
comes. I want to know, because time has 
elapsed, specifically whether the Government 
of India has written to the Swiss Govern· 
ment regarding any economic offences or 
any economic offender including those 
which are covered by the new documents 
of 'The Hindu', and if not, why not '1 It is 
the simplest-from Government to Govern­
ment. There is nothing to hide. You should 
write to the Government concerned. Why 
the Government has not been approached 
straightaway on this issue '1 If I get the 
information, I will be happy. 

Then, Sir I am quoting further the 
speeth of the Prime Minister in the Lok 
Sabha. 

"Let me reiterate, we are waitina 
for information from the Swedish 
Government. The minute we get in­
formation, we will take action and will 
show you that we have taken action." 
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Sir, the minute has become. a ·year and it 
was no mean information that was given by 
the Swedish Government. The Swedish 
Government in its note said : 

"According to National Audit 
Bureau Investigation. the agreement 
exists on the settlement of commission 
subseq"uently to the Howitzer i deal and 
information exists that considerable 
sums ha\e been disbursed referring to 
this con tract." 

Here is the Prime Minister's assurance in 
the House. Here is the information from 
the Swedish Government and this is I.P.C. 
Report. I am not quoting anything from 
the newspaper. In the JPC Report itself~ 

the Defence Secretary, under his pen and 
signature, lias written in the aforesaid con­
text. I quote : 

"M/s. Bofors have not only gone 
against our explIcit wbhes but also have 
Violated the solemn assurance given to 
us by your company." 

Now, this is the Defence Secretary of India 
writes. He has, on record, said that this 
assurance has heen broken. Tociay we are 
being taken round and round. This House, 
wh:ch is the guardian of the national interest 
just wants to know. It is not indicting 
anyone. It is 110t harassing anyone. It 
just wants to know further. It is really 
concerned that national interests are being 
jeopardised. The Government is resisting it. 
Why? Who is going to be harassed? None, 
except the culprit. If the culprit is to be 
harassed by an inquiry, why do you feel 
harassed? Admit the JPC as per demand 
and let it be known to people the credibility 
of the Government will be established, and 
resisting it, the judgement of the people will 
not be changed whatever you may be able 
to pass here by your m.ljority. It is there, 
you have to cater to. not four hundred here. 
One hundred and sixty crores eyes are look­
ing and watching at you. Majority will not 
help you. This is what precisely it is. It is 
in your hand. The credibility of the House 
that is precisely .. (Interruptions). Now, at 
the same time, I am quoting none else than 
the JPC and the Prime Minister, your leader 
••. (Interruptions». On April 21th, Rajiv 
Oandhi toJd the Army Commanders in 

Delhi that the negotiations for the 
Howitzers bad been meticulously handled 
and Sweden had confirmed that there had 
been no middlemen ..•. This is justice from 
above. When I quoted Rajiv Gandhi that 
there is no middlemen, lights went off. 
Darkness befell this House. This is the 
darkness which is spelt out. 

THE MINISTER OF STATE IN rHB 
DEPARTMENT OF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI 
PANIGRAHI) : This is not an election 
meeting .. 

SHRI VISHWANATH PRATAP 
SINGH : Panigrahiji, that is the final place 
where we all have to go. Remember that. 
Do not belittle the election meetings. (Inter­
ruptions) 

What the Prime Minister tells the whole 
country is that no money has been paid into 
Swiss banks. And here we have whole 
record, tonfull of record of payments to 
Swiss bank. Now only one thing. (Interrup­
tions) 

[Translation] 

One who becomes shameless cannot put 
others in dock. (Inrerruptions) Let the time 
come .•. you will be put in dock. 

[English] 

SHRI SOMNATH CHATIERJEE: 
They are bad losers. 

SHRI VISHWANATH PRATAP 
SINGH : If you come to the documents 
which have been published in .. The Hindu" 
and we just s~e them--COmmissions­
according to contract number so and so. 
Then again heading is Commission-"Unless 
otherwise, speciBtally agreed, the consultants 
are entitled to commission as foHews : •• : 
Bofors will pay a commission of 3.2 per 
cent of the 'x' work value orders for 
ordnance received during the time' of the 
validity ..... All through it is commiss iOD. 
Only one thing is that when it is writt~ 
'commission't the Government and the 
Prime Minister read 'winding up charges·. I 
do not know how. In our lower classes we 
used to read from the textbooks and if we 
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mate mistakes, the teacher used to make 
us stand on the stool. I think, this Govern­
ment needs to be . •• (Interruptions). Where­
ever it is commission, it reads 'winding up 
charges'. And what is this winding up 
charges-this new connotation? It is 
nothing new. In ordinary practice, eVeD 
when a bribe of Rs. 5 is given, no one says, 

. take the bribe. 

[TrtJllslll1ion] 

It is then said that it is for chew ina 
'pan' (betel leaves), it is for the sweets for 
dilldren.· These are winding-up charges ..• 
(llllerrup lions) 

Listen, this winding-up charge is not 
theirs. This winding-up charge is for that 
company which is sitting here. 

Sir, not only this, it is a question of 
areat concern and of shame that the docu­
ment that has been pushed for a cover up, 
in spite of the best cover up also leaves 
some trace for discovery. This document 
purported to be signed in January itself, 
speaks of: "On the contract for sales rela­
ted to Bofors 135 MM Field Howitzer 
System, including the supply contract and 
the licence agreement, both signed on 
March 24, 1986, Bofors will pay a com­
mission of three per cent." Now, a docu­
ment signed in January, talks about how 
exact a date-24th March, 1986 ! 

[Translation] 

Of counrse I have heard about foresight 
but I have not heard about sight with such 
accuracy. So, in spite of the best covet uP. 
there are slips and this is showing the slips. 

PIlOF. MADHU DANDAVATE: This 
is precision in correction. 

SHRI VlSHWANATH PRATAP 
SINGH : Tbett, of course, six per cent is 
also mentioned. And while the Bofors­
Kaushalli is not ~de the 1PC to 
believe that the payments were compJated 
in 1986 itself, here is a docutnent which 
Hi JUlu hal brO\1&ht out, of payments up to 

as late as March 30: 1987. And when it 
comes to 'Lotus', extra precaution is taken. 
I do not know why 'Lotus' is taken extra 
precaution. 

AN HON. MEMBER: 'G' is there. 

SHRI VIBHWANATH PRATAP 
SINGH: The,n we can say 'Lotus Ji' ... 
(Inter,.uptlons). Here the document s~ows 
that instructions were also given. Not only 
were the names and even account numbers 
of the recipients withheld, but special 
instructions were also given to the banks 
concerned : "If it is possible, do not write 
who the sender is". That is also there. And 
if still there is doubt that it relates to any­
thing else, on page 27, it is mentioned: 
"The commission due to you on material 
supplied to the Secretary to the ~overnment 

• of India, Ministry of Defence". This is what 
the d.xument says . .• (Interruptions). 

[Trandarion] 

PROF. MADHUDANDAVATE: It has 
been reported in 'Hindu'. Hindu and 
Express are two different publications. 

[Engli.rA] 

SHRI VISHWANATH PRATAP 
SINGH: Now, with all this coming up, 
what is being done by the Government? 
A CBI inquiry is being cobducted to find 
out the authenticity of this! Why can't 
they go direct to the information that is 
already there on record? Is there any 
e .. idence 1 I want to ask the Government 
one specific information that what inquiry is 
being made directly of the information in 
the documents themselves? Or is it that 
only the authenticity of it is being 
examined ? 

Sir, I was here, What has been done to 
Indian Express? What was done to me 
when I asked question about Ajitabh 
Bachchan ? What was that what I referred 
ta-when you said: "Don't mention from 
the other House"? But already I have 
mentioned that. May be this may be a cover 
up also to bully 4The Hindu' and I think 
while payq a tribute to' The Hindu and the 
lady Ms. Chi tra Subramaniam and Shri 
N. Ram this is also to express that these 
methods of inquiry IMlIlel Dot be t\U'DOd 
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into bullying for giving this sensitive infor­
mation and similar service which they are 
r~ndering to country. 

Now, coming to JPC Report itself, they 
may not say there is a foreign hand, every­
thing becomes foreign hand. Now, these 
companies to which payments have been 
made, what service they have rendered. 
This is the JPC report. And when the 
investigating agency went, as mentioned by 
Shri Kaushal. they reported the functions 
of this Company, that is, Pitco-Moresco­
Moineco. I alc;o what to know whether the 
Chairman of Bofors snpplied the name as 
PIlcO and later on to the Government 
whether any change was there as also to 
the JPC regarding the name, Pitco-Moresco­
Moineao or anything else. Now, for that 
company, the JPC report says : 

"According to investigatina Agen­
cies, the functioning of these companies 
seems to be mysterious and it appears 
to be only a front organisation run for 
persons not residing in Switzerland." 

Now, again the JPC report says: 

"It was further declared that the 
only advice given to the Company prior 
to 8th March 1986 related to the 
manner and timing of negotiations and 
the content of the projected contract 
and that neither A.A.S. nor any other 
associated companies had done any 
work in India prior to 8th March, 
1986." 

So. they are not payment for private services 
and they have done no work. Bofors are 
not a charitable institution. It is a com­
mercial company. It will not give you a 
cup of tea unless something we give. How 
is it that such. huge amounts which had 
been paid to the company who had rendered 
no service is total inexplicable in commer­
cia 1 terms and makes no commercial sense ? 
There can be only two reasons. Either 
people behind these companies haye clout 
to have the decisions made in Delhi or the 
decision-makers of Delhi nominated these 
companies as recipients. I can draw no 
other conclusions from what JPC has said. 

Further, Sir, a point was heiDI mad& 

about the winding up char8es. 'The contracts 
had been terminated in pursuance of the 
wishes of the Indian Prime Minister. 1n any 
winding up, cost is involved which was quite 
natural. Now, it is very clear that this was 
terminated. The contracts were terminated 
on the wishes of the Prime Minister. This 
is the finding of the JPC and it was winding 
up cost and they did not mention about the 
commission. So, I need not have their reply. 
May I ask the Prime Minister and the 
Defence Minister in how many contracts 
have they requested for the term.ination of 
the contract which has resulted in winding 
up charges? Why such s~...cial favour and 
attention by the Prime Minister and the 
Defence Minister in the howitzer deal only? 
What was the need to remove the middle­
men? (1Il1erruprions) No. Perhaps it might 
be the concern that there may be no sharin& 
of the commiss;on. (lnterruprioWJ'. No you 
will get it begfull. 

MR. DEPUTY SPEAKER: Try to 
wind up. You have taken half-an-hour. 

(lnterruptions) 

SHRI VISHWANATH PRATAP 
SINGH: Sir, winding up charaes for me! 
(lnterruptions). 

MR. DEPUTY SPEAKER: Otherwise 
you will wind up, that is the problem. 

SHRI VISHWANATH PRATAP 
SINGH : Further. the JPC said: "Payments 
in Swedish banks have shown as com­
mission." This is what. the JPC said. They 
said this on page 173, paragraph 1.187 (ix). 
(Interruptions). 

One thing Sil • which is of serious concern 
is, out of 1 700 contracts, balf of it is 
ammunition and spares and here it is on 
record, and tbat is the testimony of the 
Expert Committee Report : 

"ThQugh the gun bid been develo­
•• perl to fire long range ammunition, it 

could not penorm at 10llg range as the 
ammunition was not ready." 

About the ammunition, Sir, t>CoAS has 
'told the ]PC that in case of Swedish ~ this 
: was a major draw 8aelt. that is, repnlina 
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ammunition, firstly thay did not have all the 
ammunition, secondly, computers gun cont­
rol equipment and so on are from various 
other firms, not from Swedon alone. So, I 
want to know from the Government one 
thing. When the contract was signed, Bofors 
did not have the know-how on ammunition. 
It made a promise that in long range 
ammunition it will obtain the tachnical 
know-how. "'bether that technical know­
how the Bofors has got . .. (Interruptions) 
Plese be within limits. 

Sir, the point is whether this technical 
know-how has been obtained by Bofors 
because our ~"Cquirement as reported in the 
press is 80 per cent of the long range 
ammunition and if this technical know-how 
has not been acquired by Bofors., how do 
we stand now? And that would be a part 
of condition about the transfer of technical 
know how and also about protection. So, 
this is the question with which I am just 
reaUy concerned. 

~ow the point \\ as made about juris­
prudence al'd Kaushalji said ..• 

SHRI SOMNATH CHATTERJEE 
Rule of law. 

SHIH VISHWANATH PRATAP 
SINGH: Rule of laW-Majesty of Jaw. I 
say, 'Majesty of in-law'. Perhaps it would 
be better term ! 

SHRI THAMPAN THOMAS: That is 
in ammunition contract ? 

SHRI VIS.P.\VANATH PRATAP 
SINGH : But it is aJso jurisprudence, Sir, 
that the ,\ itness and the Judee cannot be 
the same. 

PROF. MADHU DANDAVATE: 
Culprit. 

SHIH VISHW ANATH PRA'f AP 
SINGH: Yes, Dandavatcjl knows it also, 
'culprit'. It is also jUrIsprudence that when 
fresh things come, then it is jurisprudence 
de j,ovD, tbat is, de nOV(l inqu;ry but so far 
as tbe behaviour is concrned, it reminds mt 
of a boy who came and told his mother, 
"Mother. I made a bet that 2 plus 2 is S." 

The mother said;"You wiJlloae the bet9t. 
He asked, CCWhy 1" She laid, "2+2-04". 
Then the boy thought for some time and 
said, "No, mother. I will not Jose the bet". 
The mother said, "Why"? He said, "Ut 
everybody say, 2+2==4. I will not admit 
it; nor will I lose it." The same way they 
do. 

They say, they do not admit it and 
therefore they do not lose it. 

But I would like to ask the Defence 
Minister one thiDa. 

MR. DEPUTY SPEAKER.: Wind up, 
Sir. 

SHRI VISHWANATH PRATAP 
SINGH: While there tna)' be 8OI11e com .. 
pulsion which we can examine or argue 
separately, I am not bringiIll in that argu_ 
ment of whether Howitzer deal should be 
cancelled or not cancelled. Without any 
commitment to this point, now that the 
Defence Secretary himself has said, this 
company has lone back (rom the assurance, 
will it hann, if other suppJies are blacklisted 
right, forthwith. No Defence security is 
involved and if the Government is honest 
about its action, Jet it say straiaht-forward 
that for (utere supplies, notbjna from Bofors 
is going to come. I am not loiDa to debate 
this issue or jeopardise the security of the 
country on the Howitzer deal but what about 
other deals. If it could say, let it say 
straight so. Even the ex-Minister of State 
for Defence, Shri Arun Sm,b aake<! for that 
the mo~ be refunded. In fact, I abo wrote 
one year back and come in the Press tl:ae 
same demand. But it was not the refund of 
money, where can the trust of the people be 
refunded? There is no refund of that and 
the honour of the coUlltry. And, this is 
precisely what I want to say today that here­
we sit, not OIl Party lines; it is In the 
national interest that we are debating today. 
I would request my friends on that side, DOt 
to sit as Conaress MPS only but tQ sit as 

. potriots, for lives heve been laid don for 
the country •• . (IlIte""ptlOlU) 

MR. DEPUTY SPEAKER. 
order. (I",,,rllP,tl1lll) 
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(IlIIerruptiolcs) 

(TrQlttldt Ion] 

SHRI RAM DHAN (LaJganj): You, 
the Bofors agents, keep quiet. (Jnterrup­
tl"",) 

SHRI TARIQ ANWAR (Katihar) : You 
are traitors. Why don9t you say clearly. All 
this does not behove you. 

SHRI K.S. RAO : He suspects our 
patriotism. (lIJterl'uplions) 

SHRI VISHWt\NATII PRATAP 
SINGH: All that I want to say to my 
friends is, we have fouaht together and we 
are always friends. I have all honour to my 
friends. I just want to say . .. (lnterruptionJ). 

(TrmrslatiOlll 

SHRI TARIQ ANWAR: Stop this 
drama. Sit down and keep quiet. (Interrup­
ti(1n,) we have been listening to you for 
more than an hour. 

SHRI RAM DHAN: Don't you feel 
ashamed of while talking about the party ••• 
(I~erruPtloNl). 

SHRI TARIQ ANWAR: You cannot 
become Gandhi by posing like Gandhi in 
photograph. Keep quiet. (Interruptions). 

SHRI RAM DHAN : You had not born 
at that time (Interruptions). You speak 
first and then do not allow us to speak. 
What is your moral ? 

U~:".r lisA] 

SHIU M. RAGHUMA REDDY: Sir, 
what is &aina on' (IIIterruptIOfU). 

. MIl. DBPUTY SPEAKER 
order. 

(I"""upllon.r) 

Please 

"8RlU VISHWANATH PRATAP 
SINGH : AU that I want to say is, for this 
oountry and for this land, people have laid 
down their lives. Just let us only listen to 
our iDaer voice and act OIl this issue by our 

inner voice and, I am sure, if my friends on 
the other side also listen to it, we will have 
only one opinion, that is to pursue this to 
the end and appoint a JPC and find O\1t 
{Interruptions). 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : Mr. Deputy Speaker, 
today we listened to one more Vnterrup-' 
tions). 

SHRI VISHWANATH PRATAP 
SINGH: There was a personal reference 
to me that the ex-Finance Minister bas seen 
the file. May I say one word? When the 
Finance Minister sees a file, so far as choices 
are concerned, it is the Administrative 
Ministry that determines the technical 
choice. For us, the Austrian gun was the 
cheapest, from the finance side. But we 
could not go in for the Austrian gun because 
the Defence Ministry in its technical compe­
tence thought that Bofors gun was better 
and in the file it js not written that "Rs. 200 
crores commission is to be paid out of this; 
the Finance Minister may kindly sanction 
it." That is not how the file comes. Under­
hand deals are done. Underhand deals are 
not recorded on the file. (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
SONTOSH MOHAN DEV): 'When I was 
the Tourism Minister, the Finance Minister 
used to say what type of liquor we should 
buy and he could not say what type of guns 
we should buy. (lnterruptilJns) 

SHRI V ASANT SA THE : This debate 
th~t was raised today and the final speech 
which was made by our good friend. (/nter­
ruptions). 

[TraMlatfonJ 

SHRI HARISH RAW AT: Satheji you 
call every wrong ~rson as your friend ..• 
(Imerruption .). 

[Englishl 

SHRI V ASANT SATHE: Shri 
Vishwanath Pratap Singh proves ODe more 
point, what the entire strategy of the 
Opposition in this country is today. I have 
always feJt that the Opposition has OQC_ 

point programme and that is somehow 
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(Interruption ,) to denigrate the Congress and 
its Jeader. They kno~ full well that as for 
AS • •• (In'erruptions). They know full well tbe 

. simple strategy. The whole country knows 
about it. Let us not beat about the bush. 
Both Prof. Madbu Dandavate, and my good 
friend Mr. Somnath Chatterjee-shall I not 
catI'him my good friend ? ..• (In,erruPtion3). 

Sir, all these gentlemen agree that the 
only purpose of aU this exercise is to see 
how Congress can be removed from power ..• 
(1IllerruPti(}ItJ) I say there is nothing wrong. 
It is absolutely fair ... (Interruption .) It is 
your right. I say it is the right of the 
Opposition to except this and to do this. 
Then, don't cover it up. The objective is 
limple. Here is the Leader I the young 
Leader of the Congress. (lnterrup(ions) 

SOME HON. MEMBERS: Where is. 
he ? (Interruptions) 

SHRI V ASANT SATHE : He need not 
be berea You need not have him physically 
here ••. (lnterruptions) You are scared of 
him over in his absence. You are so obses­
sed .•. (InteTfuptionj) The Opposition is so 
obsessed ••• 

PROF. MADHU DANDAVATE : He 
is avavabJe to aU the Parliaments of the 
World excepting the Indian Parliament. 
(J,rterruptiolls) 

smU VASANT SATHE: He is avail­
able to all of us. He is available to thi8 
country. He is not available to you because 
you don't deserve him. (Interruptions) 

"Where is my good friend Prof. Swell ? 
He said that Parliamentary debates consist 
of repartees and so have some sense of 
humour. (lnterruption\) The essence of the 
matter is, tbe Opposition feels right from 
the first day.... (I"terruptiom) They knew 
1bt thi5 youna Leader has' somethina. 

[T,.,.,UitIDn] 

'I'bere will be lOme more ideas. Please 
li5ten. 

[En"llsJ.l 

. (Interruptions) I have faced mucb more 
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rowdies than you Mr. Narayan Choubey ..• 
(Interruptions) Sir, knowing fully well that 
thi~ is tbe only way they can try to damage 
the young Leader, they thought that they 
can have a strategy of denigrating assas­
sinating him in terms of character. This 
compaign of character assassination was 
launched by the Opposition particularly 
when they found a friend from within .. 
(Interruption ,). I want to come to our 
friend. The greatest tragedy is that a person 
who was trusted so much ... this is what is 
our weakness, if at all there is any weakness. 
The young Lelder trusted the person, trusted 
so much. He was made the second-man­
No. 2-, the Finance Minister, the Defence 
Minister. At the Alec Session he was given 
the first chance to pilot tbe political and 
economic resolution. Such importance was 
given. (Interrupt ions) 

MR. DEPUTY SPEAKER: Please order. 

(Interruptions) 

SHRI VASANT SATHE: Sir, here ,is 
tbe person who was trusted so much. (Jllter­
ruptions) Now, we are reminded of Mir 
Jafars; we are reminded of Jai Chands ... , 
These are the people. Sir, there is a saying 
in Sanskr it. 

"Ankam Aaruheya hi hatwa kim 
Dam Pourusham" (Interruption,) 

I will explain it to you simply ... (lnterrup­
tions) That has been discussed. I am talking 
of the spirit in which Shri V. P. Singh ended 
and said that we must keep our national 
interest in mind. Let us talk of national 
interest . ... 

SHRI THAMPAN THOMAS: You 
were in PSP. You Classed the floor to 
Congress. Where was your loyalty tben 1 
(InterruPtion~) . • 

SHRI V ASANT SAmE: Where· does 
the national inteIest lie '1 National interest 
lies in this. Let us see what the person 
wbo was the Finance Minister then has 
.aid on this very case. Let us consider that. 
(lnte,.ruplioll~). 

Let me now refer to the JPC Report on 
this very case ; this is from palO 83, .. para 
6.20 : 
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" ... The then Secretary, Expendi­
ture, stated: 

' ••• We had held several meet­
ings and crucial recommendations 
were made by the Committee. One 
was short-listing of firms and 
another was recommendations made 
during October-November. 1985 
and March, 1986. These were put 
up to the Minister. In fact. in the 
Finance Ministry, apart from my­
self, the decisions were seen by the 
Finance Secretary, because he is 
concerned with the credit aspect 
also, apart from the fact that he is 
the senior Secretary in the Ministry 
and also by the Finance Minister. 
and the Defence Minister •.• " 

And he ha~ the cheek to say, "I did not 
know ; I was only deaJing with the financiaJ 
aspect; the technicdl aspect was not known 
to me". (Interruptions) 

Let me complete it : 

" '.. So far as these o;ontracts are 
concerned where the powers of the 
Secretary were very restricted, approval 
of the Minister in the administrative 
Ministry and the Finance Minister was 
taken.' ,. 

This is not enough. I would quote further 
from page 100. Mr. V. P. Singh also 
quoted from the .JPC Report. Now, let 
us see page 100. para 6.61 : 

.' In rep ly to a quesrion whether 
the final recommendation of the Nego­
tiating Committee selecting the Bofors 
gun keeping in view the technical, con­
tractual and financial aspects, was 
specifially brought to the notice of the 
then Finance Minister. the then Secretary 
(Expenditure) affirmed tbat after the 
Negotiating Committee had finished its 
deliberations, a note was put up by the 
Defence Ministry as tho administrative 
Ministry on which the approval of the 
Finance Secretary and the tben 
Finance Minister and the State Ministers 

" .... ,. . 
SHRI S. lAlPAL REDDY: Let him 

refer to the disclosures made by the Hiodu. 

SHRI VISHWANATII PRATAl 
SI~GH: It was only one sheet of paper. 
That is all. Let him lay that on the Tabl. 
of the House. 

SHRl VASANT SATHE: This state­
ment which has been quoted now gives a 
lie to what Mr. V. P. Singh has stated •••. 

SHRI VISHWANATII PRATAP 
SINGH : I want that sheet of paper to' IN 
placed on the Table of the House. 

SHRI V ASANT SATHE: •.• that h. 
was not aware of the technicnlities and the 
quaJity of the gun •••• 

SHRI S. JAIPAL REDDY: On a POint 
of order, Sir. 

MR. DEPUTY SPEAKER 
the point of order ? 

What is 

SHRI S. JAIPAL REDDY : Th. 
Minister, Mr. Vasant Sathe, referred to the 
note that was seen by the then Finance 
Minister, Shri V. P. Singh. and Shri V. P. 
Singll now says tbat the file be laid on the 
Table of the House. What objection can Ute 
Government have to placing it on the Table 
of the House? ., 

MR. DEPUTY SPEAKER : There is no 
point of order in this. 

SHRI S. JAlPAL REDDY: The note 
that was given to the Finance Minister then 
should be laid on the Table of the House. 

SHRI V. KlSHORE CHANDRA 
S. DEO (Parvathipuram) : That paper 
should be laid on the Table of the House. 
(Jnt~rruPt;ollS) 

MR. DEPUTY SPEAKER: There is no 
point of order in this. 

(flue rruplio",,) 

SHRI S. JAIPAL REDDY (MaIlbu~ 
naaar): How do you diapoee of tile ...... 
of Mr. V.P. Sinah 1 

(11II~rr"ptiolU) 

THE MINISTER. OF PAltLIAMmn­
ARY AFFAIRS AND MINlSTER. 01' 
INFORMA110N AND 'BR.OADCASnNa 
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(SHRI H. 1(. L. BHAGAT): Mr. Deputy 
Speaker, you have already ruled out his 
Point of Order. He is quoting JPC which 
they have been quoting. Why are the afraid 
of this? Truth has come out round their 
neck, round the neck of Mr. V .... P. Singh. 
Why ar~ they afraid of it ? (Interruptiona) 

MR. DEPUTY SPEAKER: Take your 
seat. 

SHHI SOMNATH CHATTERJEE: I 
Am on a point or order. 

MR. DEPUTY SPEAKl!R: What is 
your point of order ? 

SHRI SOMNATH CHATIERJEE: 
Under Rule 368 .. • (Interruption') He has 
quoted from a paper. Rule 368 says : 

"H a Minister quotes in the House 
a despatch or other State paper which 
has not been presented to the Howe~ he 
shall lay the relevant paper on the 
Table." 

(In te rruptiona) 

MR. DEPUTY SPEAKER: No, no. 

(InturuptiollS) 

SHRI SOMNATH CHATTERJEE 
Your ruling cannot be just "no, no." 
(InterruPtion~) 

SHRI H. K. L. BHAGAT : H you 
permit me, I want to say one word. Even 
Mr. 30mnath Olatter,jee's eminence cannot 
help Mr. V.P. Singh. I wanted to conara­
tulate Mr. V.P. Singh for his exercise in 
tit-bits and falsehood. He is quoting on1y 
the !PC. Even your brilliant advocacy of a 
wrong thing cannot save, cannot help him. 
You know, be is quoting from IPC. Mr. 
v.P. Singh caanot run away from this 
U1lte"Uptit1lll) 

MR. DEPUTY SPEAKEIl: No, no. 
That is not. 

(/llterruptions) 

SHlU H. K.. L. BHAGAT : You are 
afraid of tbe truth. He is quotina OIIIy what 
is contained in the JPC 'Report. 

(lit te rrupti on \) 

MR. DEPUTY SPEAKER: He has not 
quoted the original document. He is only 
quoting JPC Committee Report. 

(Interruptions) 

SHRI VASANT SATHE: I have not 
read the report. Yon were asking for it and 
I read the report. I am quoting the report. 
Who is perverse now? Why are you 
shouting? Now take it. I am giving it back 
to you. N"ow take it. You all read from the 
report. Nobody objected. I am reading from 
the Report then why are you objecting now? 
(I"terrupt ions) 

MR. DEPUTY -SPEAKER : Please take 
your seat. 

(Inte rrupt ionJ) 

SHRl V ASANT SATHE: This shows 
that you are so nervous and you are so 
afraid of truth that you have lost the case 
at the very face. (Interruptions) You have 
no auts to hear your own admission. 
(1ItterruPti(J1u) 

SHRl TIIAMPAN THOMAS: Sir, the 
time is over. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE 
IN THE PRIME MINISTER'S OFFICE 
(SHRIMAll SHEILA DIKSHIT): Sir, we 
will sit till Mr. Vasant Sathe completes his 
speech. (Interruptions) 

MR. DEPUTY SPEAKER: I bave nOt 
yet adjourned the House. I don~t know why 
are the Opposition Members standing like 
this. If you want to extend the time of the 
House, I ani raady to extend. If you want 
to adjourn. I am ready to adjourn. It is for 
you to decide ... (JnterruPti()1ts) .• First Jet 
the Parliamentary Affairs Minister say what 
she wants to say. 

(I nle rrupti on3) 

PIlOF. MADHU DANDAVATE: Sir 1 
am on a point of order. We do not want to 
obstruct the proceedings; but 1 am on a 
point of order. Rule No. 368 is very clear 
and that rule is formulated {or a very simple 
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reason that if a Member quotes any docu­
ment even from a Report, in order that it 
should not be quoted out of context, any­
body can demand tllat the whole note be 
laid on the table of the House. Shri V.P. 
Singh ha~ demanded it. The whole note 
should be made available to the House. 
(Interruption,) 

MR. DEPUTY SPEAKER: He is not 
quoting from the document. He is only 
quoting from the Report. 

SHRI BASUDEB ACHARIA: He has 
quoted a Government document. (Interrup­
tiom) 

SHRIMATI SHEILA DIKSHIT: Sir 
we will extend the sitting of the House till 
the Hon. Minister Mr. Vasant Sathe com­
pletes his speech. 

MR. DEPUTY SPEAKER: Upto what 
time? 

SHRIMA TI SHEILA DIKSHIT: Till 
his speech is finished; say upto 8 O'clock. 

MR. DEPUTY SPEAKER: Shall we 
extend the sitting of the House upto 
8 O'clock? 

(Interruption,) 

THE MINISTER OF I?EFENcE (SHRI 
K. C. PANT) : Sir, may I say one word ? 

AN HON. MEMBER: Are you Siving 
the ruling? 

SHRI K. C. PANT: I am accepting the 
ruling of the Chair. (Interruption,) May I 
say one word? I was only going to appeal 
to the friends opposite that we have had a 
useful debate. Now we are coming to the 
fag end of the debate. You are in the Chair. 
You have to give the ruling and all of us 
have to accept It. (Interrllption~) 

SOME HON. MEMBERS: Are you 
aiv;ng the ruling ? 

SHRI K. C. PANT: I am not giving 
the ruJiDf. The Chair will have to give the 
ruling. We .will II ave to listen to him. I am 
only requesting you to listen to his ruling 
and then we can get the sense of the House 
and continue for ~ long as tbe House wants 

to lit. It is in this context that I am makin. 
the suggestion. 

PROF. MADHU DANDAVATE: Sjr, 
what is your ruling on may point of 
order. ? 

MR. DEPUTY SPEAKER : I have lis­
tened to your point of order. He has quoted 
tbe Report and the Report has already been 
accepted by the House. He is quoting from 
the Report. 

I hope it is agreed to tbat the House 
will sit upto 2000 hrs. So the time of the 
sitting of the House is extended by one hour 
upto 2000 hours. 

SHRI V. KISHORE CHANDRA S. 
DEO : Sir, I am on a point of order. 

MR. DEPUTY SPEAKER: What is 
your point of order ? 

SHRI V. KISHORE CHANDRA S. 
DEO: Sir, though the Minister has read 
from the Report yet what he has read is not 
the finding of the Report put this Report 
contains Government document. Now when 
he quotes that he will have to authenticate 
that document and lay it on the Table of 
the House. (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : What is your ruling on the point 
of order? 

MR. DEPUTY SPEAKER I have 
already given my ru1ing. I have ruled it out. 
If there is any ne\\- point you can discuss. 

(Inttrrupriom) 

SHRI SOMNATH CHATTERJEE; He 
was not reading from the JPC report. He 
was ... (/nferrupt;ons) 

SHRI V ASANT SATHE: I am not 
reading any other document except the JPC 
report. (Interruption ,) 

PROF. MADHUDANDAVATE: What 
is the harm in producing that document ? 
(lnterruption» 

SHRI V ASANT SATHE : If V.P. Sinalt 
can quote from the JPC report why not 
Vasant Sathe '1 (/,Uer"ll!tio1f3) 
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I want to call the bluff on Bofors once­
~ for all and through tl\e month of Mr. V.P. 

Singh himself and nobody else. Kindly read 
this. V.P. Singh's contention was .•• (Interrup-

. lion3) • 

MR.. DEPUTY SPEAKER : Order. 
Order. Do not waste the time of the House., 
Allow him to speak. 

SHRI SAlFUDDIN 'CHOWDHARY: 
What is your ruling ? 

MR. DEPUTY SPEAKER: I have 
already given my ruling. Do not discuss 
about it. It has been ruled out. 

(Interrupt ions) 

SHRI V AS ANT SATHE: Sir, this is 
aost anti-national and anti-patriotic and 
you cannot cast aspersions on the quality of 
the gun which has been accepted by the 
Army. Any person who casts an aspersion 
on tbe quality of this gun is a ..• ** ... to the 
country. (Interruptions) 

PROF. MADHUDANDAVATE : Army 
ofticers have criticised the gun. (lnterrup­
tio1fS) 

AN. HON. MEMBER: He is the only 
patriot. (Interruptions) 

SHRI S. JAIPAL REDDY ~ I am on a 
point of order. Sir. (Interruptio1ls) 

SHRI SAIFUDDIN CHOWDHARY: 
Wbat is your ruling, Sir '1 

MR. DEPUTY SPEAKER: I bave 
given my ruling. 

SHRI SAIFUDDIN CHOWDHARY: 
No, you have not given. 

MR. DEPUTY SPEAKER: I have 
already given. 

(lnterruptionj) 

PROF. MADHU DANDAVATE :. It is 
a threatening remark: Whoever criticises 
the gun is a ..• * ..... to thecauntry. (lnterrup­
t1MS) Many Army offteers have criticised. 
Does it mean that they are ......... to the 
country? (lllterruPtions) 

**E.xpuuaed at orclere4 by tM Chair. 

SHaI S JAIPAL REDDY: Mr. Vasant 
Sathe made certain remarks regarding tbe 
quality of the gun. There can be more than 
one honest view and the Minister's remark 
that anybody who questions the quality of 
the gun is a •. ** ... (Interruptions) 

MR. DEPUTY SPEAKER: If tbere is 
anything unparliamentary, I will expunge it. 

(Interruptions) 

AN. HON. MEMBER : You are 
demoralising the Army. (Interruptions) 

SHRI VASANT SATHE : Whoever 
1rie5 to demoralise the Army of this country, 
what would ... you caU him ? You tell me. 
(Inurruptions) 

PROF. MADHU DANDAVATE: In 
1962 w~~n_ the p.reparedness of the Army 
wa~ cr.ltiClsed 1D Parliament by Acharya 
KnplaDi. Nobody chaIJenged it. Everybody 
has a right to criticise. (Interruptiom) All 
are patriots. They cannot be called .. * * ... 

SHRI VISHWANATH PRATAP 
SINGH: In February 1985, the Army 
Headquarters said that the French gun was 
.better. (Interruptions) 

MR. DEPUTY SPEAKER: May I 
request the Members to sit? If you shout, 
bow can I run the House? Let him speak. 
You have already made your point. 

(Interrf:iPtion~) 

MR. DEPUTY SPEAKER: If it is 
unparliamentary, I wdl expunge it. Please 
take your seat. 

(Interruptions) 

PROF MADHU DANDAVATE: In 
1962, Shri Mabavir Tyagi criticised the 
war equipment. He was not branded as 
a * ·Pandit Nehru respected llim. No. 
Minister branded him as a **(Interruptions) 

MR. DEPUTY SPEAKER: He inter­
ruptions p]ease. Please sit down. Do you 
want me to continue the proceedings or 
adjourn the House? Do not obstruct the 
proceedings. Mr Vasant Satbe, you may 
please continue. 
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. MR. DEPUTY SPEAKER : I have told 
you that if there is something unparlia­
mentary, I will expunge it. What is the 
problem now? What more do you want? 

(IlUerrputions) 

MR. DEPUTY SPEAKER: I will go 
through the record. If it is unparliamentary, 
] will expunge it. 

. ·A;\ 
(Jnterruptions) , • 

MR. DEPUTY SPEAKER : I cannot 
direct him. 

PROF MADHU DANDAVATE: He 
said that whosever criticised the defence 
equipment like the gun was a **to the 
country. In that case, will you brand Shri 
Mahavir Tyagi and Acharya Kriplani as 
·*Unterrllptions) 

MR. DEPUTY SPEAKER : I have 
explained to you. If it is unparliamentary, 
I will expunge it. ] will go through the 
record. 

PROF MADHU DANDA VA TE : After 
exammmg the lecord. if you find that he 
bas alleged that those who criticised the 
equipment are **will you assure us that 
those remarks will be withdrawn or 
expunged? Otherwise, Acharaya Kriplani and 
Shri Mahavir Tyagi would be called 
··(lntcrruptiofls) 

MR. DEPUTY SPEAKER I have 
explained to you already. 

(Interruptions) 

THE MINISTER OF PARLIAMENT­
AR Y AFFAIRS AND MINISTE~ OF 
INFORMATION AND BROADCASTING 
(SHRI H. K. L. BHAGAT): They are 
obstructi1l8 the proceedings of the House and 
defying the Chair. because they know that 
their ca~e is weak •• (lnterNp,ions). Why 
are they afraid of? He was only reading 
from the report of the JPC .. . (lnterruptions). 

SHlU VASANT SA THE : I did not call 
anybodya*· 

··~punged as ordered by the Chair. 

MR. DEPUTY -SPEAKER : Please take 
your seat • 

SHRI SOMNATH CHATTERJEE: On 
a point of order, Sir. Sbri Vasant Sathe bas 
aUeged tha t the commanders of the India 
Army who recommended the French or the 
Austrian gun are "·Except those com­
manders who recommended the Bofors gun 
aU others are **Kindly read Rule 353 of 
the Rules of Procedure and Conduct of 
Business: 

"No allegation of a defamatory or 
incrimatory nature shaH be made by a 
member against any person unless the 
member has given previous intimation 
to the Speaker ... " 

He has made serious allegations .•• 
(1111 er,upt/ ons) 

SHRI VASANT SATHE : He is puttina 
v.ords in my mouth. I never said anything 
about the commanders. Do not say •• 

SHRI S9MNATH CHAlTERJEE: He 
has made serious aIl~tions. 

SHRI V ASANT SATHE: Never 
(Interruptions) I have never mentioned any­
body by name. I have never mentioned any 
commander. 

SHRI THAMPAN THOMAS: Page 42 
of the JPC's Report refers to commanders. 

SHRI SOMNATH CHAITERJEE : Sir, 
I am on a point of.order. I refer to Rule 
363 (Inrerrupti{)l1S) 

MR. DEPUTY SPEAKER : Let me 
quote Rule 353. Or jer pJease. 

(lnttrruplions) 

MR. DEPUTY SPEAKER : Please 
listen to me. 

SHRI SONTOSH MOHAN DEY: He 
never said that the commander is a ·*It is 
wrong. (; 1ttrruption:s) 

MR. DEPUTY SPEAKER: Please tak.. 
your seats. Lilten to Rule No. lS,. It 
says : 
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"No allegation of a defamatory or 
incrUninatory nature shall be made by a 
member against any person unless h. 
member has given previous intimation to 
the Speaker and also to the Minister 
concerned so that the Minister may be 
able to make an investigatioD~into tbe 
matter for the purpese of a reply." 

(Interruptions) 

SHRI RAM~ DHAN: He called the 
Commander a * * 

SHRI VASANT SATHE : Do not put 
into my mouth words which I did not 
uttar . .. (Interrupt ions) 

MR. DEPUTY SPEAKER : He has 
never mentioned' any person by name. It is 
a &eneral statement. Even them, if it is 
derogatory, unparliamentary or defamatory, 
I will go through the records and I will 
expunge them. I assure you .. (Interruptions) 

(Inte rrup tions) * 
MR. DEPUTY SPEAKER: No please. 

I -cannot allow this to go on. There is no 
allegation about ~y person. 

SHRI RAM DHAN : He has called the 
commander a** (lnterruptionJ) 
[Trans/at ion] . 

SHIn V ASANT SATHE: One must 
have the courage to face the truth. 

(Interruptiom) 

[English] 

PROF. MADHU DANDAVATE: I 
request him to withdraw those words with 
grace. I do not think the meant what 'he said. 
It is bad for tbe Parliament to keep such 
words on record. I request Shri Sathe to 
withdraw those remarks. 

SHRI V ASANT SATHE : I wilJ repeat 
it hundred times. I wiJI do so for your 
benefit. I repeat what I said for your 
benefit. 

SHlU RAM DHAN : Thousand time5, 
we will DOt allow you to speak. 

*Not recorded. 
·*Exptmged as ordered by tJte Chair. 

SHRI V ASANT SATH!. : I will repeat 
it so that you may be educated. Anyone 
who criticises and thereby memoralises the 
Army of tbis country is a ··(Inte,.ruptions) 

,PROF. MADHU DANDAVATE: Sjr, 
durilll the debacle in the 1962 war Acharya 
){ripalani and Conaress Member Mahavir 
Tyaai had severly criticised our war equip-

, ment and lack of preparedness in this very 
House but they were not critised even by 
Pandit Nehru as ..• ··But Mr. Vasant Sathe 
wants to criticise critics of Bofors gun as·· 
(I nler1'U} • 'ons) 

~ 

f 

SHRI BIPIN PAL DAS (Tezpur): Sir, I 
have a point of order. 

MR. DEPUTY SPEAKER : What is 
your point or order ? 

SHRI BIPIN PAL DAS : My point of 
order is under Rule No. 349 , Sub-Clause 
(ii) it is mentioned that "Whilst the House 
is sitting, a member-shall not interrupt any 
member while speakins by disorderly expres­
sion or noises or in any other disorderly 
manner." 

Here you are obstructing the business of 
the House. Let Mr. Sathe continue and con­
clude his speech. (Interruptions) 

MR. DEPUTY SPEAKER: I am tell­
ing you, I will go through the record. If 
there is anything DllparlJamentary, I will 
expunge it. 

(l nterruptions) 

MR. DEPUTY SPEAKER: You cannot 
insist me like this. 

PROF. MADHU DANDAVATE: He 
" cannot insult the Members of the House. 

SHRI VASANT SATHE: I :have not 
said anything against any single Member of 
this House. Unterru,tionJ) 

MR. DEPUTY SPEAKER : H there is 
anything unparliamentary, I will expunge it. 
How can I insist on him? It is up to him. 

(/"t",,.uption8) 

MR. DEPUTY SPEAKER. : y()U eaJUlot 
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command me. What do you want? You 
please teU Q;le what do you want. 

(lnterruptiolloJ) 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): We have not interrupted 
any speaker. Why are you interruPling 
him? (Interruptions) 

PROF. MADHU DANDAVATE: In 
the British days in this very House. Vitthal .. 
bhai Patel had warned the Home Member 
in the British days from the Chair to with­
draw his arrogant remarks or to withdraw 
from the House. These are the traditions of 
this House to be preserved. (Interruptions) 

SHRI V ASANT SATHE: I think the 
best thing for him is to refer the behaviour 
of Prithviraj Chauhan. 

Sir Prof. Dandavate going back to his­
tory should refer to Jai Chand's action in 
reprd to Prithviraj Chanhan invitin& 
Mohammad Gori ... 

MR. DEPUTY SPEAKER: 1 request 
all the Members not to cast aspersions on 
any particular Member. 

(Interrupti ons) 

SHRI NARAYAN CHOUBEY : He is 
castina aspersion .. . (InterruptiOlls) 

SHRI P. R. DAS MUNSI: I rise on a 
point of order, Sir. I want your ruling. If 
any parliamentarian in this House. without 
quoting any Member's name, generaJJy and 
publicly says in this House that demoraliz­
ing the Army will constitute an act of a·. 
is that an aspersion? Sir, I want a ruling : 
is it an aspersion? Please give a ruling. 
(Inter,.uptio1ls) 

MR. DEPUTY SPEAKER: Already I 
have liven my ruling on this. 

(InterruptiOIlJ) 

SHRI THAMPAN THOMAS: Sir, in 
view of your obserwtion, the Minister may 
withdraw the term he used. Nobody can 

··ExP\lDled as ordered by the Chair. 

question the patriotism of any Member. We 
expect the ho.n. Minister to withdraw whAt 
he has said. 

SHRI S. JAIPAL REDDY: We never 
expected Mr. Sathe to become PrOf. K.J(. 
Tewary. 

SHRI V ASANT SATHE: I did not 
uttar. one word to say that the hon. Mem­
bers of the Opposition are ··1 have never 
said that. Why are you so upset ? 
(Interrupt Ions) 

PROF. MADHU DANDAVATE: 
There are so many SCientists, technologists, 
politicians, Members of ParJiament or even 
Army officers who may differ about the 
quality of the gun. But on that ground, 
nobody has ever termed them as "I do 
not think the Minister has also done that. 
But inadvertently he has used a term; that 
is likely to be misunderstood. We have no 
misunderstanding about Mr. Sathe. But the 
words which he has used are likely to hurt 
everyone; and in the best traditions of 
Parliament, he should withdraw them~ 
(InurruptiollS) 

SHRI S. JAIPAL REDDY: The 13-
Member Mayadas Committee took a diffe. 
rent view. (llllerruptiom) 

Mf{. DEPUTY SPEAKER : He has not 
alleged anything against anyone individuaJ 
personally. ' 

SHRI THAMPAN THOMAS: It is 
likely to hurt the feelings. Therefore we 
wanted him to withdraw the remarks. Now 
he has said that he has not meant it against 
any Member. It is good. We felt that he 
was using it against Mr. V.P. Singh. There­
fore, we demanded that he should withdraw 
it. Now he has said that he did Rot mean 
it. (lnterruptiom) 

MR. DEPUTY SPEAKER: He has 
nQt said it. 

(IIIturUPfiOllS) 

MR. DEPUIY SPEAKER.: Tale your 
seats. 

(lnterruptiolls) 

PROF. MADHU DANDAVATE: Sir, 
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ween a Member used an abusive word, that 
Member was sent out of the House for the 
whole day by the hone Speaker. Do not 
tortet it. We do not demand it, and we do 
DOt feel that- Mr. Sathe means that. But 
what he has said is bound to hurt the Mem­
bers of Parliament. (Interruptions) 

MR. DEPUTY SPEAKER : He has not 
accused anyone. 

SHRI THAMPAN THOMAS : I felt it. 
(llltel'ruptiqlu) 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT) : I would only like to say this. 
I think all of us, on both the sides of the 
Bouse, should be sCJlSitive to the feeling of 

. each other. There is no doubt about tbat. 
But I would like my friends to put their 
hands on their hearts and say whether they 
bave not cast aspersions on us. (lnterrup­
tUNIs) Listen to me. (Intt!rruptiqm) 

PROF. MADHU DANDAVATE : Mr. 
PaBt, bave you ever used these words? 
(J"terruptiom) 

SHRI K. C. PANT: I did not interrupt 
you. Give me a second; I will finish in a 
very short time. You know I never speak 
for 10Dl. Some of you had named Ministers. 
Some of you bad named the Prim: Minister, 
and you have cast aspersions, baseless, 
irresponsible aspersions (Inter,.uptiqns) Now 
if you say that we should not cast indivi­
dual aspereions, I can understand it. My 
colleague Mr. Sathe has not cast individual 
aspersions on any individual. 

He bas made a generaJ remark" but tbe 
point I am makinl is now that you are pro­
testing so much about it. Please appreciate 
that members on both sides have sentiments. 
We can also get hurt when members from 
the opposite side make irresponsible state­
ments. Please ask your people to be more 
careful. You were listening to bis speech. 
What he had said may be plea~t or 
uoplc:aUAt. But my point is that you have 
made your point. It has ·Sone on record. 
What M laid had 10lle on recard. The 
Chair has said that he will go throulh the 
records and if there is anything objection 

~*Expunaed as ordered by the Chair. 

able he will get it expunged. So. let him 
continue his speech. 

SHRI VISHWANATH PRATAP 
SINGH: You kindJy see on page 61 and 
pale 62 of this Report. It is dated 24th 
August, 1984. I reads as follows: 

'Of the remaining two gun systems, 
our ,radings are that the French meets 
our requirements most of all and the 
Swedish is the second best." 

Are they ... ·*. ? (Interruptions) 

PROF. MADHU DANDAVATE: Do 
you justify the terminology he has used? 
I am sure you will never use those words. 
(lnterrupt/(:ms) 

SHRI VASANT SATHE : When people 
can go to the extent of saying so many 
things ... (Interrupt ions) I never said that. 

DR. DATTA SAMANT (Bombay South 
Central) : You called me a mal ia. Then 
the Speaker told you to Withdraw. 
(I,lte,.ruptio"s) This is the arrogance. 

SHRI V ASANT SATHE : You remem­
ber what you were. I never said .. so. 
U ·ue ,rupl; ons) 

MR. DEPUTY SPEAKER: Please 
don't waste the time of the House. I am 
not allowing you. I have already listened 
to you. 

(Interruptions) 

PROF. MADHU DANDAVATE: We 
are sorry for the Minister if he does not 
realise that people are hurt when you call 
them ..• •• ..• We will never allow people to 
call others ...•• ..• (Interruptions) We may 
differ. But you must understand tbe senti­
ments of the people. (Interruption,) 

SHRI V. K.ISHORE CHANDRA S. 
DEO: What have you to SSlY about the 
Maya Das Committee? (Interruptions) 

SHRl VASANT SATHE: While spaek-
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ing I referred to Shri Somnath Chatterjee 
speech. (Interruptions) He straightway 
made an allegation and innuendo that the 
leader of this country, the Prime Minister, 
is guilty of having taken bribe, I say there 
cannot be any worse aspersion than this and 
yet we tolerated it. We have got the guts 
to tolerate all this because we have faith in 
the people. (Interruptions) They do not 
have even faith in the people. (lmerrup­
nons) 

SHRI SOMNATH CHATTERJEE: I 
bever said that. (Interruptions) 

MR. DEPUTY SPEAKER: Please take 
your seat. 

(Interrllptions) 

PROF. MADHU DANDA V ATE: It is 
verY easy to ridicule others. If you are 
called a ... ** ... , will you tolerate it from 
the Chair? (Interruptions) 

SHRJ BASUDEB ACHARIA : He never 
said that. (lnterruption3) 

SHRI SAIFUDDIN CHOWDHARY: 
We never said that 'G' is a ..• ** .. How can 
you compare it with that? (Interruptions) 

SHRI V ASANT SA THE: You can 
make allegation,) that our leader has taken 
bribe. 1 never said that anyone of you is 

.8 ... ** .. . (Interruptions) I have not said 
so. I have not said that anyone of you is 
a ... ** . 1 have not said so. (Interruptions) 

MR. DEPUTY SPEAKER: He is say­
ing that he has not called anyone like that. 
Why are you raising this? He is categori­
cally telling many times that he never 
called anyone like tba t. Why are you 
raising once again the same matter ? He 
never told. (Interruptions) 

AN HON. MEMBER: He told his 
collegaue. 

MR. DEPUTY SPEAKER: He never 
told his colleague. If at aU anything 
unparliamentary is there, I will expunge it 
afterwards. I will go through the records . 

•• ExpUDled as ordered by the Cbair. 

If there is anything unparliamentary, I will 
expunge it. 

(Interrupt ions) 

PROF. MADHU DANDAVATE: 
Suppose, I say that whoever demands the 
withdrawal (If IPKF from Sri Lanka is a 
... ** ... will you aHow it? (Interruptions) 
you would not like that. That is exactly 
what he is saying. 

MR. DEPUTY SPEAKER: He has 
not mentioned it. He is not calling anyone, 
he is not mentioning anyone particularly. 
How can you say so ? 

(Interruptions) 

SHRI S. JAIPAL REDDY: Has he not 
used the word ... ** ... (Int.rrup,ior,s) 

SHRI VASANT SATHE : I never bring 
a gun to this House. I do not misbehave 
like you and then apologise. I do not do it. 
I say everything with all care. (Interruptions) 

MK. DEPUTY SPEAKER: No. It is not 
like that. 

(l nte rruptions) 

SHRI H.K.L. BHAGAT: No, no. What 
is this? What is he doing? This is not the 
way Parliament functiom. (Interruptiom) 
What is he saying? (Interrllptions) 

SHRI P.R. DAS MUNSI: What is he 
saying? He should withdraw the word!. 
This should not go on record. (In terrllp­
tions) 

MR. DEPUTY SPEAKER : All of you 
take your s~ats. 

(InterruptioR3) 

MR. DEPUTY SPEAKER : I request 
hon. Members to behave properly in the 
House. If you do not behave properly how 
can I conduct the House? What is this? 
I do not want any gestures here and malting 
mockery of others. This is not the way. 
How can we run the House? I am sorry. 
I feel very sorry. how you people are be­
having like this. It is not a good thiDa. 
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(In Ie rrup lions) 

MR. DEPUTY SPFAKER: We have 
to keep the dignity of the House. If every· 
body 1s making noise, then bow can I run 
the House. What is this? This is too 
much ... (Interruptions) \Vby are you 
obstructing his speech? 1 have already 
given my ruling and explained to you. In 
spite of that you are going on making noise. 
What can I do for that? Tell me ... (Inter­
ruptions) Upto 8'0 Clock the House will 
go. 

(Interruptions) 

PROF. MADHU DANDAVATE: You 
can do it here and novt. The Speaker has 
done it several times ani he has expunged 
it no the spot and sometimes asked the 
Members to leave the House. (lnterrup­
lions) 

MR. DEPUTY SPEAKER : I told you 
that I will go through the records. If at ·aU 
any unparliamentary words are there, than 
I will definitely expunge it. That is all I 
can a5lPre you. 

(lnterruptions) 

SHRI BASUDEB ACHARIA : I want 
to know whether you have eXPUDied this 
word or not. (Interruptions) 

MR. DEPUTY SPEAKER : ••. 1 told 
you I will go through the records and it 
it is inparliamentary, then I will expunae 
it .. . (lnterruptions) I want to see in what 
context he has said it and whether it is 
unparliamentary or .not. Simply I cannot do 
it. (Interruptiens) 

19.48 tn. 

[Ma. SPBAlCEIl in the CltairJ 

(Interrupt i,,/I,3) 

MR. SPEAKER : We had a very aood 
debate. Now let us come to Jrips with the 
situation and we must try to utilise the time 
we have at our dispolal. I know certaia 
words which are Dot parliamentary lome· 
times pinch. They should not be lpoten 
in the House. I will see that nothina ,oet 
on the record . which injures the fcelina or 
.. nybody. Leave it to me and now we 
proceed on with what we have Bot. 

Bofors Contract 

(Interruptions) 

MR. SPEAKER : Please be calm. 

SHRI V ASANT SATHE : Sir. the hOR. 

Ex Finance Minister while concluding took 
some time to clarify a point and he said 
that as a Finance Minister, he was not 
aware, nor was concerned about the quality 
of the Bofors Gun, which was to be decided 
by the Administrative Ministry and his job 
was only to approve the financial anale. 
The fJuestioD was, his remark was, meaninl 
thereby, tbat although h_e had reservation, 
be could not do anyting about it. (lnleT/up­
liolls) 

SHRI S. JAIPAL REDDY: He did not 
say that. (lnre rrupri O/ls) 

MR. SPEAKER : The record are there 
•• (lnferrupt ions) 

SHRI RAM DHAN: He is misleading 
the House. (Interruptions) 

[Tr."slationl 

MR. SPEAKER : I will do. How can 
I do if rou go on interrupting 1 Your 
making noise like this creates more trouble. 

(I nterrup tions) 

MR. SPEAKER: Mr. Ram Dhan, 
please be seated. I will look into it. It 
does not look nice. 

[Entlish] 

SHRI V ASANT SATHE: Therefore 
the question is: DId the ex-Finance, 
Minister have any doubts and did he exprcss 
his doubts about the quality of the Gun '1 
A direct question was asked to the witness, 
the then Secretary, Expenditure. What does 
he say ? 

"Further askad if the then Finance 
Minister had expressed any reseryation. 
tile witaess replied :-

Absolutely no. I can say this categori­
cally because the moment I saw the file .•• .. 
(I"ter,up tions) 

MR. SPEAKER: This is from the 
record. There is nothing wrong about it • 
He can quote from the record. 
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(Interruptions) 

MR. SPEAKER : You have had your 
say. 

SHRI VASANT SATHE: Then ~ 
what he says. This is all from the record ... 
(Interruption~) 

MR. SPEAKER: I will see the record. 
If it is out of the record, I will strike it off. 

SHRI V ASANT SATHE : This is from 
JPC Report, page 100, para 6.61. I will 
again quote : 

"Absolutely No. I can say this 
categorically because the moment I saw 
the file, I immediately sent it to the 
Finance Secretary saying that the matter 
was very urgent It is went to Finance 
Minic;ter. If he had the slightest doubt, 
he would have asked the Finance Secre­
tary or me. 1 was the senior officer in 
the Finance Department. I was the 
proper person to have been asked this 
question. Tiil the moment of my retire­
ment, no question was raised." 

(I nterrup iions) 

What greater proof can there be that 
the Finance Minister knew about it. 
(Interrupt ion s) 

MR. SPEAKER: Mr. Choubey, will you 
behave? It is to much. 

(Interrupt;on3) 

SHRI V ASANT SATHE: He is full 
party to the point of approving the quality 
of the gun approving its price and giving hiS 
cansent JlS a responsible member of the 
Cabinet as Finance Minister .. (Interruptions) 

MR. SPEAKER : This is his interpreta­
tion. It is not your interpretation. 

SHRI V AS ANT SATHE : Now he tums 
round today and says that he was not aware 
of this, he did not know of this . (llUerrup­
tions) 

SHRI SOMNATH CHATTERJEE.: 
What is the remedy of a member in whose 
mouth the words are put in ? 

[Trans lati on] 

MR. SPEAKER: Why do you say 
wrong thing? 

[English] 

I did -not stQP you quoting from the 
JPC. 

(/nterruptions)** 

MR. SPEAK1?R : He will not go on 
record. 

SHRI V ASANT SATHE: He said that 
the moment some on the makes the charge 
of corruption. he is alleged to be de-stabilis­
ing the country .. I would like to know from 
this very hon. gentleman as a Defence 
Minister ••. (/nterrupfions) It is relevant to 
the very subject. (Interruptions) AU the 
time in his public speeches he "'ent on 
criticising the forces of de-stabilisation ... 
(lllterruptions) 

v 

SHRI RAM DHAN: Is it from the 
document? 

[Transla ti on] 

MR. SPEAKER: What are you doing? 
Please keep quiet. Mr. Ram Dhan, \\hy are 
you speaking? 

SHRI RAM DHAN : I am not going to 
be cowed down by your threat. 

MR. SPEAKER : I am also not going 
to be cowed down. 

[Engli.Jh] 

SHRI V ASANT SATHE : First was the 
Fairfax. The moment Fairfax was knolA<n, 
a decision was taken in the Political Affairs 
Committee of the Cabinet to appoint an 
inquiry committe. What had happened in 
Fairfax is will-known. (lnrerruplionl). 

[Tran.slarion] 

MR. SPEAKER: What are doing ? 
Why do not you ask Sbri Jaipal to sit down. 
It is wrong (lnrerrllptiOlls) 

[Elfll/slll 

Jail'al Ji, is that your beha vioul? All 
the time you are interrupting. Let him talk 
in his time. 
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SHRI V ASANT SATHE : Sir, Bhure lai 
and Gurumurthy, with a certain newspaper 
of this country whose owner is weB-known­
it is a matter of record now .. • (Interrup­
t ions). And, Sir, a person, as a responsible 
Member of the Cabinet, without informmg 
his leader, the Prime Minister, knowing fully 
well that a particular ••. (lnterrupt ions) 

[Trans/ali on] 

SHRI RAM DHAN: Why do you 
dismiss Shri Bhure Lal from service. 

MR. SPEAKER: Why are you Interrup­
ting? You are doing a wrong thing. 

[english] 

It is his time that he is taking. (Inter· 
1 uption s) 

SHRI NARAYAN CHOUBEY: Sir, he 
is referring to Bhurelal and •• (Interruption s) 

[Transl ali on] 

MR. SPEAKER: You are doing a very 
wrong thing. You also took names of the 
persons during the course of your speech who 
are not persent here. 

You took names of the persons who are 
not present in the House. I was there in the 
Chair. Sit, do'Yt"D now. 

[Tran3/ allan] 

SHRI V ASANT SATHE: Sucn people 
bave become messiahs to-day. These people 
are raisu1g their voice against the atroclUes 
in the country. I would like to ask the 
bon. M~mbers in the oPPOsItion in this 
House if they know who is Harshman, Who 
is the ex-officIal of the C.I.A. If you make 
such peo;lle agents and entrust the enquiry 
t., ,'I ~h ~!oplef could you expect country's 
j, ·~t to be served by such people? 
(/,,~ ./ptllM'i) 

[English] 

MR, S?EO\KER : Come to tbe point • 

• ·,£xpuntJed as ordered by tbe Chair. 

[Translation] 

SHRI V ASANT SATHE: I am making 
a reference only to those points which he 
raised here in the House. I am replying to 
those points only. He said that he was 
expelled from the party. He was expelled, 
because he said something againt Ajitabh 
(Interruptions). But the fact remains that as' 
soon as the Cabinet set up a two-judge 
enquiry committee, he sensed that he is 
going to be implicated. He than resigned 
from the Cabinet. After resigning from 
the Cabinet our colleague tned to form 
an opposition alliance in the PreSIden­
tial elecirons and did everything possible to 
defeat the party nominee. He was d ream ina. 
(Interruptions) 

Mr. Speaker, Sir, the man who dreams 
like that .•• 

(Interruptions) 

To-day the opposition is in active. 
There is no leader with the opposition. 
(In terruption,f) 

To-day he wants to become the leadct 
of that Opposition. (InterruPtiolls) 

[English] 

MR. SPEAKER: Now come to the 
point. 

[ Translation1 

SHRI VASANT SATHE: Whatever I 
have said here is in reply to pOlDts our 
honourable coIJeague raised In the House. 
I have uttered not a Single word out of the 
context. (Interruptions). He did all these 
thin~ to become the Prime MlOister himself 
and thar is what he wa.Jlted. 

SHRI RAM DHAN : What is wrong 10 

It. 

SHR 1 V ASANT SATHE : Everything. * 
(Interruptions) 

We never said that the person masquera­
ding Mahatma Gandhi by putting on 
GandhiaD clothes and going to have ideaJ 
election compaip sitting back on a motor-
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cycle could take the help of Haji Mestan, a 
King of smugglers. (Interruption3) He 
was one who was said to be at! advocate of 
morality? He was the person who claims 
to have struggled against communalism 
throughout his life and sought the help of 
the man like Shahabuddin who raised the 
issue of Ram Janmabhoomi, Babri Masjid 
and the man like Maulana Bukhari, who 
always pleaded Pakistan's cause, we can 
never say that he is against morality. Sir, 
the debate which is' taking place today ..• 
(Interrupti om) 

20.00 brs. 

Arif was side-lined. He apprehened 
danger that Muslim votes could go against 

. him if Arif campaigned for him. Hence he 
was prevented from going there. I, there­
fore, call upon the~e votaries of morality 
that by repeatedly saying·'" you cannot do 
character assassination of the biggest party 
in the country. (/nterruptio,'Z·) 

MR. SPEAKER: This is an unparlia­
mentary word. It cannot fofm part of the 
record. What are you doing? What 
happened to you? What you peoQle are 
doin~ ? 

SHRI VASANT SATHE: Sir, the 
action of Shri Narain Ch).J:1 t:y and my 
other colleagues is like taking the situation 
from bad to worse. It would be more 
approrriate to call it as "Bandhya Maitbun" 
or a rc!peated futile action. 

[Engli sill 

SHRI V. SOBHAN~DREESW ARA 
RAO : Sir, I have a roint of order. 

MR. SPEAKER : There is no point of 
order. 

(Interruption .) 

SHRI V ASANT SATHE : In conclusion, 
I would appeal that this should be the last 
occasion after which they won', refer to this 
because there is nothing el~ the Oppositicn 
can do. Dut they want only to denigrate the 
leader of this country, indulge in charac~er 
assassination and they will go on ad ircfini- . 
tum doing this. But the people .of this 
~~nt? are Dot intercste$l in the bluff. Sir, 

I think that this would be the last occasion 
When the blulr for Bofors had been called. 
(!nterruption~) 

AH HON. MEMBER: Sir, the time is 
already over. 

MR. SPEAKER: There are four more 
Members to speak from this side. The 
speeches should conc1ude today. 

(lnte rruptiom) 

MR. SPEAKER : Then, how will you 
discuss other subjects? If somebody 
wants to discuss on floods, somc!body 
wants discussion on lohanbad incident~ 
somebody wants dikussion on Railway 
accident, where will you fina time? 

(lnterruptiuns) 

SHRI VASANT SATHE: Therefore, 
Sir, if national interest is supreme, I will 
only say one thing. There arc many more 
important things to be discussed about the 
country. \Let us concentrate on them 
instead of indulging in character assassina­
tion. 

AN HON. MEMBER: Sir, the time is 
over. 

MR. SPEAKER: I think we can extend 
the time of the House. Is it the pleasure 
of the House to extend the time of the 
House '! 

SEVERAL HON. MEMBERS: Yes. 

MR. SPEAKER: I think we can sit . 
upto 9.00 P.M. 

DR. A. KALANIDHI (Madras Central) : 
!\tr. Speaker, Sir, on behalf of the D.M K. 
I thank you for having permitted me to 
participate in the' discussion on Bofors 
contract. Sir. I do not want to dig much 
to bring out the old skeletons which are 
already in the decomposed stage and I do 
not \vant . to wash the dirty linen in this 
a.lgust House. 

Sir. the Members from the Rulina sick 
have said that the .J~, has aiven details 
about the Bofors deal~ I can poipt out to 
t'l~\ tb~t technical. reportS ~bn\ittc4 to the 



419 Disc. Under 193 reo 
Public.at; on 01 do~ments 

JULy 28, 1988 about Commission in 420 
Bolors Con/rao' 

[Dr. A. Kalanidhil 

JPC members do not contain 30 pages in 
which adverse remarks were made by the 
technical experts about t\J.e quality of the 
Befors gun and bursting capacity. They 
categorically said that the SOFMA gun is 
much superior in quality, bursting capacity, 
and fuel efficiency, and the difference of 
Rs. 9 crores betw~n Bofors and SOFMA 
is usually mopped up by the service, execu­
tion in time, supply of equipments in time 
and the guarantee period and the technical 
know-how. In spite of this, the Govern­
ment has brushed aside the Expert Commit­
tee's opinion and made a contract with the 
Bofors, thereby gave suspicion for every 
one to think that a pay-back or commission 

. has been giv8ll in this deal. The JPC 
member said that the CBI has given a report. 
I can tell him that the CBI has mentioned 
three Companies among wbich one Company 
was run by three ladies who, on enquiry, 
informed that they were not awar~ of any 
transactions and they are only simply doing 
the job of typing. This is the type of 
agency that is existing in our country. Now, 
once again you want to give the case to 
CBI to probe further. the CBI who cannot 
give correct information. On the contrary 
they are misleading the Ministry. 

20.961lrs 

[MR. DEPUTY SPEAKER in. the Chair] 

One Member from the Treasury Benches 
said that it is customary for the Defence 
Ministry to ask for how much commIssion 
would be given to the agents who are 
dealing with the C()Iltract. I call tell him 
that one such occasion arose when Sbri 
C. Subramamam was the Defence Minister, 
who in tum, refused to accept lhe comm is­
sion. but r\!(juested the supp lier to give the 
Defence equipment at a lesser cost Instead 
of giving the commission. He was at so a 
Consress (I) Minister. Perhaps people ~ 
this Ministry also belonJ to the Congress {O. 
We can see the difference between the two 
sets of Congress (0 peopJe. That is the 
state of ~ffairs existing in the Congress (I) 
party. 

On 22Dd April. when the Hilldu publl. 
&bed the repon, 'Prof. Madbu Dandavate 
warned this House and warned the Ministry 
that )'ou should ,0 in detail about thi., bat 

you ianored his warning. Subsequently, OD 

.the 23rd and 26th June 1988, the leadjng 
Notional Daily, 'Hindu' has PQblished 11 
documents exposing the Svenska and Anatro­
nic Corporation and its dealings with 
Hindujas and Win Chadha. The Rulina 
Party Members sarcastically mentioned 
about Hindu. I can tell you that it is one 
of the reputed national dailies coming from 
Madras. Even to publish an obituary 
reference, they confirm the death with the 
death certificate and publish it. So, the 
authenticity about its publication is well­
known all over the world. So, questioning 
the bona fide s of H mdu is questioning the 
bona fides of yourself. In the Northern 
States the people usually address tbe persons 
with respect as 'Ji' like Gandhiji and Netaji. 
But here, the '0' which has been mentioned 
in the document, which has been quoted by 
Shri Somnath Chatterjee, is a special 'G' 
and Mr. Vasant Sathe said that Somnatb 
Chatterjee has cast an aspersion on our 
beloved Prime Minister by quoting 'G' as 
'Gandhi'. We have not mentioned that 'G' 
represents 'Gandhi' It IS only Mr Vasant 
Sathe who h~s confirmed to thiS House that 
'G' denotes Mr. Gandhi and we are casting 
aspersIons on him. We do not want to 
cast any aspersion on our beloved Prime 
Minister. What we have said is, in the docu­
ment note, there is a code word called "0". 
The people of this country particulary want 
to know who is this "G". Even in 
Ramayana, Slta submitted herself to enter 
into a fire to prove that she is pure, to 
Rama. Whereas our Prime Minister has to 
prove. We do not want to cast ~y asper­
sion on the Prime Minister. I do not want 
to accuse the Prime Minister that he is 
involved in this matter. But at the same 
time, doubt is there in the minds of the 
people whether the Prime Minister is in­
volved in the matter. So, the time has 
now come for the Prime Minister to prove 
himself that be is not involved in the 
matter. So, he should commit himself 
or be' should submit himself to a 
committee. When some enquiry was heJd 
in Sweden, the Prime Minister himself 
gave evidence and submitted hi~lf 
for the enquiry. 'So also, our Prime Minis­
ter should .submit himself to sueh a Com­
mittee. Caesar·s wife sbould be above 
suspicioD. So, I request tbe Prime Minis­
ter to submit hiPlself before such a com" 
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nlittee so that we can prove to the wor1d 
that the Prill}e Minister is honest and faithful 
to tHe countrY and even he has not accepted 
tbe money., On the contrary, you are 
accusing tbe Oppositic Members. Whenever 
we find some fault, whenever we give some 
suggestions, you call us as tr~itors or CIA 
agents. For some time only, you can cheat 
the people. The late lamented leader 
Perarin~ar Anna said some time back : 

"SILARAI SILANAL YEMATRALAM , 
PA(ARIA PAL ANAL YEMATRALAM 
YELLORAIYUM YELLA NALUM 
YEMATRA MUDIYADHU." 

What he said is : 

Only for some time you can cheat 
some people ; 

Many a time, many people can be 
cheated; 

But not all people can be cheated 
at all times. 

You shou ld remember, the time has 
come now that awareness bas come in the 
minds of the people that they want to know 
much about tbe Bofors issue. But you are • 
contradicting everything. Ir fact, JPC has 
given completely contradicted versIon. Even 
it went out of the way two shield Mr. Win 
Chadha, Svenska who have been e?Cposed by 
the Hindu. In spite of that, you want to 
protect tbem. After all, what is the 
interest for you '1 I want to know what is 
the special interest the Ministry is havIDg to 
protect the culprits. Is it not a fact tbat 
Gandhi was brought independence for this 
country ? Is it for the sake of protecting 
~prits that he bad brought freedom for 
this country? He should think about it. 
You think about the common people who 
are toiling and who are living with greatest 
diliculty day. You are not thinking 
about them. You want to even forego the 
safety of the country. You want to sell the 
country's safety for somebody. So, before 
taking a decision on the file, think of the 
~ple of thb. country. The peOple are 
lookina at you. Be careful. If you' are not 
loina to rectify yourself, If yuu are not 
aoina to correct yourself, if you think that 
the Opposition people are 'simply making 
accusati01f, in the next electrons, the Cong­
ress will be thrown out of this country and 

Bof or s Contract 

the Opposition will come to the Treasur,( 
Benches and you have to come this side and 
answer that. 

With these words, I conclude. 

CHOUDHAR Y KHtJ,RSHID AHMED 
(Faridabad) : Mr. Deputy-Speaker, Sir, I 
am grateful to you that you have given me 
an opportunity to speak today. This de date 
has been continUing for quite a long time 
and most of the documents which has been 
printed in the Hindu have been p1aced 
before the House by different speakers and 
they have quoted them in detail. Without 
going into the detail, I can only dwell upon 
certain points whkh have been debated by 
both the sides. 

The first speaker from the Treasury 
Benches, Mr. Jagan Nath Kaushal is an able 
advocate and as an able advocated always 
defends forcefully in the court even the 
weaJcest case, he did it in this cascr also. He 
said, we want to change the jurisprudence 
and we were basing all our arguments on 
hearsay. ~ugh' he is Dot here now, I have 
to remind my friends here that it was not 
the Opposition which was changing the 
jurisprudence. It was Mr. Jogan Nath 
KaushaI who was cleverly playing the points 
favouring th.!m and not mentioning the 
aspects whice go against theii case. 

There is unimpeachable documentary 
evidence and that has been printed before 
the nation. That bas gone to every house, 
not only this House but every member of,the 
public. They have seen through those dccu­
ments, what have been the transactions, \\hat 
have been the pay offs, what have been the 
commissions pai_d to each and ever person 
in definite percentage. connected with each 
and e\'cry consignment of the equipment 
which was to be supplied be the :tofors. 
Such documentary \\hen it comes, it has to 
be taken 30;; a conclusive ploof of raet which 
is al\\ ays to be taken as proof of a fact in 
the courts of law. He was trying to hide that 
point and highlighting only that we were 
placing our reliance on only the COJIl1JleDts 
of the people and the press. He araued that 
the opposition are reading the Froniline as 
jf it was a judgment of the Supreme Court. 
We are not reading the Frontline as a juda­
mept of the Supreme Court but quotina tho 
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doeuments which in themselv~ are the 
patent evidence for proving the facts of the 
payment of commission and it was connec-
ted with the supply of the equipment under 
the Bofors agreement. if those payments 
were made, they ",ere made into the 
accounts which ha've been quoted by my' 
friends of Opposition. I nced not name all 
those accounts. When such definite infor­
mation comes before this House, does it not 
become the duty of this House to ask for 
another inquiry and is it not justified to look 
for fresh investigation into these matters? . 
Some of my friends on the other side have 
said that they had to this house come with a 
massive mandate. Even a massive mandate 
cannot torpedo an in'vestigation into a fact 
whic his under cloud. If the doubts are not 
cleared, then doubts wou!rl continue to lurk 
in the minds of the people and if they are 
not cleared "by a specifically appointed Com­
mittee which has to go into all those cases, 
then these things would point tow~rds some 
particular person. I do insist that they only 
point towards one particular 'G'.· As the 
say~ goes, all the roads lead to Rome. 
Here all the suspicions lead to one 'G'. If 
all these suspicions lurk on and continue to 
lead to the ~ame 'G'. then it is in the fit­
ness of things that 'G~ should come and 
clean itself of all these suspicions. It is a 
matter of concern that a huge amount of 
Rs. 64 crores has gone to conpanies which 
have ostensibly rendered no servi~ to the 
:&ofors. Then what is the mystery of that 
payment to such companies ? It is on record 
shown on the floor of the House by the 
presentation of documents from the Opposi­
tion. In such cases, there is no other 
alternative but to ask for a new Committee 
to inquire into the whole details of these 
allegations and if it is not cleared, then 
suspicions would always persist in our mind 
that somebodY is trying to cover up. It is 
not an o!"dinary cover up but, it is a massive 
cover up. The Treasury benches came up 
with all sorts of insinuations against every 
Member of the Opposition. Every Member 
was cowed down by hitting at personal 
level. If the Treasury benches want to be 
believed by the nation, we must have a 
Committee. It should have an Opposition 
Member as the Chainnan so that it inspires 
some credibility. It is very shameful that 
dlat they pointed it out maD)' times and this 

Bofors deal and discussion have taken too 
much of time. Who is responsibl~ f.)f this? 
Those who do not want to bllllg out the 
truth are responsible for it. Nobody else. 
When new documentary evidence has come, 
why should not we go into tltose new 
documents and clear the position if you 
want to give a clean picture to the whole 
country? If we want to do this, we will 
have no other alternative but to appoint a 
Committee headed by a Member of the 
Oppositi6n as is the tradition tha t PAC is 
headed by Opposition Member. Here also 
accounting and money is involved. It is not 
that we are demanding it witbout any justi­
fication. We are demanding it 10 the right 
tradition that there should be an Opposition 
Member who should be the Chairman of a 
fresh Parliamentary Committee so that you 
can have the credibility before the nation. 
If you are Clean, you should be prepared· 
to surr~nder yourself to a Comm i !tee of 
Inquiry headed by an Opposltlon 1'.1ember. 
If you want to retain your image of being 
clean or Mr. Clean, then you mu;)t be clea­
red cut only by a Commhtec which is 
headed by the Opposition and n,)1 by a 
certificate either from Bofors or from Mr. 
Win Chaddha or from the SwedIsh Public 
Pr05ecutor. You cannot take ad\untnge of 
such thmgs and If you want to tell the 
world that you are honest and nothing is 
wrong with this deal, you should not be 
afraid of any inquiry. Mr. Deputy-Speaker, 
Sir, J hope the Government would accede 
to our request for a fresh Parliamcntaty 
Committee to probe into this affair. That 
is an I want to say. 

Sir, I am grateful to you for having 
given me this opportunity to speak. 

{Trans/ation] 

SHRI C. JANGA REDDY (Hanam­
konda) : Mr. Deputy Speaker, Sir, just now 
Shri Vasant Sathe was speaking and he said 
certain things about Fairfay. But nobody 
is prepared to say anything . on the points 
that have appeared in "the H.ndu." 
Earlier, they said that there was no middle 
man in the deal. But later it was accepted 
that a middle man was engaged. Thereafter. 
they ruled out that any commission was 
paid. They sai4. that the payment whatover 
was made in the form of windin, up 
charges. They said that an aareement to 
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this effect was signed and it was cancelled 
later on. These things appeared in the press 
and it was a~cePted that no commission was 
paid to any Indian resident. Later on it was 
said that 110 Non Indian resident while living 
in India was even paid any commission. 
We were just discussing as to who is 'lotus' 
and it was revealed that 'G' means Rajiv 
Gandhi Shri AtaI Bhehri B:ljpayee comes 
into picture when the question of lotus is 
taken up .. . (Interruption') because lotus is 
the Election symbol of Shri Bajpayee. They 
cut jokes on this point and I want to make 
the position clear. Lotus means Rajiv. 
Efforts are being made to hush up this 
issue. This state of affair can malign not 
the President but the future Prime Minister 
of IndIa. 1t has become a matter of discus­
sion in the foreign countries that even the 
Prime Mini~tcr of India can he purchased. 
It is not only the Indian citizen but also the 
Prime Minister of India who can be purcha­
sed. In order to rcmo\e these misgiving, 
it will be iR the fitness of things to set up 
a committee for the second time, as has 
been said ~y my hone col!eague from the 
Lok Da}. At leasf)'ou yourself should not 
award the 'clean' certificate to you Try to 
receive the certificate flom the people, from 
the opposition. It \\ ill be beneficial to your 
health. You can face the electorate by 
wearing this clean certificate on your neck. 
You can claim that the Chairman, who be­
longes to opposition has awarded this 'dean' 
certificate to you. You can request the 
public to vote for you once more. You can 
request for \ote, not on tIle ground of 
mother's demise, but on the ground that 
you are clean and did a gooJ job during 
last five years. You can request for votes 
on the ground that you did not get any 
chance to receive commission in the Bofors' 
deal ana were awarded a 'cleaJl' certificate. 
You can make these points. But you are 
not prepared to receive this clean certificate. 
Having been a thief, you are appointing 
yourself as a judge. If any killing takes 
place in Andhra Pradesh, the charge is 
levelled on tbe naxalites. Nothing comes 
out from the investigation. The S.I. says 
the killing to be an act of naxalism and 
thus the case is closed. You indulge your­
self in such activities in the name of extre­
mism. It was published in detail in the 
Indian Express and Hindu ~onawith the 

photographs. People know what is clean 
and who is unclean. In order to make the 
position clear, you should set up one more 
J.P.C. You should find out who is clean and 
who is unclean, who is lotus and who is 
lotus's man. I had also said these points 
during tbe last session, what you are saying 
now. We want that you shouJd try to get 
it investipted once again by setting up one 
more J.P.C. you should remove all sorts of 
doubts from the people9s mind. This will 
help you in getting votes from the people in 
future. 

With tbese words, I conclude. 

[English] 

DR. DATI A SAMANT (Bombay South 
Central): Sir, I rise to make certain obser­
vation. For about six or seven times this 
Bofors issue has ~n discussed in this 
House.' The Prime Minister who v.as the 

-Defencs Minister then should have been pre­
sent during all these discussions here and 
expressed his views- on the things that had 
happened. But, consistently, in all these 
discussions in thi5 House the Prime Minister 
remainc;d absent, and this is causing more 
suspicion in the minds of some Memf)ers. 
He has not attended even a si.,gle Bofors 
discussion in this House in the last two 
years. (lnrerrupliqns) This shows the 
guilty conscience. (Interrupti(llu) \Vhat I 
say is this : if you want to clear yourself, 
please come and explain, and this is the 
common feeJing of everybody bere. 

A lot of things, Mr. Sathe had talk, 
about. He mentioned 'about the Finance 
Secretary having sent a note to Shri V. P. 
Singh. I am not going into details now. But 
I am asking this Government to produce all 
these papers before the House. I am making 
that demand. Let aU those communications 
and files that passed between the Finance 
Secretary. Sbri V.P. Singh and Shri Rajiv 
(jandbi be produced before this House. I 
do not want that there should be a hypothe­
tical discussion. That way if a lot of tbinp 
can be talked about and the things .will 80 
on for ever. If Mr V. P. Singh is 
guilty in that, let us not spare him. I am 
Dot going to take uybody·s side. This is the 
highest forum of tho country. It is die 
Government wbich docs not want to produce 
any doc'Qment ~fOIe this House. 



427 Disc. Under 193 reo 
PubliOtltiOll 01 dHUmentS 

JULY 28. 1988 about Commission In 428 
BoJ DrS ContratJt 

[Dr. Datta Samant] 

Mr. Lars Ringbera of the Swedish 
Government has categorically said that even 
the Indian Government and the Indian 
investigaton are not prepared to take kim 
into confidence alnd give the details of their 
investi,ations .•• 

SHRI H. K. L. BHAGAT: Will you 
quote what Mr. Ringberg hal said after the 
invCltigation? He has said that be has 
found nothing. You quote his conclusions, 
what be has said. 

DR .. DATIA SAMANT : He bas given 
a statement that the Indian Government has 
not taken him into confidence, they have not 
told hin the details. Mr. Rin&berg has said 
that the Committee which was appointed by 
,this Government, when he asked them to 
ci~ the details. bad said that this was 
something secret and that it could not be 

liven to Mr. Rinlberg. I can narrate so 
many things. Mr. Ringberg is the Chief 
Public Prosecutor of that country. He says 
that Bofors is not prepared to show him the 

fi.les, the contract between the Indian 
Government and Bofors. He says that the 
IDdian Government and Bofors are the accu­
sed in his view; he says tbat they are mak­
ing a farce of these inq uiries, they are not 
prepared to come forward to live the 
details of inquiry to anybodoy. After going 
throu~ all these things, it is my conclu­
sion-it is not only my conclusion but the 
conclu!ion of every Indian of this country 
that bribes or commission ba6 been paid by 
Bofors and that all these things like winding 
up costs or termination of tho contract are 
patent lies. The countrY has been consisten­
tlY" misled an4 fooled by the Prime Minister 
and Defence Minister, and it is really regret­
taible that the Joint Par1iamentary Com­
mittee has been used to camouflage all these 
thn&s. These are my charles. And this is 
the observation which any commn man of 
this country can make. The Bofora also has 
CODIiatently misled the people. They did so 
because they were assure' of the support of 
the Indian Government. • 

In the report published ill ·The HiDdu9
• 

there are certain observations about the pay­
ments made by the Bofen to these ftree COIDw 

pa.n.ies which correlate with your sipin, of 
the contraet and the IUbsequent developmeDlS. 
Therefore, that shows ~ arc iDtonnecl 

about the payments made to Indians. If you 
10 into all these details-it is talked in the 
Heule, I am not going to report it-you 
will find that Bofors has given a false e¥ide· 
nee to the Committee that after the Indian 
Government toured in December 1916, no 
middleman .hould be there. But the record 
say that the Sevenska has made payment up 
to March. In all these two false companics, 
payments have been made and code numben 
are there. Code number one sbows that it 
is commission. But in the final payment to 
all thIS CLotus' etc., all these code numbers 
have been used but it is not shoWll on whose 
name it il there. The secrecy is kept so 
much that who has paid this money also 
has been kept secret. EVidence tS there. 
Advocates and lawyeni are saying and every­
body is saying that IndIan Government is 
avoiding and Bofors is avoidmg. All these 
documents when they come to you for siana­
ture with code numbe9 and other thin&s, 
is it not the duty of this Government to 10 
into further details? They have appointed 
the CBI. One Mr. Katre h!ls gone to Sweden. 
I do not know. He wIll again come and say 
that 'The HJJldu' is at fault and you wlll 
take action agamst it. You don't want to 
find it out. You want to hide the evidence. 

I will not take much of your time. 
Payment of six per cent, two per cent, 96 
per cent, all this correlate that payment has 
been done. Seme commissions are paid to 
Sevenska !tnce 1984. I am pointing out to 
our Defence Minister that In the Sevenska 
account, payments are made since 1984. 
But t~\is transaction was done in 1986. 
Therefore~ it is high tIme that you enquirw 
into it. 

Regarding keeping the middlemen, 
it has been discussed by me. Bofors 
is saying, "as we have received the informa­
~ in December 1986 that there should 
DOt be middleD):n, that is why we have paid 
the termina.ion cost. n But what about WiD 
Chadha. H. is a VVIP in this country. I 
do Dot know why Shri Sathe is not here. 
How they have cheated us. Day before 
yesterday t I seat my man to the court, when 
'Sbuhi Bhushants case was there on 26th 
July. 1988. But the Additional Solicitor 
General has said: "We have issued lummoaJ. 
But be is not acceptinl it amt be bas DO t 
come to the court'" This is a pitiable CODdi .. 
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tion of your Government. Your Solicitor 
GeneraJ says that he bas issued summODJ.. 
But Win Chadha is not comin, to the ceurt. 
And Win Chadha's advocate talks in the 
court: "you may issue summons. There 
may be FERA violations. But what are the 
cbarges against him" But the Solicitor 
General is not telling the charges to the 
court. 

[Translation] 

A very peculiar drama has taken place. 
I will beat you and ask )- ou to do one thing. 
You start- weepmg and complian to me. I 
shall institttte an enquiry. 

[English] 

Day before yesterday when Mr. Win 
Chadha dIsobeyed your summons the Soli­
citor General was not prepared to say that 
he had done FERA violation. Mr. Win 
Chadha says: "\\ hat viclation I have done. 
You tell me about my charges" But the 
Solicitor General has not made the charles. 
Therefore Shri Shashi Bhushan has not 
issued the .... arrant and he has kept the case 
for 2nd. This shows how the things are 
going to come It i<; going to take time of 
the House. It is the Swedish Government 
who has co:nc to the rescue of this G~vem­
ment. Whatever enquiries you have made, 
they are scrutinising all the bank accounts of 
three these companies. They have not permit­
ted it under the secrecy act of that country. 
Under the secrecy act, they are not permit­
ted to scrutinise the account of the people. 
Therefore, it is the systematic way of hiding 
the truth that we are witnessing. You are 
trymg to wash the dirty lanin with this Com­
mittee. I do not think the 70 crore Indian 
people will forget the way you are hiding 
your sins and you have to reply definite)y. 

There is no use of accusing Mr. V.P. Sinah. 
Mr. Sathe quoted what the Finance 
Seeretary bad said tba1 Mr. V.P. 8in&h had 
si~. Mr. V.P Sinah signs or does not 
sign is Dot the point. We want to know 
who is the culprit. This House is concern.d 
with that. 

You bring ~Il the documents and transac­
tions between Mr. VlP. Sinah and the 
Prime Minister on this subject. When Mr. 
V P. Sinah was working with this particular 
statu:; in the Government, he would not 
immediately come out. But when he found 
that injustice had come upto the neck, then 
be had to come out. Passing on your lins to 
Mr. Y.P. Singh now is not th~ right logic. 
Therefore, I appeal that let us have an 
impartial inquiry into this consist ina of ~ 
judaes, one to be nominated by the Opposi­
tion, the other by the Government and the 
third one from the High Court or the 
Supreme Court to find out the t ruth. But 
all the documents and eVIdence should be 
made available-to these judges. 

SHRI K. C. PANT: Sir, does he think 
that his judge wiH not be impartial? 

DR. DA ITA SAMANT : Let there be 
three judges appoint~d from the High Court 
and the Supreme Court and their names 
will be suggested by botl:: of us. 

MR. DEPUTY SPEAKER. : The Minis­
ter wi1l reply tomorrow. Now the House 
stands adjourned to meet tomorrow at 
11 a.m. 

20.35 brs. 

The Lok SabM th~n adJollrn~d ti Jl E~'Vell 
of lh~ Cloc.k on Frida.}', July 19, 

1988/Sravana 7, 1910 (Saka) 

Choudhary Mud~ Kendra. J2/J. South Moujpur, DcJJtj·SJ, 




